Wednesday, December 2, 1970
Agrahayana 11, 1892 (Saka)

Fourth Series, Vol. XLVI No. 16

LOK SABHA
DEBATES

Twelfth Session

LOK SABHA SECRETARIAT
New Delhi



(Fourth Series, Vol—XLVI—12th Session, 1970)

CONTENTS

No. 16, Wednesday, December 2, 1970 Agrahayana 11, 1892 (Saka)

Oral Answers to Questions—

*Starred Questions Nos. 451 to 453 and 455
Written Answers to Questions—

Starred Questions Nos. 421 to 450, 454 and 456 to 480

Unstarred Questions Nos. 2765 to 2805, 2807 to 2907, 2909
to 2949, 2951 to 2973, 2975 to 2982, 2984 to 3040, 3042
to 3068, 3070 to 3072, 3074 to 3106 and 3108 to 3144

Calling Attention to Matter of Urgent Public Importance—
Reported decision for block closure of textile mills

Re: Question of Privilege
Papers Laid on the Table

Demands for Supplementary Grants (Railways) 1970—71

Committee on Welfare of Scheduled Castes and

Scheduled Tribes

Ninth and Tenth Reports

Personal Explanation
(Shri Lobo Prabhu)

Motions Re: Twelfth Report of Committee of Privileges

Shri Madhu Limaye

Dr. Ram Subhag Singh
Shri Ranga

Shri Atal Bihari Vajpayee

Shri Sezhiyan

Shri 5. M. Banerjee
Shri K. N. Tiwary
Shri Uma Nath

Shri Srinibas Misra
Shri Dattatraya Kunte
Shri Randhir Singh

X}

CoLuMNs

1—30

30—69

69—366

365—76
376—87
387—88
388—89

389
389

389—93
393—462

393—406,
454—457

406—08
408—12
41724
424—27
427—31

431
431—33
433—35
436—39
439—42

*The sign + marked above the name of a Member indicates that the question was actually
asked on the floor of the House by that Member,



Shri Tenneti Viswanatham
Shri N, K. P. Salve
Shri R. D. Bhandare
Shri Shiva Chandra Jha ..
Shri Raghu Ramaiah s
Discussion Re. Establishment of Cotton Corporation of India
Shri Kamalnayan Bajaj
Shri S. A. Dange
Shri S. R. Damani
Committee on Private Members’ Bills and Resolutions
Sixty-Ninth Report
Half-an-Hour Discussion Re, Ceiling on Income
Shri Shiva Chandra Jha
Shri Kanwar Lal Gupta
Shri Ramavatar Shastri
Shri S. M. Banerjee
Shri Molahu Prasad
Shri Y. B. Chavan

()

CoLuMns

44945
445—48
448—50
450—53

453
462—76
463—68
468—75
47576

476

477
477—84
484—86
486—87
487—88
488—89
489—92



LOK SABHA DEBATES

LOK SABHA

Wednesday, December 2, 1970] Agrahayana
11, 1692 (SAKA)

The Lok Sabha met at Eleven of the Clock
[MRr. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

fawslt & I AW IHEA ¥ W
fawifea sy

*451, st wpow  fag A @
feard aar faga w4 ag T & For
w1 i -

(%) swFr arw faast & w=a &
qrEr FAAr and gua, faast F I
a1 IeqIe F wegt F Frafoor & faw
FTAIEY IR AT FEE 4T &) AT

(&) 7ar a<w =1 far faoe &,

FeArET aar faazor & ga9 ¥ ggEa

TG FEAE FW F1 g ?

faarf az faga dareg § ged=
(it fedwaT 98R) : (F) 74F TG &
atfga fawdt A "o wfes faga
wamor afafaqigia fre o A< aqeae
g fraffw & st §1aga & wen
faga # afesfas mar & fag sdfaa

2
qqfes &9 &1 swEEAr & ¥ awd
T4 & 1 59 IR F9 Teal ¥ fews
FRH R

(&) 79 &= a% ¥01g ger< fase
F IART F& wfagl g FO §
FEIAAT TG & | QAT F v fRg
T 1T arfae FTAFAT N Igafa wr
gfafaa 737 & fagfie= qaeaes
fomar amar & o afegtammei & =g
FW & F10 F A A7 F fAe Frames
QT ISTH A & 1 FF A Ay gees!
& famfor & fag = qgrgar @ Tar 2

it wgrow g weat @ WA Agiae
A womar ¢ aga @ woa faga @
gfiwfeqa war & fau qafa gaofy
AT FIA K AT TG §, 19 HOw
wsat # faoret #1 S G W@ Ea A
ST wrgar g fF 3 199 § g3a §
faad fasst ®1 w41 § 7 fFat faas
# 47 & A I DA Fom F oAy
frr-fer w3 § fradt-feadt faaed
F FHI TG AT TAT FET IS IF
T A T FAF A0 aar N w1
@ g ? g faazwr §, ma @ T qard )

st fagmae s . 1 DAaT F
F7 aF AAT IF F AIAAT F A43AR
9 7 gAR ATEE faawtr F1 FA @
sraat | g frega sahr gwg-anm O
gzt ¥ fear s qw ) 9@t aF ¥AT
HIFIT G TF FH FT T FIA 6T 7
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2 @ #€ Dore ®) o faesa @)
G A1, Iv¢ oS ¥ qW a3 w1 wifaw
FYLWEIIN T IT@ H 997 FILQ
§ & o9 ofeitsad qiadl a9 & gs
¥ i @it I S A § @ A
=1 foar oo 1 g ST ® S Qe
T A G G awA G IT et
F A N A g0 F@ Ffae s R
g\ wifs [ Ao F g aga
qEE g 3@ AR I9 QAT B F 193
F AT TG WIE |

=t wgrem fag wret : 3w fafesm
garw a1 fF T F-w § g3 § R
St dior F g F W fawelt 1 w4
T AT | 8RR H A wgad A
g fem & 5 aug-gag X &1 T@mn
ar T § 1 o e qar € ot gad aaiy
Y F7 9T g | g qar afad

it ferdae qum : SiwS ¥ gafaw
gor, i, s€ng, I9T 939, 99
FWAT, YAUA, WU, AEq W2,
e, T A, Aie 539 A1) qifRaag
gt # faselt £ w58 1@ T

st s fag st - o sl
# g W wgew ¥ aad § IR R
SUTETaE (Y QY § o FET F gEwi
TR = § 1 uefas faseftax qamar
&1 g FqA e A e )
fad 3w fawelt &1 fagor g4 am F@
£\ 59 a1y 7g Y § A THE) aEd
g f5 3 uow fawcft @ st Ft Q@ A
FT 97 IR & A A0 A FAT IR T3
dary 93 Iux W, wex ¥ oty zfuwr
aofas faaserd &1 N I @

2?

st fagea wama : a1 g9 & AT
% qarar mr & fF gA S AW SR
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T I QU FA F faw @mewi
FT 957 I5a1 g AR #@ifgg oAt &
e g MATTAT F1 Fraifeag FQ 57
s Frur s @ | J)i @ amafas fasit
g3 &1 gvaea 8, 3% fag ot greet Fr
I%T I3AT § | At aF 3 Arofaw fasehr
X A FW F e fear o owr g
TE @ W & om g, FE qensary
FHIT FT FT7 F 0 § a0 Ig W)
A% asfaftea ama & e o sofasw
faoeaT T &7 AR T I WE |
a5t a% Iad dq § aufas faseex
gAY &1 959 &, 39% fay oF =fafy
gé 7f 2 912 3 gfafy .fE oo
¥ ¥ § 58 e ¥ «fgm Gaar far
ST BTN

ot afrw Ao 2w fawelr it
Tgdr g§ wiw Y qiF FW & fag
g A fafwms wal § el oot &
fasell Gar & a feat  qET
QREAl | TIAT FIA FT A W
qaar g ! A ag W s AEga g fF
a1 fe@l UsT TLFT | TEEF AN H
arqd sgaw fear & 7 afe fear g, &
R s ?

§g T § faas aga sarar fawe
fusht §, fom1 aga sar dar faer
A gE §g Tw & foasr 4ga w9
faeft & 1 @@ & sTE el & A AW
ZET AZF, MU qAGIUSE, AT {9,
qi=at fagre, @51 dmd | AT NRT
¥ 79 wdw & faawr aga &7 frer g
& St svgar g Be e ST & SAS
Fw frerr & a7 7gi #7 faoret faelt 3 2

sit fadrae wame : g @F Aifas
fwet sqrar & sqiaT ATAT § 94T F
&7 a5 FT 7@ § |9 75 AT AIfEE
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faseftaT qamd #1 q57 § ok graew §
o afafy frare w7 @ 31 37 ofufa
W famifal 00 9a¥ ame o<
SasT fRaT svaar |

wigt a% fafaea Todl & faoreft A
feafa &1 awrq @ fafesr w57 qd
aredl F1 @S gg qwr faaer @ aiw
F1 3@ gU qGAY A1ATd  AFAT ATATT
& qraT @Y § A1 97 93 e famet
¥ a2 3w gy § ofqw dewr fEar
AT & | TET aF AeA WIW FT G419 ¢
3Iq Teg § faast «t w467 981 &

wit wforarf Fo q@w : gfamm &
sas my # faod ogw 0§ g, safs
qeg g3 & g MiAl A A g+ g )
Iaar wqq7 At ww faam mamd o 1957,
1962,1967 Tgr =T GreET # q&@y
sarar Gar feast faar & oK 9a9 &9
fwgar ?

seam W@ A qfsy ) wwmw 2
fear war &1

SHRI P. VENKATASUBBAIAH : May I
know whether the attention of -the Minister
bas been drawn to the statement recently
made by his senior colleague, Dr. K. L. Rao
that the deficit in power in the fourth plan in
Andhra will be much greater than what was
contemplated because of the lethargic and
inefficient action of the Government of Andhra
Pradesh in implementing the power project of
Srisailam, which has been long overdue for
construction ?

SHRI SIDDHESHWAR PRASAD : As far as
T am aware, I have not come across any state-
ment where my senior colleague has said that
due to the inefficiency of Andhra Government
these power projects are being delayed.

s wEw gewal c qA AEET X
qarar ¢ fF gaT T § faadr v aga
A FAH R Ay A oxdE § osana
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i ¥ et ot faae 7 agw @ 3
fogrmam & a9 & 3 R ¥ faorst &
[ FN R QU FO F AT g A
At g § 7 & sAar angar
g i #ar 57 &l # oF aga A &
fegt g & faorelt AR arlt o
3 ? gl ot ag aai st gE R ? A
7g 7@ ATy 79 g @ i oF warn fegdt
TZATH, T HT TAATAT I I FT
W ? ag Tga I8 @M g A T
TRAST wragl A 1§ rAAr Sgar g
fragsisnragr & ?

ot fagmae sew : W@t aw fegd
TFATT AIFAT FT qAIT &; IgHT  gafoo
gra ¥ adf faarsm wgr & f5  gaw @@
g gamw agl gar g9 5 og@ a
fs roraman ar fedt g safe & SEaT
fagig faam &1

Zad o ag & 5 <@ o # &5
A § frd o faare &@ frasa )

of (AE® WEAST . ASAW  AGIEA,
felt g8t 5T T @ g & qar Ag
gar

st fagmae gaw: 99 @} AR W
TEHT GAEAOT gY AT, G §F FAAT KT
Fratfeaa £ 9 fasre faar s

st gaieT Qgant ;o @1 OaE
&T ST TH a19 &1 % auv § fF a7
53w ¥ 2gadw & fad wHawq & graey
¥ wmafasar 3 F sATC 9T gL OF
fFam #Y 500 &9 oWr FYA qEA & 7
gk faeTs agi FI% A@ ISE TE
2 = Y @I W W) A
Fuf fr 9y ag #fast onfar & fair
ga-sfaga @gmar 3 8, IS 98
5006%%?1%31:?1# AT qIH A
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amaa X, arfs fFaml &1 500 w9¥
9UT 7 FE 9 AR FAF AT A
TLAAT & FaTaq fow o ?

st fogme www @ ot FEm
FIETL T §9 &7 § qga7a 24 w1 a9
gl g 1 IfFT wEg seE ¥ Y gaa
fear &, S99 gw IO AW FWER F
ara fa=me & fad fshr

sirwet g‘:ﬂm qgewlt ¢ a8 AIHAT
FET FIFIT AT TAC AW AHTH
T { FIF a9 F I W 1 I wrwaAr
oAl AT F g @ AT g SR
FgT ¢ fraw 39 o faa w0 ak e
fead ar § fuigdr | @ @1a 1 T
i # § Ta § 1 mfaT w e faax
A ¥ fra=r gug s ?

it fegwat waw : T WG &Y
16 ard® F1 gw Iax N3W F HAG-
el # q5F qar 1@ &, fmd suv
waw geare & o wfafafe wmfae @
I GHA T AT B CE@T SAIRAT |

SHRI LOBO PRABHU : This question has
to be d in the of the achi
ment of Haryana which has electrified every
village,

SHRI ATAL BEHARI VAJPAYEE: Not

correct.

SHRI LOBO PRABHU : Whether thisis
correct or not is a matter which is known to
the Prime Minister and Chief Minister of
Haryana. ITam going by the reports in the
press. I with it were correct because every
village in India requires to be electrified.
Firstly, you say that those surveys are conduce
ted by the State Governments every year. T
would like to know whether the Central Water
and Power Commission reviews those surveys,
because it is your responsibility to see that
every part of the country reccives electricity
which it is capable of gt‘lling.‘sﬂmndlh?w
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say the failure to connect every village is due
to inadequacy of funds. You added further
that you are willing to give funds for inter-
State connection. I would like to know why
you should not make funds available, either
by grants or by loans, even for inter-State
connections because it is vital for every village
to have electric connection to have light and
to produce more food. Thirdly, your reply does
not refer to the shortage of equipment which
is standing in the way. Inmy own district it
has taken five years to geta transformer. I
would like to know whether there is shortage
of equipments or not.

SHRI SIDDHESHWAR PRASAD : As far
asload survey is cobcerned, itis being done
by a separate directorate of the CWPC.

SHRI LOBO PRABHU : Is it reviewed ?

SHRI SIDDHESHWAR PRASAD: Itis
reviewed every year. So far as inter-State
connections are concerncd, they are looked
after by the State Governments concerned.
The Government of India is concerned only
with inter-State connections. Then, as far as
I am aware, there is no shortage of equipments
for most of the projects. It is true that there
was shortage of transformers for some due to
some harials in some companics.

SHRI J.H. PATEL: I am not referring
to imbalance in production of electricity bet-
ween one State and another. Has any effort
been made to find out how much of the elec-
tricity that is produced is used for productive
purposes and how much for luxury purposes.

As T have read in a report of a world body,
the whole of India consumes that much of
electricity which New York City alone con=
sumes, In this condition while we have so
much scarcity of electricity and there isan
acute shortage of it in the country, it is being
used for unproductive purposes like air-condi-
tioning, palace and building illumination and
other luxury purposes, and they are not giving
priority to irrigation and to villages. Is there
any attempt to find out how much of eclectri-
city is being wasted on unproductive consump-
tion ?
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SHRI SIDDHESHWAR PRASAD: We are
giving the topmost priority to connections for
industries and other productive purposes. As
far as the rural areas are concerned, we are
giving the highest priority to the energisation
of tubewells, I do not have the data about the
consumption of electricity for unproductive
purposcs.

Indo-Nepal Trade Talks

+
*452, SHRI HARDAYAL DEVGUN :
SHRI SRADHAKAR SUPAKAR :
SHKI P. VISWAMBHARAN :

Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the Indo-Nepalese trade talks
were held on the 12th November, 1970 ;

(b) whether a trade agreement has been
concluded as a result thereof and, if so, the
details thereof ; and

(e) if not, the points of difference that
emerged at the talks ?

THE MINISTER OF FOREIGN TRADE
(SHRI L. N. MISHRA) : (a) to (c). A state-
ment is laid on the Table of the House,

Statement

(a)to (c). A team of officials of His
Majesty's Government of Nepal came to New
Delhi on the 13th of November, 1970 and
held discussions with officials of the Govern.
ment of India, from the 14th to the 26th of
November, for conclusion of a new Treaty of
Trade and Transit between the two countries.
Substantial progress has been made in evolv-

* ing agreed texts on matters relating to mutual
trade and transit facilities. Solutions, however,
have still to be found in regard to some of
these matters. A further round of discussions
has been arranged for the 10th and Ilth of
December, 1970, to evolve agreed texts on

them.

Meanwhile, it has been agreed that the
existing arrangements in regard to mutual
trade and transit facilities will be further ex-
tended till the 31st of December, 1970.

AGRAHAYANA 11, 1892 (SAKA)
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st grEa™ dAyw : Fwer § &
war g o ot &€ Yt awend §, faasr
gaadl faar g & q@megm g 5
¥ F1 dr gwed g, Ad @t § iy
A1 3T § AT 3

=t o Ao fw : A Jgw F Ay
Fa=a a7 @ ¢ 1 frw 9w o agfa
g% & o< feg stza 9T et aw agnfa
Afigé g gz o WwF fgg § A
gmr | & AeAlT 9T § ug aEm
fFaggmarsitad

5t g@uT AW : FSAE WY,
ar e gnsar gqg ?

qaW WENE © 99 qEElT @A
gnfl, 99 ag 79T qar &

ot grIa dgw A9 gEU
et 3w @ S gEF @w g TEA
gfves g § &1, .

weqq WAYSD : §EH WA F1 AT
Jewm g ?

it graae W - § e Al §3
T g, & 5% g 9w g

G %1 I AT RAAL §, T AAT
AR A @ WEAT ¥ g FE
ez 70 5 Ao gETa e 3w @,
gam der W &, IuF Sfr gw Swiar-
qul sqagR 1E@—ag XL iR A1
gak 2T ¥ @rg forg avg &1 FILAH
aatq #dt 2, 999 W afas Igagd
qaid 48 59 3w F g G ! T HAr
AT W qE A1 3|+ yar fasarw
e ?

st ®o ATo fAey : AT FAIT gSHET
¢ A IEY FATU T aGI @
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HBTR | gw wgy § Fr AT &1 fawra
& AT gw SuF AlEnewr § aee
FAT AR §, TAH &1 TH AL § aFd
&1 AT A g afemE AT A
FEaga §f wgfaa ) W F @
AT g¥avy qgd Suqu AT SEEQ
WE IWAAZ A 9 WV IFH
Y W GEAET ZAT 9T, 4 AW A%
a8 &7 ¥ 997 | =4 A 1 Fawrg
Wt wTHr g § ) & AT mEem sy
qard f&ar o g & fag @5
[ F a7y e w1 sqrarT 2 fafrg
e § 20 fafqgw erad &1 & mar
21 5o¥ qar gwar § 5 gad Aore A
frat agrar @ &1

SHRI SRADHAKAR SUPAKAR: We
are sorry to learn that these talks have failed
twice ; in fact, a meeting is to take place for
the third time on the 10th and the 11th
December. At the same time, part (c) of the
question has not been answered and the Minis-
ter has stated that because the talks were on,
it was difficult to give any categorical answer
to that point. I want to know specifically
whether there are some demands on the part
of the Nepalese Delegation, which were not
even acceptable during the last two talks,
which have laid to the failure of the talks
on the last two occasions.

SHRI L. N. MISHRA : These talks have
not failed at all. We have met, have discussed
and have made substantial progress. The talks
have only been adjourned twice and we are
going to meet again this month, on the 10th and
the 11th December, that is, next week. As to
the points of difference or agreement, it will not
be advisable to say anything at this stage.

SHRI P. VISWAMBHARAN : The Minis-
ter said that it would not be advisable to say
anything now at this stage. But from Kath-
mandu all sorts of reports are coming. Mr.
Vishwabandbu Thapa, a member of the King's
Special Advisory Council is reported to have
said that :

“Nepal’'s demand is for two scparate
treaties with India for trade and tranmsit
facilities.”

DECEMBER 2, 1970
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Again, he says :

“The l'ricn-dlhip between any two coun-
tries could not be based on show of power
on legal issues but on sincerity of feelings™,

He adds :

“He could not term it genuine friend-
ship if in the name of friendship one country
exploited the other.”

This is the sort of propaganda that is being
carried on in Nzpal. May I know whether the
Minister is aware of these reports and whether
he is in a position to contradict them,

In the same statement, referring to the cur-
rent trade talks, Mr. Thapa is reported to have
said :

“The port facilities offered to Nepal in
Calcutta were not adequate. Nepal wanted
to have 3 lakh sq. ft. of space instead of the
existing 700 sq. ft."

May I know if these reports are correct, and
if not, whether the Governmznt of India have
taken any steps to contradict these reports ?

SHRIL. N, MISHRA : I have seen the
statement in the press. It is not an official
statement. It is a statement from a non-official
citizen of Nepal. There are a number of other
statements that have been made in Kathmandu,
Many of them have been wery much far away
from the truth. I do not want to say anythiog
about those statements.

About having two treaties, I would like to
say that at the moment we have only one
treaty in the matter of trade and transit facili=
ties to Nepal. There are a number of demands
from Nepal. We are considering all those
things. It would be difficult for me tosay
anything at this stage as to whether we will
hawve two treaties or one treaty. But we do not
see any reason why there should be two
treaties. We can have one treaty only.

As regards our sincerity to help Nepal,
there is no doubt about it. We want to help
Nepal. We want to see that Nepal devclops
industrially in every possible way.

About Calcutta port facilities, it is true they
have asked for more warehousing facilities.
We have almost conceded this demand. We
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do realise their difficulty. We will try to see
that they get adequate warehousing facilities,
etc. at Calcutta port.

SHRI HEM BARUA : The second round
of talks with Nepal over trade and transit
facilities raised hopes in the minds of people
of Nepal and also people of India. But the
disruption of talks, as the Minister has said
that they have not failed, has created frustra-
tion in the minds of people. In that context,
may I know whether the Government are in a
position to tell us that the third round of talks
with Nepal which are going to take place very
soon would succeed and, if not, why not ?

SHRI L. N. MISHRA : Only an astrolo-
ger can make a forecast, We hope that we
shall succeed in our talks.

=t 7q faAd : ge9 AgEa, TE
sarag #1 A oAt 97 fag § Ak
IgF T FAFT oqr7 ©i=r § 5 Aara
ogI FAMGT o1 @r & vy fawrmw ¥
Frarg #1 g A A1 fgrgea Ao &
fay s Fra® srar 92 ar & fgegeana
Fqd A5 ar fa¥F ST 737 s@=w
THIE ggdl, wwErew g e )
adra 4 grarg i Jare aow F) aesdy
T UF FE SAT @I & ) AqA WY
ggEar s v A ¥ 7 w0 fw
@t femr afew A W agmar A
§ qg @9 afvm, a=d & afd
g wq agi fra @@ W 3§ o
TN HA FT A9 AW HW A &, A
ATAAT AFAT §, AT F) A7 €4 & A
Wt wgrgar 2+ &, & Sawr guda F€A
afFa 7 7z eve areargw & fe oS
Wt gfa aaedr 9ad G fe N R
WwH At gE o T oFEE AT F
meg wra § g Ag & faad I
ma ¥ qradt @ o faad e w9
TNE 3tz qrares gg@ M gER !

st w0 wro faw : wg fawd St
Ao frarx wFe v @ § A g o
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 rfedrdlat 3@ ¥ awrnd Hiw
AT P57 fggram § 73 avit wfey
qY @R 9T gt aF 5 o @
Al &1 @ @, dow F a6 gd
et 1 A §, IW O gw A AF
T smAr wwey | gw ey § oA g
FL AR AT A o | AfFr AR 2T Y
AT A FT TATF ZAT & AT F AT
FLar HE T FY, IR EH AAAF
fog dare & € 1 s9¥ garw fevdwma
1% 3T gAT & AT TAR 2T F AEH
9T AT 1T & | A W AT WY AN
FY AT A § AT Ay gw wirsg §
qt A #Y dqre g g fr ard e
g gt e faad gurw fewdsa ame
T A dat W S arad v
5T g W H 9g¥ | gAA gw AY
fema ot & sgwm &1

Supply of Vehicles, Fire Arms and Wire-
less Vans to West Bengal

*453. SHRI D. N. PATODIA: Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether the Centre has failed to send
to West Bengal the promised number of vehi-
cles, fire-arms and wireless vans despite repea-
ted reminder from the State Government ;

(b) if so, the number of each item promised
by the Centre for supply to West Bengal and
the reasons for non-compliance ;

(c) whether as a result of the non-supply of
these cquipments, the Police in West Bengal
is fecling handicapped to deal with the anti-
social elements in the State ; and

(d) ifso, Government's reaction in this
regard ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT) : (a) and (b). It isnot true
that the Centre has failed to send to West
Bengal the promised number of vehicles, fire
arms etc. or that reminders have been received.
In fact, the bulk of their entire requirement
of vehicles, fire arms and ammunition, wireless
sets etc. have been met on a top priority basis.
Against a total demand for 239 vehicles, 205
vehicles have been supplied and the remaining
are expected to be supplied in the course of
the next two weeks, as they become available
from the manufacturers. As against their requi-
rement of 765 wireless sets, 600 have been
supplied, leaving a balance of 165 most of
which will be supplied in December, as they
become available from the Bharat Electronics
Ltd, Their requirements of arms and ammuni-
tion are being fully met. The State Govern-
ment are procuring some items directly from
other State Governments.

(c) Does not arise,

(d) Infact, the Government of West Bengal
have expreased their appreciation of the steps
taken by the Government of India for prompt
supply of requirements for their police force,
thus wiping out their deficiencies which had
persisted over Yyears,

SHRI D. N, PATODIA: The demand
from the West Bengal Government was made
several months back and even the answer given
by the Minister suggests that ecven after the
lapse of so many monthy as many as 34 vehicles
and 165 wireless sets are still undelivered. The
Minister is completely silent: with regard to
the delay that occurred in delivery of these
equipment to West Bengal Police and in this
respect a spokesman of the West Bengal
Government on 6th November, 1970 was on
record of having stated—I briefly want to
quote—

“The Centre has barely supplied 10%
of the number of vehicles. .

AN HON MEMBER : Shame, shame.
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SHRI D. N. PATODIA:

“. ..it has promised for the West Bengal
Police in August. Of the commitments for
wireless vans and fire-arms, only 207 and
30% of the total number have been recei-
ved.”

Now, this is what the spokesman of the West
Bengal Government has stated. May I, there-
fore, know as to what were the precise reasons
for so much delay having occurred in supply
of these important and essential equipment so
that the Police could have acted in time ?

SHRI K. C. PANT : AsI have indicated,
the bulk of their requirements have been met
and I have given the figures to show that the
bulk of their requirements have been met.

Now, so far as the replacements are concer-
ned, these are not the normal replace-
ments of one year. They are the replacements
of a number of years of backlog and in the few
months when we have taken up this matter,
we have tackled it on a priority basis from all
angles. (Interruptions) We have given finance.
From the stocks with the Central Police. We
have given whatever we can lay hands on and
we have asked the Bharat Electronics to manu-
facture the radio scts for them. For the past
few months they have been doing so. Natural-
ly, when something is manufactured, certain
time lag will be there. We get the jeeps direct
from the manufacturers and from the States
we get whatever is available in their surplus
stores.

I don't think this record is bad at all. I
think we have been ing their requir L]
and have met them satisfactorily, As I said,
they are more than satisfied, The problem they
sometimes have is in deploying fast enough the
supplies that are reaching them, because they
are going so fast.

SHRI D. N. PATODIA: The Minister
said that Government here are satisfied, though
Iquoted a spokesman ofthe West Bengal
Government about the position. Nevertheless,
according to the computations made up till 15th
November, 1970, as many as 343 policemen
and 36 police officers were injured and 36 died.
To what extent the fact that the West Bengal
police was not properly armed with equipments
is responsible for this increase in the pumber
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of injuries injured and dead among the West
Bengal police ? If this be the case, are Govern-
ment now satisfied that the equipments which
have already been supplied are enough to arm
the police in West Bengal 80 that the number
of injured and dead may be reduced in future ?

SHRI RANGA : So that they can discharge
their duties properly,

SHRI K. C. PANT: I can assure the hon.
member that Government are concerned about
the death of these policemen and we take every
steps possible to prevent i*. We are in constant
communication ‘with the State Gowvermment
over this matter, The Home Secretary visited
West Bengal and we sent a team of officers to
the State to assess their requirements and
discuss with the West Bengal officers. It was
on that basis that their requirements were
drawn up. If we find it necessary to supply
more equipment and more arms, we shall do
s0. As I said, we are in constant communica-
tion with them.

SHRI RANGA : The revelations made by
the hon. member are themselves very alarm-
ing. Are we to understand at this rate, that
all over the country our police are not properly
armed and, therefore, they are not ina posi-
tion to discharge their duties, not only to
protect themselves, but what is much more
important, to protect the people in their lawful

activities, and that even today in spite of what -

is happening in West Bengal, the Government
are going to be satisfied with only expressing
their concern and readiness to mobilise all the
arms that they could possibly lay their hands
on everywhere and that the West Bengal
Government is allowed to take its own time to
distribute these things among the various units
of police in different districts? Can Govern-
ment give an assurance that they would take
emergent, not merely priority, stepsto rush

these fire-arms and other equipment to streng-

then the police force there ?

SHRI K. C. PANT : So far as fire-arms
are concerned, may I repeat what I have
said in the main statement that their require-
ments of arms and ammunition are being fully
met 7 On that, there should be no confusion
of any kind. Itisonly in respect of vehicles
that there is a shortage which will probably
be met by December. Wireless sets will be
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supplied by the first fortnight of December.
It is not that there is any slackness in this,
The West Bengal Government is also doing its
best.

I can assure the hon. member that we are
alive to the problem and we are taking all
these steps. It is not as though these supplies
will be deferred over a long period. Even
now, as I said, they are distributing whatever
they have. They are not able to cope with
that, So we are supplying the material fairly
fast, if I may say so. The date by which
the supplies would reach them is in all cases
not later than January.

ot &\ q6TH @e ¢ FyAH 7P,
qmrer ¥ arw gfaa w1 fya A & A
gRIAAT FTAT 99 W&, IAd Qg a9
T fameast §1 @7 & A A
argy @ § arr-gestt ¥ A &A@
TIE AT I FA I A FQAE N
& straar rgar § v woee ofew
& @t @1 B a1ed FAT AT S, 24
T I 9N AN T, qE A @
g a8t ¥ AT AT @E F gE—I4T
arasr g fasre & ar fem gaga #
gfre & S ®1 AR R FT ATIH
frarc g ?

« MR. SPEAKER : The question was very
clear, They mentioned the demand and
supply. Now he is going too far,

st stw TN W@ T ITEH 9T
dfs sfes=z w1 & wafed & s
argar g 5 anawr feg sow & gfaw
F T T FT IR A 7
MR. SPEAKER :
relevant.

ff &Y ST W : AeTH AFAT,
ga¥ varer T gfaw & Faergr &

Feaw WEKRT : AT 4T AT FI&
g1

He is going too far asking how they are
allocated and 50 on, It is not relevant.

I do not think it is
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=it 3w TN WU FA ALy,
¥ e g Afad 1 TLH 9T & I
g faerar &, ST g2t & arg o &y
w@zw?g@ﬁﬁ@ﬁ.'wmm
¥ o A agafs g FN 7

weaw WENEY L A @ ¥ AR A
& ST AR FF 947 § A q9ATET |

ot FoO W T I qAAN A
T ATES WX §, IART GoWE qgv &Y
7 g, @7 ¥ yEwr W f5 S9N frm
s Y e swT 1

SHRI NAMBIAR : Is the problem in
‘West Bengal the shortage of short supply of
arms to the police or the difficulties faced by
the unemployed youth who should be given
jobs and food ?

SHRI BALRAJ MADHOK : This is a new
test of relevance.

SHRI NAMBIAR : Government should
weigh the two demands, the demand for more
arms by the police and the demand of the
people for food and employment.

MR. SPEAKER : It is not relevant.

o firy a7 W1 ;AW WEEE, |
T 3, T W A & dmw # Ev-
FTT ¥ Fraq ai o @ aLFT § goamd
fadifer, fw @ v ¥ @ gfaw =
st 3 En-afEaw w1 e T @ 1 gw
A ot aff F o W & R 99 gArnl
Frzrga ar 3 fear 1 & @l agen
ﬁ'ﬁﬂT;ﬂEﬂTﬁr T I‘E'mq@'m
3 f5 agt @ Efew-gfem =t ), faed
I qS Ag g wrfed, Fee fay o
RE!HX qg W onaw s gfed
grest g geEe A fed § ar so A
ey AR E? afk AT ATE
#% @ § v fead gfamie saa fay
i &, T T R & faa oY wrf
s g & 7§ % P afie
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feaftal & ¥ gaer gRma 00 ? quw
WEIRT, TOFT AT WT ag D W E
foe dmrer & off geard &) < &, ¥ zafad
§ @ E A 7t @ gfws aned @k
& o Tt gigd agi 9 ww @ d
gmamagt Ay,

MR. SPEAKER : Heis asking about too
many details.

SHRI NAMBIAR : The problem is of
too much of arms. They do not know how to
use them.

st forg W . wsw wEET, 07
AT FT JATH AG) , qIA & T A
gfae F aX # | & 7g AT AEQTE
f& gam and Franr fd &, dma
g ¥ fa¥ § ar oy @ §) gaw
gare gg & fr #ar 99% e & falr
% T gAe O T 2.

MR. SPEAKER : He is going into too
much detail. The general question is about
supply of arms to the State Government.
Government here are only concerned with
that and not how they are allocated.

sit fima o= W1 : E wFIE, AT
A0 @ g | dma S wE A
Waa g

Feqw wRAG : AT §3 S |

ﬁﬁmwm:#ﬁu@w%fﬁ
ST e fad §

MR. SPEAKER : The question is of supply
of arms to the West Bengal Government.
Government here pay they have supplied so
much.” As to how they are allocated, how
they are sent to various centres is a question
concerning the State Government.

AN HON. MEMBER : But it is President’s
rule there now.

sit fina wex W @ 3T R TR w7
TR Y gOT—IE AT A TR
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it at fag o wfge... (wwewm)...o
dme 1 gfew @ el faw au § @
TN TR & gRgwea 0 el oy
wifgq 1 ... (wwwem) ... qsmw wdew,
| FEfaT |8 TS o AT WA
qaT Y g AE 2 &

seqw WY : A3 A qar g
grar |

st fm = w ;o gem wgm,
gfem 1 amd s ¥ fag o Ak
faq 1q ag ¥ga wadHe ¥ fg e E ar
T &Y A ¥ fRg § 7 A ogAw
9 77 a1 5 A & arg-me Sewia

Wt faw g § a1 ... () .

eqR WP : Ig Nt 7@ AT F
dar 7Y gref § SeEiA o ¥ frar g fw
wa Ry & 1 st s Afafes
FHEaT g A 399 wifEEr ¥ q¥ Y
g1 .. (wEem)...

I am sorry I cannot allow it.

SHRI H. N. MUKERJEE: In view of
the very clearly authenticated reports of inci-
dents, to some of which Mr. Jha and I have
also been witnesses, and if, notwithstanding
these allegations regarding the misuse of
vehicles and fire-arms sent by the Centre to
the State which are in the hands of the police,
further supplies are promised, do T take it
that Government makes no scrutiny about how
the weapons and vehicles already supplied are
used and goes on supplying whatever is asked
for by the West Bengal Government, or do T
understand that there is a machinery for trying
to find out whether these vehicles are
properly used, and have Government also
tried to find out that by the use of vehicles
and fire-arms they cannot bring under control
the situation, a situation of the sort that sube
sists in West Bengal today ?

ot forx v W ) @A @ AT
ot ar
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Asq| wgEA @ qA WfafEE awp
HL qar ar,

SHRIK. C. PANT : So far as the misuse
of firearms is concerned, as I have said on
various occasions in the House also, wherever
specific instances come to Government's notice,
we enquire into them. We have been enquir-
ing into each and every case ; whether it is
regarding the CRP or whether it is with regard
to inter-party clashes, when some MPs write
us. we enquire into all these cases. But the
basic point is that where bombs are being
thrown, where so many policemen are killed,
innocent people are killed because of clashes
going on, where the atmosphere of violence
is 50 heigtened and tension prevails and where
partymen of various partics have lost their
lives, how can the situation brought under
control without supply of fire-arms to the
police ? (Interruptions) It is against this backe
ground of events and facts that are well known
to the House, that the supply of arms and
equipment is done,

DR. RAM SUBHAG SINGH : The hon.
Minister has pointed out that the Government
of West Bengal wanted small arms and they
were supplied by the Union Government,
They also wanted lethal equipment and that
alsp the Government of India gives to the
Government of West Bengal. May I know
whether these steps have brought success in
any way nearer in regard to restoring the
law and order position, and if mot,
whether the Government is thinking of finding

out any national solution of the problem ?

SHRIK. C. PANT : We have discussed
this problem at length in this House, and
it is little difficult to sum up the entire situa-
tion in terms of whether it bas improved or
deteriorated, There have been improvements
in some directions and detrioration in others.
The general sense of insecurity among tke
people of West Bengal has perhaps declined.
Attacks on policemen and on specific targets
have increased inter-party clashes are continu-
ing. So it is very difficult to give a qualita-
tive definition of that kind. But I agree with
the bon. Leader of the Opposition that the
problem is a npational problem. The very
fact that Parliament bas occupied itself so
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frequently with this problem shows that it
is a national problem about which all of us
are concerned. All of us should join hands
to restore normalcy in that State.

DR. RAM SUBHAG SINGH : He referred
to a national problem. What is going to be
done to evolve a national problem ?

MR. SPEAKER : It does not arise out of
this question ; there can be a separate dis-
cussion on it.

SHRI BISWANARAYAN SHASTRI:
Have the Government some information that
some fireearms supplied to West Bengal
Government had gone into the hands of Naxa-

lites and if so what steps are they going to
take to prevent it ?

SHRI K. C. PANT : I cannot say off
‘band if any of the arms recovered from the
Naxalites are such as can be regarded as hav-
ing come into their hands from the police. But
I had come to know of one case in Purnea,
Bihar, where some policemen were surrounded
‘by the Naxalites, who took away their arms.
One case has come to my notice ; I do not
know about the others.

Statement made by the Minister of Btate
for Home Affairs Re: implementation
of the decision of Government on Chandi-

garh

*455. SHRI SHRI CHAND GOYAL:
Will the Minister of HOME AFFAIRS be
pleased state :

(a) whether the statement recently made at
Chandigarh by the Minister of State for Home
Affairs, Shri Mirdha, regarding implementa-
tion of the decision of Government on Chandi-
garh, has raised a controversy between the
Governments of Punjab and Haryana ;

(b) if so, the text of the statement ; and

(c) whether the two concerned Governments
or either of them have written anything to thc
Central Government and, if so, the details

thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) and (b). During his visit
to Chandigarh on 14th September, 1970 while
talking to press reporters Shri Mirdha had
.reiterated Government’s stand that the deci-
sions aonounced in January 1970 in regard to
Chandigarh, Fazilka and other territorial
claims and counter-claims, etc., were a part
of the overall settlement. As Shri Mirdha did
not issue any written statement to the press,
it can not be laid on the Table of the House.
However, reports of his talk appeared in
certain newspapers on the 15th September,
1970. On subsequent days there were press
reports giving the reactions of certain Punjab
Ministers and the Chief Minister of Haryana
to explanation given by Shri Mirdha.

(c) No,. Sir.

SHRI SHRI CHAND GOYAL: The
reply which has been given by the hon, Minis-
ter says that Shri Mirdha had only reiterated
the decision of the Government. I want to
know whether this decision of the Government
has been willingly accepted by the two
Governments of Punjab and Haryana and
whether they have reconciled themselves to it.
If they have really reconci'ed themselves to it,
where is the question of any controversy over

(it ? What is the nature of the controversy
that is raised ? The Government has taken
up the position that both the Governments
have welcomed this decision. I would also like to
know whether it is a package deal and whether
the transfer of Chandigarh to Punjab depends
upon Punjab's parting with the Fazilka and
Abohar areas and also whether they are
willing to part with that area and also whether
you would still concede Chandigarh to them
even if they are not willing to do this ? Would
they make it a condition that only if they part
with Fazilkaand Abohar, Chandigarh would
be given to them ? Please also state what are
the burdles in the way of transferring Abohar
and Fazilka areas to Haryana ?

SHRI K. C. PANT : The controversy to
which my hon. friend referred was probably
based on certain Press reports that have
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appeared at that time., But no formal com-
munication has been received by the Govern-
ment which suggests that either Government
is not willing to go through that decision taken
by the Central Government.. .. (Interruptions)
I said that no formal communication had been
received to suggest that situation bad changed.
So far as the idea is concerned, as I said ear-
lier, itis not a quid pro quo between Chandi-
garh and Fazilka but it is part of the overall
agreement and the agreement stands; or
rather the decision of the Government of India
stands in the matter and there is no change in
that decision.

SHRI SHRI CHAND GOYAL: Has
Government's attention been drawn to the com~
plaint that ever since that decision was taken,
the Government of Punjab had neglected the
development of Abohar and Fazilka area;
irrigations channels had been stopped and
people from that area were nol being recruited
to public services. If so, have Government
actually verified regarding the veracity of those
complaints > 'What is the latest position with
regard to the settlement of the terms of refe-
rence ? Have the Government had conclusive
talks with the Cheil Ministers or other Govern-
ment representatives of the three States con-
cerned and if so, what is the outcome of those
talks ?

SHRI K. C, PANT : The Cheif Minister
of Haryana wrote to the Home Minister in
May 1970 about complaints which he had
received to the effect that developmental
activities had been slowed down in Fazilka
and Abohar areas and the matter was taken
up with the Chief Minister of Punjab who
replied :

“It is entirely untrue that Fazilka and
Abohar are accorded discriminatory treat-
ment. Further there is no truth that deve-
lopmental activities undertaken in that area
are being delayed or held back.” -

this was the first part of the question. About
the sccond part, I have had discussions with the
Chief Ministers of Haryana and Punjab and I
am awaiting some communication from the
Chief Minister of Punjab and later on I shall
discuss the matter with the Chiel Minister of
Himachal Pradesh. After that we shall decide
as to whether we shall have to evalve the terms
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of reference ourselves or whether there can be
agreement among all the parties concerned
with regard to the terms of reference.

st g went oofiae, 9
I WXFIC A qg #) fF g sA97 A
foiid amy & arg 9y @l #r A Ag
AAT #X oF 4T JATA FT AN
g q9 gg favig gy o & o
fs wifaesr ¥ fag a0F § swafas
FeqaEar qFAT ;AT T WY § WY qgh
F aY g7 freemuegd  quaT ATHT
g #1 A1 fawr AR gw Al &
famr 71 g7 ardr ofdfeafaat &1 qaa
Faat ¥ fadr sarag oF g 99T
agl grm 5 fam a0F & =odng @@

tefufree? ufen g9 g & fag & s&
TOF ¥ wifoesr &1 W Tg AW AF
Hz=it tefafreed ofar aar faar sy ?

oft goO T O ¢ I GATT TIFTL
& fagradia 98 &1

SHRI NATH FAI: Asthe previous ques-
tioner had rightly pointed out, the continuance
of kind of dispute is very harmful to the unjty
of the nation and very speedy remedies must
be found out. Somehow there is not much
convincing evidence that the Government is
alive to the seri of the problem, either
this or similar problems in other parts of the
country’ The hon. Minister stated that the
Government would evolve the terms of refe-
rence and if there was agreement among the
partics concerned, they might accept it. Itis
not a fact that there is agreement regarding
how the dispute between Haryana and Punjab
should be resolved? They have a dispute
regarding Fazilka ; they have a dispute regard-
ing the border. The documents were available
to the Government. Parliament knows that
leaders of the two States have agreed that vill-
age-unit, contiguity and linguistic majority can
be the decidiag factor for resolving the dispute,
What is the difficulty in way of the Govern-
ment in accepting this very sensible and very
reasonable and very democratic solution ?
What is the alternative equally good solution
which they can suggest ? (fnferruptions.)
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SHRI K. LAKKAPPA : This is not rele-
vent. It is a clear question. The question
pertains to Chandigarh, . .. (Interruptions). This
is not relevent, because. . .. (Interruption.)

MR. SPEAKER : Please sit down. Do not
now refer to any other thing taking advantage
of the position regarding Punjab and Haryana
States. (Interruption) Without my permission,
your continuing like this is not good. The pre-
vious question has not been answered. Will
you please sit down ?

SHRI K. LAKKAPPA: These things are
going on the floor of the House, and because
this has affected the interests of the Mysore and
Maharashtra States. ... (Interruption)

MR. EPEAKER: I have already found
your prescnce here roday. You have arrived.
I know it. Please sit down.

"SHRI K. C. PANT: In onc sense, the
answer to the unspoken or unasked question
has been given by my hon. friend. Now, Sir,
at one stage, Shri Chavan, who was then the
Home Minister, had talks with the Chief
Ministers on,the question of evolving terms of
reference for this Commission. I might say
that Fazilka and Abohar are not part of this
disputed territory, because, according to the
Government’s decision, Abohar and Fazilka
will go to Haryana. It is only the other areas,
other disputed areas, and at that stage, no ag-
reement could be arrived at between the various
States, in regard to the terms of reference. And
even now, when I have been discussing. ...

SHRI NATH PAI: Nine leaders
Haryana and Punjab had agreed.

from

SHRI K. C. PANT: Nine leaders may
be, but as faras I know, the Government’s
representatives did not agree to any terms of
reference, and even now, they have not con-

’ cretely suggested the terms of reference to
which they can come to agree,

st Tk fag : ss1e W@, w9
& mer & fafrere oRE ¥ Aw
Ftar @igm & #ar IaF Afeq § ag
gziz arar & ot gwAry F e fafaes
st aigw ¥ g § faar § fFoaae
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9T FETh Ffwma ¥ aad wifaenr
AR adR A T ae Yww F anfe
agl frar &Y ag 9w wfama w1 agwe
sa afs g, @ @ gw s ag
TG F gn TAF T ag B e
wafeal & 8 T8

afe 3u%1 3§ FaT gam g ar fae
g9 g9 IAS ®@1 gg woow &N fn
A AT G FX Ffoaest #1 T F@
g ar =t Sifmargr, At FAr agde
R wifdew &R @it & qit 9wdnEg
AR g § aqadT AgT qg @1 qEw
o=t =nfE Yfcarsr & s ogr fF 70
wredr § g fedr wfEn argae
gag R TTH ot I wfwew & o
are W ¥ wid qifs AEET A
A § ST aw &1 wHer av @
g% ! T AIT A AT wfwma F ovd
A% TRT A wE 7

MR. SPEAKER : Thank God, you have
spared my district of Amritsar.

st oo W oea o gw Rt w1 of
ez wafeal & ad =0

st Twere fag:ag T gan st
g ¢ fs ot w1 7 ot weETAT
fF ag @ g wafsdl & ad =&
afFa qre dar 5 st arad 7 srfaesT
R FAgT W W @ FAEE F o
#iws Wha ¥ wifgw FW@ & AT
frar & at 9w e A g o i
e tfcara & gasr Nt 99 sfaaa &
=g ws TR ¥ anfwa s F aX F
A wEEg ¥ wfaee @ 7

o F WA 9 AT FT AT
T AT g |

SHRIMATI SHARDA MUKERJEE : Sir,
there are a pumber of problems arising regard-
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ing certain territories on the borders, I would
like to know from the Government if they have
evolved, or, are they evolving any principle
which will be applicable in every case, or, are
they going on this sort of political reasons. If
there is a principle, one can understand, With-
out a principle, there will be no end to the
inter-State disputes, Regarding Maharashtra
and Mysore, the question arose....

SHRI K. LAKKAPPA: Sir, on a point of
order. (Interruption)

SHRIMATI SHARDA MUKERJEE:
Between Mysore and Maharashtra, the ques-
tion has remained unsolved for so many years,
and there seems to be no possibility of resolv-
ing the dispute. What are the principles that
Government have ? Tell us on what principles
these matters will be solved and settled. That
is all T want to know.

MR. SPEAKER: He has already replied
to it. (Interruption) The same question was put
earlier.

SHRIMATI SHARDA MUKER]JEE :
But he gave no answer. Can we conclude that
it is going to be a political settlement ?

MR. SPEAKER: If he did not reply to
another member, how do you expect that he
will answer you ?

DR. RAM SUBHAG SINGH 1 You allow-
ed her and the question has been put. They
should answer it.

MR. SPEAKER : Mysore-Maharashtra
question does not arise out of this.

SHRI RANGA : You have not ruled it
out. They can say that they agree or that they
do not agree.

MR. SPEAKER : IfI allow a question and
if the member comes out with all sorts of ques-
tions, what can I do 7

SHRI BALRAJ MADHOK : Will it be
decided on the basis of any principle or on the
basis of expediency and political considera-
tions ?

MR. SPEAKER : I am very sorry. The
same question was replied to earlier.
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st wax ww T & A6 wgey
¥ Al &1 Smfeed waE Tgar
FI1Us a1 ag fF e § o afsse
faar & gad fFdt wF1< %71 91 qaqw
@t 7 gm, @ gad qEag g fE
1 gz agt g f& QW el A 9w
afese =t Q0 a@ Y am famgar
gl AT FIX A AAr § a1 foa S
FaR AAg AT 7

MR. SPEAKER : The same question was
replied to ecarlier. Why do you repeatit? I
am sorry I cannot allow it. Has the Minister
anything to add ?

SHRI K. C. PANT : I have nothing to
add to what I have said carlier.

MR. SPEAKER: Question Hour is over.
(Interruptions). Calling Attention.

SHRI P. G. SEN: I risc on a point of
privelege.

MR. SPEAKER : Order, order. I am on
item 2 now.

WRITTEN ANSWERS TO QUESTIONS

Air Pollution Problem in Calcutta

*42]1. DR. RANEN SEN : Will the Mi-
nister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether the short-term survey of Cal-
cutta carried out by the Central Public Health
Engineering Institute has revealed that the
level of air pollution by carbon monoxide in
the city due to automobile exhaust was com-
parable with that in the large cities of the
world like New York, Chicago and London ;
and

(b) if so, whether any steps are being taken
to solve'the problem of air pollution by auto-
exhaust emissions ?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) Ina short-term
survey conducted in Calcutta by the Central
Public Health Engineering Rescarch Institute,
such a conclusion has been drawn.

(b) A statement is laid on the Table of the
Sabha,

Statement

With a view to solving the general problem
of air pollution in the country, Government of
India bas set up an Expert Committee on Air
Pollution Control with the following terms of
reference : — .

(i) To collect and collate the materials
already available in the country re-
garding air pollution. )

(ii) To study the work pertaining to air
pollution conducted already by diffe-
Tent agencies in the country.

(iii) To lay down standards for the maxi-
mum tolerance of pollution of the va-
rious constituents of the pollutants in
the air,

(iv) To devise methods and means to col-
lect and analyse samples of air.,

(v) To prepare a code of practice and
manual for the prevention of atmos.
pheric pollution.

(vi) To study air pollution Acts existing in

other countries and to prepare a draft
air pollution control bill for India.

The Committee is expected to submit its
report and the draft legislation on the
subject shortly.

Repatriation of persons of Indian origin
from Ceylon

%422, SHRI NARAYANAN:
SHRI SAMINATHAN :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the feelings in Ceylon"® against
India are increasing day by day;
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(b) if so, whether the attention of Govern-
ment has been drawn to the comments made
in the “Daily News"” of Ceylon over India's
offer to repatriate 50,000 Stateless persons of
Indian origin ; and

() if so, the reaction of Government there-
to?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH): (a)
No, Sir,

(b) Government is aware that there have
been criticisms and suggestions both in the
Indian and Ceylon press about the implementa-
tion of the Indo-Ceylon Agreement of 1964
concerning the stateless persons of Indian

origin.

(c) Both Governments have expressed their
intention of implementing the Agreement in
letter and spirit and are in constant touch with
each other in this matter.

Settlement of Jhuggi Dwellers in Maulti-
Storeyed Tenements in Delhi

*423, SHRI BAL RAJ] MADHOK : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URABN DEVELOPMENT be pleased
to state :

(a) whether any plan has been prepared to
settle the Jhuggi dwellers at the sites’of the
Jhuggis in multi-storeyed tenements ; and

(b) if so, the details of such a plan; when
it will be implemented and the order of
priorities in regard to different jhuggi areas of
Delhi ? .

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS, _
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) The Delhi
Development Authority has recently been
asked, as a beginning, to prepare a pilot pro-
ject for the resettlement of Jhuggi dwellers in
multi-storeyed tenements on the same site
where the approved land use permits.

(b) Itis premature, at present to give any
of these details. :
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Fall in fertilizer production

#424. SHRI P. VISWAMBHARAN : Will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be

pleased to state :

(a) whether the production of fertilizers has
fallen during the past six months ; and

(b) if so, the steps taken to maintain the
average production to meet the demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) No Sir, There
was a 12% increase in the production of
nitrogenous fertilizers during the period April-
September, 1970 compared to the production
in the corresponding period of the previous
year. In the case of phosphatic fertilizers,
however, the production was less by 4.9%
during the same period compared to the
production in the corresponding period of

previous year.

(b) Government are constantly watching
the production trends in fertilizer units and
suitable remedial steps are taken where neces-
sary to improve the production of fertilizers
from the existing units.

Admission of China in United Nations

*425, SHRI SHANKARRAO MANE: |
SHRI BENI SHANKER SHARMA :

Will the Minister of EXTERNAL AFFATRS
be pleased to state :

(a) whether the United Nations General
Assembly recently decided to debate China's
admission ;

(b) whether India supported the participa-
tion of China in the United Nations ; and

(c) if s0, the names of other countries which
have supported scating of China in the United
Nations ?

THE MINISTER OF ,EXTERNAL
AFFAIRS (SHRI SWARAN SINGH): (a)
Yes, Sir.
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(b) and (c). India voted for a draft resolus
tion calling for the seating of the People’s
Republic of China and the expulsion of
Taiwan. The same position was taken by 50
other countries. A list giving the names of
these countries is placed on the Table of the
Lok Sabha,

Statement

Afghanistan, Albania, Algeria, Austria,
Bulgaria, Burma, Burundi, Byelorussia, Canada,
Ceylon, Chile, Guba, Czechoslovakia, Denmark,
Equatorial Guinea, Ethiopia, Finland, France,
Ghana, Guinea, Hungary, Irag, Italy, Kenya,
Libya, Mali, Mauritania, Mongolia, Morocco,
Nepal, Nigeria, Norway, Pakistan, the People’s
Republic of Congo, Poland, Romania, Somalia,
Southern Yemen, Sudan, Sweden, Syria,
Uganda, Ukraine, the U.S.S.R., the U. A.R,,
the U. K., the United Republic of Tanzania,
Yemen, Yugoslavia, Zambia.

Indo-Nepal Relations

*426. SHRI MAYAVAN:
SHRI DHANDAPANI :
SHRI N. R. LASKAR :

Will the Minister of EXTERNAL AFFAIRS
be pelased to state :

(a) whether India's relations with Nepal
have worsened recently ;

(b) if so, whether there has been a strong
demonstration in Nepal in front of the Indian
Embassy in Kathmandu H and

(c) if so, the reaction of Government theres
to?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH): (a)
It is not correct to say that Indo-Nepal rela-
tions have worsened in the recent past.

(b) Some students had demonstrated in
front of the Indian Embassy in Kathmandu
for the cancellation of the Film Festival which
was to have been held in early November,

(¢) This demonstration was dispersed by
the Nepalese Police and efforts are continuously
made to strengthen the friendly ties between
the two countries,
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Location of Emerald Belt in Rajasthan

*428. SHRI SITARAM KESRI:
SHRI J. AHMED :
SHRI SRADHAKAR SUPAKAR:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to slate :

(a) whether a 160-mile emerald belt has
been located between Ajmer and Udaipurin
Rajasthan ;

(b) whether the work of location was done
by the Indian experts or by any other foreign
agency or team and if so, the details thereof;
and

(c) the steps proposed to be taken to
exploit the same commercially ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY):
(a) Yes, Sir. Emerald-bearing pegmatites
occur in isolated patches in a belt, about 200
kilometres long, which is located in Ajmer and
Udaipur districts,

(b) The work was done by the Indian
experts only.
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(c) Most ofthe area is under lease with
private entrepreneurs. Up-to-date figures are
not available regarding production of Emerald
in the private sector. Information is being
collected and will be placed before the House.
In the public sector, however, the National
Mineral Development Corporation is also
carrying out feasibility studies for mining the

.Gamguda deposit in Udaipur area.

Crash of an Aircraft near Gorakhpur

*429, SHRI A. SREEDHARAN : Will
the Minister of DEFENCE be pleased to state ;

(a) whether an aircraft crashed near
Gorakhpur on the 24th October, 1970 as
reported in the “Sunday Standard’, dated the
25th October, 1970 ;

(b) if so, the cause of accident ;

(c) the number of persons killed and the
estimated financial loss in this accident ; and

(d) whether any inquiry has been ordered
by the Government and if so, the details
thereof ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) Yes, Sir.

(b) to (d). The pilot, who was the sole
occupant of the aircraft, was killed. A Court
of Inquiry has been ordered to investigate the
accident. Its report is awaited,

Strength of Pakistan Army

#430. SHRI KANWAR LAL GUPTA:
Will the Minister of DEFENCE be pleased to
state :

(a) whether Pakistan is better armed than
India as reported in the Stalesman, dated the
24th October, 1970 ;

(b) if so, the reaction of Government there-
t0;

(c) the present strength of Pakistani Army ;
and

(n;l) the steps which Government propose to
take to meet the situation ?



37 Written Answers

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) to (d). Government
have seen the press report referted to, During
the last few years the strength of the Pakistani
Forces have practically doubled as already
mentioned in the House on an earlier occasion.
Government are alive to the situation created

by the arms build up by Pakistan and its -

repercussions in regard to our defence responsi-
bilities and have taken suitable measures to
ensure the security of our country.

Acute shortage of Skilled Nurses in Delhi
Hospitals

*431. SHRI MANIBHAT J. PATEL : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state

(a) whether is an acute shortage of skilled
nurses in the Hospitals in Delhi in particular
and in various State hospitals in general ;

(b) if so, the reasons therefor ;

(c) whether the major hospitals in Delhi
lose their most skilled nurses every year ;

(d) if so, the number of such trained nurses
during the last three years who have left their
jobs; and

(¢) whether they find very lucrative jobs
abroad with the help of certain agencies func-
tioning for the purpose ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) and (b). There
is no acute shortage of skilled nurses in Delhi.
The Governments of Tamil Nadu, Maharashtra
Pondicherry, Gujarat, Tripura have stated that
there is no such shortage. Information from
other States is awaited. Some nurses leave
service either for personal reasons, like marriage
etc, or for improving their prospects by taking
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(1968-70) is as under :

Willingdon Hospital . 104
Safdarjung Hospital . 150
Lady Hardinge Hospital e 51
Trwin Hospital . 35
All India Institute of Medical

Sciences . 124

(¢) The posts in foreign countries are no
doubt lucrative but the Government of India
are not aware of any large scale exodus of
nurses to foreign countries or the working of
any organised agency for this purpose.

An Employee of A. L C. C. appointed on =
Diplomatic Post

*432. SHRI S. C. SAMANTA : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state whether Shri Rudolph Gyan D'Mello,
a former employee of the ALLC.C. has been
given a diplomatic position ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): Shri
Rudolph Gyan D'Mello has been appointed as
Counsellor/Charged’ Affaires a.i. in the Em-
bassy of India in Cuba. He has been selected
for this appointment because of his suitability
for the post. He is a graduate from the Oxford
University in Philosophy, Politics and Econo-
mics, with a special paper in International
Relations. He was in the Delegation to the
23rd General Assembly of the United Nations
(1968).

Shri D'Mello was the General Secretary of
the All India Youth Congress from—1965-1967.

Improvement of Standard of Medical
Service in the country

*433. SHRI INDRAJIT GUPTA: Wil
the Minister of HEALTH AND FAMILY
PLANMNG AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether the question of improving the

atand

up service in other i in the Y

or abroad.

(c) and (d). The number of nurses who
have left major hospitals during the last3 years

d of medical service in the country has
been considered by Government ; and

(b) if so, the steps proposed to be taken in
this direction ?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K, SHAH) : (a) and (b). Propo-
sals for better medical care during the IV Five
Year Plan period were considered and the
implementation is being done in a phased
manner consistent with the financial resources
available with Government. A provision of
Rs. 75 crores in the State Sector and Rs. 14.29
crores in the Gentral Sector has been made for
hospitals and dispensaries during the Fourth
Five Year Plan. Further, for providing
extensive medical care in rural areas, a provi-
sion of Rs. 31.51 crores in the State Sector and
Rs. 43.98 crores in the Central Sector has been
made for Primary Health Centres during the
Fourth Five Year Plan,

With a view to extending fullest basic health
and medical care facilities, particularly to
rural areas, various pragrammes and plan
schemes are being critically analysed and a
Master Plan is being prepared f5r effecting
improvements and correcting imbalances,

A conference of eminent people in the
medical world, social workers and State
representatives is also being convened on 10th
and 1lth December, 1970, The conference
will discuss other measures along with the
Master Plan to bring about improvements with-
in the available resources.
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P d for speedy imple-
mentation of ado-Ceylon Pact

*435, SHRI D. N. PATODIA: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether the officials of India and Ceylon
have evolved a procedure for the speedy execu-
tion of Indo-Ceylon Pact ;

(b) ifso, the details of the new procedure
evolved ; and

(c) how it will affect the pace of repatria-
tion of Indians from Ceylon ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH): (a)
Certain proposals to streamline the existing
procedures for implementation of the 1964
Indo-Ceylon Agreement are uader active
discussion between the Indian High Commis-
sioner in Ceylon and the Government of Ceylon.

(b) These proposals relate to the administra-
tive procedures connected with the repatriation
and grant of Indian citizenship to those state-
less persons of Indian origin who are to come
to India under the above mentioned Agree-
ment,

(c) The rate of repatriation in the past has

been some what slow for a number of reasons.

" The proposals under discussion are meant to
ensure a speedier flow,
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Production of Aati-T.B. Drugs in the
Country

*436. SHRI ISHAQ SAMBHALI: Wil
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

({a) whether anti-T.B. drugs will be produced
in India soon ; and

(b) if so, the details thereof and by which
firm ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Most of the
Anti-T.B. drugs are already being produced in
the country.

(b) A statement is placed on the Table of

the House,
Stalement

The names of the anti T. B. drugs and the.
firms producing the same in the organised
sector are given below :

I. Streptomycin Sulphats
(i) Hindustan Antibiotics Ltd., Poona.
(ii) Synbiotics Ltd., Baroda.
(iii) Indian Drugs and Pharmaceuticals Ltd.,
(Antibiotics Plant, Rishikesh), New
Delhi.
2. P.A.S. and its Salts
(i) Pfizer Ltd., Bombay.
(ii) Biological Evans Ltd., Hyderabad.
(iii) Wander Ltd., Bombay.
(iv) Biochemical and Synthetic Products
Ltd., Hyderabad,
3. LN H

(i) Bengal Immunity Co. Ltd., Calcutta.
(ii) Bengal Chemical and Pharmaceutical
Works Co. Ltd., Calcutta.
(i) Pfizer Ltd., Bombay.
(iv) Chemo-Pharma Laboratories Ltd.,
Bombay.
(v) Biological Evans Ltd., Hyderabad.
(vi) Syobiotics Ltd., Baroda.
(vii) Calcutta Chemical Co. Ltd., Calcutta,
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(viii) Chemical, Industrial and Pharmaceuti-
cal Laboratories Ltd., Bombay.
4. Thiacetaxone .
(i) Bengal Immunity Co. Ltd., Calcutta.
(ii) Unichem Laboratories Ltd., Bombay.
(iii) Biological Evans Ltd., Hyderabad.
(iv) Chemo Pharma Laboratories Ltd,,
Bombay,

Central Grant to West Bengal for Deve-
lopment of Chittaranjan Cancer Hospital

*437. SHRI BHAGABAN DAS: Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND

URBAN DEVELOPMENT be pleased to
state :

(a) whether the beut.ral Government are
considering to grant a sum of Rs. 2 lakhs to
West Bengal for the development of Chit-
taranjan Cancer Hospital ;

(b) ifso, the details thereof;

(c) whether Government had given any
assurance to the West Bengal Government in
this regard ; and

(d) if so, when the decision is likely to be
taken ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) and (b). A sum of
Rs. 2 lakhs was paid to the Chittaranjan
Cancer Hospital on an ah-hac basis in August
this year for their cancer detection service.

(c) No, Sir,

(d) Does not arise.
Export of Light Arms to Foreign Countries

*438. SHRI R. BARUA:
SHRI MAHADEVAPPA RAMPURE:

Will the Minister of DEFENCE be pleased
to state;

(a) whether there is good scope of export
of arms manufactured at our Ordnance fac-
tories ;

(b) whether a number of countries have
asked for the Indian arms but it is difficult to

make the supplies with the present schedule
of production or certain other difficulties ;
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(c) whether any steps have been taken to
explore the possibility of export of Indian made
light arms to certain countries ; and

(d) if so, the details and the steps taken to
boost export of light arms abroad ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P. C. SETHI): (a) to (d).
The production capacities in our Ordnance
Factories bave been tailored essentially to meet
the demands of our own Armed Forces.
However, after meeting our own require-
ments, some items of small arms and ammuni-
tion, certain categories of spares and items
of gencral stores are exported in  limited
quantitics to certain friendly countries. It
would not be in the public interest to give
further details.

in

the Country

*439, SHRI C. JANARDHANAN: Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

‘(a) whether Govenment have reviewed the
progress made in eradicating communicable
diseases in India;

(b) if s, the results thereof ; and

(c) the steps taken to intensify the drive
against communicable discases in the next
three year ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) to (c).
A statement containing the requisite informa-
tion is laid on the Table of the Sabha. [Placed
in Library. See No. LT—4445/70]

Implementation of Family Planning
measures by the Christian Community
of India

*440, SHRI N. SHIVAPPA : Will the Minis-
ter of HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether itis a fact that the Christian
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Union of India have decided to support and
implement family planning measures and to
mohbilise all Christians to build image of Chris-
tians as a community dedicated to the service
of the nations ; and

(b) if so, the policy of Government in regard
to the implementation of the Family Planning
Programme for Christian Community in
India?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMET (BHRIB. 5.
MURTHY): (a) Itis understood that in a
statement on Policy and Prozrammes, adopted
by the Working Committee of the Christian
Union of India, the Union has extended its
support to the Family Planniog Programme
and appealed toall churches to extend full co-
operation in implementing Family Planning
measures.

(b) The Family Planning Programme is
meant for all eligible couples irrespective of
caste, religion or cread and its services arc
availed of by all communities. There is no
separate policy adopted in regard to its imple-
mentation for different communities. Govern-
ment welcome all the support forthcoming to
this programme.

Setting up of a Family Planning Founda-
tlon in Private Sector

*44]., SHRI DEVINDER SINGH
GARCHA : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether steps are afoot for the setting
up of a family planning foundation in the
private sector to reinforce official efforts in the
country ;

(b) if s0, the details thereof ; '

(c) whether certain p industrialists
have forwarded a scheme for the establishment
of the family planning foundation ; and

(d) when the foundation is likely to start
functioning ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING AND
URBAN DEVELOPMENT (SHRI B. S.
MURTHY) : (a) to (d). The Family Planning
Foundation has been registered in September,
1970 under the Indiin Societies Registration
Act, 1960. The Foundation has been formed
bya group of leading industrialists and pro-
fessional men and women, with Shri J. R. D.
Tata asits Chairman. Itisa voluntary non-
Government organisation. According to the
Memorandum of Association of the Family
Planning Foundation, its main objects are :

(i) To organise, sponsor, promote,
establish, conduct, undertake or
assist scientific research in any area
or field of population control in any
way or by any means whatso-ever ;
and

(ii) To doall acts and undertake all
activities which are conductive or
incidential to the above mentioned
object, to establish and maintain
any Institute or Institutes for carry-
ing out the aforesaid object.

After registration of the Foundation,
the first meeting of its Governing Board is
reported to have been held on November
23, 1970.

Aid to Nepal

*442, SHRI KEDAR SINGH : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state

(a) the amount of financial and other aid
given to Nepal Government during the last
three years and the amount of aid proposed
to be given for their proposed Fourth Five
Year Plan ; '

(b) the terms and conditions of the aid ;

(c) whether any such conditions have been
violated by Nepal in the past ; and

(d) if so, Government’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
following amounts were given under the Indo-
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Nepal Economic Co-operation Programme
during the last three years :

196768 — Rs. B.B1 crores
1968-69 — Rs. 10.98 crores
1969-70 — Rs. 12,01 crores

Against the industrial loan of Rs. one crore,
given to Nepal in 1964, an amount of Rs. 41.88
lakhs has been disbursed.

The total quantum of economic aid to be
given to the Government of Nepal for their
Fourth Five Year Plan which started on lst
July 1970, has not yet been finalised. However,
India expects to spend Rs. 12,55 crores during
the current financial year ending 31st March,
1971, against spill-over projects from Nepal's
Third Five Year Plan,

(b) No conditions are attached to the assis-
tance given by India to Nepal. The Projects
executed with India’s co-operation are, how-
ever, covered by specific Agreements,

(c) and (d). Do not arise.

Long term Plan for Development of Petro-
Chemical Complex in the Country

*443. SHRI S. M. KRISHNA :
SHRI SURENDRA
DWIVEDY :

NATH

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state ;

(a) whether there is any proposal under
consideration of Government to adopt a long
term policy for the development of Petro-
Chemical Complex in the country ; and

(b) if 3o, the detais thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) and (b). Petro~
chemical Complexes are capital intensive and
highly integrated units. The economics of such
complexes necessitates the close dovetailing of
the mother unit and the secondary units. As
a result the planning of petro-ch | product
has necessarily to be of a long term basis. In the
country petro-chemical planning began with
the setting up ofa Committee in 1960 under
the Chairmanship of Dr. Kane to study the
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development plans for the future. The policy
regarding petro-chemical industries has there-
after been reviewed from time to time in the
light of the recommendations of various Study
Groups which were set up for this purpose.
The licensing of petro-chemical industries at
present is in line with the future requirements
and demand pattern for the products. In view
of this, the question of now adopting a new
long-term policy does not arise.

Loss of production due to high incidence
of blindness

*444. SHRI R. K. BIRLA: Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be. pleased to
state ;

(a) whether the attention of the Central
Government has been drawn to the news-item
appearing in the *Times of India’ of October 1,
1970 in which it is stated that the loss of pro-
duction in the country due to unemployment
among the blind is very high.

(b) the ber of loyed blind per-
sons at present in the country ; and

H

(c) the steps being taken to rehabilitate
these blind persons by providing them suitable
employment ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) Yes, Sir.

(b) The npmber of unemployed blind
persons in the country is not known. However,
the number of blind applicants on the Live
Registers of the Special Employment Exchanges
for the Physically Handicapped as on 31. 10, 70
is B837. Figures for the other Employment
Exchanges are not readily available.

(c) A statement showing the steps being
taken by the Government for providing employ-
ment to physically handicapped persons inclu-
ding the blind is laid on the Table of the House.

Statement

The following steps have been taken by
the Government for providing employment
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to physically handicappéd persons including
the blind.

(i) Nine Special Employment Exclian-
ges for the Physically Handicapped
have been set up for rendering
specialised assistance in finding
suitable employment.

(ii) Grant of priority III for employ-
ment in Central Government.

Provision exists for free medical
examination by the Medical Board
attached to Special Employment
Exchanges for the physically handi-
capped. The physically handi-
capped persons afe not subjected to
the usual medical examination but
their suitability is determined by
the Medical Board if they are able
to perform the duties of the job,
for which they are selected, not-
withstanding their disability.

(iii)

(V) Upper age limit for entry into °

government service hasbeen relaxed
by 5 years for recruitment to class
11T and Class IV posts in Central
Government.

(v) Concessional transport facilities are
provided by the Railway and the
Indian Airlines.

(vi) Vocational Rehabilitation Centres
for the Physically Handicapped
have beenset upat Bombay and
Hyderabad for vocational evalua-
tion and imparting adjustment
training to physically handicapped
persons.

Interpretation of the Nehru-Kotelawala
Pact

*445 SHRI N. K. SANGHI: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether the Ceylonese Government are
introducing legislation to bring the Statcless
persons who had opted for India nationality
under the Nehru-Kotelawala Pact in the
country immigration law ; and
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(b) whether there is any difference between
the Indian and Ceylonese Governments as to
the interpretation of the terms of the pact and
if so, the main points of difference ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH): (a)
Government of India are not aware of any
specific proposals which would affect persons
granted Indian citizenship under the Nehru-
Kotelawala Pact i.e. the Indo-Ceylon Agree-
ment of 1954,

(b) Since the greater part of the Stateless
persons of Indian origin are now to be gran-
ted citizenship of the two countries under the
1964 Indo-Ceylon Agreement there is no longer
any question of further implementation of
the 1954 Agreement otherwise known as the
Nebru-Kotelawala Ag t. Qut ding
obligations accepted by the two Governments
are expected to be carried out.

Prime Minister’s Talks with UAR
President

*446. SHRI YASHPAL SINGH : Will the-
Minister of EXTERNAL AFFAIRS be pleased
to atate :

(a) whether the Prime Minister. recently
met the President of UAR in Cairo ; and

(b) ifso, her t of peace prospects
in West Asia in the light of her talks with the
President of UAR ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH): (a)
Yes, Sir.

(b) Government have been concerned over
the lack of progress in implementing the
Security Council Resolution of 22nd November
1967, which called for withdrawal of Israeli
forces from the occupied Arab territories and
for the establishment,of a just and lasting peace.
Reflecting this concern, India co-sponsored
recently a resolution in the UN General Assem-
bly calling for early resumption of the Jarring
Mission and the speedy implementation of
the Security Council Resolution 242 of
November, 1967.
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Construction cost charged by National
Buildings Construction Corporation

*447 SHRI CHENGALRAYA NAIDU:
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to state :

(a) whether the cost of construction incurred
by the National Buildings Construction Corpo-

ration on national projects is much higher than
what is paid to the private contractors if
engaged for the construction of those projects ;
and

(b) ifso, whether Government have made
any inquiries asto why the NBCC incurs
more expenditure on the construction work ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) No, Sir. It has
been found that the cost of construction in
respect of the works executed or being execu-

ted by the Corporation is not higher than the *

rates quoted by well established private contrac-
tors engaged in civil construction work.

(b) The question of reducing the construc-
tion costs incurred by the Coiporation has,
however, been under constant examination
and recently a Committee of officials set up by
the Government has given its recommendations
in this regard ; these are being implemented.

Setting UP of mining & s

5 [ o

*448, SHRI HIMATSINGKA: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

-

(a) whether Government have of late been
considering a proposal to sct upa Mining
Finance Corporation to help small mine owners
to get finance for development of mines and
beneficiation activitics ; and

(b} ifso, the decision taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH) : (a) and (b). Yes
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Sir. Proposal to set up Mining Finance Cor-

poration is still under consideration.

Payment of Interim Relief to Casual
Employees of Defence Establishments

*449. SHRI S. M. BANERJEE : Will the
Minister of DEFENCE be pleased to state

(a) whether the casual employees in all
the Defence Establishments, who are in receipt
of Central Pay Commission’s grades, have not
been paid the recent amount of Interim Relief
recommended by the Pay Commission ; and

(b) if so, the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): (a) and (b). Interim
reliefis not payable to staff paid from contin-
gencies, casual labour and staff on daily
wages,

A reference has been reccived recently
about some casual employees of MES, who are
reported to be in receipt of dearness allowance
at Central Government rates. Their cases are
being looked into.
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Proposal to Discontinue Tariffi Preferen-
ces extended to India by British Govern-

*45¢, SHRI GADILINGANA GOWD:
Will the Minister of FOREIGN TRADE be

pleased to state :

(a) whether thereis any proposal on the
part of the British Government to discontinue
tariff preferences now being extended to India
along with other Commonwealth countries ;

(b) whether the Government of India have
taken up this question with the British Govern-
ment to ensure continuance of special trade
ties ; and

(c) ifso, the reaction of the British Govern-
ment in this regard ?

THE MINISTER. OF FOREIGN TRADE
(SHRI L. N. MISHRA): (a) Government
arc not aware of any such move, except
in the case of cotton textiles where the British
Government have proposed to withdraw from
Ist January, 1972 almost the entire preference
on imports of cotton textiles from the Common-
wealth preference area.

(b) and (c). The Government of India
have not accepted the British proposal to
introduce tariffs on cotton textiles and the
matter is under discussion between the two
Governments.

Visit by French Taxtile Delegation to India

*456. SHRI HIMATSINGKA : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether a French textile delegation
recently visited this country to enter into an
agreement for the export of Indian fabrics ; and
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(b) ifso, the outcome of the talks and the
extent of likely exports of different types of
Indian textiles to France during the current
year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK): (a) and (b).
A private team of French buyers of textile and
leather products visited India during October/
November this year. The team held discussions
with the Indian exporters/manufacturers but
the Government are not aware of the details
of arrangements entered into or contracts cons
cuded, if any, by them with the Indian
partics,

Policemen Suspected of having Complicity
in Murders in West Bengal

*457. SHRI GANESH GHOSH : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Government are aware that
taking advantage of the indiscriminate murders
by the Naxalites, a number of police personnel
in West Bengal have been recently found to
have taken part in murders ;

(b) if so, how many Police personnel in
West Bengal have been suspected of having
licity in the murders ;

(c) how many of them are Constables, Sub-
Inspectors and Inspectors of Police ; and

(d) how many of them have been apprehens
ded and what action has been taken against
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MI-
NISTER OF STATE, DEPARTMENTS OF
ELECTRONICS AND SCIENTIFIC AND
INDUSTRIAL RESEARCH (SHRI K. C.
PANT) : (a) It is not correct that a number of
police personnel’in West Bengal have been so
found to have taken part in murders.

(b) to (d). According to information avail-
able, one constable of the State police has been
arrested in connection with a case of murder ;
the case is under investigation.
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Changes in West Bengal Administration

*458. SHRI DHANDAPANI:
SHRI N. R. LASKAR :
SHRI SAMINATHAN :

Will the Minister of HOME AFFAIRS be
pleased to state whether the Centre wants
drastic changes in the West Bengal Adminis-
tration and effective screening of personnel
responsible for enforcing law and order so as
to tackle the Naxalite menace ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT) : Government are taking all
possible steps to put down Naxalite violence
and to restore normalcy in West Bengal
Questions relating to the improvement and
strengthening of administrative machinery, the
proper pl the provisi
of necessary facilities etc. are constantly under
review,

of._ nel

Visit by Foreign Trade Delegations

*459. SHRI LAKHAN LAL KAPOOR :
SHRI S. M. KRISHNA :

SHRIMATI SUCHETA KRIPA-
LANI :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) the number of trade delegations from
foreign countries which visited India during
the first two weeks of November, 1970 with
their names and countries ; and

(b) the details of their discussion with
Officers, Private industrialists and others ?

THE DEPUTY L’lNISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK): (a) and
(b). A statement is placed on the Table of
the House, [Placed in Library. See No. LT—
4446/70]
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Low price given to Rubber Growersin
Kerala

*461. SHRI MANGALATHUMADAM ;
Will the Minister of FOREIGN TRADE be
pleased to state : .

(a) whether the Kerala Agricultural Minis-
terhas written to the Centre about the low
price given to the rubber growers in Kerala ;

(b) the present practice by which an auto-
matic increase in the price level is made ; and

(c) whether the Rubber Board has been
asked to examine this matter ?

THE MINISTER OF FOREIGN TRADE
(SHRI L. N. MISHRA) : (a) Yes, Sir,

(b) The price of rubber is fixed from time
to time on the recommendations of the Tariff
Commission, who undertake periodically an
enquiry into the fair prices,

(¢) Does not arise.

Installation of Thermal Power Project in
North Bengal

#*:62, SHRI B. K. DASCHOWDHURY :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether his Ministry has prepared any
scheme for the installation of a Thermal Power
Project in North Bengal to maintain regular
Power supply in that area as decided earlier ;

(b) whether the experts have suggested the
site for such project in Cooch Behar District in
West Bengal ;
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(c) if so, the details of the Project and when
work for its installation will start ;

(d) whether the Jaldhaka Hydro Electric
project hag failed to meet power needs of
North Bengal ; and

(e) if so, what other steps his Ministry pro-
pose to take up to improve power supply posi-
tion in that region ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDHESHWAR PRASAD) :
(a) to (c). The installation of a thermal power
project to meet the needs of North Bengal
and North-Eastern Bibar is under investigation.
The location of the project and other details
will be known after the preliminary investiga-
tions are completed. A decision on the imple-
mentation of the project would be taken after
the project report has been received.

(d) The dependability of power supply
from the Jaldhaka Project has been affected
by unusualty severe floods. Completion of the
barrage and the spillway and the installation
of the third unit of 9 MW would improve the
dependability of power supply fmm the
Jaldhaka Hydro-electric Project.

(e) Alternative power supply in North
Bengal has been arranged by augmenting
diesel generation. Action has been initiated
for increasing the power supply by installation
of package thermal plants and the construction
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STC's turnover in the first cight months April-
November, 1970 increased to Rs, 114.76 crores
from Rs. 87.86 crores for the same period last

year.
(b) Does not arise.

Scheme of Preferences by Developed
Countries

*464. SHRI SITARAM KESRI: Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) whether general scheme of preferences
by the developed countries would generate
additional trade worth about $2 billion ; and

(b) if so, the action taken to take advantage
of this scheme of preferences ?-

THE MINISTER OF FOREIGN TRADE
(SHRI L. N. MISHRA): (a) Although
newspaper reports have given the figure of §2
billion, because of the many imponderables in
the Schemes, no accurate forecast can be made
at this stage.

(b) The Government of India are at pre-
sent engaged, in consultation with the Industry
and Trade, in the identification of the products
which are likely to benefit from the scheme,
and collection of requisite data in respect of
the items so that, as and when the Scheme is
launched, maximum advantage could be taken
o!'thc S:hme They are also taking steps to

ilitate d production of those products

of an inter-State line from Bongaig in

Assam to Alipurduar near Gooch Behar.
Impr t in working of State Trading
Corporation

*463. SHRI R. BARUA : Will the Minis-
ter of FOREIGN TRADE be pleased to state :

(a) whether the working of the State Trade
ing Corporation has been greatly affected
during the recent years ; and

(b) whether Government have identified
the causes and taken steps to improve the
working of the S. T. C. ?

THE MINISTER OF FOREIGN TRADE
(SHRI L. N, MISHRA) : (a) No,Sir. The

likely to benefit from this Scheme.

Cotton Policy for 1970-71

*465. SHRI DEORAO PATIL : Will the
Minister of FOREIGN TRADE be pleased to
state @

(a) whether Government have announced
the cotton policy for the year 1970-71 ;

(b) if so, the broad features thereof ; and

(c) the steps taken to ensure fau prn:e to
the contton growers ?

THE MINISTER OF FOREIGN TRADE
(SHRIL, N. MISHRA) : (a) Yes, Sir.
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(b) and (c). With a view to ensuring a
minimum reasonable return to the growers of
cotton, support prices for different varieties of
cotton have been announced at levels 5% above
the support price levels for 1969.70. An
assurance has been also given that Government
would be prepared to buy cotton offered for
sale at support prices, Regulation of marketing
of cotton will be secured through the mecha-
nism of stock and credit control and other
measures.

Disposal of Imported Cars by S, T. C.
*466. SHRI CHENGALRAYA NAIDU :

Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the State Trading Corporation
is facing difficulty in disposing of the imported
cars as buyers are not willing to pay the heavy
prices fixed for those cars ;

(b) whether a number of cars with the
State Trading Corporation have been damaged
and the 5. T. C. had to incur expenditure as

those cars are lying undisposed of there for a
long time ; and

(c) if so, what steps are proposed by
Government for the disposal of these cars at
reasonable prices without incurring further
losses by the State Trading Corporation ?

THE MINISTER OF FOREIGN TRADE
(SHRI L. N. MISHRA) : (a) and (b). No,
Sir.

(¢) Does not arise.
Benefits from D.n.nu in Bihar

‘.457. SHRIBENI SHANKER SHARMA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the dams in Bihar did not
prove to be of any substantial assistance to the
fariners in case of the last two yean' and the
present year’s droughts ;

(b) the command arcas of each dam in
Bihar as estimated at the time of their cons-
truction and ‘the respective areas actually
irrigated on cach of the above occasions ;
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(c) whether the target was reached in each
case ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a)to (d). A statement is laid
on the Table of the House. [Placed in Library.
See No. LT-4447/70].

Erosion of Sea-Beach at Digha in West
Bengal

*468. SHRI S. C. SAMANTA : Will the
Minister of IRRIGATION AND POWER be
pleased to state:

.(a) whether Government are awarc that
the erosion of sea-beach at Digha, the sea-side
health resort and tourist centre in the district
of Midnapur in West Bengal, has assumed an
alarming proportion ;

(b) since when the erosion started ;

(c) what steps have been taken to prevent
further inroad of the sea into the Digha town ;
and

(d) whether there is any idea of shifting the
buildings and roads which are being threatened
by the erosion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). Ithasbeen reported
by the Government of West Bengal that there
has been some gradual erosion since the last
ten years of the sca beach at Digha. The total
erosion during this period has been in a width
of about 60 metres and in a length of about 5
KM. The erosion during 1970 was in a width
of about 12 metres.

(c) A scheme for construction of an embank-
ment with boulder pitching on the sea-side has
been prepared. Planting of trees along the
coast has also been proposed. The measures
are under consideration of the Digha Develop-
ment Board.

(d) There is no such proposal at present.
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Power Famine in Southern Grid due to
delay in Execution of Iddiklkd Project

*469, SHRI YAMUNA PRASAD
MANDAL : Will the Minister of TRRIGA-
TION AND POWER be pleased to state :

(a) whether there will be power famine in
the Southern Grid due to the delay in the exe-
cution of the Iddikki Project ; and

(b) whether there is any proposal under
consideration of Government with a view to
avoiding this breakdown and also break down

in the other development programme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRISIDDHESHWAR PRASAD):
(2) and (b). It has been assessed that there
would be a power deficit of about 600 MW in
the Southern Region by the end of the Fourth
Plan even with the scheduled commissioning
of two units of 130 MW ecach of the Iddikki
Project. Delays in the progress of Iddikki
Project have been due mainly to labour dis-
putes, inability of contractors to complete the
works according to schedule, death ofacon-
tractor due to an accident at site of Kulamau
Dam and the consequential delay in making
alternative arrangements for carrying out the
work, Steps are being taken to ensure that the
first power unit at Iddikki is commissioned
according to the revised schedule i.e by the
second half of 1973. Additional equipment
has been procured to accelerate the progress
of civil works. Labour disputes are being
scttled and critical items of work have been
taken up departmentally. Because of conse
traint of financial resources, it has not been
possible so far to sanction more schemes of
power generation in the Southern Region for
benefits during the Fourth Plan, . Efforts are
being made to ensure that projects already
sanctioned are commissioned to give the sche-
duled benefits in the Fourth Plan. Action is
being taken for the investigation of new scheme
for benefits in the early part of the Fifth Plan
for reducing the deficit in the Southern Region
to the maximum extent possible,
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Decline in Cashewnuts Exports

*470. SHRI P. GOPALAN :
SHRI TENNETI VISWANATHAM:

Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the export of cashewnuts is
decreasing ;

(b) whether Government have looked into
the reasons for the same ;

(¢) if so, the findings thereof ;

(d) whether Government have taken any

steps to increase the export of cashewnunts ; ~
and

(e) if so, the details thereof ?

THE MINISTER OF FOREIGN TRADE
(SHRI L. N. MISHRA) : (a) to (¢). The
provisional exports figures for the period April
to October, 1970 as compared to the corres-
ponding period of 1969 indicate a marginal
decline. This is primarily due to lesser off
takes by some of the major importing countries.

Efforts are being made to develop new
markets by sponsoring sales and taking other
promotional measures,

Power Shortage in Northern Region

#471. SHRI K. P. SINGH DEO: Wil
the Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether with the acute power shortage
and drastic cuts in power supplies in the
Northern Region the industries and the f: s
are facing great difficulties in maintaining the
tempo of production and industrial develop-
ment programmes have suffered a scrious sct-
back ;

(b) whethier acute power shortage is also
being faced by other regions in the country;
and

(c) if 0, the details thereof and the steps
contemplated by Government to meet the
power shortage ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) to (c). Shortfall in the availability of
power necessitating power cuts has occured
mainly in the Nothern Region because both
Bhakra and Rihand reservoirs have not filled
up to the normal levels due to inadequate
rainfall in the catchment areas, In Punjab and
Uttar Pradesh the present cutis about 10%.
In Punjab, power supply to the Nangal Ferti-
lizer Factory will be reduced from 3 million
units daily to 2.3 million units, Also, addi-
tional power from D.E.S.U. and Satpura
Stations will be obtained. Further diesel sets
will be commissioned. With all these additio-
nal sources of power, itis expected that the
cut in Punjab will be about 25% from the
middle of December, 1970. In U. P., efforts
will be made to obtain more power from the
neighbouring States and the Damodar Valley
Corporation. It is expected that the power cut
will be about 25% in Uttar Pradesh.

Power cuts will be generally applied uni«
formly to all categories of consumers in Punjab
and Uttar Pradesh. The impact on industry
and agriculture will be as follows :-

In Punjab rural feeders will be cutoff by
rotation on the average ecach feeder being
switched off for about 6 hours a day ; the cuts
will be applied uniformly on power supply to
industries except in respect of small and
medium industries, defencefexport-criented
industries and continuous process industries,

In Uttar Pradesh the supply will be cut off
to rural feeders for 4 hours daily ; power supply
to small and medium industries will be cut off
from 5 P.M. to 10 P.M. daily; power supply
will be restricted to big inglustries.

The total demand estimated by the end of
the Fourth Plan is about 18 million kW which
would require an overall installed generating
capacity of 26 million kW. Mainly because of
constraint of financial resources, a target of
only about 23 million kW of installed generat-
ing capacity has been sanctioned for the Fourth
Plan. The shortfall of 3 million kW in the
installed generating capacity will result ina
power deficit of the order of 1.7 million kW
throughout the country except for marginal
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surpluses in the Eastern and North-Eastern
Regions. All efforts are being made to ensure
that sanctioned projects are commissioned
according to schedule and that inter-State and
inter-Regional transmission lin¢s are construc-
ted according to schedule to enable transfer
of power from one State to another. Advance
action has been initiated for the investigation
of new schemes which are propssed to be taken
up during the Fourth Plan so asto yield
benefits in the carly part of the Fifth Plan.

Talks with Chief Executive Councillor and
Mayer of Delhi on Fature Set-up of Delhi

*472. SHRI BAL RAJ MADHOK: Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether any talks have been held by
Government with the Chief Executive Council-
lor and the Mayor of Delhi about the future
set-up of Delhi in the light of the recommen-
dations of the Administrative Reforms Com-
mission and the demand for full Statehood for
Delhi;

(b) whether Government have any plan to
consult the Members of Parliament from Delhi
also in this regard ; and

(c) whetherany decision will be taken
before the elections to the Muncipal Cerpora-
tion scheduled to be held in March, 1971 and,
if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI

K. G, PANT): (a) Yes, Sir,

(b) Yes, Sir,

(c) The problem is a complex one and no
firm date can be indicated.
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Central Legislation to Expedite Trial of
Cases Arising from Communal Distur-
bances

*474, SHRI YASHPAL SINGH:
SHRI MANIBHAI J. PATEL:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Standing Committee of the
National Integration Couneil has placed a
proposal before Government for a Central
Legislation to expedite trial of cases arising
from communal disturbances ; and

(b) ifso, when Government propase Lo
bring forward the said Legislation ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) and (b). A
statement is laid on the Table of the House.

Statement

The National Integration Council had made
the following recommendations :—

“Offences should be investigated and
the offenders prosecuted promptly. Prose-
cutions once launched should not be with-
drawn. Special courts with summary
powers to deal with offences connected with
communal incidents should be constituted.”™

2. The recommendation was forwarded to
all State Governments for necessary action. The
State Governments have reported that courts of
additional Magistrates, etc. are constituted as
and when necessary to expedite trial of cases
arising out of communal disturbances. In view
of the fact that trials of such cases continue to
be delayed, the recommendation is being fur-
ther examined by the Government to consider
whether a special procedure should be laid
down under the law to try cases arising out of
communal disturbances.

State Trading in Groundnuts

*475. SHRI D.N.DEB: Will the Minis.
ter of FOREIGN TRADE be pleased to
state :

(a) whether Government have decided to
undertake state trading in groundnuts ; and

(b) if so, the extent to which prices of the
vegetable oil are likely to be affected as a result
thereof?

"THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) No,
Sir.

(b) Does not arise.
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Alleged Malpractices by Modella Woollen
Mills Led,

*477. SHRI JYOTIRMOY BASU: Will
the Minister of FOREIGN TRADE be pleased
to state ©

(a) whether his attention has been drawn
to the Blitz article in its issue dated the 24th
October, 1970 on the Modella concern’s mal-
practices ;

(b) the names and designations of Officers
who had issued licences for the period under
references ;

(c) whether the licences were issued after
detection of frauds ; and

(d) ifso, the reasomtherefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK): (a) Yes,
Sir. The article and the subsequent
rejoinder of M/s. Modella Woollens Ltd.,
together with the footnote by the Editor stat-
ing that he regrets if by inadvertence he has
published anything which is not correct as
published in the Blitz dated 21st November
1970, have come to the notice of the Governe
ment.
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(b) to (d). Certain discrepancy in the
endorsement on the quantity column of the
CCP which came to the notice of the Customs
authorities in November 1968 was duly rectis
fied. From the information available so far
on record it appears that the firm's total
imports under the CCP have been within the
value allowed under the CCP. The whole
matter however is under investigation by the
C.B.I and it will not be in the public interest
to disclose further information at this stage.

Deployment of Military Personnel to
Rescue People from Water-Logged Arcas
in West Bengal

*478. SHRI SARDAR AMJAD ALI:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Military personnel and
vehicles have to be deployed for rescue and

_ relief operation for the water-logged people in

the different districts of West Bengal during the
last flood havoc in the State ;

(b) whether most of such wvehicles and
speed-boats were found to be defective and
uscless ; and

(c) whether purpose of such deployment
was foiled as a result thereof ?

THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) Yes, Sir.

(b) No, Sir.
{c) Does not arise.
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Appeal in World Court against dere-
cognition of Rulers of former
Indian States

*480 SHRI RABI . RAY: Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether some of the derecognised
Rulers of the former Indian States have appro-
ached the World Court at Hague to appeal
against the decision of Government to dere-
cognise them ; and

(b) ifso, the details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). Government have
scen a press report of November 6, 1970 to
this effect and also another press report of
November 7, 1970 issued by the former Ruler
of Dhrangadhra refuting the earlier report.

Total investment made in Public Sector
Synthetic Drogs Plants

2765. SHRI BABURAO PATEL: Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to state :

(a) the total investment made in synthetic
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drugs plants in the public sector so far ;

(b) the value of drugs imported annually
for these plants and the value of manufactured
products cxported from these plants every
year ;

(c) the names of the Chairmen of these
plants and their annual emoluments ;

(d) the reasons why these public sector
undertakings show losses while similar concerns
in private sector make huge profits ; and

(¢) by what timeit will be possible for
these plants to show profits ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) It is presu-
med that the question refers to Synthetic
drugs only. The total investment made on the
Synthetic Drugs Plants of the Indian Drugs
and Pharmaceuticals Limited at Hyderabad
as on the 31st March, 1970, was Rs. 21.21
crores.

(b) There ismno importof drugs by the
above Plant for formulation purposes. The
plant has not exported any products so far.

(c) The name of the present Chairman and
Managing Director of the Indian Drugs
Pharmaceuticals Limited is Shri Jagjit Singh.
His annual emoluments for 1970-71 are
Rs, 34,192 plus Rs. 12,510 on account of per-
quisites.

(d) The main reasons for the losses are :

(i) Some of the items in the production
programme of the unit were com=
missioned in 1967-68 and others
in 1968-69, Reasonable time has
to be allowed for attainment of
rated capacities and stipulated effi-
ciencies depending on the comp-
lexity of the synthesis,

(ii) Unlike most of the private manu-
facturers who are engaged oanly in
the formulation of imported drugs
or production from advanced
intermediates, this Unit is engaged
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in the synthesis of drugs from basic
chemicals mnecessitating a heavier
capital investment with its atten-
dant high fixed costs like depretia-
tion and interest, besides requiring
a longer gestation period.

(iii) Awvailability of cheaper imported
drugs in the market which had an
adverse effect on the offtake and
prices of this unit in the initial
stages.

(e) The overall break-even is anticipated
towards the end of 1971-72.

Loss incurred by Neyveli Lignite Corpo-
ration

2766. SHRI BABURAO 'PATEL: Wil
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) the total amount of loss incurred by the
Neyveli Lignite Corporation during 1969-70
and the total amount of loss to the Corpora-
tion since its inception ;

(b) whether the outgoing Chairman of the
Corporation attributed the losses to inade-
quate mining of lignite to feed the various
industrial plants in the complex to the full ;
and

(c) if so, the steps taken to allow the plant
to work to its full capacity, if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MANES AND METALS

H CHAUDHARY) :
(LTI SN, SHAIARY
Corporation for the year 1969-70 have reveal
ed a loss of Rs. 2.04 crores for the year and a
cumulative loss upto 196270 of Rs. 23.89
crores.

(b) The outgoing Chairman, in his speech
delivered at the 14th Aapual General Meeting
of the Corporation had described the existing
inadequate mine capacity as onie of the factors
retarding the profitability of the concern,
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1{c) The present mining machinery of the
Corporation can produce only about 4.5 mil-
lion tonnes of lignite annually. In order to
operate the Power Station, the Urea Plant
and the Briquetting & Carbonisation Plant at
optimum levels of rated capacity, the lignite
mine should produce over 6 million tonnes
per annum. Hence additional mining machi-
nery costing of Rs. 4.5 crores arc being pro-
cured by the Corporation from West Germany
to_increase lignite production to 6 million tonnes
per annum. The machinery are expected to
be 1o position by March, 1972,

Building of an Air Base in Chittagong
by U.S. A.

2767. SHRI DEVINDER SINGH GAR-

CHA ; Will the Minister of DEFENCE be
pleased to state :

(a) whether Government’s attention has
been drawn to a report to the effect that the
United States is making efforts to build a
strategic air base : in Chittagong, East
Pakistan ;

(b) ifso, the reaction of Government of
India thereto ; and

(c) whether Government propose to take
up the matter with the Government of United
States of America ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): (a) to (c). We have
seen the press report. However, there is no
confirmation of the same so far.

Tramsport _ Facilities to Employeres of
Cant: Stores Department, Jaipur

2768. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE be
pleased to refer to the reply given to Unstarred
Question No. 2401 on the 12th August, 1970
regarding Transport facilities to employees of
Canteen Stores Department, Jaipur and state ;-

(a) the reasons for the delay in arriving at
a decision to provide transport facilities to
Canteen Stores Department (India) employees
at Jaipur ;
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(b) for how long this matter has been

hanging without any decision on the part of -

Government and when the matter was first
put up for approval by the Canteen Stores
Department (India) authoritics at Bombay ;

(c) whether for the past three years, the
CSD (I) Inspectors/Managers  visiting
Jaipur Depot had strongly recommended as
a fit case for providing transport facilities to
employees in their Annual Inspection Reports ;
and

(d) if so, the reasons for delay and the
time by which it will be finalised ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA): (a) to
(d). The orders regarding facilities available
to other defence civilians in the matter of trans-
port from residence o place of work and back
have also been extended to the CSD (I) em-
ployees. These orders provide inker alia that
the employees have to pay for the hired trans-
port on the basis of the fare they would have
to pay if public transport was available to the
place of work., Only 5 out of the 71 em-
ployees have so far expressed willingness to
avail of the facility on the prescribed condi-
tions. It has accordingly been decided to defer
the hiring of an omnibus till adequate number
of employees indicate readiness to avail of the
facility to enable atleast 80% of the capacity
of the vehicle to be utilised as provided in the
orders,

Appoi of G 1 Manager of
Canteen Stores Department (India)

2769. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE be
pleased to refer to the reply given to Unstarred
Question No. 3202 on the 19th August, 1970
regarding appoiotment of 2 new Chairman of
the Canteen Stores Department (India) and
state @

(a) the names of the persons already work-
ing in the Canteen Stores Department who
were considered for app nt as G 1
Manager of Canteen Stores Department
(India) when the recent appointment to that
post was made ;
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(b) whether any employee of Canteen
Stores Department (India) was actually called
or an interview by the Board of Control ; if
not, the reasons therefor ;

(c) whether the rules exist on paper but
are not adhered to in actual practice, and
the whole rules are by-passed when actual
appointments are made, and outsiders always
get the appointments ;

(d) if so, the time by which a depart-
mental candidate will be allowed to take up
the General Manager’s post ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE  (SHRI
NARENDRA SINGH MAHIDA): (a) No
person working in the Canteen Stores Depart-
ment was considered for appointment as
General Manager of the Canteen Stores
Department as no suitable employee with the
required experience and stature was avail-
able.

.

(b) No candidates were interviewed as no

interview was considered necessary.

(c) The most suitable candidate, civilian
or Service officer, is appointed. If an employee
of the CSD (I) suitable for appointment is
available, he will be considered.

(d) It is not possible to forecast when a
departmental candidate will be appointed as
general Manager.

Diamond’'s extracted from Panna dia-

mond mines and foreign exchange earned
from Export thereof

2770. SHRI SHASHI BHUSHAN :
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the total quantity of diamonds extracted
from Panna diamond mines in Madhya
Pradesh during the last three years, year-wise ;
and
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(b) the value thereof and the earnings
made from export of out and polished dia-
monds during that period ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI NITIRAJ] SINGH CHAUDHARY) :
(a) and (b). The production of diamonds
from the Ramkheria and Majhgawan mines
of the National Mineral Development Corpo-
ration Limited during the last three years and
value thereof are as follows i—

Year Production of diamonds Value of
in carals production
1967-68 7801 31.70 lakhs
1968-69 7982 3917 ,,
1969-70 15335 6426 ,,

The information is being collected in regard
to export of out and polished diamonds during
the last three year, year-wise and will be laid
on the Table of the House,

Posts of O .inth.eC.... t of
India Presses for Scheduled Castes and
Scheduled Tribes

2771. SHRI Z. M. KAHANDOLE 1 Will
the Minister of HEALTH AND FAMILY
~PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state ;

(a) whether the posts of Overseers reserved
for Scheduled Castes and Scheduled Tribes
in the Government of India Presses are not
yet filled up ;

(b) if so, the number of Overseers belong-
ing to Scheduled Castes and Scheduled Tribes
respectively appointeds in these Presses to-
date;

(c) the reasons why these posts were carried
_forward from one selections to another when
candidates from these Scheduled Castes and
Scheduled Tribe communities were called for
interview ; and

(d) the steps Government propose to take
to maintain communal Roster in this respect
from U. P. 8. C. and Departmental candidates
alike 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) A requisition for
recruitment, amongst others, of one Scheduled
Caste and onc Scheduled Tribe Overseer
has been placed on the Union Public Service
Commission.

(b) Five Overseers belonging to Scheduled
Caste communities have been recruited to-
date, No Scheduled Tribe candidate has
been recruited.

(c) Selections are made by the Union
Public Service Commision. Posts against
which candidates were selected, were filled.
The remaining vacancies had to be carried for-
ward.

(d) There is no reservation for Scheduled
Castes and Scheduled Tribes in the 33.1/3%
of the vacancies which are filled by promotion
from amongst departmental candidates. No
Roster for special representation in services
has to be maintained for these vacancies. The
prescribed roster is being maintained for the
remaining 66.2/3% of the vacancies which are
filled by direct recruitment through the Union
Public Service Commission.

Recrunitment of Scheduled Castes and
Scheduled Tribes Overseers in Govern-
ment of India Presses

2772. SHRI Z. M. KAHANDOLE: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING

AND URBAN DEVELOPMENT be pleased
to state :

(a) the number of candidate belonging to
Scheduled Castes and Scheduled Tribes inter-
viewed and selected for the the posts of Over-
seers in the Government of Inia Presses during
the last three years, if so, their dates of appoint-
ment ;

(b) the number of posts of Overseers re-
served for these communities at the time of
recruitments ;

(c) whether it isa fact that some depart-
mental candidates were appointed as Overseers
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though they did not possess Diploma in Print-
ing, if so, the reasons therefor ;

(d) whether the Scheduled Castes and
Scheduled Tribes possessing the same qualifi-
cation and experience as Departmental candi-
dates were not selected ; and

(e) if so, the action Government propose to
take in this regard ?

THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMILY -
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PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) and (b). A state-
ment giving the requisite information is laid on
the Table of the House.

(¢) No. The departmental candidates
selected by the U. P. S. C. against the direct
recruitment quota possessed Diploma in print-
ing.

(d) and (e). Do not arise.

Statement

(a) Number of candidates belonging to Scheduled Castes and Scheduled Tribes inter-

viewed and selected in:—

No. of candidates interviewed No. of candidates selected Date of
Scheduled Castes | Scheduled Tribes | Scheduled Castes | Scheduled Tribes Jjoining
1967 6 1 1 —_ 19-2-1968
1968 10 — 3 —_ 12-11-1969
12.11-1969
15-11-1969
1959 5 - - - _
(b) Number of vacancies reserved for Scheduled Castes and Scheduled Tribes in :—
Scheduled Castes Scheduled Tribes
1967 3 1
1968 4 1
1969 1 1

Enhanced Price of Land for Cooperative
House Building Societies in Delhi

2773. SHRI RAM SWARUP VIDYAR-
THI: Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT

be pleased to state :

(a) whether recently Housing Commis-
sioner, Delhi has enhanced the price of the land
given to Cooperative House Building Societies
by Rs. 1.50 per square yard as acquisition
charges ; and

(b) ifso, the reasons for increasing the ac-
quisition charges of land by Rs. 150 per square
yard specially when the land was acquired long
ago and the price was fixed thereon at that
time ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) The price of the
land allotted to Cooperative House Building
Societies in the Pritampura and Rohtak Road
arcas, has been increased by Re. 1/ per
square yard.

(b) Thisenhancement became necessary on
account of the orders of the District Judge
increasing the compensation to be paid to the
land owners, whose land was acquired.

Compensation Paid to Land Owners in

Pitampura-Shahurpura Area for Acqgui-
sition of Land .

2774. SHRI RAM SWARUP VIDYAR-
THI: Will the Minister of HEALTH AND
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the rate of compensation paid by
Government to the land owners in the Pitam-
pura-Shahurpura area for the acquisition of
land ;

(b) the total rate of premium being charged
from the House Building Cooperative Societies
the allotted land and the break-up thereof indi-
cating the various levies and charges ;

(c) whether all such levies and charges
were also charged from other Cooperative
House Building Societies such as Government
Servants Cooperative House Building Society ;
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) Between Ra,
300/- to Rs. 2,500 per bigha in village Pitam-
pura, and between Rs. 500 to Rs. 4,800/~ per
bigha in village Shakurpur. In addition, the
land owners are paid 15% solatium for com-
pulsory acquisition of their lands, and interest
at the rate of 6% as provided under the Vali-
dation and Amendment (Land Acquisition)
Act, 1967,

(b) The total rate of premium being charg-
ed from the House Building Cooperative
Socicties of Pitampura area is Rs. 9.50 per
square yard. The break-up indicating the va-
rio\ulwiumdch:rgeuiau under :—
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Pool rate Rs. 6.00 persq. yd.
Additional Charges Rs. 1.50 —do-
(subject to adjustment
later)
Zonal Road charges Rs, 050 —do-
Beautification charges Rs, 1.00  —do-
Village redevelopment  Rs. 0.50  —do-
charges

TOTAL: Rs 950 —do-
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(c) and (d). The decision to recover beau-
tification levy and village redevelopment char-
ges was taken by the Delhi Administration
some time after ag ts had been d
with a number of Co-operative House Build-
ing Societies falling in Groups I, IT and III,
including the Government Servants Co-opera-
tive House Building Society. These levies are,
h , being d from all Societies
(i rmpecnve of the Gl’oup to which they be-
long) which are allotted land afer the aforesaid
decision.

Parchase of Alcoholic Liquor by C.S.D. (I)

2775, SHRI CHANDRA SHEKHAR
SINGH) : Will the Minister of DEFENCE be
pleased to state :

(a) the quantum of alcoholic liguor, both
Indian and forcign, by CSD (I) and the value
thereof separately for 1969 and 1970 (up to the
end of October), item-wise like whisky, Gin,
Brandy, Rum, Beer etc ;

(b) the amount of forcign exchange spent
in importing foreign liquor for these two years
1969 and 1970 separately, item-wise ; and

(c) the actual stock in hand during
October, 1970 and the actual amount of funds
blocked up in Excise duties on the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MAHIDA): (a) to (c). Infor-
mation is being collected and will be placed on
the Table of the House,

Money Blocked in Excise Duty

2776. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE be
pleased to state :

(2) whether several lacks of rupees are al-
ways blocked up in excise duties because of
large stocks of alcoholic liquer accumulating
up at various Stores Department (I) has to
resort to overdraft of funds from its banks to
clear its purchase bills many a times ; and

(b) if so, what steps, if any, are being
taken by Government to introduce a ecientific
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inventory control of stocks, especially that of
liguor, to avoid huge funds being blocked up
in items like excise duty, and seeif this could
be avoided ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): (a) and (b). Information
is being collected and will be placed on the
Table of the House.

Promotions in Canteen Stores Depart-
ment (India)

2777. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of DEFENCE be
pleased to state :

(a) the number of times the CSDs Depart=
mental Promotion Committee met during 1969
and in 1970 (up to September) and the num-
ber of persons whose cases were considered
during each meeting and the number of them
who were actually promoted during each
Departmental Promotion Committee mecting
(separately for each meeting) ;

(b) whether the CSD (I) General Mana-
ger had made any air dash from Bombay to
Delhi to get the list of names of promotees
“approved” from the QMG at AHQ on the
9th November, 1970 ; and

(c) ifso, when the final list of Promotees
will be put out for the benefit of the CSD (I)
staff ?

THE MINISTER OF STATE IN MINIS-
TRY OF DEFENCE (SHRI NARENDRA
SINGH MAHIDA): (a) Presumably, refe-
rence is intended to the Departmental Promo-
tion Committee presided over by the General
Manager, CSD (I). The Departmental Pro-
motion Committee selects the candidates for
promotion and places the names in the panel,
and thereafter vacancies occurring during the
validity of the panel are offered to those select-
ed in the order prescribed, During the period
in question, this G ittee met on three occ-
asions. The total number of candidates con-
sidered at each ofthese three meetings was
60,99 and 469 respectively. The number there-
from selected and placed on the approved pa-
nel was 12, 20 and 150 respectively.

(b) No, Sir. The General Manager, CSD
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(I), tame to New Delhi to attend a meeting of
the Board of Control, Canteen Services, held on
the 10th November, 1970,

(c) Does not arise in view of answer to (b)
above.

Discussions Between General
and Staff Association of C. 8. D. (I)

2778. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of DEFENCE be

pleased to state s

(a) whether the General Manager of CSD
(I) had a face to face discussion with the Staff
Association at Bombay on the afternoon of 6th
November, 1970 ;

(b) if so, the nature and details of discus-
sions held between the Management and the
Staff members ;

(€) which of these matters were accepted by
the Management and which of them were not
accepted, together with reasons for non-
acceptance ;

(d) the time by which the accepted de-
mands of the staff will be implemented by the

CSD (I) Management ; and

(e) whether the Management action in
implementing the agreed demands of the staff
is delayed in almost all cases, because it is sub-
ject to “approval by the OMG Branch of
AHQ"?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MAHIDA): (a) It is correct
that the representatives of the CSD (I)
Employees Union met the General Manager
on the 6th November, 1970,

(b) to (e): Information is being collected
and will be placed on the Table of the House,

Strength of Pakistan’s Army, Navyand
Air Force

2779, SHRI BABURAO PATEL: Wil
the Minister of DEFENCE be pleased to state:

(a) the] total naval strength of Pakistan in
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submarines, c}uism, destroyers, frigates, mine-
sweepers and patrol craft according to our
latest information ;

(b) the total man-power of Pakistan's army
and the type and number of tanks and guns
“according to our information ; and

(c) the strength of Pakistan’s air force today
with the number of Pilots and particular of
different aircraft?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): (a) to (c). It would not
be in the public interest to disclose such in-
formation as we have in these matters,
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Provision of Accommodation Under
Gadgil Assurances

2784, SHRI KANWAR LAL GUPTA:
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be plcased

to state:

(a) the number of cases in Delhi which
came under Gadgil Assurance but mot pro-
vided alternative accommodation ;

(b) the result of survey made by the Delhi
Development Authority in this connection ;

(c) what steps have been taken by Govern-
ment to provide the alternative accommoda-
tion ;

(d) when all the eligibles will be “provided
alternative accommodation and what will be
the total expenditure on it ; and

(e¢) the number of such cases in Subzi
Mandi, Sadar Bazar and Paharganj areas and
the schemes for their rehabilitation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) 804 persons have
been found eligible. The cases of 1058 persons
are under scrutiny.

(b) The Delhi Development Authority re-
ceived applications from about 5,000 persons.
662 persons have been found eligible for
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alternative accommodation under the Gadgil
Assurances. The cases of another 1058 persons
(including applicants to the Municipal Cor-
poration of Delhi) are under scrutiny by the
Authority. The remaining persons have been
found ineligible.

(c) and (d). Schemes to rehabilitate the
eligible persons are being formulated. No
idea about the total expenditure can be given
at this stage.

(¢) According to the Municipal Corpora-
tion, there are 88 cases of khokhawalas in
Sadar-Paharganj Zone and 31 cases in Subzi
Mandi area,
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Foreign Exchange Spent om Tours Under-
taken by the President of India

2786 SHRI SHIV KUMAR SHASTRI:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the total amount of foreign exchange
spent on the forcign tours of the President of
India during the last three years ;

(b) whether any maximum limit as to the
amount has been fixed in this regard ;

(c) if is, what is that limit ; and

(d) whether the limit has been exceeded ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) A
sum of Rs, 1,44,132.67 was spent in
foreign exchange on the President's tour, in-
cluding expenditure on account of the mem-
bers of his party during the last three years.
This sum, however, does not include the
foreign exchange expenditure during the Pre-
sident’s recent tour to USSR, Bulgaria and
Hungary, the details of which are not yet
available,

(b) No, Sir.
(¢) Does not arise.
(d) Does not arise,
Sarvey of Himalayan Structural Problems

2787. SHRI HARDAYAL DEVGUN :
SHRI HEM RA] :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that Geologists have
made a strong plea for conducting a survey of
the complex Himalayan structural problems
before any construction is undertaken in the
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higher reaches with a view to averting disasters
like the one which occurrd in the Alaknanda
valley in July last ; and

(b) if s, the reaction of Government there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI NITIRAJ] SINGH CHAUDHURY) :
(a) and (b). No such plea has been made by
the Geologists of the Geological Survey of
India, However, detailed geological studies
of construction projects in the Himalayas are
usually undertaken by the Geological Survey
of India whenever any such proposal is received
by them.

After the floods in the Alaknanda valley, on
a request from the Border Roads Organisa-
tion, the Geological Survey of India undertook
a reconnaissance study of the area with a
view to evaluate the probable causesof the
floods and to recommend a suitable alignment
for the road, which had been damaged
considerably between Chamoli and Joshimath.
This study has been completed.

Appropriation of Octroi duty and Enter-
tainment Tax in West Bengal

2788. SHRI JYOTIRMOY BASU: Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether the Mayor of Calcutta
Corporation at a press conference held on the
3rd October, 1970, suggested that the entire
proceeds of the collection of octroi should be
made over to the local bodies on the basis of
population and that the collection from enter-
tainment tax should allo be handed over to
the local bodies ; and

(b) if so, the action, if any, takem by
Government on the said suggestion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) Yes.
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(b) Octroi in the Calcutta Metropolitan
Area has been levied under the President's
Act known as ‘Taxes on Entry of Goods into

* Calcutta Metropolitan Area Act, 1970’. The

Act provides for 50% of the proceeds after
deduction of collection charges, to be given
to the Calcutta Corporation and other local
authorities in the Calcutta Metropolitan
District and the rest to be allotted to the
Calcutta Metropolitan Development Authority
for financing the development schemes in the
Calcutta Metropolitan District comprising of
the area under the Calcutta Corporation and
other 34 Municipal bodies. The State Govern-
ment is not agreeable to accept the suggestions
made by the Mayor of Calcutta Corporation.

Revolving Fund for Financial aid to
Organisations Engaged in Family Plann-
ing Programme

2789. SHRI G. VENKATASWAMY :
SHRI SAMINATHAN :
SHRI NARAYANAN:

Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether the northernregional conference
on population policy has urged Government
to create a revolving fund to extend timely
financial assistance to the voluntary organisa-
tions engaged in family planning work to
avoid any dislocation and break in their
efforts ;

(b) whether the conference has also shown
its concern at the delay in the release of
grants to these organisations ; and

(c) if so, the reaction of Government there-
to ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) The Northern Regional
Conference on population policy and pro-
gramme. held in Jaipur in October, 1970 has
T ded that to elimi possible dis-
location and discontinuity of work by occa-
sional delays in the release of Government
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grants to voluntary agencies, in spite of various
efforts madeby the Governments to improve
the procedures, it is essential to set up a
revolving fund from which money could be
released to tide over such situations and later
reimbursed when the Government grants are
received. The conference has suggested that
such a revolving fund could be operated either
by the Indian Family Planning Foundation or
by the Population Council of India.

(b) and (c). The Conference did mot
specifically express any concern at the delay in
the release of grants to the voluntary organisa-
tions. However, it will be seen from the
resolution passed at the Conference that the
proposal to set up a revolving fund itself
arises from occasional delays in the release of
grants inspite of the various efforts made by
Government to improve procedures. This
question is continuously under Government's
examination and all efforts are being taken
and the matter periodically reviewed to reduce
to the minimum the delays in the release of
grants-in-aid to voluntary organisations, which
are also at times due to the defaults of these
organisations.
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Delay in seiting up of Nitrogenous Fertili-
zérs Plants

2793. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether proposals for setting up of
indigenous plants for the manufacture of 2.271
million tonnes of nitrogenous fertilizers are
pending before Government for a long time ;
and

(b) the reasons for the delay and the details
of action taken and proposed to be taken with
regard to the various pending proposals for
fertilizer production in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN): (a) At present
proposals for the manufacture of 1.976 million
tonnes of ni'tmgmnus fertilizers are with
Government at various stages of consideration,
Of this, a capadity for 0.326 million tonnes is
not covered by letters of intent.

(b) Final approvals have not been granted
on account of one or more of the following
Treasons (—

(i) Conditions of letters of intent have
not yet been fulfilled by the parties.

(ii) Detailed financial proposals and
certain other details are awaited from
the parties,
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(iii) Foreign exchange requirements and
other details are yet to be finalised.

(iv) Some proposals have been reccived
only recently and are under examina-
tion.

Pending cases would be processed as soon
us the required information is furnished by the
parties.

P.M’S. Meeting with U. S, Foreiga
Secretary

2794, SHRI SITARAM KESRI: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether any talks were held during the
Prime Minister’s recent visit to the United
Nations with the U.S. Foreign Secretary about
the U. S, arms supply to Pakistan ;

(b) if so, the details of the talks ; and
(c) the reaction of the U. S. Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir. The U. S. Secretary of State called
on PM during her recent visit to New York to
attend the U, N. Session.

(b) and (c). Itisnot customary to make
available the details of such confidential
discussions,

Kachchativa Island Dispute

2795. SHRI HEM BARUA:
SHRI A. SREEDHARAN :
SHRI D. N, PATODIA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Prime Minister has received
a communication from the Prime Minister of
Ceylon in connection with the ownership of
the Kachchativu Island ;

(b) if so, the contents thereof ; and
(c) whether the ownership issue has been
finally settled ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No,
Sir.

(b) Does not arise.

(c) The question of sovercignty over the
Island of Kachchativu continues to be the
subject of discussions between the Government
of India and Ceylon, As the Hon’ble member
may be aware, both India and Ceylon have
expressed their desire to resolve this as well as
other allied questions in a spirit of friendly
co-operation.

Indian Citizens reguire Passports for
Visiting Andamans

2796, SHRI R. K. BIRLA: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether the Indian citizens who wish
to visit the Andamans have to get passports
for that purpose ;

(b) if so, the reasons therefor ; and

(c}) whether any steps are being taken to
abolish the system ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Only Indian nationals who wish to visit the
Andamans by air require passports.

(b) When travelling by air, to and from
the Andamans, Indian nationals have to
transit through Rangoon and, therefore,
require passports, duly endorsed for Burma.

(c) The possibility of introducing a direct
air service hetween the mainland and the
islands is under examination. When such an
air service is established, our nationals would
not need to be issued with passports to visit the
Islands.

Explosion at Gas Plant of Water Supply
and Sewage Disposal Undertaking,
Okhla, New Delhi

2797. SHRI BENI SHANKER SHARMA 1
Will the Minister of HEALTH AND
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether an explosion occurred at the
Gas Plant of the Water Supply and Sewage
Disposal Undertaking at Okhla, New Delhi,
on the I7th September, 1970 injuring two
workers and damaging the plant to the extent
of Rs. 50,000 ;

(b) whether any inquiry has been held into
the incident ; and

(c) if so, the outcome thereof and the action
taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) Yes.

(b) and (¢c). The Chief Enginecer (Water)
of the Delhi Municipal Corporation was asked
to hold an inquiry into the incident. The
report of the inquiry is expected to be ready
early.in December according to the informa-
tion supplied by the Delhi Water Supply and
Sewage Disposal Undertaking. Further action
in the matter is proposed to be taken by the
Undertaking after the report is received.

Selection of Prime Minister’s Team for
U, N. Silver Jubilee Session

2798. SHRI R. K. AMIN:
SHRI SAMAR GUHA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Prime Minister recently
went to the United Nations to attend the U.N,
Silver Jubilee celebrations ;

(b) if s0, the details of members of the
Prime Minister’s tcam ; aod

(c) the basis on which the team was
selected and the purpose served as also the
help rendered to the Prime Minister by the
members of the team ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(c). Prime Minister attended the commemora-
tive session of the General Assembly of the
United Nations called on the occasion of the
Silver Jubilee of that Organisation. The com-
position of the Prime Minister's team was as
follows :—

1. Sardar Swaran Singh,
Foreign Minister,

2. Shrimati Nandini Satpathy,
Minister of State attached to the Prime
Minister.

3. T.N. Kaul,
_ Foreign Secretary,

4. Shri P, N. Haksar,
Secretary to the Prime Minister,

5. Shri K. Natwar Singh,
Joint Secretary to the Prime Minister,

6. Shri H. Y. Sharada Prasad,
Director (Information),
Prime Minister’s Secretariat,

7. Shri M. Malhoutra,

Deputy Secretary,
Prime Minister’s Secretariat.

Shri B. R. Bowry,
Deputy Principal Information Officer,
Press Information Bureau,

As usual, security and personal staff of the
Prime Minister and representatives of the
Ministry of Information and Broadcasting also
accompanied #he Prime Minister.

Members of the Team were selected on the
basis of their suitability and usefulness. The
Prime Minister’s visit has been widely regarded
a3 a great success.

Expenditure on beautification of Delhi and
New Delhi

2799. SHRI SRADHAKER SUPAKAR :
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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AND URBAN DEVELOPMENT be pleased
to state :

(a) the total amount spent so far on
beautification of Delhi and New Dethi ;

(b) whether some prominent leaders have
taken an ohjection to the lavish spending in
this programme of beautification ; and

(c) the contribution of the Central Govern-
ment to these schemes ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a} The amount spent on
beautification of Delhi and New Delhi is about
Ras. 59, 66, 187.00.

(b) We have no information about objec-
tions but there has not been any lavish expen-
diture on the project.

(c) Nil,

Rebuilding of I N, A. Memorial Monu-
ment in Singapore

2800, SHRI SAMAR GUHA : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether the Prime Minister of India
and the Prime Minister of Singapore held
discussions on the issue of mutual interests
during the latter’s visit to India on the last
occasion ;

(b) if so, whether the Prime Minister pro-
posed to her counterpart to allow rebuilding
of I. N. A. Memorial Monument at Singapore
which was built up in memory of freedom
fighters ;

(c) if s0, the reaction of the Prime Minis-
ter of Singapore to this proposal ; and

(d) if not, the reason therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir. The discussions covered various
topics of mutual interest to the two countries,
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(b) No, Sir.
{c) and (d). Do not arise.

Excursion Party of Teachers Looted by
Armed Nagas on National High-Way
No. 39

2801. SHRI M. MEGHACHANDRA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state ;

(a) whether an excursion party of teachers
from Manipur travelling in the Manipur
State Transport Bus on the 22nd October,
1970 was looted by armed Nagas at a point
nearly 75 miles from Imphal, on the National
Highway No. 39 inside Nagaland ;

(b) if so, the details of the incident ; and

(c) the action taken so far by Government
of Nagaland and the consequent action taken
by Government of Manipur to give security to
the Highway passengers ?

THE DEPUTY MINISTER .IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b). Onthe 22and October, 1970 at about
13.30 hours, a Manipur State Transport bus
with 42 passengers, while proceeding from
Imphal to Dimapur, was stopped by about
seven young Nagas reported to be armed with
Sten guns, rifles and band grenades, near
Viswema village in Nagaland, The miscr
asked the passengers to alight and deprived
them of cash and articles worth about
Rs. 4,000/-.

(c) Government of Nagaland have registered
a case and investigation is in the progres.
Security precautions on the Highway are being
strengthened.

Set of Human Banes Missing from Lady
Hardinge Hospital, New Delhi

2802. SHRIMATI SUCHETA KRIPA-
LANI: Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether Government have seen the
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report in the Hindustan Times, dated
:hesm October, 1970, wherein it has been

stated that a set of human bones kept in the
Lady Hardinge Medical College and Hospital,
New Delhi, was found mising on the 30th
October, 1970 ;

(b) if so, whether Government have made
inquirics into the matter ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) to (c). Yes, Sir. On
26th October, 1970, it was detected that one
skeleton (of human body) kept in the Old
Dissection Hall of the Department of Anatomy
Lady Hardinge Medical College and Hospital,
was missing. The matter has been reported
to the Police authorities who are investigating
it,

Setting up a Pig-iron Plant near Singareni
Collieries by Japanese Steel Factory

2803. SHRI M. N. REDDY: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be

pleased to state :

(a) wheﬂ::ra Japanue Steel Factory was

g the cial feasibility of coking

coal in Smgmm Collieries for setting up a
pig-iron plant ;

(b) whether Government have received any
report in this regard from the Andhra Pradesh
Government or the Japanese Steel Factory ; and

() if so, the reaction of Government there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY) :
(a) No, Sir.

(b) and (c). Do not arise.
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A9 N W, ¥ AT & OF 7w
fareita agraat '

2804. it stvraTe §YY : FIT @AW
aar qfare frtem st famfe, s
aqy Ay fawma T ag a@rd F g
w0 o :

(%) #ar1 0% dag 9IEq A 27 T,
1970 FIHaATH HrHred, ST rIad,
g gaTe (ST ARW) ¥ wF A9 W
AT TH AT AT |

(@) afz g, @t a1 Md3F A IF
AAFA-TH ¥ I9 FGaET F W= A 79
aHd 0 F fag oy AA w9y
faeiiq wgraaT 3] 1 wiw w9t 9 e
TgaTe ¥ 20 qeng, 1970 v wid anf
qUT A1G F FIT TT-HL T A1 ; AT

(7) vag sadaa-ax & frae) fachta
agTaar Ft AT F T Ff g9 IR F
faarc gad ¥ fraaraw 3 12 ?

wareen gar qfone faee @i
famtor, s, aar A faw ww=g
# Tew AW (sit@wo go gA) ¢ (%)
aaT yaa ger & 5 27 qned 1970 #v
F1§ ox wr A& gaw & | awfy, famw
argarag, |@rar Y, ff-gare (I
S3T) F OF qq F1 ATITA-TA AT FAT
 fa¥r dog-gEer ¥ 3 AW, 1970 %
ax ¥ g9 A1 T 97

(&) ax (). amaew 7 famfa-
faq w19t & oy T 17,000 ®%97 &
s & Al e fear &1

(1) swaraz gra =T & §T aF 7
w€ ufy # =T & fad
8,000 1
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(ii) atwmag & oifes
gE R qUAT Ffaq 5,000 74X
(iii) swareg & @
agr Sfroj-eftor wa= #1 FEAT

¥ fax 4,000 T

grr .. 17,000 &%

wreey 71 & wfadwga fafa &
¥ 997 Swarag T 7% 1970 § 1,000
A F qAEAT F7 faar way ar
wifF frasi & sia e agaT 3
TE 8, ol wiq facfra ad & &€
T argaErT ag) faam ar |Far |

an ® ¥ T fafwcas

2805, =it Tqaix Fag et : Far
wewn aqu qfeae fagom ot faafn
Aram aan Ay fawwm 5= ag qand
%t a7 w4 7 :

(F) =@ 999 3w & fra¥ <a
fafseas amed ;

(@) #ar ge®IT 7 & (afeegsy &
FAIMA gr w@ & fad *1 qxar
qarE g ; &

() afz af, a1 acawadt s Far
2?7

Tarvwn aar oftar  fadwa sl
famtor, sane aan iy fawr Awma §
Toa WAt (st qo go gfa) : () usw
TiEr Aifed guaAr oFA A A @ 2
agr 97 YA GAT 92T TG & T 0

(@) & () . a@wmaret ¥
fafaear daist %Y @ie # gfee § &@q
g wo-fafemsl & o & §&r @Hy-
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97 qT gt & St 1 g% @ Fafra
st F faewr § wa: w57 FEA A
W afos Fawias @@ &1 gy
fear war & famd mafafeear s
#1 afawifas dear & faar s a3

English as Medium of Instruction in
Moedical Colleges

807. SHRI MEETHA LAL MEENA :
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government propose to permit
the continuance of English as medium of
instruction in Medical Colleges ; and

(b) if so, the measures proposed to be taken
by Government to facilitate the admission of
students of Hindi medium schools in Medical
Colleges and Institutes having English

medium ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) Yes, Sir, as the text
books and literature is available only in
English. This was recommended by the Medi-
cal Council of India and the Medical Educa-
tion Conference held recently in July, 1970,
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(b) In case of students being admitted
to the Integrated M. B. B. S. -Course after
passing the Higher Secondary Examination,
English is being taught in the Pre-medical
Course. In those medical colleges where the
medium of instruction at pre-medical level is
Hindi or regional language, English is being
prescribed as an additional subject by the
affiliating Universities. Students desirous of
joining medical colleges pass the additional
subject in English.

Engineers being sent Abroad by Engineers
India Led,

2808. SHRI MEETHA LAL MEENA:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether some Eogineers are being
sent abroad by the Engincers India Limited,
a public sector concern ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Yes.

(b) During the period from 1967-68 up-to-
date Engineers have been deputed abroad as
under :—

196768 1968-69 1969-70  I970-71 Total
(i) For front-end engineering and
specific jobs undertaken by
Engineers India Limited 2 4 1 8 15
(ii) Training in Heat Exchange
equipment design - — - 4 4
(iii) Business Development —_— 1 1 2 4

=

(iv) Participation in Seminars etc.

(v) For Refinery advice on behalf
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QU W & Jew wwwi e fmi
TR Y IWT WA /I W ¥

agraat

_ 2809, =t 7w ¥3F gA ¢ @ @T-
= ger qfme frdem aite fawbor,
ATTE a4t o fawwm @t ag /am
1 FHI FOT i :

(%) %ar 7z g “gareana”
F a7 awrat 51 faaiw F7 ¥g I
ST FIFT Tt §g FAqfq d 47 ;

(=) afz gi, &t ag wfw & aat
9T & af oY ;

(T) a1 @& ag @ TR fF A
AFIT TH @R aw W # fFaar
FOT AT 9T a9 f&d «rdfir ;) o

() afz gf, S z@ A & qeFre R
AT AT FATFIIATI AT G 7

warevq a7 qfear faram st frat,
arE aqt Ay faew waem § ow
"t (st of e o) @ (F) & (7). 99
=rat g fagase awwl & Fmfos
IEIMH &7 & &Y ey g FAFE
o agt famr war qn, A srwr
[gd A9 dafa F AT Tew A
1 @t wer gAFE-wa (famsd srama
gfenfea &), it & &3, F5 agraan
g2 HV1 4R &¢ wEE F ®F F 3997
sTafagarsl s ArA@FAE F AT
IUART 4 F far e §

g fawragra 34 o a7 aofas
Ararg AATAT F Fedq, HT: e
¥ T AT GIAAT ; HEAW 1T q
AT AT AW WA AT gEET N
gurR AT, ST FIRIL J99 Aifqa
afre @i faad  sgfracda)/

DECEMBER 2, 1970

Written Answers 108

gue rw mifgw §, wwel & et
FAT F ey § @ A F e
AT TA AFTA] B §F qrAATH F FE-
a7 & fai uey g gro Ty 0
fraei & s wat ¥ ararT 9T AT Y
HIsY FFrg wgar fHmr @dm A
g AT AT GFAT & |

wamge-wafa aT ud

2810. &t gwA W FEAW : T
areen aq1 qfae faa site famiw,
TR aar A fawrw WA ag F@A
1 3ar FO0 f

(%) @agfa 9z wwfow wagz-
sqify 9T af 1970 ¥ ara g ga faar
gigar ¢ ;

() sz &« fre drds & adlF
ffar mr & ; &R

(7) sw= s@fa & @-@E 9
fray safea frgas fedr m § aar s
feraar wrfas 3q7 fear mar & 7

erreer aqr qfare fraem el
faator, e aar vl fasm da=m
% wwm @A (s oforw W) @ (7)
26,383 §73 (1 smady, 1970 & 31
q7ZIT 1970 &%) 1

(') “50 afsas ad-faaz fafesr
s uefafredaa” |

(n) safy & sfafes & <@
9T FMY M F4 FACE ) dET 4§
ot ufaara &1 ¥97 371 w4 )
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Futuristic Fighting Vehicle

2811. SHRI NARAYANAN: Will the
Minister of DEFENCE be pleased to state :

(a) whether the Army and the Air F. Wings
of the Institute of Armament Technology are
working respectively on a futuristic fighting
vehicle design and an expandable Mach-II
target drone used in guided missiles ;

(b) if so, when the perfection will be com-
pleted ; and -

(c) the details of these projects ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P. C. SETHI): (a) to
(e). Institute of Armament Technology, Poona
trains officers,of Defence Services and Defence
Civilian Scicntists in various fields of Science
and Technology of Armaments which havea
direct bearing on the requirements of Defence.

As part of their syllabi, the students are set
towards the end of long courses, a design
exercise/Project  workfTechnical study to
enable them to study desigh and development
concepts. These Design Exercises are carried
out under the guidance of Army, Navy and
Air Wings of the Institute.

One such Design E set to the !
officers on one of the courses, under the
guidance of Army Wing was a ‘Design of a
futuristic tank” and another one carried out
under the guidance of Air Wing was ‘Design
of a Drone Target’. Both the above projects
are accordingly paper design exercises, which
the student officers were given at the end of
their training and are not development pro-
jects.

Government Colonies in Delhi Lagging
behind the adjoining D.M.C. and N.D.M.C,
Areas in respect of Civic Amenities and

Development

2812. SHRI BAL RAJ] MADHOK: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased

to state :

(a) whether any plan has been drawn up to
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bring civic amenities such as maintenance of
lawns, roads, sanitation in the Government
servants’ colonies to the level of development
and amenities existing in the adjacent private
colonies under the Delhi Municipal Corpora-
tion or the New Delbi Municipal Committee.

(b) whether the itation and cleanli
of roads etc. in Government colonies is looked
after by thé Central Public Works Depart-
ment staff and not by the conservancy staff of
Delhi Municipal Corporation ;

(c) whether this arrangement is one of the
major causes for poorer sanitation and con-
scrvancy of Government servants colonies ;
and

(d) if so, the steps proposed to be taken to
remove this anomaly and improve the sanita-
tion and upkeep of roads, lanes and lawns in
Government servants colonies ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) and (b). The
responsibility for the maintenance and clean-
liness of roads and sanitation in Government
servants’ colonies devolves on the Local Bodies,
namely, the New Delhi Municipal Committee
and the Delhi Municipal Corporation. These
Local Bodies bave mot, however, so far taken
over roads, storm water drains, etc., in the
following colonics of Government servants (—

N.D.M.C.

1. Bharti Nagar.

2. Rabindra Nagar.

3. M. S. Flats in Shahjehan Road.
4, M., S. Flats in R.K. Puram, Sec. XIIL
5. Pandara Road.

6. Kidwai Nagar.

7. “J Point,

8. North and South Avenues.

9, Kaka Nagar.

10. Wellesley Road (Dr. Zakir Hussain

Road).

TP
R.K. Puram—Sectors V, VI, VII, VIII,
1X, and XIIL



331 Written Answers

Pending the transfer of these services to the
Local Bodies, the C. P. W. D. are maintaining
them in a reasorably satisfactory manner. So
far as maintenance of the lawns in Government
colonics is concerned, this compares very
favourably with private colomjes,

(c) Does not arise,

(d) The matter of handing over of the
services to the Local Bodies has been taken up
with them from time to time.

Minister of External Affair’s Visit to
Turkey and Other Arab Countries

2813. SHRI BAL RAJ MADHOK :
SHRIMATI SUCHETA KRIPA-
LANI:

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether he paid official visits to Turkey
and some of the Arab countrics in the last week

of October to first week of November, 1970;
and
(b) if so, the of the ies, the

purpose of the visits and their outcome?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The Minister for External Affairs paid an offi-
cial visit to Turkey from 2nd to 5th November
1970. The Minister for External Affairs did
not pay official visits to any Arab country
during the last week of October or the first
week of November, but had made an  8-hour
halt at Cairo on 26 October, 1970 while
accompanying the Prime Minister on her way
back from the U. N.*

(b) The Minister for External Affairs visit
to Turkey was in response to an invitation
from the Foreign Minister of Turkey, H.E.
Mr. Ihsan Sabri Caglayangil.

During the visit the two Ministers exchan-
ged views on international issues and reviewed
the state of bilateral relations between the two
countries. A copy of the Joint Communique
issued at the conclusion of the Minister for
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External Affairs visit to Turkey, is placed on
the Table of the House, [Placed in Library See
No. LT—4449/70].

Special Cell for Re-Development of
Capital

2814, SHRI G. VENKATASWAMY :
SHRIMATI SUCHETA
KRIPALANI:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether a special cell of Architects and
Town Planners has been created to make a

thorough study of the redevelopment of the
Capital ;

(b) ifso, the composition of the cell ; and

(c) when the cell is expected to  submit its
report ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) Not yet, Sir.

(b) and (c). Does not arisc.

Self-Safficlency in Manufacturing of Heli-
copters

2B15. SHRI SHANKARRAO MANE :
Will the Minister of DEFENCE be pleased to
state:

(a) whether the Chief of Air Staff, whois
also the Chairman of Hindustan Aeronautics,
said that the country needed more helicopters,
especially to facilitate transport in the hilly
areas ; and

"(b) if so, whether India is self-sufficient in
manufacturing such helicopters; and if not,
how much time it will take to become self-suffi-
cient in this respect ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P.C. SETHI): (a) Yes,
Sir,
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(b) A medium helicopter, Alouette III, is
already being manufactured by HAL under
licence. The H.A.L. is also planning the pro-
duction of another light helicopter. It is
expected that in a period of about 5 years it
will be possible to meet most of the country’s
needs for light and medium helicopters by
manufacture in the country. The heavier
helicopters for which considerable demand is
not foreseen at present may, however, have to
be imported.

aficare fadtem sTawaT O3,
AT
2816. st THTEATT TIEA :
=Y o Mo AT :

a7 eaveen aar qfare frataa site
frmior, s st T fawm| 94T ag
A H T F4A

(%) 7 7 anl & gqeac ¥ afe-
T faaras s 9 ga feqar =
sqg faar ;

() wwal &t sfaad wsgare &
TS FEAr w7 IV FATE ;

() =& arX ¥ 7 of wafy 77 Tow-
I AT | ;

(%) 7= F=ra FIFR I usal
FI SreargT 24 37 fady mergar ¥}
forgia oo art & afas wify 9 2; o<

(¥) =7 ool & qar A & fa=iA
el fadw sgrar s Y 7

e Fu qfeare frdbem sk
fratw, s aw ard faew s
dxea Rt (i we go gl): (F)
9856.87 @r@ ¥ (aAgarfaa)

(=) faazwr (ergemas 1) g o2
gt 1@ fear war & [wemem § e
wan | dfed e LT4450-/70)

(1) ofear fratem awes) Fara
T AT WA FE ¥ far wrefeas
Fiar &eT F ¥ g§ wafq qav q9 @A,
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TAIRET T F &7 H g w@l, gafow
T fadtasl & SowrEmS’ ®1 Fedr AT
afa fagtss & fafa=r adst #1 a9
A aret A1 g gEr F Ak A A faa-
o (Fges 2 %K 3) WA Ted 9T
g fear war & 1 [durm & Tew mam
et dear LT 4450(70]

(o) fade @grgar am &1 *r%
agraar ag & ey | Ry af fage &
T 8y § 5y wr @ fafw=r srdsan
F araTe 9T yAifaa wfoami F AR
Treat wt i facitg agrgar € smar g1

(z) ag 9= 7 Fa7 1

fagre Trom & A wfawi &
am wfrer § asn ufa

2817. it TrATAATT  WIEAY ¢ F4T
Eifaaw aa A A @@ aur =g
w41 fagrz rew # | wifast & am
eTfies A a%m@r Ufr F IR # 30 77,
1970 & Farifea v weur 4504 F
IAL F gEAT # gg a1 B TN FA
i :

(%) smraw & @ @9 fag
R J FIfag aMs oFF FT
g ; &L

(=) afe g, & aE@EEE ST
AT g ?

¥feraw aqr WA @R @ A
a1y WA # Tew Aar (sf Afae
fag @te@t) : (F) T (=), afaq
AMFI CHAT F1 TEE | FANLATF
A # A1FgNr F =T )X @
AT |

Exclusion of Jammu and Kashmir From
Area of India in U.S.LS. Publication “Uni-
ted Nations at 20"

2818. SHRI RAMAVATAR SHASTRI:
Will the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply givento Unstar.
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red Question No, 1421 on the 5th August. 1970
and state :

(a) whether the U.S. Embassy in New
Delbi has since taken steps to correct the
discrepancies in the U.S. I S. publication
“United Nations at 20" in which Jammu and
Kashmir has been excluded from the area of
India ; and

(b} if not, the details of further steps which
Government propose to take in this respect ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b). Government have not seen any recent
publication of the US Embassy in which this
error has been repeated.

T & AT ¥ ot

2819, =it ssae faw : 71 wreem
aat ofeae frtam sk ferfw, smame
gt A Fawra 941 ag 9@ A F@
01 6 2

(%) arm & #gz & Afay A
foa gear & ;

(@) ®= g@wt & faar S|
frges Aufaat gard w3 TaT Fgrar
|EFTE; AR

() ¥ ¥ @& Fray sreqana § orgh
#aT &1 faat T At sggear ¥ 0§ &7

aww an 9fmny frama sk
fawtor, smamw aw A fawra WA
¥ aeq wlt (srwe go gfa) : (F)
T H TR F AR F 0 g Fiws
gyereq A% § qarfy fu< afafy(1966)
¥ FrgaTT W ¥ wfoad FA & 2,00,
000 saferai # a3 &t 1

() @ g @ fF seme
g faaR A FT

(w) ¥ & 7\ & qg@eam, fram
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@ I F fa¥ g ¥ g9 9% §-

(1) #+a< srgaeaTa deara, wETH |

(2) Paasam wdtn d=az Fgaeam
7T, FAFTT |

(3) #=< qgavTA geq, g |

(4) Pt sreqare ud Hfeqn gear,
truaR |

(5) Feax Fred aiwefin e,
AT .

(6) wae dro g F=T wewars,
AT |

(7) $7aT agaeaT o, Ja-fasr
fawrm, gqo wAo Afesa FAT
Gd Feqame, A |

(8) faateom  FvEx
FARET |

o sfafas 2o ¥ afasra Foe

AR A FerarEt ¥ wfqew frew &

HET X FEEE FW, I3qF faarT qar
I At giaang o Ioeew § 1 -

HEqAT,

Israel Support to India on Kashmir

2820. SHRI MEETHA LAL MEENA:
SHRI R. K. AMIN:

‘Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Isracli Consul in India Mr.
Yaakov Morris, has declared his country’s sup-
port to India’s case on Kashmir; and

(b) if 30, the reaction of Government in this
regard ? '

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b). Government have seen Press reports to
this effect.
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Manufactare of Aircraft Other Than H-S
748

2621. SHRI MEETHA LAL MEENA :
SHRI R. K. AMIN:

Will the Mini
o € Minister of DEFENCE be pleased

(a) whether the Hindustan Aeronautics
Ltd., Kanpur is not in a position to undertake
the manufacture of any type of aircraft other
than HS-748;

(b) whether the attention of Government
has been drawn to a report published in the
Hindu of October, 23, 1970 ; and

(c) if so, the reaction of Government in this
regard 7

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P. C. SETHI): (a) As
at present, the Hindustan Aeronautics Limited,
Kanpur, has been planned to manufacture the
HS-748 aircraft, but with certain additional
facilities the manufacture of other transport
aircraft and also spme other types can also be
undertaken.

(b) and (c). The article gives author’s
appreciation of the working of HAL Kanpur,
It, however, contains certain statements which
are not factually correct. For instance, itis
not correct to say that HAL has refused to
make additional HS-748 aircraft for the Indian
Airlines. Nor is it correct to say that econo-
mical production is possible only if the capa-
city is raised to 100 per year.

Develog of Sup ic Fighters and
Short Range Guided Missile at Institate

of Armament Technology, Poona

2822. SHRI SAMINATHAN: Will the
Minister of DEFENCE be pleased to state :

(a) whether a new supersonic fighther is
being developed in the Institute of Armament
Technology in Poona ;

(b) if so, whether in the Institute a special
‘weapons wing was also working on a 16 channel

telemetry system for a short range surface-to
air guided missile ; and
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(¢) if so, the details of these two projects ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
sDirEFENG'E (SHRI P. C. SETHI): (a) No,

(b) and (c). Do not arise,

Non-Encumbrance Certificate from
Central Government Employees for House
Building Loans

2823. SHRI A. SREEDHARAN: Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether the Central Government emp-
loyees have to produce non-encumbrance
certificate from Government pleader before
applying for house building loans ;

(b) if so, the reasons therefor ;

(c) whether the land now sold by D.D.A.
to an individual or a cooperative society cannot
be mortgaged etc; and

(d) ifso, the reasons for demanding the
above certificate from those plot holders ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a), (b) and (d).
No. The non-encumbrance certificate in
respect of land on which construction ofa
house has been proposed by an appli is
required to be produced to the Head of the
Department concerned after the advance has
been approved by this Ministry and sanctioned
by the Head of the Department. The produc-
tion of the certificate is necessary to ensure
that the plot has not been mortgaged or a
charge has not been created thereon subsequent
to its sale in favour of the applicant and also
that the land acquisition proceedings whereby
the Government/Authority/Organisation have
acquired the land in question are not void.

{c) The land sold by the D.D.A. can gene-
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rally be mortgaged to Government with the
prior written permission of the competent
authority mentioned in the saleflease deed.

Time Wasted by Doctors of C.G. H. 5.
Dispensaries in Writing Chits of Drugs

2824, SHRI A. SREEDHARAN: Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether in Central Government Health
Services dispensaries much time is wasted by
the doctors in case of each patient in writing
the chits of drugs and prescriptions and in
other formalities in respect thereof ; and

(b) if so, what steps Government have
taken or propose to take to utilise this valuable
time and to avoid unnecessary delay in the
disposal of patients ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.5. MURTHY): (a) and (b). Sometime
is, no doubt, spent by doctors of C. G. H. S.
dispensaries in writing chits of restricted drugs.
The continuance of the system of issuing chits
for supply of restricted items of medicines to
patients is, however, considered necessary to
exercise check on pilferage of medicines from
the C.G.H.5. dispensaries.

A new series of Chit-books has been intro-
ducced which will, comparatively take less
time.

Deposits of Lime-stone in Himachal
aPradesh

2825. SHRI A. SREEDHARAN: Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that huge deposits
of lime-stone have been found in Himachal
Pradesh by the Geological Survey of India
recently ;

(b) if so, the quantity thereof; and

DECEMBER 2, 1970

Wrilten Answers 120

(c) the time by which the work will be
started and the number of persons likely to be
employed therein ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHOUDHARY):
(a) and (b). The recently concluded investi-
gations of cement grade limestone .deposits of
Sataun in Sirmur District and Dharmkot
(near  Dharmsala) in Kangra district of
Himachal Pradesh by Geological Survey of
India indicate the following main reserves :-

(1) 46.30 million tonnes

(Proved reserves) Sataun
48.84 million tonnes (total
reserves of all grades) deposits

(2) 15 million tonnes (Preli- Dharamkot
minary estimate) deposits

(3) 109million tonnes (Cement
grade) Gagal (Aur)

deposits -

7.6 million tonnes (lower
blendable grade)

(c) As the work by the Geological Survey
of India has been completed recently, it is too
early to say anything about exploitation of
these deposits.

the Months of Septemberand October,
1970

2826. SHRI A. SREEDHARAN: Wil
the Minister of DEFENCE be pleased to
state :

(a) the number of air space violations com=
mitted by Pakistan during the months of
September and October, 1970;

(b) the steps taken to check these air viola-
tions ; and

(c) whether any protests have been lodged
with Pakistan, and if so, the results thereof ?

THE MINISTER OF DEFENCE (SHRI
JAGJTWAN RAM): (a) Two.
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(b) Indian Air Force planes were scramb-
led to check these air intrusions.

(c) Protests have been lodged in both the
cases, The reply of the Government of Pakis-
tan is awaited.

Allotment of Pucca Flats to Jhugiwals of
Malkagunj and Nabikarim Areas of Delhi

2827. SHRI KANWAR LAL GUPTA:
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether the Lt. Governor of Delhi
assured the Jhugiwalas of Malkagunj and
Nabikarim areas of Delhi that they would be
allotted pucca flats on the same place where
they are residing now ;

(b) whether Government have received any
proposal from the Delbi Administration about
this and if so, the reaction of Government
thereto ;

(c) whether each jhugiwala will have to
pay Rs. 3,000 in easy instalments for two roo-
med flats ; and

(d) if so, how much momey will be spent
and when the construction will be over ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ANDWORKS, HOUSING AND
URBAN DEVELOPMENT (SHRI PARI-
MAL GHOSH):' (a) The Lt. Governor
assured the deputation of Jhuggi dwellers of
Malkagunj and Nabi Karim, who called on
him some time back, that their demand for
permam:nt‘ resettlement  on the site squatted
upon would be sympathetically considered.

(b) No such proposal has yet been reccived
from the Delhi Administration.

(e) and (d). Do not arise at present,

Civil Amenities in Gulahi Bagh and Andha
Mughal, Delhi

2828. SHRI KANWAR LAL GUPTA:
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether there are more than 5000 huts
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in Gulabi Bagh, Andha Mughal, Delhi and
not a single water tap has been provided by
‘Government in that area ;

(b) the number of latrines and electric
poles provided in that colony against the actual
requirement ;

(c) whether the drainage system is very
bad and the number of sweepers is much
less ;

(d) if so, the steps Government have taken
to provide latrines, drainage, pucca flooring,
electric poles, water taps and Sweepers;
and

(¢) when these amenities would be provided
and the cost thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) to (e). No survey
has been carried out to ascertain the exact
number of Juggies in the area. Provision of
civic amenities is primarily the responsibility
of the Municipal Corporation of Delhi who
have already carried out some improvement
works, such as drains, brick-pavements, a few
street lighting points and latrine seats. The
Corporation has not, however, been able to
provide various amenities on an adequate scale
due to constraints of finance. The Lt. Gover-
nor has agreed to provide some funds for the
purpose from the Lottery receipts provided the
Mounicipal Corporation can find an equal
amount from its own resources,

Control Over Foreign 0il Companies

2829. SHRI MANIBHAI J. PATEL :
SHRI SHRI CHAND GOYAL:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether Government propose to exer-
cise some type of control over the three foreign
oil companies operating in India, namely
Burmah Shell, Esso and Caltex ;
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(b) if so, the details of the proposal ; and
L ]

(c) the reaction of the companies to the
Proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES AND METALS
(SHRI D, R. CHAVAN): (a) Itis not quite
clear as to the meaning of the question. Cer-
tain controls are exercised over the foreign oil
companies, for example in regard to release of
foreign exchange for crude ; control of prices of
products by Government resolution, ete. No
new control are at present contemplated.

(b) and (c). Do not arise.

Development of Cities and Towns in
States to A date More People

2830. SHRI MANIBHAI J. PATEL:
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether the Central Government have
suggested to the State Governments to develop
the cities and towns in such a way as to accom=
modate more population in less populated
areas to enable more people to avail of, to the
maximum extent, of the existing civic facilities;
and -

(b) if so, the details of the suggestions made
to the State Governments and the results to be
achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN QHEVELOPMENT (SHRI
PARIMAL GHOSH): (a) and (b). No
such specific suggestion has been made. How-
ever, re-adjustment of residential densities in
citiesand towns, by decongesting crowded
arcas and populatiog open arcas within urban
limits, is one of the most essential constituents
of a master plan. The Government of India
have on various occasions impressed upon the
State Governments the necessity of preparing
master plans for the cities and towns in the
country. The State Governments have been
endeavouring to do the the needful since the
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commencement of the Third Five Year Plan,
having regard to the availability of resorces for
the purpose,

Self-Sufficiency in Arms Production

2831. SHRI MANIBHAI J. PATEL:
SHRI YASHPAL SINGH:

SHRI MAHARA]J SINGH
BHARATI :

Will the Minister of DEFENCE be pleased
to state whether India is self-sufficient in arms
production or it depends on foreign purchase
of certain type of war equipment ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P.C.SETHI): Weare
self-sufficient in respect of small arms, light
artillery and their ammunition. For medium
artillery weapons and ammunition, which are
replacing our traditional weapons and ammu-
nition in this range, indigenous capacity is
being established.

While the aim is to progressively eliminate
crucial dependence on external sources by
making the most of the country’s own resour-
ces, foreign purchase of certain types of war
equipment is unavoidable for some time to
come.

Sarveys by Geological Survey of India
during last three years

2832. SHRI DHIRESWAR KALITA :
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(b) the arecas surveyed by the Geological
Survey of India during the last three years ;
(b) whether any new mineral deposits have
been found as a result of these surveys ; and
(c) if so, the particulars thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI NITIRAJ] SINGH CHOWDHARY) :

(a) Geological Survey of India has conducted
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systcmatic geological mapping and regional
mineral assessment of over 126,000 sq. km.
area and detailed mapping, on various scales,
of over 30,000 sq. km. area distributed in all
the States, during the last three years. Geo-
physical and geochemeal prospecting and
detailed mineral exploration by drilling and
exploratory mining were also carried out.
Statement I showing the mineral investigations
carried out by Geological Survey of India in
various States during the last three yearsis
laid on the Table of the House [Placed in Lib-
rary. See No. LT-4451/70].

(b) and (c), Since location and assessment
of mineral deposits are continuous processes
taking several years, the relevant
of Geoglogical Survey of India included follow-
up drilling of significant geophysical and
geochemical anomally zones, and continuation
of drilling to explore and delineate mineral
deposits in mineralized belts and other areas
in various parts of the country and assess their
reserves and grades. Several significant achieves
ments can be credited to this period. State-
ment II indicating the significant achiewe-
ments is laid on the Table of the House.
[Placed in Liberary. See No. LT-4451/70].

Tours of Newsmen organised by National
Mineral Develop Corp | to
various exploration sites

2833. SHRIS. C. SAMANTA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be pleased
to state :

(a) whether the National Mineral Develop-
ment Corporation organised certain conducted
tours of newsmen to different exploration
sites ;

(b) the reasons for mot consulting the Pres
Information Bureau and the Press Association
in selecting journalists for such conducted
tours ; and

() the reason for not routing the press in-
formation activities of the undertaking under
his Ministry through the Information Officer
of the Ministry ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHOUDHARY) :
(a) Yes, Sir,

(b) The question does not arise as the
selection of journalists was done in consultation
with the Information Officer of Press Informa-
tion Bureau attached to the Ministry.

(c) Sofar as National Mineral Develop-
ment Corporation is concerned, it has got its
own public relations and publicity departments
for the purpose. However, all important press
releases and features etc. are, generally, routed
through the Information Officer of the Press
Information Bureau attached to the Ministry,
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Issue of Identity Certificate to Shri B. P.
Koirala

2835. SHRI D. N. PATODIA :
SHRI BENI SHANKER SHARMA :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the Foreign Minister of Nepal
is reported to have stated, as reported in the
Hindustan Times of the 18th September, 1970,
that issue of certificates of identification to Shri
B. P. Koirala was contrary to decorum and
convention ; and

{b) if so, whether Government have explain-
ed their position to the Government of Nepal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
Government has seen this newspaper report.

(b) The position has already been clarified
to the Government of Nepal. In this connece
tion attention is invited to Rajya Sabha Un-
starred Question No. 1219 answered on 20th
August, 1970 and to Lok Sabha Starred Ques-
tion No., 754 answered on the 2nd September,
1970,

Constructi of Hi in Urban and
Rural Areas during the Fourth Five Year
Plan

2836. SHRI D. N. PATODIA :
SHRI YASHWANT SINGH
KUSHWAH :

SHRI G. Y. KRISHNAN :

Will the Jinister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state 1

(a) the progress made upto Junme, 1970
regarding the conftruction of houses in urban
and rural areas;

(b) how this progress compares with the
rates of annual progress during the last three
years and how it compares with the targets
fixed ; |
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(c) the specific allocations made in the
Fourth Five Year Plan for construction of
houses both in the urban and rural areas and
how many new houses are expected to be
completed during the Plan period ;

{d) the estimated shortage of houses in the
country and the number of new houses requir-
ed to be built every year to keep pace with the
rise in population ; and

() whether the shortage of housing will be
reduced by the end of the Fourth Plan, if so;
the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PRIMAL GHOSH): (a) According to the
progress reports received so far from
the State Governments etc., construction of
77,213 houscs had been sanctiomed in rural
arcas and 5,57,514 houses in urban areas,
under the various Social Housing Schemes of
this Department, since their inception upto
30th June, 1970. Of this, 47,658 houses had
been completed in rural areas and 4,25,214
houses in urban areas.

(b) The exact position cannot be stated
because periodical progress reports, prescribed
under these Schemes, have not yet been recei-
ved from many States etc. uptp the end of
June, 1970. However, according to the infor-
mation received in this Department so far,
there is some improvement both in the rate
of sanction as well as completion of new houses,
from year to year, since January, 1967. A com-
parison of the actual performance with the
targets is not possible because no targets were
taxed under these Schemes during the last
three years.

(¢) Asum of Rs. 193.27 crores has been
provided in the plans of the States and Union
Territories for Social Housing and Urban
Development Schemes during the Fourth Five
Year Plan. Since all the Schemes now fall in
the State sector, the scheme-wise allocation is

to be done by the State Governments etc.
themselves, Besides, the following provisions
have been made in the Fourth Plan for housing
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etc, in the Central Sector :

(i) Residential and Office
Accommodation for
Central Government
Employees in the
General Pool. Rs. 30 crores,

(ii) Plantation  Labour

Housing Rs. 2 crores,

(iii) Dock Labour Housing
Rs, 2.5 crores

Broadly speaking, these allocations are ex~
pected to add about 2 lakh new housing units
during the Fourth Five Year Plan.

(d) According to the estimates of the Wor«
king Group on Housing for the Fourth Five
Year Plan (1969—74), India’s housing shortage
was about 837 lakhs units at the commence-
ment of the Fourth Five Year Plan. The res-
pective urban and rural housing shortages
amounted to 119 lakhs units and 718 lakhs
units, on the basis that every household should
have a reasonably permancat dwelling of its
own. As regards yearly requirement of new
house construction—no estimate has so far been
made in India. However, an upmhodyof
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(a) whether there exists a Central Governe
ment Health Services Advisory Committee,
whose members include representatives of
Central Government Emp]oyees Union| Asso-
ciation ;

(b) if so. the names of such Unions/Associa-
tions ;

(c) whether the employees of the Central
Public Works Department do not have any
representative on the Advisory Committee ;
and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
8. MURTHY) : (a) and (b). Yes, Sir. The
two year term of the C. G. H.S. Advisory
Committec expired on the 2nd July, 1970. The
reconstitution of a new Advisory Committee
is under consideration. A list showing the
names of official members and Associations
represented in the last term of the C. G. H. 5.
Acdvisory Committee is laid on the Table of the
House. [Placed in Library. See No. LT-4452/70],

(¢) The Ceatral Public Works Department
was being represented by a Superintending
Engi (by designation) on the C.G. H. S,

the United N: hasr d construc~
tion of 10 houses per year per thousand pemlna,
for gradual eradication of a y's h g
shortage.

(¢) Inview of the gigantic nature of the
housing problem and the limited funds avai-
lable to tackle it, no substantial reduction in
the housing shortage of the country is envisags
ed by the end of the Fourth Five Year Plan.
However, the pace of house-construction is
likely to be accelerated with the help of finan-
cial assistance expected to be available from
the Housing and Urban Development Finance

Corporation.

Refusal of Membership of C.G.H.S.
Advisory . Committee to C.P.W.D.
« Worker’s Union

2837. SHRI ESWARA REDDY : Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to

state ;

Advisory Committee ever since it was initially
constituted in 1954,

" (d) Does not arise.

Allot of G A d.
tion to Central Government Employees
WmHn.hCuuhSpedﬁdAm.}Zom

2838. SHRI ESWARA REDDY : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

-(a) whether the Central Government em-
ployees working in certain specified areas or
zones in Delhi/New Delhi are not entitled to
allotment of general pool accommodation ;

(b) if so, what are those specified areas or
zones ; and



131 Written Anstoers

(c) the reasons for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) to (c). Prior to
the formation of the Municipal Corporation
of Delhi, the employees working in Govern-
ment Offices located within the jurisdiction of
the Delhi Municipal Committee and the New
Delhi Municipal Committee were eligible for
allotment of accommeodation from the general
pool provided they fulfilled the other condi-
tions. Subsequent to the coming into being of
the Municipal Corporation of Delhi, it was
considered necessary to define the limits of
DelhifNew Delhi as the areas falling within
the Limits of the Municipal Corporation of
Delhi was scattered into arcas where there
were no Central Gevernment offices.

After taking into consideration the wvarious
factors and the shortage’ of
the general pool it was decided that for pur-
poses of allotment of general pool accommoda-
tion in Delhi/New Delhi the limits should be
fixed on the basis of Postal Delivery Zones and
the orders to this effect were issued in March,
1962. In 1969, due to changes in the Postal
Delivery Zones, the position was reviewed and
fresh orders in regard to the eligibility zones
were issued, in October, 1969. According to
these orders the employees working in offices
located in Postal Delivery Zones Nos. 1, 3, 4,
5,6,7,8,9,11,12, 13, 14, 16, 17, 19, 20, 22,
and 23, which existed as on 30-11-1966, are
considered eligible for allotment of accommo-
dation from the general pool in Delhi/New
Delhi provided they fulfil the other require-
ments.

fation in

Help of Foreign Experts to check Birth
Rate in India

2839. SHRIR. BARUA:
SHRI B, K. DASCHOWDHURY :
SHRI CHENGALRAYA NAIDU :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state whether the Government
have asked some foreign experts or agencies to
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help devising methods to check growing popu-
lation in the country as the present methods

of family planning are not proving very effec-
tive ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) : No. Services of foreign ex-
perts and international agencies are sought
only for sepecific aspects of the current pro-
gramme, such as training methodolgy, market=
ing techniques and use of particular media of
mass communication.
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Setting up of High Power Yamuna Bank
Development Board

2841. SHRI DEVINDER SINGH
GARCHA : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT

be pleased to state :

(a) whether the high-power Yamuna Bank
Development Board set up under the Chair.
manship of the Chief Executive Couneillor of
Delhi has prepared a comprehensive four-phase
scheme to beautify the Yamuna front between
Nigambodh Ghat and Budha Vihara and also
to high-light its cultural and religious impor-
tance ;

(b) if so, the details thereof ;

(c) whether any progress has since been
made in the implementation of this pro-
gramme ;

(d) if so, the details thereof ; and

(e) the amount earmarked for the imple-
mentation of this scheme and the amount spent
3o far ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOFMENT (SHRI
PARIMAL GHOSH) : (a) Yes, Sir.

(b) A Board named “Yamuna Tat Vikas
Kosh Board’ was constituted by the Delhi
Development Authority in September, 1968 for
the purpose of development of ghats and the
adjoining arcas on both sides of the river

AGRAHAYANA 11, 1892 (S4Kd)

Written Answers 134

-
Yamuna in Delhi, in four phases as follows :
Phase I : Develop and plantation of the

arca lying between Citywall and
the Ring Road, improvement of
Nigambodh Ghat arca, provision of
parking spaces, construction of
approach road to the Nigambodh
Ghat.
Phase II : Development of area lying between
Nigambodh Ghat and Budha Vihara
and construction of 50 ft. wide
Boulevard along the river Yamuna.

Phase III : Development of area between
Railway Bridge and Nigambodh
Ghat as well as between Budha
Vihara and Wazirabad Barage.

Phase IV : Construction of new temples, re-
construction of existing religious
buildings, redevelopment of bathing
ghats, provision of boating and
other recreational facilitics.

(c) Yes, Sir.
(d) The first two phases of the programme

have beea pleted. The develop work
on the third phase will be taken up shortly.

(e) The estimated expenditure on the
scheme is Rs. 1.33 crore out of which about
Rs. 12 lakhs have been spent.

wa wiw afafa w feefod

2842, =t TAMTAC @i ;. w;&T
wareen aat qfcae frdtem e famfo,
wramE, aar A fawre w91 97 q99
1 1 =40 v e

(%) #ar ag @9 & f5 wwal &
waum are afwfa & ¥ fewrld &Frc
s At § 5 g fasmi 51 g
oA swEent ¥ arare o fox Wi
e

(&) ufz gi, a1 @ gFaeg #§
& qar sfafsar § ?



135 Written Answers

aresy aqr qfeare fatem &k
fmtor, wtram, @ar adta faw @At
# ww HWt (st @0 go gfa) : (F)
AT THT FT AT T E A A Tl
F 9 9 @ O A

(¥) sardflr wams WET ST SO
faga ¢ air zafady @ fawifar =
F w0 97T gaF Prarfafy s
TS FT G FW Y |

Foreqtferetal & S daTeT ® ey
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af fawifeR
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FrEmsa e
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& & atfasay avd &t quafasst s
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st afafa g @ s afceg #1 d=91
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wEw an qf@e fdea R
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fae 7t foar 1 fie ot amfes s
fawrr  (srefaar afefy) fagd s
o A w1 gEEer N femown g, ¥
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Frar & sfadzw & wm—38 g 539 ¥
549 % 3t 7% § 1 AT aW gEIFTAT §
T g |

st famma, faaml & §om, wgas
wEiw aa wwgw aara & fl
Heq qE9 § UW wean
®t T

2844.Il"lltl'lﬂ'l'il1'( saf : Far
‘wfa-TaT FAT qg TAW FY FIT FA F .

(%) 7= FR feafs  fegeam
gOArfzag ¥ w57 y2w GIER FT 1968
¥ guar &t 4t f5 sl fasmon, Faame
£, GEIAT  WALT JAT FAGA A F
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g § sreanaq faur 97 ; 6
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Tae) (st w0 Wo W) : (%) ¥
(7). afcgg dmfas ggrast & fafr
F foaq fegmm qofer fafire &
garasl ¥ fac oF faamn e 53 &
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FATAT & AWK wEAfAd e & fa¥r
I9gT AT AR gfaaret F gvaw §
TFo To UHo FIU 74 UsT FHIT
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TAT AT | HEq G3W LT AT F5 7
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SRA FIFT FIU qeqq €917 afgm fafuea
ST GG G 6T el 57 fgeg-
wm whmifern fafafes & awad gror
fadreror femr war 4, AR SeEre T
awl & AiF0 FH T T AGIH F
FHYT WL 9T T4 TG R a7 e
F G N gengar & fad gataw
HET AT 47 | qRIATC BAEE W g
1T 0T Heqma &7 &1 faoia fean
T v |

Introduction of new Recruitment and
Promotion Rules for Civillan Technical
Supervisors in Navy

2845, SHRI SHASHI BHUSHAN: Will
the Minister of DEFENCE be pleased to state :

(a) whether Government had recently re-
organised the cadre and introduced new
Recruitment and Promotion Rules for civilian
technical supervisors of Navy ovide their letter
No. 11(8)/70/D(Civ-I) dated the 26th August.
1970 ; :

(b) if so, whether the changes so contem-
plated are detrimental to the interests of the
employees and the reorganised cadre structure
and the new recruitment and promotion
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rules have far reaching repurcussions on their
career ;

(c) whether the Naval Technical Super-
vi:nry Staff A iati had bmitted any
memorandum to Government detailing their
demands ; and

(d) if so, their main demands and the
action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MAHIDA): (a) Yes, Sir,
The order of 26th August 1970 is applicable
to certain Defence establishments, including
those of the Navy, where Technical Supervi-
sory Staff is employed.

(b} The orders are, by and large, an
improvement on the existing position and
beneficial to majority of the employees, There
will, however, be cases in which the emolu~
ments and promotion prospects of some of the
employees would be affected adversely. The
orders, however, provide that those existing
incumbents who desire to retain their existing
pay scale on their adjustment in the new grade
structure may do so by exercising an option in
writing.

(c) and (d). Yes, Sir. A statement is laid
on the Table of the House. The orderswerc
passed after discussion in the Departmental
Council of the JCM. These orders may be
reviewed by the Third Pay Commission. Since
the matter will be reconsidered in the light of
the recommendation of Pay Commission and
the emoluments of all serving personnel have
been fully protected, it is not intended to re-
open the matter.

Statement

(i) PartII cadre of the Technical
Supervisory Staff may not be
introduced in the Naval Dock-
yard and other formations of the
Navy.

(ii) The category of Chargemen in
the Navy in the scale of Rs. 150-
300 may not be introduced,
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(iii) There should be no change in the
existing Recruitment Rules for
Civilian Technical Supervisory
staff,

{iv) The existing qualifying period
for promotion of Civilian Tech=
nical Supervisors from one cate-
gory to another may not be en=
hanced.

(v) Certain categories who are affec-
ted may not be redesignated as
proposed in the orders,

(vi) The cadre of Drawing Offices
under the Navy may not be re-
organised,

(vii) Status-quo may be maintained till

the Third Pay Commission makes

a review,

Working conditions of C. G. H. S. Dispen-
sary No. 6 Shakti Nagar, Delhi

2846. SHRI G. Y. KRISHNAN : Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
Btate ¢

(a) whether the working conditions in the
Central Government Health Services Dispen-
sary No., 6 Shakti Nagar, Delhi are unsatisfact-
ory ever since the present medical Officer-in-
charge took over and that doctors do not attend
the dispensary in time; :

(b) whether there are no proper seating
arrangements either for the patients or for the
doctors and there is no privacy in consultations;

and -

(c) whether Government would consider
the desirability of constructing a permanent
building for this Dispensary on the land now
occupied by Roshanara Paints and Varnish
‘Works in Roop Nagar, Delhi which has already
been acquired by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : No, Sir. However, the
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Medical Officer-in-charge was found to have
come late on one or two occassions. He has
been asked to be punctual in future.

.(b) The dispensary is accommodated in a
private residential building which does not
provide all the facilities needed for a dispen-
sary. The proposal to make certain additions
and alterations in the building for providing
necessary facilities both to the beneficiaries and
the staff, is being examined.

(c) The Delhi Administration have been
approached for the allotment of the said plot
of land for constructing a building for the
dispensary.

Aid to Bhutan

2847. SHRI G.Y. KRISHNAN : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state ;

(a) the .quantum of financial assistance
given to the Government of Bhutan for their
proposed projects in the Fourth Five Year
Plan ; and

(b) the terms and conditions of the aid ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a) As
the Fourth Five Year Plan of Bhutan will cover
the period 1976-1981 it is too early to examine
the question of quantum of financial assistance
which may be given by the Government of
India to Bhutan. However, the Third Five
Year Plan 1971-76 prepared by the Bhutan
Government with an outlay of about Rs. 43
crores is under examinaiion of the Goverment.

(b) These are also under examination.

Number of various Types of Aircraft in
the Air Force

2848, SHRI'JYOTIRMOY BASU: Wil
the Minister of DEFENCE be pleased to state :

(a) the indigenous production (number) and
supply from foreign sources (number) of fighter
bombers and transport, helicopters, observat-
ion aircraft and advanced fighter bombers like
the MIG-21 from 1967 to 1970 ;
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(b) whether the dependence on foreign
sources of supply for the equipment that goes
to make a modern Air Force is expected to be
continued for a long time to come;

(c) if so, the reasons thereof; and

(d) when the country is expected to achieve
sell-sufficiency in this sphere ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE: (SHRI P. C.SETHI): (a) It
will not be in the public_interest to disclose
the figures of production and imports of mili-
tary aircraft.

(b) to (d). Complete self-sufficiency in the
manufacture of aircraft is difficult even in the
case of industrially advanced countries and can
only be attempted over a long period of time.
In India the main factors responsible for not
achieving self-sufficiency in the field of manufac-
ture of aircraft have been the lack of adequate
capability in design technology, the comparat-
ively small size of the requiremeats. Heavy
development cost and the absence of a well
developed industrial infra-structure and suppo-
rting industriu for the supply of aircraft
materials, equip and ac ies, Hi
within the resources available, every dfo'w is
being made for the planned development of the
Aircraft Industry in India with a view to
meeting the major requirments of the Defence
Forces.

Survey conducted by Geological Survey
of India in NEFA

2849. SHRI JYOTIRMOY BASU : Will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be

pleased to state :

(a) whether the survey conducted by the
Geological Survey of India in the NEFA arca
has located a mineral zone extended to a length
of 1,100 metres; and

(b) If so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY):
(a) and (b). Yes, Sir. Survey conducted in

AGRAHAYANA 11, 1892 (S4K4)

Writien Answers 142

NEFA areca by Geological Survey of India in
1967-68 have indicated a polymetallic sulphide
zone of about 1100 meteres long, The exposed
strike length of the cobalt-bearing pyrite vein
is about 235 metres with a width of 5 metres
in the mineralized zone which has a width of
about 500-800 metres. The pyrite body has
been proved to a depth of about 65 metres
from the wvalley floor. The ore analysis is
0'3-0'7% cobalt, upto 0'5% nickel and upto
1'47% copper.

Demarcation of Indo-Pak Border along
‘West Bengal

2850. SHRI P. C. ADICHAN : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state the further steps taken or proposed to
be taken for demarcation of Indo-Pak. borders
along West Bengal, since the failure of Indo-
Pak, officials’ Conference on the subject, about
four months back ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS :
(SHRI SURENDRA PAL SINGH) : A Con-
ference of the Survey officials of India and
Pakistan was held at Dacca on the 18th and
19th No , 1970 to di steps for de-
marcation of the remaining sectors of the West.
Bengal, East Pakistan border and two sides
agreed upon field programmes for further
demarcation.

Set-Back to Malaria Eradication

2851. SHRI V. NARASIMHA RAO:
Will the Minister of HEALTH AND FAMILY

PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether during the recent All-India
Malaria Workers Conference almost all the
State representatives have criticised the Cen-
tral Government for its reluctance to give
adequate monectary assistance to the State
which was proving a set back to the cause of
malaria eradication ;

(b) if so, the reaction of Government there-
to ; and

(c) the total amount of aid to the various
States for this project ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) No.

(b) Does not arise ;

(c) From 1958-59 to 1960-61, the National
Malaria Eradication e was a Cen-

trally Sponsored Scheme, the pattern of Cen
tral assistance being 50% of the difference in
expenditure between Malaria Eradication Pro-
gramme and Malaria Control Programme ;

From 1961-62 to 1967-68, it was a Cen-
trally aided scheme," and the Central assistance
was the same as for the years 1958-59 to 1960-
61;

In 1968-69, it was a Centrally aided pro-
gramme, the pattern of assistance being 60%
of the expenditure under National Malaria
‘Eradication Programme during the year ;

During the Fourth Plan Period, i. e. from
1969-70 onwards, it has become a Centrally
Sponsored Scheme with 100% assistance on the
expenditure incurred over and above the
level of expenditure during 1957-58 ;

The total expenditure on National Malaria
Eradication Programme incurred upto 1969-70
works out to about Rs. 190.00 Crores.

During 1970-71, an allocation of Rs. 8.10
Crores has been earmarked for Central assis-
tance to States in cash and Rs. 6.59 Crores for
Material and Equipment.

Master Plan of Delhi

2852. SHRI RAM SWARUP VIDYAR-
THI : Wilf%he Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) when the survey for Master Plan of
Delhi was done ;

(b) which year's survey formed the basis of
zonal draft plans of Pahar Ganj, Kucha Pati
Ram, Old Darya Ganj, Naya Bans, Chandni
Chowk, Upper Ridge area, Kalkaji and
Madangiri ;

DECEMBER 2, 1970

Written Answers 144

(c) the area, where there has been some im=
provement in the arcas since their survey ;

(d) whether those improvements have been
taken into consideration while preparing the
draft plans ; and

() if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) The surveys were
conducted during the period from 1957 to
1959,

(b) The draft zonal plans for these areas
are based on the surveys of 1957-50 as further
supplemented by detailed surveys conducted
in 1968, 1969 and 1970 for each of these zones,

(¢) and (d). In all these areas, various
forms of development have taken place since
the Master Plan Survey of 1957-59, These
develpments have been reflected in the surveys
of each of the zonal plars.

(e) Does not arise.

Rehabilitation of Persons belonging to
Scheduled Caste in Areas shown for Slum

Clearing Operations

2853. SHRI RAM SWARUFP VIDYAR-
THI : Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether the places which have been
predominantly inbabited by Schedule Castes
have invariably been shown as slum in the
Master Plan and Zonal Plans of Delbi ; and

(b) whether any such areas after develop-
ment have been declared as “residendal”
where the previous residents (Scheduled
Castes) have been rehabilitated ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) No Sir. Caste or
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creed of the residents is not the criterion for
showing an area as a slum area.

(b) In redevelopment of slum areas, every
attempt is made by the Municipal Corporation
of Delhi who are implementing the Slum
Clearance/Improvement Slums in Delhi to
rehabilitate the displaced families at the site
to the extent permissible under the density
regulations and the land use prescribed for the
area.

Reservation of Vacancies for Schednled
Castes and Scheduled Tribes im Delhi
Development Authority

2854¢. SHRI RAM SWARUP VIDYAR-

THI : Will the Minister of HFALTH AND .

FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the number of Scheduled Castes and
Scheduled Tribes category-wise employed in
the Delhi Development Authority and their
percentage to the total strength ;

(b) whether in the notifications for vacan-
cies the number of posts reserved is published,
if not, the reasons therefor ; and

(c) whether a copy of the recent advertise-
ment would be laid on the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) to (c). The in-
formation is being collected and will be laid
on the Table of the House,

Alledged Destruction of Hinda Temples
in Pakistan

2855. SHRI D. AMAT : Will the Minister
of EXTERNAL AFFAIRS be pleased to
state :

(a) the number of Hindu temples in Pakis-
tan together with the details of the property
attached to them and the arrangements made

for their security ;

(b) the extent to which Government have
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succeeded in deterring Pakistan from following
the policy of destroying Hindu temples and
the property attached to them ; and

(c) the arrangements made by Government
to see that the officials of the Indian High
Commission remain active in this matter and
take stock of all the temples there ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a) In-
formation regarding the number of Hindu
temples in Pakistan and the details of the
property attached to them is not available.

Under the Indo-Pakistan Agreements of
1953 and 1955, it is the duty of the Pakistan
Government to ensure that places of religious
worship in Pakistan are properly protected and
maintained.

(b) All cases of desecration, destruction etc.
of religious places coming to the notice of
Government arc taken up "with the Govern-
ment of Pakistan and their attention is drawn
to their obligations in this respect under the
Indo-Pakistan Agreements,

(c) The officials of the Indian High Com-
mission are alive to this matter. However,
due to the various restrictions imposed upon
their movement by the Pakistan Government,
it is not possible for them to take stock of all
the temples in Pakistan,

Alleged Pak Propaganda Vilifying India
Abroad

2856. SHRI D. AMAT :
SHRI YAMUNA PRASAD MAN-
DAL :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Government are aware of the
continuous Pak propaganda vilifying India
amongst different nations ;

(b) if so, the number of instances that have
come to Government’s notice during the past
three months and the details thereof ; and

(c) the further measures that Government
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have taken to counteract the malicious Pak
propaganda ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a) and
(b). Yes, Sir. Such propaganda has been
constantly carried on by the Pakistan Govern-
ment during the past three months also.
Pakistan’s attempts, however do not seem
to have achieved any measurable success.

() Apart from protesting to the Pakistan
Government against their continuing hostile
propaganda, the Government have also kept
different nations informed of the correct posi-
tion regarding developments in India and
our policies, through our missions abroad, and
by other means.

Provision of Housing Facilities in Maha-
rashtra during Fourth Five Year Plan

2857. SHRI DEORAO PATIL : Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether any scheme has been formula-
ted for providing Housing facilities in the
State of Maharashtra during the Fourth Five
Year Plan ;

(b) if so, the details thereof ; and

(c) the target fixed for making h
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2. Low Income Group Housing

Scheme .. 1954
3. Slum Clearance/Improvement
Scheme 1956
4. Subsidised Housing Scheme for
Plantation Workers .. 1956
5. Village Housing Projects
Scheme 1957
6. Middle Income Group Housing
Scheme 1959
7. Rental Housing Scheme for
State Government Employees 1959
B. Land Acquisiion and Deve-
lopment Scheme 1959

The Government of Maharashtra who have
been implementing all the above schemes
propose to continue them during the Fourth
Plan period, excepting the Village Housing
Projects Scheme in respect of which no fresh
projects are proposed.

(c) The Government of Maharashtra have
provided an amount of Rs. 25lakhs in their
budget grant for 1970-71 for the completion of
the projects already inhand and for meeting
the outstanding commitments. No physical
targets for the year have been laid down by
the State Government.

Provision of Drinking Water Facilities

and sites of houses available to the rural people
in the entire State during the year 1970-717

THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) and (b). This
Department have formulated the following
social housing schemes which are in operation
in the various States including Maharashtra
from the years indicated against each :

1. Integrated Subsidised Housing
Scheme for Industrial Workers
and Economically Weaker Sec-

tions of the Community . 1952

in Mah htra during Fourth Five Year
Plan

2858. SHRI DEORAO PATIL : Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state

(a) whether any scheme has been formula-
ted for providing drinking water facilities in
the State of Maharashtra during the Fourth
Five Year Plan ;

(b) if so, the details thereof; and

(c) the target fixed for making drinking
water available in the State, especially in the
rural area during the year 1970-71 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) and (b). Yes. The
Fourth Plan outlay for the Water Supply and
Sanitation Programme for the State of Maha-
rashtra has been fixed at Rs. 102.95 crores.
This includes the requirement of Bombay
Municipal Corporation also for their water
‘supply schemes. It is- proposed to com-
plete during the Fourth Plan period water
supply schemes for 76 urban towns and sewe-
rage facilities to 16 more towns. In addition,
it is proposed to complete 126 piped water
supply schemes covering about 573 villages
and simple wells will be constructed at a cost
of Rs, 5 crores in 500 more villages.

(c) For the year 1970-71, a sum of Rs. 1350
lakhs has been proposed by the State Govern-
ment for their water supply and sanitation
schemes. Out of this amount, a sum of
Rs. 300 lakhs is proposed for the rural water
supply schemes in the State. It is proposed
to provide pipe water supply facilities to 14
towns and 137 villages during 1970-71. The
sewerage facility will be extended to one more
town. Simple wells are also proposed to be
provided in 3570 villages during this period.

Ch in Attitade of Di PR s
against Indians in South Africa

2859, SHRI R. K. BIRLA: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state

(a) whether the persons of Indian origin in
South Africa have declared tbemselves as
South Indians first and Indians only secon-
darily ;

(b) if s0, whether there has been change in
the attitude "of South African Government
pursuing their policy of discrimination against
Indians as a result of this declaration ; and

(c) if s0, the extent thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The phrase “South Indians” in part (a) of
the Question is evidently a typographical
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error. Government have seen a press report
to the effect that, according to a series of
interviews carried out in Durban and on the
Natal north coast, persons of Indian origin
reportedly regard themselves as South Africans
first and only seeondarily as Indians.

(b) No, Sir, there has been no change in
the attitude of the South African Government
in respect of their policy of apartheid and dis-

(c) Does not arise.

Clashes with Rebel Nagas

2860. SHRI YAMUNA PRASAD MAN-
DAL : Will the Minister of DEFENCE be
pleased to state 3

(a) the number of clashes that took place
with rebel Nagas during the last three months;

(b) the number of rebel Nagas killed and
arrested during the same period ; and

(c) the number of soldiers and public killed
by rebel Nagas during the period ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): (a) Between 15th
August 1970 and 15th November, 1970 there
were 15 encounters between underground
Nagas and the Security Forces.

(b) 15 underground Nagas killed. 217 cap-
tured and 214 surrendered.

(c) Five army personnel were killed. Infor-
mation regarding the number of civilians
killed by the underground Nagas during this
period is being collected.

Sanitary Conditions in the Capital

2861. SHRIMATI SUCHETA KRI-
PALANI : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether sanitary conditions are going
from bad to worse day by day in the Capital
during the last two years ;

(b) if so, the reasons therefor ;
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(¢) whether Government have formulated
any scheme to improve the sanitary conditions
in the Capital ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) No basis for this
assumption has been given.

(b) Does not arise.

(c) and (d). The Delhi Municipal Corpo-
ration and the New Delhi Municipal Com-
mittee are taking steps to maintain the sani-
tary conditions in their respective areas,

Indian and Chinese Ambassadors® Moet
at Kathmanda

2862. SHRI YASHPAL SINGH : Will the
Minister of EXTERNAL AFFAIRS be pleas-
ed to state :

(a) whether the Indian and the Chinese
Ambassadors recently met at Kathmandu ;

(b) ifso, whether they talked about revival
of friendly relations between the two countries ;
and

(c) if so, the outcome of their talk ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS:
(SHRI SURENDRA PAL SINGH): (a) to
(c)» The Indian and Chinese Ambassadors
have met socially on afew occasions in
recent months, Their talks have been mostly in
the natugg of mutual expression of goodwill and
friendship, No substantive talks on any ques-
tion were held between the two Ambassadors.

Reluctance of Fereign Countries’ Supply
Arms to India

2863. SHRI YASHPAL SINGH: Will the
Minister of DEFENCE be pleased to state :

(a) whether there isa growing reluctance
among the countries to supply the arms needs
of India;
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(b) if 80, the names of those countries ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) and (b). Our policy
is to produce in the country maximum of
our defence requirements. Imports are made
to supplement our own production or of
equipment which i3 not economic to
manufacture at present,

Imports from USA arc governed by their
April 1967 policy which was announced as
applicable both to India and Pakistan. In
terms of this decision, requests for purchase
of non-lethal end items and for spare parts
for previously supplied lethal equinment (which
were received by us mainly after the Chinese
aggression) are considered by them on a case

by case basis. This poilcy continues to apply
to India.

As regards other countries, there is no
change in their policy of supply of arms to
India.

Bhutan's Eatry into U. N. O.

2864. SHRI YASHPAL SINGH: Will the

Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Bhutanese Government
have submitted a formal application for mem-
bership to the Secretary General, United
Nations Organisation ; and

(b) the number of countries which arein
favour of Bhutan’s membership of U, N. O.?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). No, Sir. However, both India and Bhutan,
are informally seeking support for Bhutan’s
Membership of the United Nations., The
result will be known when Bhutan's
application comes up for formal consideration
at the appropriate time,
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Production and Demand of Petrelenm
Products by 1971

2865. SHRI S. R. DAMANI: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) whether shortages are anticipated in
petroleum products by 1971;

(b) if so, the items and the reasons for their
production falling short of demand ; and

(c) the steps being taken to meet the
demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) to (c). During
1971 the total production from the refineries
in India will be somewhat short of the total
demand in respect of furnace oil and kerosene
only. Arrangements are under finalisation to
cover this deficit by imports,

Progress at Khetri Copper Project

2866. SHRI S. R. DAMANI : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) the progress made so far at the Khetri
Copper Project and when the actual pro-
duction will start ;

(b) the progress of work at other places
where copper is located ; and

(c) the reasons for slowness in development
of known copper deposits ?

THE MINISTER. OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY ) :
(a) to (c). KHETRI COPPER PROJECT :

The progress made is indicated below : )

Mining i—
'(.I\) Experi al p duction of pper ore
from the upper levels of the Khetri Mine was
started in July, 1970. The progress of wark of
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shaft sinking for production of ore from the
intermediate and lower levels is as follows :

(a) Production Shaft has been sunk
upto 405 M against its total opera=-
tional depth of 435 M. Work is at
present in progress at the under
ground crusher station of this shaft.

(b) Service shaft has reached a depth
of 337 M as against its total opera-
tional depth of 375 M, These two
shafts will be fully commissioned
by March, 1972,

In addition, work of stope preparation and
mine development is continuing.

At the Kolibhan mine work is in progress on
mine development and stope preparation. In
addition, work on the service incline for the
development of lower levels isin progress. A
contract has been awarded for the sinking of
Production Shaft for hoisting or ore from lower
levels.

(B) Process Planis :

(i) Concmtrator :-All the equipment
for this plant having been ordered,
the work of civil construction is in
progress. This plant will be fully
commissioned by the end of June,
1972,

(ii) Smalter :-A contract for the detailed
design engineering of Flash Furnace
Area was awarded in  June, 1970.
Ordering of equipment needed for
this plant is in progress. A contract
for civil construction work for the
plant will be awarded shortly.
Tenders have also been issued for
the fabrication and erection of
technological structures for the
areas outside the Flash Furnace
Battery Limits.

This plant will be fully commis-
sioned by the end of 1973,

(ili) Refinery:-A contract for the civil
construction of electrolytic cell sec~
tion will be awarded shortly. For
the cathode melting and wire bar
casting section, an offer received
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for complete design, supply, erec-
tion and commissioning of the
plant is under detailed examination.
This plant will be fully commissio
ned by the end of 1973.

(iv) Acid-cum-Fertilizer Plant :~Tenders
received for the construction of this
plant are under detailed technical
scrutiny, This plant is expected to
be fully commissioned by the end
of 1973,

Production of electrolytic grade copper and
triple super phosphate will commence by the
end of 1973. The project will attain full pro-
duction in 1974-75,

OTHER COPPER DEPOSITS :
‘The progress made is as under :

(i) Rakha Copper Project (Biar)
A scheme for the Phase ‘I’ development of
Rakha Copper Deposits for the production of
1000 tonnes of copper ore per dayto yield
3,500 tonnes of copper metal per annum is
under implementation. The work of dewater-
ing and rehabilitation of old Rakha Mines has
been accelerated with the installation of tem-
porary hoisting facilities. The work of procu-
rement of equipment and machinery for the
the Minesis in hand. Tenders have been
invited for the design, supply and erection and
commissioning of 1000 tonne capacity concen-
trator plant. Power supply has been received
from Bihar State Electricity Board ; a water
supply scheme is presently being drawn up.
The mine and the concentrator plant are ex-
pected to be ready by July, 1973,

Simultaneously, a scheme for the full scale
exploitation of Rakba Copper Deposit for the
productipn of 20,000 tonnes of copper metal
per annum is also under preparation,

(ii) MNallakonda (Andhra Pradesh)

Government have recently sanctioned a
proposal for exploration-cum-mining operations
at this deposit for the preparation of scheme
for the production of 500 tonnes of copper ore
per day, which will be concentrated at site
and smelted at Khetri Smelter,  Preliminary
work on the scheme has been started.

(iii) Small Deposits in the State of Rajasthan
A scheme for the development of Dariba
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Copper Deposits in District Alwar, Rajasthan
is under the consideration of the Government.
Preliminary works such as dewatering and
rehabilitation of the old mines has been under-
taken at Driba by the Hindustan Copper
Limited. Hindustan Copper Ltd. isalso pre-
paring schemes for the development of other
small copper deposits in the State of Rajasthan
such as, Bh i, Akwali, Chandmari, Satkui,
etc.

REASONS FOR SLOWNESS IN DEVE-

LOPMENT OF GOPPER DEPOSITS :

It normally takes 5 to 7 years even in the
advanced countries, to develop fully copper
mining properties. In India, the development
of copper mining properties on large scale, has
been taken up only recently. Hence adequate
technical expertise for mioe design enginecring
in the field of copper mining as well as for desig-
ning plants for processing copper ore is not avai-
lablein thecountry. Inthe absence ofsufficient
number of trained engineers in copper mining
and trained metallurgists, the progress in the
exploitation of copper mining properties has
been slow. Efforts are being made to  develop
technical know-how for copper mining and
metallurgy within the country but it will take
sometime before the country will be adequately
equipped to develop large scale base metal pro-
pertics, independently.
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Complaints Regarding Employment Policy
of Barauni Fertilizer Factory.

2868. SHRI YOGENDRA SHARMA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether there have been complaints
about the Barauni Fertilizer Factory's employ-
ment policy ;

(b) ifso, the nature of the complaints
received ;

(c) whether Government have made any
enquiry into these complaints ; and

(d} if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) to (d). There
have been some complaints about Barauni
Fertilizer Factory's pullcy in the matter of
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people should be given preference.
This has been violated in large
number of cases ; and

(v) Specifications drawn for different
posts in categories of Class ITI and
IV are such that rarely local people
possessing prescribed specifications
are available.

Complaints, as and when received, are loo-
ked into by the Fertilizer Corporation of India.
In regard to the complaint at (i) above, the
position is that the Fertilizer Corporation of
India had to transfer some of the trained staff’
from their other Units/Divisions, because, a
sophisticated project as at Barauni cannot be
run by completely inexperienced hands.
Secondly, some people from older Units were
brought to Barauni on promotion because they
were due for promotion and the older units
had no promotion opportunities. Such inter-
unit transfer/promotions are part of the general
policy of the Corporation. Thirdly, some
people from Bihar working in other Units of
the Corporation were transferred to Banum
on their own reg As Is ¢ its
at (ii) & (iv) abowe, it is not correct tu say
that local people/oustees are not given prefe-
rence in matters of recruitment to class IIT
and Class IV posts. Out of the total strength
of 761 employces as on 30/9/70, 537 (75.56%)
are local people. As regards (iii) above, jobs

recrui and af A sta t

Ly

giving the required information is attached.

Statement

The complaints received were of the follo-
wing nature :

(i) Alargenumber of persons have
been brought to Barauni Division
thereby depriving employment
opportunities to the local people ;

(ii) The local peoplefoustees have not
been given due share in the emp-
loyment opportunities ;

(ii1) Jobs have been entrusted to the
contractors thereby denying the
employment opportunities to the
local people ;

(iv) Government of India instructions
are that for the posts carrying sca-
lesof pay upto Rs, 500/-, local

of ially ad-hoc nature are given to
contractors, because, if these works are under-
taken departmentally, the problem of providing
permanent employment to personnel employed
during construction stage will have to be
faced by the Management after the construction
is over. This is the usual practice followed by
all public undertakings. With regardto (v)
above, the specifications drawn for different
posts in various categories are same for all the
units/divisions of the Corporation and cannot

be described as nable or : Y.

Controversy over Lincensing of Down
Stream Plants of Petrochemical Complex
at Koyali

2869. SHRI HIMATSINGKA: Will the
Minister of PETROLEUM AND CHEMICALS
AND MINES AND METALS be pleased to
atate :

(a) whether a controversy relating to the
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licensing of the down stream plants of the petro-
chemical complex at Koyali had lately arisen
between his Ministry on the one hand and the
Planning Commission and the Ministry of In-
dustrial Development on the other ; and

(b) ifso, the precise nature of the con-
troversy and how the matters have been
settled ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) No, Sir.

(b) Does not arise.

Residental Squares at Mandir Marg, DIZ
Area, New Delhi

2870. SHRI M. L. SONDHI: Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether Government are aware that the
residents of the Squares at Mandir Marg;
DIZ area are subject to grave incol ience
on account of the neglect of thearea by the

Horticulture Depa H

(b) whether the drains, the approach roads
and the lawns are all in a condition of utter
filth and lack of repair ; and

(c) the steps proposed to be taken and the
time by which they would be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) No such complaint
has be# received by Government.

(b) Mo, Sir.
(c) Does not arise.

Development of “Annaduarai Nagar™
Colony in New Delhi’

2871, SHRI M. L. SONDHI: Will the
Minister of HEALTH AND FAMILY PLANN-
ING AND WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether a suggestion has been made to
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Government for building a colony in New
Delhi to be named Annadurai Nagar in
memory of the leader Thiru Annadurai;

(b) whether it is also a fact that the area
around Safdarjung Airport and I. N, A. colony
is to be redeveloped ;

(c) whether, if efforts are coordinated, this
arca can be developed as an ideal housing
colony by Government ; and

(d) if so, the action Government propose to
take in the matter ? .

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT : (SHRI
PARIMAL GHOSH): (a). Yes; the South
Indian Workers' Welfare Association have

-approached Government for allotment of land

to rehabilitate those who are squatting on
Government land. It has been suggested that
the colony thus to be set up be named as
‘Annandurai Nagar’,

(b) Yes.

(c) and (d): Yes, but since the area is not
available due to the existence of certain build-
ings on it, the question ofits redevelopment
does not arise for the present.

Living Conditions of residents of Karbala-
Mimj Area New Delhi

2872, SHRI M. L. SONDHI: Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state:

(a) whether some measures to improve the
living conditions of the residents of the Kar-
bala-Aliganj area in New Delhi have been con-
sidered by Government ;

(b) whether the attention of Government
has been drawn to the wide-spread discontent
among the public in the area over nonm-
provision of basic amenities like public
latrines ;
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(c) whetherGovernment pfopose to ear-
mark special funds for the development of this
area ; and

" (d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLNNING, AND WORKS, HOUSING AND
URBAN DEVELOPMENT (SHRI PARIMAL
GHOSH): (a) The New Delhi Municipal
Committee have reported that measures for
provision of basic amenities have already been
taken. A Homeopathic Dispensary in Karbala-
Aliganj area has been started. Adequate num-
ber of public latrines have been provided.
Public hydrants have been connected with
sewers. Adequate number of refuse collection
sites (masonary structures) have been con-
structed. The surface drains to carry rain
water have been re-aligned and gradients
rectified. More turcks havc been arranged for
the expeditious removal of refuse from the
area,

(b) No, Sir.
(c) There is no such proposal.
(d) Does not arise.

Smallpox cases in Haryana, Gujarat and
Rajasthan

2873. SHRI SHRI CHAND GOYAL : Will
the Minister of HEALTH AND FAMILY
PLANNING ANDWORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state 1

(a) whether there are some pockets of
small pox in Haryana where the disease occurs

regularly ;

(b} whether there are similar pockets in
Gujarat and Rajasthan also ; and

(c) if so, the steps taken by Government
to deal with the problem ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B. S.
MURTHY): (a) and (b). Yes.
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(c) The following steps have been taken i~

(i) The most affected areas in all these
three States have been visited by
the Programme Officers of the
Directorate General of Health
Services to study the implementa
tion of the National Smallpox Era-
dication Programme ;

(i) The systematic vaccination cam-
paign, according top priority to
primary vaccination particularly in
the vulunerable age group of 0-14
years, labour/migratory population
and other resistant groups of popu=
lation has been intensified with the
support of effective health education
and publicity efforts ;

(iii) Surveillance and containment

are being strengthened for
the betterment of the programme.

2874. SHRI S. M. BANERJEE : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state ;

(a) whether the Western Press ignored
Prime Minister's speech in the U. N. General
Assembly ;

(b) if so, the reasons for the same ; and
(c) Government's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
(c). The coverage of a particular speech in
the United Nations by the Press dependson
various factors. Government notes rather than
reacts to such matters.

Medical Supplies to Jordan from India

2875, SHRI S, M. BANERJEE : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether Government had sent any
medical supplics to Jordan during September
1970 conflict ; and

(b) if so, whether this was sent at Govern-
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ment level or through Indian Red Cross ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No,
Bir.

{b) Does not arise.

Sapply of Barrels to Oil Companies by
Hind Galvanising and Engineering
Company

2876. SHRI 8. M. BANERJEE : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to refef to the reply given to Unstarred
Question No. 1126 on the 3rd August, 1970
regarding supply of barrels to Qil Companies
by Hind Galvanising and Engineering Com-
pany and state whether in view of several
questionable activities of Hind Galvanising
and Engineering Company and their unsatis-
factory dealing with Indian Oil Corporation
resulting in filing a suit by the latter against
the former in the Bombay High Court, Govern-
ment propose, in public interest, to place all
the requisite information collected by them on
the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES AND METALS
(SHRID. R, CHAVAN) : No, The case is
still subjudice,

Appointment of Scheduled Castes and
Scheduled Tribes as Distributors of
Indame Gas

2877. SHRI RAMJI RAM: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) the number of dealers and agents
appointed by G t for the purposc of

distribution of Indane Gas for domestic con-

sumption ;

(b) the total number of applications that
were received by Government for such appoint-
ments throughout India ;

(c) the number of persons belonging to
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Scheduled Castes and Scheduled
amongst such applicants ;

Tribes

(d) the number of Scheduled Castes and
Scheduled Tribes who were offered such dea-
lership ; and

(¢) whether Government have made some
reservation for Scheduled Tribes or Scheduled
Castes in this connection ; and if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES AND METALS
(SHRI D. R. CHAVAN) ¢ (a) Till 20-11-70,
83 distributors for Indane Gas have been
appointed by the Indian Oil Corporation.

(b) Since the introduction of its new
scheme from 24.11.69, the Corporation receiv-
ed 2487 applications. The number of appli-
cations received prior to 24.11.69 is not avail-
able.

(c) 79.

(d) 2.

(e) No, but other things being equal, due
weightage is currently being given to the appli=

cants belonging to the Scheduled Castes/
Scheduled Tribes,

Pig Iren Plant at Talcher

2878. SHRI K. P. SINGH DEO: Will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be

_pleased to state :

(a) whether the Government of Orissa have
submitted to the Central Government an
application for the issue of licence for Pig Iron
Plant at Talcher in a phased mannper ;

(b) if so, whether Central Government
have agreed to this request ;

(c) if not, the reasons therefor ; and
(d) if no decision has been taken by

Government in the matter so far, the reasons
for the delay?



165 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES AND METALS
(SHRI NITIRAJ] SINGH CHAUDHARY) :
(a) The Industrial Development Corporation
of Orissa Ltd. (a Public Undertaking of Govern-
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increased during 1969 compared to the
previous year. The total value of mineral
production excluding minor minecrals during
1969 was over Rs. 4136.4 million as against
Rs, 3742,7 million in 1968. In the case of
certain minerals such as Gold, Illemenite,
M Ore, Rutile, Emerald (Crude),

ment of Orissa), and not the Gover t of
Orissa, have submitted an application for the
grant of an Industrial Licence to set up an
Industrial Undertaking for the production of —

(i) low phosphorous special type reac-
tive charging for ferro-chrome
plant of the Corporation ;

(ii) from coke for metallurgical indus-
tries—Carbonisation Plant ;

(iii) 100,000 tonnes of hacmatite grade
pig iron per annum—Pig Iron
Plant ; and

(iv) 125,000 tonnes of Pellets per annum
—Pelletisation Plant.

(b) to (d). The techno-cconomic impleca-
tions of the application are under examination
in consultation with all concerned including
the Central Fuel Research Institute.

Fall in Mineral Output

2479. SHRI K. P. SINGH DEO : Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether there has been considerable
fall in the mineral output ;

(b) if so, the comparalive output during
1968-69 and 1969-70 ; and

(c) the reasons for decline in the output,
the loss suffered by Government as a result
thereof and the steps taken to keep up the
production ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND METALS
(SHRI NITIRA] SINGH CHAUDHARY) :
(») to (c). About 55 minerals were produced
in India during 1968 and 1969. Out of these,
production of the majority of the minerals

Grant, Ochre, etc., there has been some decline
in the output in 1969 as compared to 1968.
The output of:mnmh during 1968 and 1969
and p /decrease in production
in 1969 relauve to 1968 and the reasons for it
where there is a decline, are given in statement
laid on the Table of the House. [Placed in
Liberary. See No. LT—4453/70].

Expenditure on Indian Missions

2880. SHRI N. R. DEOGHARE : Will
the Minister of EXTERNAL AFFAIRS be

pleased to state :

(a) the amount of money spent during the
last three years on each of Indian Missions
(Embassies, High Commissions, Consulates
etc.) abroad ;

(b) whether any measures have been adop-
ted to effect economy in this expenditure;
and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The expenditure incurred during the last three
years on each Indian Mission/Post abroad
under the administrative and budgetary
control of this Ministry is given in the state-
ment laid on the Table of the House. [Placed
in Library, See No, LT—4454/70].

(b) and (c). Yes, Sir.
The economy measures are given below @ ~
(i) Detailed scrutiny of prcposals for
Posts and other items of expenditure
at Headquarters of the Ministry with
emphasis on economy and functional
effectiveness.

(ii) Detailed examination of expenditure
returns at Headquarters with accent
on detection of possible avenues for
curtailment of expenditure,
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(iii) The stafing pattern of the Indian
Missions abroad is subjected to detailed
scrutiny and examination periodically
by the Foreign Service Inspectors by
“on-the-spot™ inspections with a view
to effecting economy in administrative

expenditure.

Hotels at Hill Stations for use of Central
Government Employees as Health resorts

288l. SHRI N. R. DEOGHARE: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government have some hotels
etc. at the various Hill Stations in the country
for the use of the Central Government em-
ployees as holiday resorts 3

(b) if so, the details thereof and the places
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where such hotels are located and the rates

charged from the Central Government Ser-
vants and other public ; and

() the procedure for the reservation of the
accommodation at each such place ?

THF MILISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) There is only one
hotel at Simla under the control of the Depart-
ment of Works, Housing and Urban Develop-
‘ment.

(b) The Holiday Home, Grand Holel, Simla
(Himachal Pradesh).

The rates charged from the Central Govern-

ment servants and others are as indicated
below :

(Per day) (Per day)
M.P's/Government Officers Oﬁcglf;;i;f;rporluona}
On duty On leave
Season Ras. Rs. Rs. .
1. Family Suite 10.00 14.00 45.00
2. Married suite 8.00 12.00 32.00
3. Single suit (Main
Bldg.) 5.00 8.00 20.00
4. Single suit in other
blocks (with kitchens) 4,00 6,00 13.00
Off season
1. Family suite 8.00 11.00 30.00
2. Married suit 6.00 2.00 25.00
3. Single suit (Main
Bldg). 4.00 6.00 13.50
4. Single suit other blocks
(with kitchens) 3.00 5.00 B.50

Charges for geysers, kitchennettes, electri-
city and bed etc. are extra.

(c) Anumber of rooms in the Holiday
Home Grand Hotel Simla are kept reserved

for Central Government officers and M.Ps
visiting Simla on duty. The remaining rooms
are kept for Central Government Employees
and Members of Parliament visiting Simla on
Holiday. The allotment of accommodation is
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made on the following order of preference :—

(i) Tothe Central Government officers
who are eligible for general pool
accommodation and Members of
Parliament.

(ii) Central Government officers who are
not eligible for general pool accom-
modation.

Applications for allotment are required to
be made to the Asistant Estate Manager,
Government of India, The Holiday Home
Grand Hotel, Simla,

Up-Grading of Cochin Nawval Base

2882, SHRI MANGALATHUMADAM :
Will the Minister of DEFENCE be pleased to
state

(a) whether the Cochin Naval Base is being
up-graded as the Southern Naval Base Com-
mand ;

(b) whether the Cochin Port is also being
developed to cope with the additional require-
ments of shipping ; and -

(c) the details of the developmental pro-
grammes of the Cochin Port ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MAHIDA): (a) The appoin
ment of the Commodore-in-Charge, Cochin
has already been upgraded to that of Flag
Officer Commanding, Southern Naval Area.

(b) Yes, Sir.

(c) The development programme of the
Cochin port includes the construction of 40-
feet oil Dock to cater to deep-drafted oil tan-
kers, extension of the open berth in the Erna-
kulam Channel for handling bulk Cargo, cons-
truction of a baggage shed-cum-passenger ter-
minal for handling passenger traffic in over-
seas liners,

Group of Hospitals Society Lid,

2883. SHRI MANGALATHUMADAM :

Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government have studied the
working of the group of hospitals being run by
the Trivandrum Co-operative Group of Hos-
pitals Society Ltd. which is in existence for the
last one year ; ’

(b) whether similar societies are proposed
to be encouraged in other States also; and

(c) the amount of financial assistance given
to the Trivandrum Society by the Central
Government ?

THE MINISTER OF STATE IN MINIS-
TRY OF HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT (SHRI B. S.
MURTHY): (a) Health being a State subject,
the scope of the study of working of the group
of hospitals being run by the Trivandrum
Group of Hospitals Society Ltd. falls within
the purview of the State Goverment
concerned.

(b) There is at present no specific Scheme
of the Government for assisting cooperative
hospitals,. However, there is a scheme for giv-
ing f ial assis to vol y medical
institutions under which grants can be given
for essential hospital equipment and additional
constructions for medical care faciliies on
matching basis,

(c) Trivandrum Group Hospitals Society
Ltd., Trivandrum requested the Government
to participate in the share capital of the So-
ciety by taking shares of the value of Rs. 10
lakhs, There is no scheme of the Government
of India for participating in the share capital
of such hospitals.

w121, TAEATA § gAY d cwiw # faaw
STAEAT wT ANA
2884. =t wiwT W AT WA
qfaw aar wEw @R w@ qur 91g
#AY qg FaT AT FI0 AT 6 o

(%) #rf frg™ g9 "1 & CEAl
FEIAT FI Fer (qqEET) F A9 T




171 Written Answirs

® g iz ¥ faa<or 5@q & awa &
FROT A FT W wglaAr w1 GTHAT
FEATW @R ; AR

(@) afz zi, ar a¥ v Fraor § 7

Wifean awr WA A wm A
oy wArw § wew wE (s e -
E™) : (%) &R (¥). 7g IgEE g
femm o9 s@wi & fo, ot &
Iga Gifeaw d@ (g fro o)
& faaw &1 9@ FRAT ) Y WY
agﬁ?ﬁ%fﬂﬁ,@oﬂo Gﬁ'oﬁﬁw
¥ faw A s & fmor s
faawai & aveaw ¥ faar otrat 31

e 1 faas, R 9T SA%
Y& e Wifewm dw wer
wrer §t geard Far g e Awge
¥ raw gl & ofoory w3wq, =t §
g A9 ¥ W T qgT a7 99
qdo o Sfto & afaga &1 oF guem
41 | E9YF GEIET, T # o fo Ao
gt § FY TEET 9 TETA
giaa frar g fr feafa § @ gae &t
T g AT F1E ¥ SaE STl Bt
gead faafaa &1

Admission to Medical Colleges

2885. SHRI RAJ DEO SINGH :
SHRI SHAMBHU NATH &

Will the Minister of HEALTH AND FA-
MILY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that corruption
generally is prevailing to get admission to the
Medical Colleges ; and

(b) if so, the steps Government propose to
introduce a uniform procedure regarding the
system of admission to the Medical Colleges
throughout India ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B. 5.
MURTHY) : (a) and (b). As far as the Cen-
tral Government institutions are concerned,
the answer is in the negative.

In respect of the State Medical Colleges, the
position is being ascertained.

Acquisition of Land by Delhi Adminis-
tration in Delhi

2886, SHRI RAJ DEO SINGH :
SHRI MAHADEVAPPA RAMPUR:

Will the Minister of HEALTH AND FA-
MILY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be
pleased to state :

(a) the acreage of land acquired by the
Delhi Administration in Delhi and in the
nearby villages on payment of compensation
during the last three years ; and

(b) the number of housing societics or per-
sons who have been given possession of the said
land ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): () During the last
three years, the Delhi Administration bave
acquired 13,656 acres of land in Delhi.

(b) Posscssion of undeveloped or developed
land has been given to 105 Cooperative Hous-
ing Societies, since 1961,

Washing Away of Military Trucks ia
Flood of Alaknanda River

2887, SHRI RAJ DEO SINGH : Will the
Minister of DEFENCE be pleased to state :

(a) whether a number of military trucks
were washed away in the floods of Alaknanda
river near Joshimath«Chamoli road ; and

(b) if 0, the details regarding the loss and
the reasons therefor ?
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THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): (a) and (b). Owing to
unprecedented and sudden floods in Alaknanda
river there was an abnormal rise in the level of
water in the river near Belakuchi on 20th July
1970. Asa result one Army vehicle was wash-
ed away.

Indians in Ceylon Willing to Renounce
Ceylonese Citizenship

2888. SHRI R. R. SINGH DEO: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the Indians in Ceylon have
approached the Government of India wishing
to renounce the Ceylonese citizenship ; and

(b) if so, the steps taken by Government in
the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
Government of India have received no such
representations.

(b) Does not arise.

Expansion Allowed to ‘Rexor India,
Limited
2889, SHRIRABI RAY : Will the Minis-
ter of PETROLEUM AND CHEMICALS
AND MINES AND METALS be pleased to
state :

(a) whether itis a fact that Rexor India,
Ltd. has been allowed by Government to ex-
pand to 300 tonnes with the aid of import
licences of over Rs. 30 lakhs ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND METALS
(SHRID. R. CHAVAN): (a) and (b). An
industrial licence was issued to M/s. Rexor
India Ltd. on 6th July, 1970 for manufacture
of 300 tonnes/annum of metallic yarn and
100 tonnes/annum stamping foils etc, This
scheme envisaged import of capital goods
worth Rs. 29.25 lakhs and also import of raw
materials till such time these become indige-
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nously available, On 22nd July, 1970, the
operation of the licence was suspended
until further orders to enable Government to
re-examine certain aspeots of the case. It has
since been done and further necessary action
is being taken.

Subsidy to N. M. D.C. for Paying of
Accamnulated Losses

28°0. SHRI MRITYUNJAY PRASAD:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether his attention has been drawn
to the published speech by the National Mine-
ral Development Corporation on the 3lst
October, 1970 regarding price fetched per

tonne of ore shipped by the Corporation ;
and

(b) if 3o, Government’s reaction to the
above ? ' :

THE MINISTER OF STATE IN THE
MINISTERY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY)1
(a) Yes Sir. The Chairman, National Mine-
ral Development Corporation in his speech at
the Annual General Meeting of the Corpora-
tion held on 3]st October, 1970 had made the
following statement :

“An indication of the seriousness of the
situation can be had by considering the
fact that every tonne of ore shipped by
your Company from the beginning from
Kiriburu and Bailadila has fetched for it
an average amount which is not even half
the prevailing market price at which Mine-
rals & Metals Trading Corporation pur-
chases ore for similar grade and specifica-
tions from the Barajamda area®™

(b) The sale of ore is now made on an
S 0. b. & basis. Out of the sale price realised
on export of iron ore from Kiriburu and Baila-
dila, the Railway freight, port charges, export
duty and Minerals & Metals Trading Corpo-
ration’s commission is paid ; only the balance
of the amount is passed on to the National
Mineral Development Corporation. This
amount falls short of the production cost ins
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curred by the National Mineral Development
Corporation even though the cost of produc-
tion is comparable with that of similar mines
and hence results in loss to the Corporation.
Government have already reimbursed the cash
losses amounting to Rs. 138.42 lakhs suffered
by the National Mineral Development Cor-
poration on export of iron” ore from Kiriburu
iron ore mine upto the end of 1968-69. The
question of selling ore on f. o. r. basis to Mine-
rals & Metals Trading Corporation is under
consideration.

Increase in cost of Primary Drugs Sold
by Indian Drugs and Pharmaceuticals
Ltd.

2891. SHRI MRITYUNJAY PRASAD :
SHRI LOBO PRABHU :
SHRI G. VENKATASWAMY :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether his attention has been drawn
%o the complaints by the drugs manufacturers
that the costs of primary drugs have increased
many fold in some cases ;

(b) whether Codopyrin sold by Indian
Drugs and Pharmaceuticals Limited cost per
kilo Rs. 12.35 in 1966 ; Rs. 27.00 in 1969 and
Rs. 43.00 in 1970 ;

(c) whether pool prices of drugs canalised
through the State Trading Corporation were
per kilo in the case of Vitamin B-1, one year
ago Rs. 110/-, Now Rs, 382/-, for Folic Acid,
onc year ago Rs. 263/-, now Rs. 1312/-, and
Vitamin B2, one year ago Rs. 194/-, now
Rs, 682/-; and

(d) if so, how Government propose to make
medicines available to sick persors at reason-
able prices ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes.
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(b) No. Apparently, the reference is to
Phenacetin a bulk drug which was sold by
the Indian Drugs and Pharmaceuticals Ltd. at
Rs, 27 per kg in 1969 and is being sold at
Rs. 43 per kg in 1970. L P.D, L. was not
marketing Phenacetin in 1966. When it en-
tered the market in 1968 it had to compete
Bgainst stock imported by actual users and
others at comparatively low prices. So the
price quoted by it in 1969 was in a sense dis-
tress price unrelated to its own cost of produc-
tion which is based on production from the
basic stage. The price of 1970 is a pooled
price fixed on the weighted average of the
price of the indigenous product and the land-
ed price of the imported product. The price
of codopyrin, one of the formulations of Glaxo
Laboratories in which Phenacetin is used,
is now being sold at Rs. 0.75 per 10 tablets,
which is the same price as was ruling on 15th
May, 1970 before the promulgation of the
Drugs (Prices Control) Order, 1970.

(c) Yes.

(d) The sick persons are interested in for-
mulated drugs and not bulk drugs and the
Government's endeavouris to regulate the build
up of the prices of formulations in a reasonable
manner and to hmit the mark up and margins
to reasonable amounting, Simultaneously, the
Government ecnsures that the bulk drug is
priced reasonably consistently with the costs
of production and the l aim to achieve
self sufficiency in bulk or basic drugs. For
reasons which are too well known to meed
repetition the cost of indigenous production
of bulk drugs is generally high and their prices
are consequently higher than the ¢. i. f. prices
of imported ones which are mot infrequently
supplied at specially low prices. Besides, the
Government have introduced a system of
‘pooled’ prices which ensures supplies of bulk
drugs to all formulating units at uniform
prices and safeguards the indigenous manufac-
turers of bulk drugs from unfair price com-
petition. Prices of indigenous bulk drugs are
expected to record a downward trend after
production is stabilised and economies of scale
are attained. It may be added that the cost
structure of 25 bulk drugs are presently under
study by the Bureau of Industrial Costs and
Prices with a view to determine fair selling
prices.
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Indo-Pak Exchange of Military Data

2893. SHRI RAM KISHAN GUPTA:
Will the Minister of DEFENCE be pleased to
state :

(a) whether any understanding has been

reached between India and Pakistan to ex- .

change military data ; and
(b) if so, the details of the understanding ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) and (b). During the
discussions between the Army Chiefs of India
and Pakistan, held on 13/14th September,
1966 in pursuance of the Tashkent Agreement,
certain steps to case temsion on the borderf
cease-fire line in J & K were agreed to. These
included intimation by both sides of time and
place of certain types of excercise which may
be carried out by either Army and the holding
of back-out exercises in towns near the border.

Information on this subject was also given
to the House in reply to Unstarred Question
No. 746 on Tth November, 1966.
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Acquiring of Buildings used by Netaji in
Singapore

2895. SHRI SAMAR GUHA : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether any progress has been made by
Government in purchasing the former residen-
tial quarters of Netaji Subash Chandra Bose
and the building used as Headquarters of the
Provisional Government of Free India in
in Singapore, for preserving them or to turn
them into Indian Cultural Missions ; and
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(b) if so, the details thereof and if not, the
reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). Attention is invited to the answer given
to Unstarred Question No. 4007 on 25th
March. 1970 in this House. The position
remains unchanged.

lh-:n;in; of Calcutta Bridge Ground
as Netaji Maidan

2896. SHRI SAMAR GUHA: Will the
Minister of DEFENCE be pleased to state :

(a) whether the public meeting organised
by the citizens of Calcutta on the Azad Hind
Day on the 2l1st October, 1970 adopted a
Resolution requesting the Government to re-
name Calcutta Bridge Ground as Netaji
Maidan ;

(b) whether the All Bengal Socialist Stu-
dents’ Organisation passed a similar resolution
in its conference held at Bolpur almost at the
same time ; and

(c) if so, the reaction of Government there-
to ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MAHIDA) : (a) and (b). This
Ministry is not aware of the resolutions in
question. Copies of the said resolutions do not
appear to have been received in the Ministry.

() Does not arise in view of answer to (a)
and (b) above.

Congestion in Principal Streets of Cal-
cutta

2897. SHRI SAMAR GUHA: Will the
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether wide-spread hawkers stalls on
the footpaths of principal streets of Calcutta
and accumulation of garbage near different
Calcutta markets and hand-driven carts and
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rickshaws arc the major causes for traffic con-
gestion in the city, particularly in Sealdah and
Burrabazar areas ;

(b) if so, whether any scheme will be under-
taken to set up alternative hawker’s corner by
the State Government for clearing the hawkers
stalls from the footpaths of the principal streets
of the city, and rickshaws will be withdrawn
from principal streets ; and

(c) the steps proposed to 'be taken for
regluar removal of garbages from the city
streeta ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.S.
MURTHY): (a) Yes, but accumulation of
garbage being only an occasional cause for
traffic congestion,

(b) No. However, there exists 470 hawkers
stalls in the Esplanade area of Calcutta for
allotment to different persons for business pur-
poses but all the hawkers did not agree to shift
to these stalls.

(c) Garbage removal difficulties are expe-
rienced every year during the monsoon due
to t.hg in adequate facilities for disposal at the

ping g ds. Consequently, on some
occasions during the year, garbage accumula-
tion takes place. The Corporation of Calcutta
bas been trying their best with their own
vehicles as well as hired lorries to remove out
of the city approximately 2000 tonnes of gar-
bage every day. Dunng 1969-70 and 197071,
the (‘l_“ = J issioned 85
new mmuvam:y lnmol md another 15 ]o:mal
with automatic tipping gear which are to be
put into commission during December, 1970.
In addition, two new bulldozers and one loco-
motive have been purchased for quick disposal
in the dumping ground ina better manner,
The Corporation has also taken steps to recom-
mission the incinerator which has been lying
out of commission for some years and also set
up an expert group with assistance from the
Central Public Health Research Institute,
Central Mechanical Engineering Research
Institute and All India Instituteof Hygien,
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and Public Health to recommend alternative
disposal method like incineration and compost-
ing. Meanwhile the State Government is
considering a scheme worth Rs. 197 lakhs for
improvement of conservancy services further.

Demonstration of Multi-Purpose Soviet
Helicopter at Safderjung Airport, New
Delhi

2898. SHRI V. NARASIMHA RAO:
Will the Minister of DEFENCE be pleased to
state:

(a) whether the latest multi-purpose Soviet
helicopter was demonstrated at Safderjung
Airport New Delhi on the 31st October, 1970 ;

(b) if 30, the main features of this helicopter
and its price ; and

(c) whether Government
acquire this type of helicopter ?

propose to

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): Yes, Sir. The demons-
tration of the Soviet helicopter KA-26 was
arranged by the Indian agents of M/s Ava
Export of USSR,

(b) The helicopter has been designed to
meet multifarious purposes, viz., transport,
cargo carrying, agriculture and flying crane,
Important operational and other particulars
are as follows :-

(i) Powered by two piston engines of

325 h.p. each.

(ii) Maximum speed 170 km/hour,

(iii) Take-off weight-2350 Kgms.

(iv) Pay load-900 Kgms.

(v) In transport version, cun carry 6 to
7 passengers.
Price of the all purpose configura-
tion of the order of Rs, 10 lakhs,

(c) There is no proposal at present to buy
this helicopter.

(vi)

Nationalisation of Equity Participation in
Foreign Oil Companies

2899. SHRI LOBO PRABHU: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state @

(a) whether his Ministry has proposed
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Nationalisation or Equity participation ‘i.n
Foreign Oil Companies, if so, the respective
estimates of funds which are required ;

(b) in what respects control over Foreign
Oil Companies is in effective at present to
justify the large investment by Government ;

(c) in what respects foreign management
defective or otherwise detrimental to the
country’s interests to justify nationalisation ;

(d) the respective ratios of Indian Oil and
Forcign Oil companics in respect of profits on
capital, taxes on turn-over, cost of management
to working cxpenses ; and

(e) the working capital required for pur-
chase of crude and what assurance is there that
international companies will continue to sell
crude after the companies are nationalised ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES AND METALS (SHRI
D.R. CHAVAN): (a) to (c) and (e). The
Government of India has not proposed nationa-
lisation of or equity participation in the fore-
ign oil companies, However, informal discus-
sions with them have taken place to revise the
refinery agreements and to bring them into line
with existing policies in the changed circums-
tances since the time they were concluded,
One of the proposals under discussion has been
the suggestion of foreign oil companies for the
conversion of their companies to Indian com-
panies and the participation of the public
sector in them to assist in the evolution of
satisfactory arrangements. No decision on this
matter has, however, been taken nor even
have any of the major details been discussed.
These discussions are at a purely exploratory
stage at present and it would not bein the
public interest to detail them,

(d) The information is being collected and
will be laid on the Table of the Sabha,

Loan for Mangalore Water Supply Scheme

2900, SHRI LOBO PRABHU: Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) the grant or loan given by the Central
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Government for the Mangalore Water Supply
scheme ;

(b) the steps taken to see that the construc-
tion was free from frequent breakdowns?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) The grants and loans
to the State Governments for water supply and
sanitation schemes are now being released by
the Central Government on block basis with-
out reference to any particular scheme. Funds
for the various schemes are allocated and spent
by the State Governments.

(b) The implementation of the water sup-
ply schemes comes under the jurisdiction of
the State Government and it is for that Govern-
ment to ensure that the construction progresses
without break-downs.

Leprosy Patients in the Country

2901, SHRI S. A. AGADI: Wil the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state ;

(a) the number of leprosy patients in the
country and how many of them are accomoda-
ted in leper houses, State-wise ; and

(b) whether Government have made any
assessment of the approximate number of
unknown leprosy patients in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) and (b). There are
about 25 lakh of leprosy patients and 219
Leprosy Inpatient Institutions with bed strength
of 27,438 in the country. Besides, 8.8 lakhs
cases have been registered and recorded for
domiciliary treatment under the National
Leprosy Control Programme, The State-wise
location of these institutions is indicated in the
attached statement,
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Stalement

Name of the  Number of In-patient' Number
State v Institutions. of beds

available
1. Andhra

. Pradesh 22 2377
2. Assam 12 1164
3. Bihar 12 1302

. 4. Gujarat 5 760
5. Jammu &

Kashmir 2 186
6. Kerala 7 2675
7. Madhya

Pradesh 12 2247
8. Tamil Nadu 26 3222
9. Maharashtra 27 4125
10. Miysore 8 869
11. Orissa 12 1095
12. Punjab 10 1029
13. Uttar Pradesh- 22 N 1845
14. Rajasthan 2 151
15. West Bengal 17 2506
16. Andaman &

Nicobar 1 15
17. Delhi 2 519
18. Himachal

Pradesh 7 297
19. Laccadive

Islands 8 95
20. Manipur 3 130
21. Goa, Damn &

Diu 1 200
22, N.EFA. 3 260
23, Nagaland 2 169
24, Pondicherry 1 200

Total 2TQ 27438

Setting up of a Department to look after
the Indian Nationals in Foreign
Countries

2902, SHRI S. A. AGADI: Will the

Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether there is any proposal under the
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consideration of Government to set up any
Department to lock after the intcrests and the
welfare of the Indian Nationals who have
settled abroad ; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No,
Sir,

(b) Does not arise,

Statutory Water Supply and Sanitation
Boards at Regional and State Levels

2903. SHRI E.K. NAYANAR: Will the
Minister or HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state:

(a) whether he has suggested the establish-
ment of Statutory Water Supply and Sanita-
tion Boards at the Regional and State levels in
his presidential address at the 13th mecting of
the Ceantral Council of Local Self Government;
and

(b) if so, the powers of the Sanitativn
Boards, and how much help from the Central
Government would be given to those Boards ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLNNING AND WORKS, HOUSING AND
URBAN DEVELOPMENT (SHRI B. S.
MURTHY): (a) Yes, Sir.

(b) Itisfor the States to set up the pro~
posed Statutory Boards to define their exact
powers, Itis however felt that these Boards
should be empowered to construct and to
carry out improvements to the water supply
and sewerage works within their jurisdiction
and to manage them om a self-supporting
basis. They may also have powers to raise
funds from the open market by floating loans
or debentures to supplement their finances.
The Central Government has no proposal to
give any financial help in this regard. The
Central Government can however help the

State Governments in formulating the guide

lines for the constitution of these Boards and in
other technical matters,
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Arrangements for Storing of Molasses

2904, SHRI K. N. TIWARY: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) whether molasses pits of the sugar
factorics are full of molasses in Bihar and
Eastern U. P.; and

(b) if so, the arrangement Government arc
making for storing of new molasses so that the
factories may work smoothly during 1970-71
season ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRID. R, CHAVAN) : (a) Both the States
of Bihar and U. P. have substantial surplus of
molasses, 25,000 tonnes of molasses have been
allotted from Bihar t0 West Bengal while
60,000 tonnes of molasses from U. P. have been
allotted for export through the State Trading
Corporation, The lifting of this surplus stock
has so far been poor.

(b) Consultations have been held with the
West Bengal Government and the State Trad-
ing Corporation for organisiog carly lifting
of the stock. Itis expected that a large part
of last year’s stock would be cleared shortly,
so that the new molasses can be stored in the

cleared pits.

Assanlt on an Employee of M. E, §. Office
Edathala, Ernakulam District, Kerala by
Army Personnel

2905. SHRIMATI SUSEELA GOPALAN :
Will the Minister of DEFENCE be pleased to
state:

(a) whether an employce of the M. E.
S. Office, Edathala, (Ernakulam District),
bad been assaulted by some army personnel
on the 25th October, 1970;

(b) if so, the details thereof ;

(c) the action taken by Government to
bring to book the guilty persons concermed ;
and
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Sd} if no action has been taken against the
guilty army personnel, the reasons therefor ?

THE MINISTER OF STATEIN THE
MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MAHIDA) ¢ (a) and (b). A re-
port has been received about an altercation
between a Chowkidar of the MES Office,
Edathala, Ernakulam District, Kerala State,
and a Subedar of a Defence Security Corps
Platoon in a Naval installation.

(c) and (d). A Court of Inquiry has been
ordered by the Naval authorities to investigate
the matter. Investigation is in progress.

Production, import and comsumption of
nylon yara

2906. SHRI N. K. SOMANI: Will the
Minister of PETROLEUM AND CHEMICALS
AND MINES AND METALS be pleased to
state :

(a) the production, import and consumption
of nylon yarn in the country during the last
three calendar years ;

(b) whether an application from the Contury
Enka for an industrial licence for expanding its
nylon yarn capacity from 2 tonnes to 4 tonnes
a day was received and if 30, when ;

(¢) whether a decision on this application
has been taken ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES AND METALS
(SHRI D. R, CHAVAN).

(In tonnes)
(a) Year Production Imports  Consumption
(1) (2) (3) (2+3)
1967 2,457 1794.48 4251.48
1968 5,435 113144 6566.44
1969 7,439' noimports 7439.00

(b) An application was received from M/s.
Contury Enka (then Contury Rayon) on 29,8.64
for expansion from its then licensed capacity of
2 tonnes/day to a capacity of 6.5 torines/day.

(c) and (d). A licence was issued on 12.2.60
to M/s. Contury Enka (then Contury Rayon)
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for manufacture of 2 tonnes/day Nylon Filament
yarn. Before this bad been implemented the
party applied for expansion. A letter of intent
for expansion by 4.5 tonnes/day was issued to
the party on 21.9.1964. Since, however,
Government as a policy does not issuc an indus-
trial licence for an expansion before the original
licence has been fully implemented, no further
developments took place on the letter of intent
for expansion. M/, Contury Enka went into
-production in October, 1969, The company
hassince requested that the letter of intent for
expansion issued in 1964 be now taken up for
consideration, This matter is presently under
examination.

Extension of benefits of C. G. H. §. to the
employees of Delhi Administration

2907. SHRI SURAJ] BHAN: Will the
Minister of HEALH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state 3

(a) whether the Planning Commission has
asked the Delhi Administration to provide fund
for inclusion of its employees in C.G.H.S. ; and

(b) if so, the probable date by which the
C.G.H.S. facilities are likely to be extended to
the employees of Delhi Administration ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMEMT (SHRI B. S.
MURTHY) : (a) Yes, Sir.

(b) To begin with it is proposed to extend
the C.G.H. Scheme to the Police personnal of
Delhi Administration from the st April, 1971,

W # Wil & e mAm @ R
) gETAT

2909, sit sfwTCATR dTAT : T AR-
faw ®rd 5= 77 T w7 $a7 F4 fF:

() #mag s & s @=a & 702
wiedtT wfegsl 9, fada § I wdw
AW F FIW, gHEA qw@ o Q@ §;
1T
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(@) afzzf, @ fada ¥ 3% adw
3T F F7 FT0E P

Fifas wrd sareg ¥ IoEs (s
gtauw fag) @ (F) &@FR & 99
AT & FAFEIT FAT FOATiaE) F QA
T A5 TATed & gradra #iTdax
# %A 20 AT 29 FFIAT FT IAL
Al zdt & D aafdm A WA,
fifeg IaaT Y ULrgAr ) AEAFTD TH
¥ fag gareee ferem & arfasrdt =
TEAT FT @ & | gfwd g S T-agard
ot A% 1 F FrOr A% fEArs wi-
qEadi gewr wE R

(@) fza Hgaammil Fadg 3w
FITT T AL &1

wrEA ¥ A Taga w gar

2910, st {1y O AR AT
Ffaw-wd AT 0 TATA FT FA H fw

(%) a1 a8 &= 3 fF fafasir
g ¥ ggAr a1 gy of@re @
g ¥ 9w ¥ wwa ¥ fagfem wdfta
Tagd 1 ¥94 aftar @fga 6 fav as
o gleq H 1gar 99T T, :

(@) afz g, @ &% sfx wa
& wY 7q7 SfafFar g ?

difie wrd werew ¥ IowEet (s
gy fag) @ (7) a2 (@).-gma
Fraga aar & 3 fagra< 1970 & ag
o gagEs fegrmalt smarg & s d
gE ¥ glew & 33t @A & 17 faawaw,
1970 #1 g& gudm & srow gt
aFrT qzay § faaca gar w7 a5 feafa
gravT T8l gii
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Appointment of a whole time Secretary of
Himachal Pradesh Soldiers, Sailors and
Airmen Board

2911. SHRI HEM RAJ : Will the Minister
of DEFENCE be pleased to state :

(a) whether Himachal Pradesh Government
has sent the budget estimates of the appoint-
ment of a whole time Secretary of the Himachal
Pradesh Soldiers, Sailors and Airmen Board
and his staff, to the Central Government in
accordance with the recommendations of the
All India Soldiers, Saliors and Airmen Board ;
and

(b) ifso, the date when this proposal was
received and the reasons for the delay in
sanctioning ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MAHIDA) : (a) Yes, Sir.

(b) The proposals had been received in
April, 1970 and are under examination.

Construction of Type IV and Type I
Quarters at Kiribura Hill Top

2912. SHRI G.C.NAIK : Will the Minister
of PETROLEUM AND CHEMICALS AND
MINES AND METALS be pleased (o state :

(a) whether a programme for construction
of 74 Type IV and 132 Type III quarters at
Sector 3, Kiriburu Hill Top, has been approved
by Government since last two years ; and

(b) ifso, the total amount sanctioned and
the expenditure incurred up till now with the
number of quarters constructed till date ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY) :
(a}) Government approved in July, 1870, the
construction of houses at Kiriburu Township
including 79 Type III and 27 Type IV
quarters,

(b) Totalamount sanctioned for construction
of 79 type Il and 27 type IV quarters is Rs,
22,54 lakhs. Amount of expenditure incurred
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for construction of 27 type IV quarters so far,
is Bs. 5.13 lakhs.

Cancellation of tender for Construction of
Type I Quarters at Kiribura Hill Top by
National Mineral Development
Corporation

2013. SHRI G. C. NAIK : Will the Minister
of PETROLEUM AND CHEMICALS AND
MINES AND METALS be pleased to state :

(a) whether it is a fact that a tender invited
by senior Ex-Engineer, N.M.D.C. Kiriburu for
construction of 40 Type III Quarters including
water supply and sanitary installation at
Kiriburu Hill Top along with other items of
construction work at Kiriburu Sectors 1 and 2
has been caneelled ; and

(b) if 5o, the reasons therefor and when the
National Mineral Development Corporation
proposes to invite tenders mext for the same
work ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES AND METALS
(SHRI NITIRAJ] SINGH CHAUDHARY) :
(a) Yes Sir.

(b) The tender was rejected as it was a
single tender and the rates quoted were high.
Fresh tenders have been invited for construction
of quarters including the 40 quarters tendered
earlier.

Expansion and modification of Kiribura
Iron Ore Mines in Orissa

2914, SHRIG.C.NAIK : Will the Minister
of PETROLEUM AND CHEMICALS AND
MINES AND METALS be pleased to state :

(a) whether Government have prepared
any scheme for the expansion and modification
of Kiriburu Iron Ore mines;

(b) whether 5 million tons of iron ore are to
be supplied to Bokaro Steel Plant from Orissa
area of iron ores in Kiriburu ; apd

(c) the proposed capital investment for the
mining operation work and the time schedile
for extraction and supply ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY) :
(a) and (b), The National Minecral Develop-
ment Corporation Ltd. have prepared the
scheme for the expansion and modification of
Kiriburu Iron Ore Mines for the production
of 5 million tonnes of ROM ore per annum for
supply to Bokaro Steel Plant.

The mine planned presently to meet this
demand is located in Bihar.

(¢) The total capital investment for extrac-
tion and supply of ore as approved by the
Government is Rs. 11.27 crores. According to
the time schedule the supply from the expanded
mine to Bokaro is to commence from the end
of 1972. The quantities required earlier will
be supplied from the existing mine.

at faest 7e ofere g1 A€ faeet &Y
AT T ® qrAAr a3 fwan qar s

2915, sit TgwiT fag wret @ Far
wneeq a1 afeax fagtem site o,
o aqr A fawm q4 98 A
& 31 w3 fF :

(%) 7% faeett Anz aifawr gra af
fawelt w1 grax qAmA & foag gard, 1968
¥ 9O F1 TS A1 9% G qF A
fraftar afr sa @ I @ &

(@) 99a QAT T G AAT  FAT
g7 9T 9§ 4 aF g0 g ;A

() Ta¥ w7 " Y FAT AR
g g ?

e qur ofar fEem kv
frwfor, srmame qar sl fawre ST
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g oifasr 7 of@emeEd F wa-
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oftaaT ¥ GIY-aTY gRE@T A AT R
sare fFar &1 3w @i F o ofe-
geERl 97 52.85 M@ WY W afy
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¥ fom war &

(=) ag & 7 Sz |
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7. e
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*12.00 9T® %o
*(%) a5 arer
(w) e
¥ou 7% 4.5 T@
(m) a=x 2.5 =™
52.85 914 %o

Release of Servicemen of Army, Alr Force
and Navy

2916, SHRI HEM RAJ : Will the Minister
of DEFENCE be pleased to state :

(a) the number of servicemen that were
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released in 1969 and will be released year after
year from 1970 onwards in the three wings of
the Defence namely Army, Air Force and
Navy ;

(b) the arrangements that are being made
for their rehabilitation ; and

(c) the number of p to be released in
the age groups of 35 to 40 years, 40 to 45 years
and 45 to 50 years,

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MAHIDA): (a) to (c). The
information is being collected and will be
placed on the Table of the House in due

course,

Escamping Grounds Owned by Defence
Department

2917. SHRI HEM RA]J : Will the Minis-
ter of DEFENCE be pleased to state :

(a) the number and places with the names
of States and Union Territories of the encamp-
ing grounds that arc owmed by the Defence
Department,

(b) whether they are lying wvacant and
‘waste ;

(c) whether Government propose to hand
them over and sell them to the State Govern-
ments or Union Territory Governments in
which they are situated ; and

(d) if not, the reasons tHerefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRL NAREN-
DRA SINGH MAHIDA): (a) According to
information readily available there are 241
Camping Grounds, The number in each State
and Ttheir location is given in the statement
laid on the Table of the House, [Placed in
Library. Ses No. LT-4455/70].

(b) By and large, the camping Grounds are
leased out for cultivation/agricultural purp

(c) and (d). It is proposed to retain the
Camping Grounds with & view to meet the
future requirements of the Army, to facilitate
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training and exercise, to serve as camping
grounds for the Army when so required and
also to assist the rehabilitation of the ex-service-
men.

Manhandling of Employees of Cochin
Refinery by Police

' 2918, SHRI E. K. NAYANAR : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be pleas-
ed to state :

(a) whether Government have received any
telegram and memorandum against the man-
handling by Police of the employees of Cochin
Oil Refinery, who conducted a strike for their
Jjust demands for about 2 months ;

(b) if so, the steps Government have taken
against the Police for manhandling and lathi
charges in front of that factory on the 2nd
October, 1970 ; and

(¢) whether Government will take any ac-
tion ‘against the Oil Refinery Management
who unnecessarily continued the strike without
taking into consideration the suggestion put
forward by the Kerala Labour Commissioner ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Yes.

. (b) The matter concerns law and order
which is within the purview of the
Government of Kerala, to whom a reference
has been made.

(c) The Government do not agree with the
view that the Management of Cochin Refinery
" inued the strike”. The
‘question of taking any action against them,
therefore, does not arise. The strike has already
been called off, following an amicable settle-
ment between the Management and the Union.

Recognition of Sihanonk Government of
Cambodia

2919, SHRI E. K. NAYANAR : Will the
Minister of EXTERNAL AFFAIRS be pleased
tostates

(a) whether Government propose to recog-
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nise the Sihanouk Government of Cambodia
a3 Cambodia’s real Government ; and

(b) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) 1 (a) and
(b). Government of India’s position has been
explained to this House on several occasions,
No immediate changes appear necessary in our
representational pattern with Cambodia in
view of the continuing fluid situation obtaining
in Indo-China, and India’s position as Chair-
man of the International Control Commission.

WAHYT ATYY ETRAT W TAAA qAAT
" wrgTE
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Cases of Espionage and Pilferage in
Defence Establishment

2923, SHRIMATI SUCHETA KIRPALA-
NI): Will the Minister of DEFENCE be
pleased to state :

(a) the number of cases of espionage and
pilferage in the Defence Establishments during
the last 3 years ; and

(b) the number of persons arrested and the
action taken or proposed to be taken against
the persons concerned and to tighten the secu-
rity measures ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): (a) 25 cases of espio-
nage and 21 cases of other than petty pilferages
were detected during the last three years in the
Armed Forces Establishments. The informa-
tion regarding Defenee production establishe
menty is being ascertained,

(b) 37 persons have been arrested in the
espionage and pilferage cases in the Army
establishments. Six persons have been arrested
in the espionage cases in the Air Force estab-
lishments and the number arrested in pilferage
cases is being ascertained. Two from the Air
Force and one from the Army found guilty of
espionage were sentenced to varying terms of
imprisonment from 7 to 14 years and dismissed
from service. The other espionage cases are
under investigation. The action taken in pilfe-
rage cases is being ascertained. Security mea-
sures have been tightened up to prevent, as far
as powmible, the incidence of pilferage and
espionage activities.



199 Written Answers
Changing of Secret Codes from English
into Indian Languages

2924, SHRI YAMUNA PRASAD MAN-
DAL: Will the Minister of DEFENCE be
pleased to state:

(a) whether many times representations
have been made to Government to change the
secret codes which are still in English Language
into Indian languages as the same arc casily
followed by foreign spies ; and

(b) if 30, the steps taken or proposed to be
taken by Government to change them ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM)1 (a) and (b). References
have been received by Government for chang-
ing codes and ciphers from English to Hindi.
It is not correct to assume that codes and
ciphers in one language are less secure than in
another as their security is dependent on the
pattern and basis of making the ciphers and
oot on the medium of the language used.
Government have, Kowever, accepted the neces-
sity for preparation of ciphersin Hindi, Itis
proposed to produce ciphers in Hindi for use
as and when Ministries are ready for a switch-
over of clasified communications to Hindi.

AIR Space Violations by China

2925, SHRI YAMUNA PRASAD MAN-
DAL : Will the Minister of DEFENCE be
pleased to state :

(a) the number of Air space Violations
committed by China on both Sectors during
the last 6 months ; and

(b) the steps taken by Government in this
regard ?

THE MINISTER - OF DEFENCE (SHRI
JAGJIWAN RAM): (a) Four,

(b) Government is taking necessary secu-
rity precautions and measures.
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Arrest of two Birla Employees in Ethiopia

2028. SHRI H. N. MUKERJEE: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether his attention has been drawn
to the reported arrest in Ethiopia of two Birla
employees, one a General Manager and the
other a former Plant Manager of the Bahar
Dar Textile Company, on a criminal charge
of “unlawful enrichment™ ;

(b) if so, the present position of the case ;

(c) whether the said Company, of which
Birlas are the Managing agents, regularly
repatriates to India the remuneration due on
such ageats and if so, the amounts so far remit-
ted ; and

(d) whether Government have any means
of ensuring that the image of India does not
suffer on account of manipulations by such
companies abroad ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EXTERNAL AFFAIRS (SHRI
SURENDRA PALSINGH) : (a) The Gene-
ral Manager of Bahar Dar Textile Mills in
Ethiopia of which Messers Birla A. C. Switzer-
land, were the Managing Agents, were arrest-
ed in October, 1969 on charges which includ-
ed misappropriation of funds and goods, con-
cealment of losses and attempts to bribe the
auditors.

(b) These persons have since been released.
A settlement was reached in August, 1970,
between Birla A. C. Switzerland, the Ethiopian
authorities and the Board of Directors of the
Textile Mills, The agreement exonerates
Birla A. C,, Switzerland, the Managing Agents,
but requires them to make certain payments
to the Ethiopian Government as the conduct
of their employees had been found to be irre-
gular,
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(¢) Messrs. Birla A. C. Switzerland, is a
company registered in Switzerland, and repat=
riation to India of their remuneration as
Managing Agents of the Ethiopean Company
does not arise.

(d) Close scrutiny is exercised to this end
before leave is granted to export capital from
India for the formation of companies abroad,
but the Hon'ble Member will appreciate that
Government cannot be held accountable for
every act of the employees of such companies
in third countries.

Opposition -by India to Representatiom
of Cambodia by Sihanouk in the Lusaka
Conference

2929, SHRI A. K. NAYANAR : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether it is a fact that the representa-
tives of the Government of India opposed the
representation of Sihanouk, Cambodian Gov-
ernment in exile in the Lusaka non-aligned
countries conference which was held in Sep-
tember ; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EXTERNAL AFFAIRS (SHRI
SURENDRA PAL SINGH) : (a) No, Sir.

(b) Does not arise.

Refusal of Passport to Secretary of Delhi
Gurdwara Prabandhak Committee

2930. SHRIMATI NIRLEP KAUR:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the Secretary, of Delhi Gur-
dwara Prabandhak Committee had applied
for a passport to visit Pakistan and the permis-
sion was refused ;

(b) whether his earlier passport was also
impounded ; and

(c) if so, the reasons therefor ?
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THE DEPUTY MINISTER IN THE MI-
NISTRY OF EXTERNAL AFFAIRS (SHRI
SURENDRA PAL SINGH): (a) Sir, One
Jathedar Santokh Singh, a Delhi man, wha is
evidently also the Secretary of Delhi Gurdwara
Prabandhak Committee, had applied for an
endorsement for Pakistan on his passport in Feb-
ruary, 1970. While the matter was being
examined, a report was received from the
police authorities that some cases were pending
against him in criminal courts, Jathedar San-
tokh Singh was, therefore, not granted an en-
+ dorsement for Pakistan ; and, simultaneously,
his passport was impounded under Section 10
(3) (e) of the Passport Act, 1967,

(b) and (c). Jathedar Santokh Singh's pass-
port impounded earlier was the same as refer-
red to at (a) above. This passport was issued
to him in May, 1969, valid upto May 1972.
On the carlier occasion (in November, 1969),
also his passport had been impounded under
Section 10 (3) () of the Passports Act ; but it
‘was restored to him in December, 1969, when
the case previously pending against him was
withdrawn.

Drilling in Punjab for Locating Oil
and Gases

2931. SHRIMATI NIRLEP KAUR:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether the Oil and Natural Gas Com-
mission had started drilling work in Punjab to
locate oil and gases;

(b) whether the drilling had started on the
report of some Russian and Rumanian experts
who had strongly recommended the drilling of
these areas ;

- (c) whether the drilling was done only for a
short period and then the entire equipment
was transferred to Gujarat ;

~(d) whether an American Firm bad offered
free drilling of these areas and had suggested
that they will take'some share on international
pattern only’if they succeeded in locating the
gases and oil ; and

DECEMBER 2, 1979

Writim Annwers 204

(e) if 50, the reasons for turning down this
offer and diverting the equipment from Punjab
to Gujarat,

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) to (¢). Onthe
recommendation of a team of Russian experts,
drilling in Punjab was undertaken and the
first well was spudded in at Jawalamukhi on
1.4.1957. Drilling in Punjab continued upto
December 1966, A total of 3 decp rigs and
4 structural rigs were in operation. Qutof
these seven, only 2 structural rigs were trans-
ferred to Gujarat,

(d) No.
(¢) Does not arise.

Prime Minister’s Meeting with President
of Pakistan in New York

2932, SHRI RAMCHANDRA VEER-
APPA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Prime Minister had a
meeting with President Yahya Khan during
her visit to U. N. O. in October, 1970 ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EXTERNAL AFFAIRS (SHRI
SURENDRA PAL SINGH) : (a) No, Sir.

(b) Does not arise.
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Representation from an employee of
Air Force Training Command, Bangalore
against Mal-Practices

2935. SHRI GEORGE FERNANDES:
Will the Minister of DEFENCE be pleased to
to state : '

(a) whether he has received a representa-
tion from an employee of the Air Force Train-
ing Command, Bangalore complaining about
certain mal-practices in the giving of contracts
by Garrison Engineer, Jalahalli Division,
Bangalore ;

(b) ifso, whether Government have made
any engquiries into these charges ; and
(¢) if so, the action taken thereon ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) Yes, Sir,

(b) and (c). The allegations are under in-
vestigation. Appropriate action will be taken
on completion of the investigation.
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Use of Local Taleat in Fertilizer Plant
at Talcher Orissa

2937. SHRI K. P. SINGH DEO: will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether the Government of Orissa have
asked the Central Government to utilise the
local talent in the Talcher Fertilizer Plant ;
and

(b) if so, the mature of the local talent and
the extent to which Government propose to
utilise the same in the Plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND METALS
(SHRI D, R. CHAVAN) : (a) Yes.

(b) It will take a few months for Fertilizer
Corporation of India to set up site organisation
and start recruiting people for various cate-
gories of posts. When they do so they will
give duc consideration to the proposals of
State Government for making use of the local
talent.

Time Spent by Naval Craft out of Port

2938. SHRI LOBO PRABHU : Will the
Minister of DEFENCE be pleased to state
the time spent by our naval craft out of port
last year, as a percentage of the year and how
does it compare with the time of the Pakistan
and British Navy ?
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THE MINSTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MAHIDA) : It will not bein
public interest to disclose this information,
Sir,

Russian Technicians in Indian Submarine
Establishment

2939, SHRI LOBO PRABHU : Will the
Minister of DEFENCE be pleased to state :

(a) the number of Russian technicians in
our submarine establishment ; and

(b) what measures exist to prevent their
access to information about our Navy ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MAHIDA) : (a) No tecnicians
of USSR are cmployed in the Submarine
establishment. Some specialists are, however,
made available as required to attend to matters,
which may arise during the guarantee period.

(b) Adequate measures have been taken
to ensure that only such information as is
relevant is made available to foreign techni-
cians/specialists,

Figures of Different Craft in Navy

2940, SHRI LOBO PRABHU : Will the
Minister of DEFENCE be pleased to state
the relative figures of different craft in our
navy and that of Pakistan, as already pub-
lished by private organisations ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MAHIDA) : Itis not possible
to give this information since it is not clear as
to what publications have been referred to by
the hon’ble Member.

Delay in Fixation of Pay as a Result of
o IP.,‘\ ] * l-n A,
tions

2941, SHRI 5. C. SAMANTA : Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether there are cases of low paid
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employees of C.P. W. D. whose firation of
pay on the recommendations of the Second
Pay Commission and the then Ministry of
Works, Housing and Supply Memo No. 18/13/
59-W. C. E. dated 16.3.1961 is pending for the
last nine years ;

(b) whether the fixation has not been fina-
lised b of a hnical objection from
Audit that a ‘Better Market Value Certificate’.
was not recorded by Governmental authorities

through an oversight ; and )

{c) ifso, the action Government propose to
take to redress the grievances of such em-
ployees ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) to (c). The in-
formation is being collected and will be laid
on the Table of the House,

Raising of Battalion Fund of 18 Punjab
Regiment

2942, SHRI SURAJ] BHAN: Will the
Minister of DFFENCE be pleased to refer to
the reply given to Unstarred Question No.
553 on the 25th January, 1970 regarding rais-
ing of Battalion Fund of 18 Punjab Regiment
and state :

(a) whether the Gurdwara and Mandir
Funds are also subject to public or any other
audit board ordered by Station/Formation
Commander, along with audit of battalion
funds ;

(b) if not, why they are included in the
Battalion Fund which is subject to audit ;

(c) the system in the rest of the army ;
and

(d) whether the procedure adopted by the
18 Punjab Regiment is not in consonance with
the rest of the army, the reasons therefor and
the action Government are going to take
against the Officers responsible for this serious
irregularity ?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MAHIDA) : (a) to(d). The
requisite information is being collected and
will be laid on the Table of the House in due
course,

Contributions for Battalion Fund of 18
Ponjab Regiment

2943, SHRI SURAJ BHAN: Will the
Minister of DEFENCE be pleased to refer to
the reply given to Unstarred Question No, 553
on the 25th February, 1970 regarding raising of
Battalion Fund of 18 Punjab Regimentand state:

(a) theamount ef contribution from each
source scparately year-wise, from May, 1964 to
December, 1967 ;

(b) the amount of contribution from each
source separately from January, 1968 to
September, 1969 ;

(c) the amount of contribution from each
source scparately from October, 1969 to
October, 1970 ;

(d) if the figures for the period from Octo-
ber, 1969 onwards are far low in comparison
with these for the period from May, 1964 to
December 1967, the sources being the same
throughout, the reasons for the huge disparity ;
and

() whether Government will hold an inde-
pendent court of enquiry or investigation by
C. B. I. to look into the circumstances, if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MAHIDA): (a)to (c). The
requisite information is being collected and
will be laid on the Table of the House in due
course.

Losses to National Buildings Construction
Corporation

2944, SHRI BENI SHANKER SHARMA :
Wil the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether the National Buildiog Cons-
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truction Corporation has been running into
losses its inception ;

(b) if so, the factors responsible for the
same ; and

(c) the steps taken or proposed to be taken
to check the same and the results achieved so
far ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS HOUSING
AND URBAN DEVELOPMENT (SHRI
.PARIMAL GHOSH) : (a) Yes, Sir.

~ (b) and (¢). A committee was set up in the
year 1968 by Government under the Chair-
manship of a Joint Secretary of the Depart-
ment of Works, Housing and Urban Develop-
ment and with the Advisers (Finance) and
(Construction) of the Bureau of Public Enter-
prises as its members to go into the question
oflosses incurred by the Corporation and to
suggest measures to improve its working,
According to the Committee, the main reasons
for the losses incurred by the Corporation are
as follows :— .

(i) Heavy interest.charges that the
Corporation has to bear on its
, loan liability to Government.

(ii) Increase in prime cost and field
overheads. :

(iii) Improper system of tendering
resulting in the actual expenditure
being more than the payment
received at tendered rates,

(iv) Delays in the progress and com-
pletion of work.

(v) Output being in commensurate
with the organisational build-up
and the construction equipment
held by the Company.

(vi)mofcmlcontrolmdaﬁ
ment of profitability on each job
during the course of its execution,

(vii) Lack of adejuate control over the
" usage of material and labour,

DECEMBER 2, 1970

Written Answers 212

(viii) High overhead costs.

(ix) Defects in working of the Brick
Plant.

To rectify these defects the Committee
recommended the following measures :—

(i) Conversion of the loan liability of
the Corporation to Government
to the extent of Rs. 1 crore into
equity capital. An amount of
Rs. 55.00 lakhs out of the loan
liability of the Corporation has
already been converted by Govern-
ment into equity capital.

(ii) Better system of control over the
materials consumed and labour
employed and tighter control over
the field *units. The Corporation
have taken action in this regard.

(iii) Better system of tendering., The
Corporation have created a Techni-
cal Examinaton Cell in the Head
Office and evolved a better and
more scientific system of tender-
ing.

(iv) Speedy and cfficient execution
of works. The Corporation have
been taking necessary action to
ensure the same.

(v) Efforts to increase the turnover,
The Corporation, with the help
of the Government, wherever possi-
ble, have made all efforts to in-
crease their turnover.

(vi) Improvement in the planning,
phasing and programming of the
requirements of labour, procure-
ment of materials and execution of
works, The Corporation are tak-
ing necessary action in this regard
also.

(vii) Effort to reduce the overhead
charges. The Corporation are
taking action by periodical review
of staff position, she!ding surplus
staff and weeding out inefficient
Officers.
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(viii) Steps to improve the working of
the Brick-Plant. Steps have been
taken by the Corporation to ensure
proper blending of clay and the
forming and drying of bricks. Qil
fired burners have been installed
and artificial dyers provided to
improve and speed up the process
of drying bricks. In addition, dis-
cussions have been held with the
labour union to improve producti-
vity.

During the current year the Corporation
has been successful in obtaining substantial
work orders both on the basis of tenders as
well as by negotiations etc. It is expected that
the annual turnover will increase and result in
corresponding reduction in the percentage or
fixed over-heads. With the implementation of
the recommendations of the Committee, the
Corporation is expected to show substantial
improvement in its working.

Overinvoicing of Hides and Skins Import

2945. SHRI BABURAO PATEL: Wil
the Minister of FOREIGN TRADE be pleased

to state :

(a) the names and addressesof Sant Prakash
Sahni and his associates who were arrested at
the instance of the C.B.L. for importing warth-
less hides and skins and for overinvoicing them
and the amount of fraud involved in this case ;

(b) the names of Delhi and Madras mers
chants involved in similar offences and the
stepa taken against them ; and

(c) the reasons why such offences are 3o
casily committed and the practical steps taken
to prevent such fraudulent transactioms in
future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (CHOW-
DHARY RAM SEWAK): (a) Shri Sant
Prakash Sahni alone was arrested and later
released on bail on the orders of the Court. A
statement giving the names and the addresses
of Shri Sant Prakash Sahni and his associates
who are being prosecuted for alleged over
invoicing of imported hides and skins, is laid
on the Table of the House. [Placed in  Library
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Ses No, LT-4456!'.-'0]. The foreign exchange
alleged to have been lost as a result of the alle-
ged offence is equivalent to about Rs. 39,63,300/
approximately.

(b} A statement indicating the names and
address of persons against whom prosecution
has so far been Jaunched for alleged similar
offences, is laid on the Table of the House.
[Placed in Library See No, LT—4456/70].

(c) Over-invoicing and under-invoicing in

, imports and exports is a malpractice resorted to

by unscrupulous persons. Government have
been taking steps from time to time to prevent
opportunities for such malpractices. The
import policy for promotion of exports has been
suitably modified 50 as to enable the exporter
to obtain an import licence only to the extent
required to replanish the import content in
the exported product. A provision has also
been made in the Imports (Control) Order,
1955 to enable the Chief Controller of Imports
& Exports to initiate penal action for mis-
declaration of value of imports and exports.
Government have recently appointed an Inter-
Drepartmental Committee to go into the reasons
for over-invoicing and under-invoicing and sug-
gest suitable remedial measures.
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Cases of Murder and Kidnapping by
Dacolts of Madhya Pradesh and Uttar
Pradesh

2947. SHRI BABURAO PATEL: Wil

the Minister of HOME AFFAIRS be pleased
to state :

(a) how many persons were murdered and
kidnapped by the dacoits of Madhya Pradesh
and Uttar Pradesh since January, 1970, State-
wise ;

(b) how many highway dacoities and hold-
ups tock place since January, 1970 and on
which highway ;

(c) what practical steps are being taken to
stop the menace of dacoits and guarantee safety
of travel on the highways ;

(d) whether Government are aware that
the State Police work in partnership with the
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dacoits and that many Military personnel sell
guns and ammunition to the dacoits ; and

(e} if not, the source from where the dacoits
get theirguns and ammunition which they
scem to have in plenty ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC

. AND INDUSTRIAL RESEARCH (SHRI

K. C. PANT): (a)to {¢). The requisite
information is being collected from the concer-
ned authorities and will be laid on the table of
the House on recaipt.

Alien Pathans and Kaboliwalas from
Pakistan and Afghanistan Indulging in
Money-Lending

2948. SHRI BABURAO PATEL: Wil

the Minister of HOME AFFAIRS be pleased
to state :

(a) the number of alien Pathans and
Kabuliwalas from Pakistan and Afghanistan
in India today and whether they are all living
on valid visas issued by India with their popu-
lation in various cities of India ;

(b) -the trades and professions of these aliens
and whether their vocations are licensed by the
local authotities ;

(c) how many of these aliens practise
money-lending and the steps taken against
such practices ; and

(d) the reasons why these aliensare not
sent out of the country ?

PHE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) ; (=) to (d). The information
is being collected and will be laid on the Table
of the House.
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icipal Corporation
of Delhi and New Delhi Municipal Com-
mittee on Levy of Electricity Tax

2951, SHRI DEVINDER SINGH GAR-
CHA : Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the dispute between the Muni-
cipal Corporation of Delhi and the New Delhi
Municipal Committee on electricity tax levied
on the bulk power supply made to the New
Delhi Municipal Committee remains unresol-
ved between the two Civil bodies ;

(b) ifs0, the details thereof ;

(c) whether there is a proposal to refer the
matter for adjudication by a Sup, Court

Judge ; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) and (b), The Municipal
Corporation of Delhi levied electricity tax with
effect from 1,7.59 under the provisions of Sec-
tion 113 (2) (d) read with Section 150 of the
D.M.C. Act 1957, The tax was levied at @1
paise KWHr on New Delhi Municipal Com-
mittee. It was increased to 2 paise per KWHr
with effect from 1.4, 1966 on the bulk supply
of electricity to them. The NDMC have objec-
ted to this levy on the ground that the Corpo-
ration is, under Section 284 and 285 of the
said Act, obliged to make to NDMC bulk
supply of electricity. According to them, the
DMC can impose any tax, only in such arcas
as are comprised in their own jurisdiction.

(c) and (d). Both the Local Bodies bave
passed resolutions for referring this matter to
the arbitration of a Supreme Court Judge.
The matter is being further examined,

Export of Reptile Skins

2952. SHRI DEVINDER SINGH GAR-
CHA: Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether Government propose to review
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its policy of encouraging the exports of reptile
skins in view of the opinion expressed by the
wildlife experts to the effect that the steady
decline in the number of snakes, lizards and
crocodiles can have disastrous ecological conse-
quences ;

(b) if so, the details thereof ;

(c) whether the Central Leather Research
Institute has made suggestions for the setting
up of special farms to breed reptiles to ensure
& regular supply of good quality skins for
export and at the same time posing no ecolo-
gical hazards ; and

(d) ifso, the action Government propose to
take in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK): (a) and
(b). The Indian Board for Wild-life at its VII
Session held in July, 1969, observed that there
bad not been any significant change in the
status of the species concerned and thus the
present policy may continue,

(c) and (d). In the report on Export
Potential of Leather and Leather Products,
prepared by the Gokhale Institute of Politics
and Economics and Central Leather . R=search
Institute, the following recommendation has
been made

“CLRI should take initiativein estab-
lishing forms for raising snakes, lizards,
crocodiles and fur bearing animals. We
should increase production by 40% by
1973-74."

The above reco dation was idered
in the inter-ministerial meetings held in May,
1970 as a result of which the Ministry of Food
and Agriculture and the Central Leather
Research institute Madras, are further consi-
dering the feasibility of setting of such pro-
jects.
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height of the Chankapur Dam in Nasik District
of Maharashtra is being increased resulting in
the taking away of the agricultural lands of
many Adivasi small agriculturists ;

(b) whether heis aware that these poor
farmers have not been givenany alternative
land nor any cash compensation so far, although
it is now over three years that the survey was
done and over one year that the actual work
was started ; and

(c) the action which Government propose
to take in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) to (c). Information is being collected
from the State Government and will be laid on
the Table of the House.

Grant of Import Licence to Bharat Carpets
Ltd.

2954. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of FOREIGN
TRADE be pleased to refer to the reply given
to Unstarred Question No. 4924 on the 2nd
September, 1970 regarding grant of import
Licences to the Bharat Carpets Ltd. and
state :

(a) whether the said information has since
been obtained and would be laid on the Table
of the House ; and

(b) if not, the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (CHOW-
DHARY RAM SEWAK) : (a) and (b). The
relevant information has been collected from
various sources and is being processed. It will
be laid on the table of the House at an early
date.

Loss of Agricultural Lands due to i
in height of Chankapur Dam

2953, SHRI Z. M. KAHANDOLE : Will
the Minister of IRRIGATION AND POWER

be pleased to state :
(a) whether Government are aware that the

by F.L C.C. L with Arbitral
Organisations in eight countries

2955. SHRI DEVINDER SINGH GAR-
CHA: Will the Minister of FOREIGN
TRADE be pleased to stater

Agr

(a) whether the Federation of Indian
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Chambers of Commerce and Industry has
entered into agreements with arbitral organisa-
tions in eight countries providing facilites for
arbitration of commercial disputes arising both
from internal and international trade ;

(b) if so, the details thereof ;

(c} the names of the foreign organisations
that are covered by the new agreements
and

(d) the salient features of the agreements ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK): (a) Yes,
Sir, so far as arbitration of commercial dispu-
tes arising in trade between India and the cight
concerned countries only is concerned.

(b) to (d). These are not new agretments
but were concluded by the Federation from
time to time. Copies of the eight agreements
are laid on the Table of the House. [Placed in
Library. See No, LT—4457/70].

Regrouping of Protected Progressive Vil
lages of Mizo Hills into Bigger Units

2956. SHRIMATI ILA PALCHOU-
DHURI: Will the Minister of HOME
AFFAIRS be pleased to statet

(a) whether a scheme has recently been
drawn up to regroup the Protected Progressive
Villages in the Assam’s Mizo Hills District,
specially for those on the border with East
Pakistan into bigger Units ;

(b) ifso, the details thereof, together with
the number-of villages likely to be affected;
and

(c) the time by which it is likely to be fina-
lised, put into execution and completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C.PANT): (a) to (c). Ascheme in this
behalf is being formulated in consultation with
the Government of Amam.
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Reorganisation of Delhi Transport Under-
taking as Corporation

2957. SHRI ISHAQ SAMBHALI:
SHRI S. K. TAPURIAH :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there is any proposal to reorga-
nise the Delhi Transport Undertaking asa
Corporation ; and

(b) if so, the details thereof and the deci-
sion of Government on it ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
(K. C. PANT): (a) and (b). Formation of
an autonomous statutory body to replace the
Delhi Transport Undertaking is one of the
recommendations made by the Administrative
Reforms Commission in regard to the adminis-
trative set-up of Delhi and is being considered
along with the other recommendations.

Pool of i

ploy

d Engin

2958. SHRI S. M. BANERJEE: Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether a pool of unemployed Engine-
ers is being created with some monthly salary
till they are provided full employment ; and

(b) ifso, the details of the scheme ?

THE MINISTER OF STATE' IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC

AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) No, Sir.

(b) Does not arise.
wrea & avare & wverdd wT oA g
2959, st wifE SED : oFT

iifae s EN Tg oW g
o f& .

(F) &1 3w & aga ¥ usA &
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aeaTE, & AT wver oAT g Uy § R

(=) afe g, @t 33 fagek & fadr
IFTT I #47 FTAIET T a7 & 3 ?

dafas wE daem §  IwEA
(et T ¥aw) ¢ (%) W A whear
ariE F faar fast gg mar 98 &1

(=) wsg =g fam, faed fs
T ' U =T ¥ FG oA A
fagera s faar &, w1 awg fafmaw &
gregq ¥ fagla & far afafea amne

T § foad s mar g

Export of Indian Bullding Material
Abroad

2060. SHRI CHENGALRAYA NAIDU:
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the building material is being
exported at present and, if so, the details there-
of ;
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(b) whether itis being exported by the
private parties or by the National Building
Construction Corporation ; and

(c) whether any efforts have been made to
explore the foreign markets with regard to the
exports of Indian building material there and,
if 30, with what result ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK): (a) Yes,
Sir. A statement is attached.

(b) The building material is exported by
private parties as well as Public Sector Under-
takings. However, National Building Cons-
truction Co. is only a contracting firm in the
building sector and does not export any build-
ing material abroad,

(¢) The Engineering Export Promotion
Council send out trade delegations, sales cum
study teams to explore foreign markets for
engineering goods including building materials,
Results of the findings are furnished to Indizn
exporters,

Statement
Value : Rs. lakhs,

Ttem exportad 1967-68 1968-69 1969-70
*Builders Hardware 23,32 40,26 45,88
*C.1. Pipes and fittings 131.87 132.60 128,92
*Steel pipes, tubes and fittings 487.59 1,060.44 1125.88
*Sanitary fittings 13.70 33.69 28.83
*Water fittings 19.61 25.61 61.41

**Steel Bars and rods 1823.06 1834.86 2461.02
*#5teel structurals 982.30 1941.68 1725.89
$Cement (white & grey) 57.00 226.00 166.50
Steel structural fabricated 24.82 69.69 166.00

Source :—*Engineering EEPC
*+Stee]l Exporters Association
{D.C.CS. &. I.

Note: The statement indicates total exports of items mentioned but no separate figures
are available for particular end-uses. And as such actual exports of materials
used for building purposes only are not possible to be given.
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India’s Economic Co-operation with East
European Countries

2961, SHRI D. N. DEB : Will the Minister
of FOREIGN TRADE be pleased to state :

(a) whether an official team recently went
to some East European countries to explore
the possibilities of increasing economic co=
operation ; and

(b) if so, the details thereof and the out-
come of the team’s visit and on-the-spot study
of ies for i ing ic prospects ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF FOREIGN TRADE (CHOW-
DHARY RAM SEWAK): (a) and (b). An In-
dian Trade Delegation led by Deputy Minister,
Foreign Trade visited Bulgaria and Poland in
October, 1970 and concluded annual Trade
Protocols for the year 1971 envisaging increased
two-way trade. Copies of the Protocols have
been placed in the Parliament Library.

Ateam of officials visited Hungary and
Rumania for preliminary discussions for con-
cluding new long-term Trade and Payments
Agreements for the period 1971.75. An Indian
Trade Delegation led by the Minister of
Foreign Trade will be shortly visiting Hungary
and Rumania for finalising and signing these
agreements.

Purchase of Rubber by Manufacturers at
minimum price

2962. SHRI BENI SHANKER SHARMA :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether there has been some resistance
by manufacturers to buy rubber at the mini-
mum price fixed by Government ;

(b) if so, the reaction of Government there-
to; and

(c) the steps taken to protect the interests of
the rubber growers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK): (a) Com-
plaints have been received about accumula-
tions of stocks with producers due to low off-
take by the manufacturers.
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(b) and (c). The Statc Trading Corpora-
tion have already entered rubber market and
have started purchase of rubber to provide a
ready market to such producers.

Underground Nuclear Tests

2963. SHRI CHENGALRAYA NAIDU :
SHRI BENI SHANKER SHARMA :

Will the PRIME MINISTER be pleased to
state :

(a) whether he had made any statement,
as reported in the press, at Lusaka recently that
India would conduct underground nuclear
tests ;

(b) whether any programme for this pur-
pose has been worked out ; and

(c) if s0, the details of the decision taken in
this regard ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF

PLANNING (SHRIMATI INDIRA
GANDHI): (a) No, Sir.

(b) and (c). Do not arise.

Raw Material Bank

2964. SHRI G. Y. KRISHNAN : Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) whether Government have since
decided to start the Raw Materials Bank ; and

(b) If so, the details regarding the supply of
raw materials and the method to be adopted
for entertaining the applications from small
sectors?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (CHOW-
DHARY RAM SEWAK): (a) and (b).
Yes. Sir. An Industrial Raw Materials As-
sistance Centre has been set up in the STC
for making efficient arrangement for procure-
ment of imported materials and their distribu-
tion to actual users, bothin largeand small
Scale Sector. Actual users or Registered ex-
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porters will be able to obtain imported raw
materials off-the-shelf against their valid
import licences. The first shipment of 216
tonnes of tool and alloy steel has been re-
ceived by the Centre for distribution.

Cauvery Water Dispute

2965. SHRI KANWAR LAL GUPTA:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Mysore Government have
strongly reacted to the attitude of the Central
and Tamil Nadu Governments over the pro-
posal of referring the cauvery water dispute to
a Tribunal and, if so, the reasons therefor ;

(b) whether the Chief Minister of Mysore
has written any letter to the Prime Minister on
this issue during the last 6 months ;

(c) if so, the details thereof ; and

(d) the decision Government have taken to
solve this problem ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(=) to (d). At the meeting of the Chief Minis-
ters of Mysore and Tamil Nadu and the Minis-
ter for Public Works and Tourism, Kerala held
on 27th October, 1970 it was not found possi-
ble to reconcile the points of view of the
parties.

The Chief Minister of Mysore wrote to the
Prime Minister after this meeting urging the
clearance of the Hemavathi, Harangi and
Kabini Projects proposed by the Government
of Mysore.

Further action to be taken in regard to the
Cauvery Waters Dispute is under consideration
of Government of India.

wwm & Ayl Tovifew afeat @
L]
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& o Ea aEEl s G § oA
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e

Judicial Inquiry iato C

1 Riots
at Bhiwandi .
2967, SHRI YAMUNA PRASAD MAN-
DAL :

SHRI S. M. KRISHNA :

Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Unstarred
Question No. 908 on the 3list July, 1970
regarding the Judicial Inquiry into communal
riots at Bhiwandi and state :

(a) whether judicial inquiry into the dis-
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turbances has since been completed ;

(b) whether Government have received the
report of the inquiry ;

(c) if so, the findings of report ; and

(d) whether Government will lay on the
Table of the House a copy of the report ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) No, Sir.
The Inquiry is still in progress.

(b) to (d). Do nos arise,

NEAT GUEITR FATH &1 "§F  rITa-
Az % AT =9 dgT

2968, st 1w Fag @A ¢
=Y g 9 SO :

T W9 WAl g F@IA &®TOFAT
w4 fF
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famfed 1 15§ ; 9@ 9 gEFIC A
Far sfafear 2 & 99 93 7 FraE
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Sale of amuggled T. V. sets at cheap
rates

2971. SHRI CHENGALRAYA NAIDU :
Will the ,PRIME MINISTER be pleased to
state :

(a) whether the T. V. Sets produced in
India are costlier than those imported from
abroad ;

(b) whether the T. V. Sets are being

smuggled from abroad and sold in the country
at very cheap rates ; and

(c) if 30, the steps taken by Government to
ask the manufacturers of T, V. Sets to produce
sets of cheaper rates and also to check smuggl-
ing of T. V."Sets from abroad ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE DEPARTMENTS OF
ELECTRONICS AND SCIENTIFIC AND
INDUSTRIAL RESEARCH (SHRI K. C.
PANT) : (a) Television receivers produced
in India are costlier than those available
abroad, though the prices of imported receivers
after payment of Customs duty etc. are about
the same as the prices of the Indian made
scts.

{b) Government have received no reports
that television receivers are being smuggled
into the country.

(c) Some of the important steps being
taken by Government which would bring
down the prices of the television receivers are :

(i) to establish manufacture of
larger pumber of receivers, in
economic gquantities, in each
unit ;

(ii) to establish production of transis-
torised receivers with smaller
screens ;

(iii) to bring about reduction in the
prices of electronic components
by setting up large scale econo-
mic production, as components

for a porti
of the cost of television receivers,

Tt 2] s
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Foreign Trips by Chai , Indian Moti cach of these visits including the cost of travel;
Pictures Export Corporation

2972. SHRI GEORGE FERNANDES :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the total number of foreign trips under-
taken by Shri A, M, Tariqsince he became
the Chairman of the Indian Motion Pictures
Export Corporation ;

(b) the countries visited by him and the
duration of each visit and the dates of these

visits ;

(¢) the total amount of money spent on

(d) the total amount of foreign exchange
spent on these visits ; and

(¢} whether Government belicve that all
these trips by Shri Tarig were justified ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (2) to (d).
A statement giving the information is attached.

(e) Yes, Sir. These Trips by the Chair-
man, Indian Motion Pictures Export Corpora-
tionwere made in the interest of promoting
export of Films.

Statement

Chairman Shri A, M. Tarig’s Foreign Tour Since he took over as Chairman,
Indian Motion Pictures Export Corpn., Bombay.

Total amount-spent on

each trip
Country visited Dur:\uu;m o Purpose of visit I llﬂldlp:‘; &fmﬂ Total
1. Iran 17-10-69 to  To explore the possibility 3572,00  1,809.00 5,381.00
22-10-69 of exporting Indian Films
2, Ceylon .. 6-7-70 to do. 1744.03  1,642.00 3,386.03
10-7-70
3. Singapore 13.8-70 to do. 3837.58 1,677.00 5,514.58
14-8-70 and setting up our distri-
bution arrangement,
4. Mauritius, 20-8-70 to  To explore the possibility ~ 12,346.82  3,964.00  16,310.82
Madagascar  31-8-70 of exporting Indian films
Tanzania,
Kenya & Aden
5. Turkey, 18-9-70 to do. 9,032.00  5,785.00 14,817.00
London, Irag 24-10-70 and participate in the
& Tehran. Izmir Fair.

Changes in Indo-Yugoslavia Rupee Pay-
ment arrangements

2973. SHRI SITARAM KESRI: Will
the Minister of FOREIGN TRADE be pleased
to state :

(a) whether Yugoslavia has been exerting
pressure for changes in the rupee payment
trading arrangement ; and

(b) if so, whether Government have taken
any decision in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) Yes,
Sir.

(b) The is under di
the two Governments.

ion between
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Appointment of Refagee Government
Employees from East and West Pakistan

2975. SHRI ESWARA REDDY: Will
the PRIME MINISTER be pleased to state :

(a) whether the refugee Government em-
ployees from East and West Pakistan are
appointed to the equivalent posts in the Cen-
tral Government ; and

(b) if so, the detailed rules in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) There are
no instructions in force at present for the
appointment of displaced Government em-
ployees from East and West Pakistan on equi-
valent posts under the Central Government,

(b) Does not arise,

Request by Delhi Municipal Corporation
for More Funds

2976. SHRI KANWAR LAL GUPTA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the details of letters received by Govern-
ment from the Delhi Municipal Corporation in
the last 6 months for payment of fundsin the
form of subsidy, grant and shares ; and

(b) the action taken by Government on
them ?

THE MINISTER OF STATE IN THE MI-
NISTRY OF HOME AFFAIRS AND MINIS-
TER OF STATE DEPARTMENTS OF
ELECTRONICS AND SCIENTIFIC AND
INDUSTRIAL RESEARCH (SHRI K. C.
PANT): (a) and (b). A statement giving details
of the letters which the Delhi Municipal Corpo-
ration have addressed to the Government for
funds from June 1970 to November, 1970 along
with details of funds released, is laid on the
Table of the House. [Placed in Library. See No.
LT-4459/70]. This is based upon information
received from Delhi Municipal Corporation.
Relevant information from different Ministries
of the Gover! is being collected
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Laser invented by National Physical
Laboratory

2978. SHRID. N. DEB: Will the PRIME
MINISTER be pleased to state :

(a) whether the National Physical Labora-
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tory has recently invented an instrument known
as Laser ; and

(b) the details of the instrument, the use to
which this instrument is likely to be put and
the cost at which this instrument has been in-
vented by the National Physical Laboratory ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C.PANT) : (a) The National Physical
Laboratory, New Delhi, has developed the
following :

(i) Helium-neon (He-Ne) gas lasers giving
up to 5 milliwatt beam power ;

(ii) A prototype of a portable helium-neon
laser of less than one milliwatt power
which is undergoing field trials ; and

(iii) A pulsed argon-ion laser which is still

in an experimental stage.

(b) The laser is a powerful source of highly
coherent radiation and has numerous scientific
and technical applications. The helium-neon
and argon-ion lasers made in National Physical
Laboratory (NPL) radiate respectively red and
blue green beams of very high temporal
(wavelength purity) and spatial (directivity)
coherence. The NPL He-Ne laser has a
coherence length exceeding 3 metres and a
beam divergence of 2 milli-radians or 1/8th of
a degree.

These lasers are particularly suitable for
precision measurements in science and engi-
neering, holography, welding, drilling etc.

The development cost so far is estimated at
Rs. 2.00 lakhs approximately including the
cost of ancillary equipment,

Giving away of low Denomination Prizes
Instead of high Denomination Prizes in
State Lotteries

2979. SHRI KEDAR NATH SINGH :

SHRI P. C. ADICHAN :

Will the Minister of HOME AFFAIRS be
pleased to state :

{a) whether instead of giving away a few
high denomination prizes runnig in lakhs of
rupees under the State Lotteries, Government
have considered the question of giving a number
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of low-denomination prizes each not exceeding
Ras. 10,000 to bring the State Lottery system in
accordance with the Government’s declared
policy of socialism ; and

(b) if so, the directions, if any, given to the
States in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) and (b). The
question whether any ceiling should be placed
on the amount of the first prize in a State
lottery is at p under consideration of the
Government,

Investigations by C.B.L into a Bogus Firm
of Singapure
2980. SHRI NARAYANAN :
SHRI SAMINATHAN :

Will the PRIME MINISTER. be pleased to
state :

(a) whether the Central Bureau of Investi-
gation has completed investigations into the
case in which a bogus firm of Singapore is
alleged to have tendered forged documents
about shipment of goods to India and accu-
mulated foreign exchange worth lakhs of rupees
as reported in the Hindustan Times dated the
28th September, 1970 ;

(b) if s0, the charges made against them ;
and

(c) the action proposed to be taken in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (3HRI
RAM NIWAS MIRDHA) : (a) to (c). The
Central Bureau of Investigation have, in this
connection, registered cases against certain
persons for alleged offences of criminal cons-
piracy, cheating etc. under sections 120-B IPC
read with sections 419, 420, 467, 471 IPC as
well as under sections 4 and 23 of the Foreign
Exchange Regulation Act for investigation.

The investigation is in progress. Further
action will depend on the results of the investi-
gation.
Devel

of Mohind
Haryana
2981. SHRI RAM KISHAN GUPTA : Will

the PRIME MINISTER be pleased to state :
(a) whether Mohindergarh District

garh Distri

in
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Haryana has been declared as backward area;
and

(b) if so, the details of facilities to be provi
ded for its development during the Fourth Five
Year Plan 7

‘THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF HOME
AFFAIRS AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI): (a)
Haryana State Government has identified
Mohindergarh District as a backward area,

(b) It is expected that the detailed facilities
to the provided will be determined by the
State Government on the basis of an assessment
of the local conditions, potentials and priorities.
Haryana Government has been asked to furnish
the required information as soon as the details
are finalised by them.

Manufacture of Cheap T. V. Sets

2982. SHRI N. R. DEOGHARE :

SHRI YAMUNA PRASAD
MANDAL :

Will the PRIME MINISTER be pleased to
state :

(a) whether Government have under consi-
deration any scheme for manufacturing cheap
televisions in the in view of the increasing
demand of televisions by the public ;

(b) if so, the details of the scheme with the
estimated price of TV Set to be produced and
the time by which it will be in the market ; and

(c) if the reply to part (a) above bein the
negative, the reasons thereof ?

THE MINISTER OF STATE IN THE MI-
NISTRY OF HOME AFFAIRS AND MINIS-
TER OF STATE, DEPARTMENTS OF ELEC-
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TRONICS AND SCIENTIFIC AND INDUS-
TRIAL RESEARCH (SHRI K. C. PANT) :
(a) to (c). Tomeet the anticipated demand
of television receivers in the Fourth Plan period,
appli from entrep were invited
by issue of a public notice. Proposals received
from number of public sector undertakings and
firms in the private sector are under considera~
tion. With the larger production in economic
quantities, the prices of television receivers are
likely to come down.
Expenditure on Deployment of Central
Reserve Police/[Border Security Force/
Central Industrial Security Force in West
Bengal

2984, SHRI JYOTIRMOY BASU : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) total expenditure in connection with
the deployment of the Central Reserve Police,
Border Security Force and the Central Indus-
trial Security Force in West Bengal, during
the year 1968-69, 1669-70 and 1970-71, year-
wise ;

(b) the actual expenditure during the period
from Ist January, to 30th September, 1970;
and

(c) how much of the total expenditure has
been reimbursed by the West Bengal Govern-
ment to the Central Government during the
years 1968-69, 1969-70 and 1970-71 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER. OF STATE, DEPARTMENTS
QOF ELECTRONICS ANDSCIENTIFIC AND
INDUSTRIAL RESEARCH (SHRI K. C.
PANT) :

1968-69 1969-70 1970-71
(a) Rs. Rs, Rs.
Central Reserve Police 19,26,480 6,60,195 47,51,600
. (upto June, 70)
Border Security Force 2,70,000 Nil. 1,37,000
(Approx.) (Approx.)
(Upto 31.7.70)
Central Industrial ,93,
Security Force. Nil 14,78,510 (upto 30.9.70)
(b) CRP BSF | CISF
s, Rs. “Ra.
47,51,600 1,37,000 (Approx. 21,01,830
(from 1.1. (!’mmll.}l’,m d (from ﬁ?ﬂ'
to 30.6.70) to 31.7.70) to 30.9.70)
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(c) The expenditure incurred on the con-
tingents of the Central Reserve Police and
Border Security Force, deployed for law and
order duties at the request of a State Govern-
ment, is recovered from the State Government
concerned. Necessary claims have been are
being preferred against the Government of
‘West Bengal in respect of the CRP/BSF units
deployed for law and order duties at the
request of the State Government. The actual
re-imbursement is effected after the claims
are vetted by audit.

The Central Industrial Security Force has
been raised by the Central Government for
better protection and security of industrial
under-takings in public sector from whom the
cost is recovered. The question of making
any recovery from the Government of West
Bengal on this account therefore does mot
arise,

Foreign Exchamge Earnings from Dia-
monds

2985. SHRI N. SHIVAPPA : Will the Minis-
ter of FOREIGN TRADE be pleased to state :

(a) the current annual foreign exchange
earnings from diamond sale abroad ; and

(b) the steps Government propose to take
to encourage its sources in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) The
value of exports of cut and polished diamonds
during April-September, 1970 amount to
Rs. 12,48 crores.

(b) The National Mineral development
Corporation Limited has already developed
the Ramkeria and Majhagawan diamond
deposits at Panna in Madhya Pradesh with a
targetted capacity of 11,250 carats of diamonds
and 12,000 carats of diamond respectively
per annum. They have also prepared a feasi-
bility report for the expansion of the annual
production of diamonds in the Majhgawan
mine from 12,000 carats to 45,000 carats.
The detailed project report in respect of the
scheme is now under preparation.
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The National Mineral Development Corpo-
ration Limited is also preparing techno-econo~
mic feasibility report on diamond deposits in
Ramallakota area in Andhra Pradesh.

The Geological Survey of India is also
carrying out an assessment of known diamond
bearing arecas in Madhya Pradesh (Panna
belt) and Andhra Pradesh and is implementing
scheme of comprehensive exploration of known
and reported diamond occurrence in India.

Mlegal Arms Factory in Bijnore (U, P.)

2986. SHRI YASHPAL SINGH : Will the
Minister of HOME AFFAIRS be pleased to
state

(a) whether the Central Government are
aware of the fact that the Uttar Pradesh
Government have unearthed an illegal arms
factory in Bijnore ;

(b) if so, the details of the ammunition

recovered ;

(c) whether the main culprit has been
arrested in this connection ; and

(d) the p i which
Government have propomd to take to avoid
such incidents in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) to (c). The
required information is being collected from
the State Government and will be laid on the
table of the House on receipt.

(d) State Governments have been advised
to take strict measures to check illicit manufac-
ture, sale and possession of arms and ammuni-
tion.

Setting up of a Handloom Credit Guaran-
tee Corporation to help Handloom
Industry

2987. SHRI N. R. DEOGHARE : Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) whether there is any proposal under
ideration of Go t to set up a Hand-
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loom Credit Guarantee Corporation to help
develop the handloom industry in the country ;
and

(b) if so, the details of the proposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK): (a) No,
Sir,

(b) Does not arise.

Indian Property seized in Pakistan

2988. SHRI ARJUN SINGH BHADO-
RIA:
SHRI CHENGALRAYA NAIDU :
SHRI K. N. PANDEY :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether his Ministry have received any
representation dated 30th October, 1970 from
M/s. South Asia Industries Ltd., Delhi for
Rs. 2,61 crores claim from the Pakistan
Government as per their Agreement dated
September 10,1954 ; and

(b) if so, the action taken or proposed to
be taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK): (a) Yes,
Sir,

(b} If the claim is in order, it will be regis-
tered by the Custodian of Enemy Property.
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Naxalites’ Plan for a long march from
Midnapur to Parulia

2990. SHRI D. N. PATODIA ; Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Government are aware that
the Naxalites have planned a long March
from Midnapure to Purulia in February,
1971 ;

(b) whether the Naxalite leader had earlier
announced such a March to demonstrate the
establishment of a people’s Army ;

(c) whether the Naxalites also propose to
annihilate Jotedars ctc. on the way of their
march ; and

(d) if so, what is Government's intelligence

in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (d). Government have
seen Press reports in this regard. Government
bhave received similar information. Utmost
vigilance is being maintained.

Growth in National Income during 1970-71

2991. SHRID. N. PATODIA : Will the
PRIME MINISTER be pleased to state :

the Nati Council of

(8) whett
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Applied Ecc ic R ch has exp 1 the
apprehension that 6.5 per cent growth in
national income during 1970-71 not be
achieved ;

(b) if s0, on what basis the ealicr expecta-
tions were based ; and

() the reasons for the shortfall ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) to (c). The National Coun-
cil of Applied Economic Research have not
made any explicit statement to that effect.

In their review of the Indian economy
(Margin—February, 1970), the NCER had
assumed a rate of growth of 6.5 per
cent in national income in 1970-71, on the
expectation of a foodgrain production of about
105 million tonnes and an increase of B to 10
percent in industrial production. In a later
review (MARGIN—October, 1970), NCER
apprehended a lower growth rate in national
income, because in their opinion, although the
growth rate in agriculture was satisfactory, the
rate of growth of industrial production in
1970-71, was likely to fall below their earlier
expectation. According to NCER the major
bottlenecks inhibiting industrial growth were
worsening industrial relations, inadequacy of
imports and slakening in government expendi-
ture.

In the Annual Plan for 1970-71 prepared
by the Planning Commission, the aim was to
achieve a rate of growth of 5.5 per cent in
national income.

Steps to do- away with separate Flag
of Jammu and Kashmir Government

2992, SHRI D. N. PATODIA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Government have taken any
steps to do away with the separate flag that the
Government of Jammu and Kashmir have
been permitted to use ; and

(b) if not, reasons therefor ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFARS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). Section 144 of the
Congstitution of Jammu and Kashmir provides
for a separate State Flag. The State Flag
isinno sencea rival to the National Flag,
which occupies the supreme position and
has the same status and position as in any
other part of India. There is no proposal to
change the present position.

Uniformity in regard to the use of Flags
by Heads of the States

2993. SHRI D. N. PATODIA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether any effort is being made to
bring uniformity with regard to the use of flags
by the Heads of the States ; and

(b) if so, the progress made in this direc-
tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a)and (b). The
Heads of States, i, ¢. the Governors have per-
sonal standards which are of uniform design.
The use of the standards is also regulated by
same set of rules. The question whether the
use of personal standards should be disconti-
nued and the Governors should fly only the
National flag is under consideration.

Vacanciés of Judges in Punjab and Har-
yana High Court

2994, SHRI SHRI CHAND GOYAL:
Will the Minister of HOME AFFAIRS be
pleased to state

(a) the number of vacancies of the Judges in
the Punjab and Haryana High Court at
Chandigarh ;

(b) the steps taken to fill up the vacancies
and the time within which the vacancies will
be filled up ,

(c) whether proposals for appointment of
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Judges are made before the actual vacancies
occur so that the posts are filled up as s00n as
they fall vacant ;

(d) whether any proportion of the service
Judges and the lawyer Judges is being main-
tained in the Punjab and Haryana High
Court ; and

(e) ifnot, thermomforlhedcpartmﬁ'om
the old practice ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME  AFFAIRS AND MINISTER
(SHRIMATI INDIRA
GANDHI) : (a) Two.

(b) The State authorities who have to
initiate proposals for appointment have been
reminded. The vacancies will be filled after

proposals are received.

(c) Normally the State authorities are expec-
ted to initiate proposals to fill the vacancies in
the High Courts before they occur.

(d) and (e). The Constitution does not
prescribed or permit any proportion being
fixed for appointments to the High Courts
from the Bar and the Judicial Service. Mem-
bers of the Bar and the Judicial Service. are
considered for appointment to the High Court
on the basis of merit and suitability keeping
also in view the value of devjse experience on
the Bench,

Categories of posts and scales of pay in
Badarpur Thermal Power Project

2995, SHRI ESWARA REDDY§ Will the
Minister of IRRIGATION AND POWER be
pleased to state :

(a) thescale of pay of each category of
post in the Badarpur Thermal Power Project
originally notified, and the name of the autho-
rity which issued the notification ;

(b) whether the scales of pay of certain
categories were subsequently revised with
retrospective effect ;

(c) if so, the dates of issue of such notifica-
tiops ;
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(d) the dates of effect of such notifications ;
and

(¢) the present revised scales of pay of such
categories ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD) 1 (a) to
(¢). The payscales of posts in the regular
establishment of the Badarpur Thermal Power
Project have been fixed in accordance with the
scales of pay notified by the Government of
India in the Ministry of Finance in 1960, except
in the case of threc posts of Chief Project
Engineer, Project Engineer (Civil) and Security
Officer of the scales of pay for which were
specially sanctioned by the Government of
India in the Ministry of Irrigation and Power.
There has been no change in respect of these
scales of pay. The details are indicated at
Statement I' laid on the Table of the House.
[Placed in Library. See No. LT.—4460[70]

The scales of pay for work-charged staff
were sanctioned provisionally by the Cheif
Project Engineer, Badarpur Project, on the
basis of scales of pay approved for similar posts
in other projects. These scales of pay were even=
tually sanctioned by the Government of India
on 4th August, 1970 except for revisions in the
case of certain categories of posts. The revisions
were also effected from 4th August, 1970. A
statement showing the scales of pay of work-
charged staff indicating the revisions effected
therein is given at Statement II laid on the
Table of the House. [Placed in Library. Ses
No. LT—4460/70]

Spies of Foreign Countries operating in
Border Areas

2996, SHRI N. R. DEOGHARE : Wwill
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether Governmentyare aware that
a large number of spies of foreign countries
are operating in the country particularly in
the border areas ;

(b) ifso, how many such spies have been
arrested during the year 1970 and what are
their nationalities ; and
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(c) the steps taken to check the activities
of the foreigners in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) and (b).
According to reports received from State
Governments of Punjab, Bihar, Jammu and
Kashmif, Madhya Pradesh and West Bengal
and Union Territory Administrations of Delhi,
Tripura and Himachal Pradesh 100 Indians,
36 Pak/POK nationals and 2 Tibetans bave
been arrested during this year for suspected
espionage activities. No such arrests have
been made in the States of Andhra Pradesh,
Gujarat, Kerala, Maharashtra, Mysore, Naga-
land and Orissa and Union Territories of
Andaman and Nicobar Islands, Chandigarh,
Goa, Daman and Diu, Laccadive, Minicoy
and Amindiv Islands and Manipur and NEFA.
Information in respect of the remaining States
and Union Territories is awaited.

(e) Utmost vigilance is being maintained
by the Security agencies.

Value of water flowing into Pakistan

2997. SHRI N. R. DEOGHARE : Will the
Minister of IRRIGATION AND POWER be
pleased to state :

(a) the names and approximate cusecs of
water of the Indian Rivers which flows every
year into Pakistan for which nothjng is charged
from that country ;

(b) the approximate value of water flowing
inte Pakistani territory without any charge ;

(c) the reasons for not charging anything
for that water ; and

(d) the steps being taken to check this
wastage of water ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD) : (a) to
(d). The flood waters of the Ravi and Beas,
over and above our requircments during the
monsoon months July to September, amounting
to about 9 MAF, flow down to Pakistan at
present, Thereis no question of charging for
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this flood water that flows down the rivers.
However, even this water will be fully utilised
in India after the completion of the storage
dam on the River Beas at Pong, the Beas-Sutlej
Link, the Rajasthan Canal Project, all of which
are under construction and a storage on River
Ravi.

Inventions Discoveries made by Regional
Laboratories of C. 8. L. R.

2998. SHRI N. R. DEOGHARE : Will
the PRIME MINISTER be pleased to state :

(a) the inventions/discoveries made by the
various Regional Laboratories/Institutions of
the Council of Scientific and Industtrial
Rescarch during the year 1969-70 ;

(b) the amount of money spent on each
invention/discovery, ‘giving details of amount
spent on the salaries and allowances of the
staff and materialfequipment used for the
research ; and ’

(c) the dscfulness of the inventions dis-
coveries to the nation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) and (c). A Statement
showing the inventions/discoveries made by
the Regional Research Laboratorics (RRLs)
of the Council of Scientific and Industrial
Research (CSIR) during the year 1963-70 and
their usefulness is laid on the Table of the
House. [Placed in Library. See No, LT—61/
70]

(b) Break-up of the expenditure in terms
of salaries and allowances of the staff on each
of the invention/discovery is not available as
the accounts are not maintained in that
manner, However, a Statement showing the
actual expenditure incurred by the RRLs on
salarics and allowances of the staff and on
materials and equipment during the year
1969-70 is laid on the Table of the House.
[Placed in Library. See No. LT—4461/70]
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Police firing in West Bengal

2999. SHRI GANESH GHOSH : Will the
Minister of HOME AFFATRS be pleased to
state ;

(a) how many times the Police had to
resort to firing in the Districts of West Bengal
(i) Calcutta, (i) 24 Parganas, (iii) Howrah,
(iv) Hooghly, (v) Burdwan and (vi) Murshida-
bad during the period from 1st August to 31st
October, 1970 ;

(b} how many rounds have been fired on
each occasion ; and

(c) how many persons were killed and how
many received injuries ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEFARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (c). The required infor-
mation is being obtained and will be laid on
the Table of the House on receipt.

Imposition of Curfews in West Bengal on
the Pretext of Attack on Police Personnel

3000. SHRI GANESH GHOSH : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether in West Bengal during the
last three months, August to October, on the
pretext of -an Attack on the Police personnel,
day long curfews were enforced in the areas
falling under the Police Stations of Behala,
Shampuker, Jorabagan, Beliaghata, Silopur,
Bally, Beliaghata and Manicktala in Calcutta ;

(b) whether during such curfews on the
plea of searching out the Naxalites, the Police
entered every house in those areas and beat
up everybody they found irrespective of sex
and age ;

(c) in how many houses did the Police
enter to apprehend the Naxalites during curfew
hours in each of the abpve Police Stations ;

(d) how many persons did the Police arrest
in such searches in each of the above Police
Stations ; and
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(¢) how many of them have been sent up
for trial on specific charges ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) to (¢). Facts are being
ascertained from the State Government.

Complaints of Assaunlts in Police Lock-
Ups and under Police Castody
in West Bengal
300]1. SHRI GANESH GHOSH : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) how many complaints of assaults in
Police lock-ups and under Police Custody
have been received from the Districts of (i)
Calcutta, (ii) 24 Parganas, (iii) Howrah, (iv)
Hooghly, (v) Burdwan, (vi) Murshidabad and
(vii) West Dinajpur of West Bengal ;

(b) whether recently the Officer-incharge
of the Ballygunj Police Station has been
removed from that Police Station and an
allegation of illegal assault by him in the
Ballygunj Police lock-up was proved against
him ; and

(c) if so, the action taken against him ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE DEPARTMENTS

"OF ELECTRONICS AND SCIENTIFIC

AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (¢). The requisite infor-
mation is being obtained from the Government
of West Bengal and will be laid on the Table
of the Sabha on receipt.

Kerala Assembly Resolotion Re-Amend-
ment to the Coastitation

3002. SHRI DHANDAPANI :
SHRI SAMINATHAN :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Kerala Assembly, at its
pession on November 6, 1970, passed a unani-
mous Resolution recommending the Centre to
amend the Constitution ;
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(b) whether the Union Government have
gone through this Resolution ; and

(c) ifso, how far they are agrecable to the
Resolution ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) 1 (a) and (b). The Government
of Kerala have forwarded a copy of a non-
official resolution passed by the Legislative
Assembly of Kerala on 6th November, 1970
to the Central Government for necessary action.
The resolution calls upon the Central Govern=
ment to take steps to amend the Constitution
of India in such manner as to validate the provi-
sions of the Kerala Land Reforms (Amendment)
Act, and the Kerala University Act, which
have been held unconstitutional by the Kerala
High Court and the Supreme Court respec-
tively.

{¢) The resolution is being examined.

Infiltradon of Political Parties in Police
Administration in West Bengal

3003. SHRI SAMAR GUHA: Will the
Minister of HOME AFFAIRS be pleased to
state 1

(a) whether any inquiry has been made or
instituted to find out the extent of infiltration
of extremist political parties in the Police
administration in West Bengal ;

(b) if so, the outcome of the findings ; and

(c) if not, whether any inquiry for the
purpose is proposed to be made ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMNTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C.PANT) 1 (a) to (c). Thereis reason to
believe that there are a certain number of
persons in the West Bengal Services, who have
political affiliation. The rules by which
Government Servant’s Conduct is regulated
prohibited them from engaging themsclves
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in political activitics. The West Bengal autho-
rities are alert and take suitable action includ-
ing disciplinary in regard to any violation of
the prohibition.

Rifles Taken away by Naxalites from
Border Security Force

3004. SHRI LAKHAN LAL KAPOOR :
Will the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether Government are aware that 6
rifles and 16 rounds were taken away by the
Naxalites from the Border Seccurity Force at
the Junction of Purnea District in Bihar,
Darjecling District and West Dinajpur District
of West Bengal guarding the oil pipe line from
Assam to Barauni ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MI-
NISTER OF STATE, DEPARTMENTS OF
ELECTRONICS AND SCIENTIFIC AND
INDUSTRIAL RESEARCH (SHRI K. C.
PANT) : (a) and (b). No arms and ammunition
were taken away by Naxalites from the Border
Security Force personnel, as stated in the ques-
tion. However, according to information furni-
ghed by the State Government of Bihar, on
27th October 1970, at about 5.30 P. M., a mob
of about 20-25 persons armed with spears,
sickles, bows and arrows suddenly attacked the
armed guards posted at Donk bridge. The mob
severely assaulted two members of the guard
and smatched away six rifles and sixty rounds
of ammunition. A case has been instituted and
is under investigation.
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Brochure enlisting Exportable Items

3006, SHRI B. K. DASCHOWDHURY :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether his Ministry has prepared any
brochure enlisting all the exportable items and
commodities including raw materials and maun-
factured products available in India, indicating
foreign countries where these items are in great
demand, for the benefit of our export trade
businessmen ; and

(b) whether his Ministry proposes to publish
in detail the names of foreign countries which
have imported large quantities of Indian pro-
ducts in the last five years, year-wise, and the
names of exporters and their firms ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (CHOW-
DHARY RAM SEWAK): (a) and (b). No,
Sir, This information is already availablein
the published documents of the Directorate
General of Commercial Intelligence and Statis-
tics, Calcutta namely :—

(i) Exports and re-exports Vol. I
(i) Tmports Vol. IT
(iii) Directory of Exporters ; and
(iv) Supplement to the Indian Trade
Statistics.

The Ministry does not proposc to maintain
firm-wise details,
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Scheme for Flood Control in Cooch-Behar

3007. SHRI B. K. DASCHOWDHURY :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether his Ministry has prepared any
scheme for the protection of areas like Maler-
jhar, Bheladanga, Rajarhat and Cooch-Behar
town from flood fury of the turbulent Torsha
river in the district of Cooch-Behar in West
Bengal ; and

(b) if so, the details of the scheme and how
soon it will be implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD) : (a) and
(b). The scheme for protection from flood of
the areaslike Malerjhar, Bheladanga, Rajarhat
near Cooch Behar town is to be finalised by the
Government of West Bengal after studying the
proposals on a model. The results of the model
study are expected to be available in March,
1971.

Master Plan in North Beagal for Flood
Control and Irrigation

3008. SHRI B. K. DASCHOWDHURY :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether his Ministry has finalised the
working details of the proposed ‘Master Plan’
inNorth Bengal as a offlood § ;
and irrigation, in consultation with the Gorven-
ment of West Bengal, Central Water and Power
Commission and the Planning Commission ;
and

(b) if so, the details of the working project
and when the project work will start ?

THE DEPUTY MINISTER IN THE
MINISTRY OFIRRIGATION AND POWER
(SHRI'SIDDHESHWAR PRASAD) : (a) and
(b). The Chief Engineer, West Bengal, had
prepared in 1965 Draft Master Plans for flood
control in the Teesta, Jaldhaka, Raidak and
Torsha rivers at an estimated cost of Rs, 183
crores. The works envisaged in the Draft Plans
were construction of multi-purpose reservoirs,
flood control and river training works and soil
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conservation measures. The Draft Master
Plans for the various rivers in North Bengal
prepared by the State Government were exami-
ned by the Central Water and Power Commis-
sion and the comments were forwarded to the
State Government, with the request to modify
the Draft Plans in the light of the comments of
the Commision, as well as the experience of
the 1968 floods and the recommendation of the
North Bengal Technical Experts Committee,
The revised Plans have not yet been received
from the State Government. The State Chief
Engineer has also prepared a scheme for the
protection of areas along the Mahananda river
at an estimated cost of Rs. 3.16 crores, and the
same is being modified by the Chief Engineer
in the light of the comments of the Central
‘Water and Power Commission.

Installation of another Diesel Engine at
Cooch Behar Power Station

3009. SHRI B. K. DASCHOWDHURY :
will the Minister of TRRIGATION AND
POWER be pleased to state :

(a) whether his Ministry and the Govern=
ment of West Bengal have received any repre-
sentation from the people of Cooch-Behar to
install another diesel engine at Cooch-Behar
Power Station to meet immdiate shortage of
power supply in that area ;

(b) whether such diesel engines are readily
available in some parts of the country particu-
larly in Assam, where some such engines are
declared surplus ;

(c) if so, how soon his Ministry or the
Government of West Bengal propose to make
arrangement for the installation of snch an

engine ; and
(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
{a) to (d). There is power shortage in the
Cooch-Behar Region. Representations have
been made in this regard. Further augmen-
tation of the capacity of the dicsel generating
station by the addition of one more diesel set
is under the consideration of the West Bengal
Government. The West Bengal Government
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are also making enquiries in respect of any
diesel generating sets which can be spared by
the Assam State Electricity Board, The
Government of India have approved the shift-
ing of package thermal power plants from
Disbergarh to Chapramari, These sets are
expected to be installed during a period of
six months to 12 months. Central loan assis-
tance has been sanctioned for the construction
of the Alipurduar (West Bengal) to Bonbaigaon
(Assam) line to enable supply of bulk power
from Assam.

Non-Implementation of Irrigation and
Power Projects

3010. SHRI R. BARUA :
SHRI CHENGALRAYA NAIDU :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether a large number of irrigation
power projects in the country are not being
implemented due to non-availability of machi-
nery and other facilities ;

(b) whether Government have set up some
Expert Committee to examine the causes of
delay in implementing those power projects
and, if so, whether the Committee has submit-
ted its report ; and

(c) the action taken by Government there-
on ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) to (c). The progress in the execution of irri-
gation projects is generally not being held up
due to non-availability of machinery. A review
of the present schedules of construction of power
station sanctioned for commissioning during
the Fourth Plan indicates that there would be
a shortfall of about 2.2 million KW by the end
of 1973.74. This short-fall is generally due to
slippages in the dates for delivery of generat-
ing plant and equipment and in the case of
some of the projects it is also due to delay in
the progress of civil works. No Expert Com-
mittee has been set up to probe into the
causes of delay in the commissioning of power
projects. However a committec has been set
up in the Ministry of Irrigation and Power
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for reviewing periodically in detail the pro-
gress made in the placement of orders and
manufacture of generating plant and equip-
ment and also to co-ordinate the progress of
civil works in various power projects under
execution in the country. The progress of
power project is reviewed from time to time to
ensure that all efforts are made to commission
Power projects according to schedule.

Lawlessness in Chandigarh City

_30!1‘ SHRI RAM KISHAN GUPTA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware that
hwlcmmmgrmgd“ by day in the
Cnund.lgarh city and cases of assaults, murder
and d y are on the i ;

(b) if 8o, the number of persons murdered
and the cases of dacoity and assault during
the last three months ; and

(c) the steps taken or proposed to be taken
to improve the law and order situation there ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT): (a) to (c). The incidence
of crime in Chandigarh has shown only
normal fluctuation, Five cases of murder
and fourteen cases of assault were
reported during the last three months. No
case of dacoity was reported during this
period. Police vigilance for prevention and
prompt detection of crime has been increased.
Patrolling in the affected arcas has been in-
tensified and strict watch is kept on known
criminals,

Objectionable Ref, to Maharani
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been drawn to the objectionable references to
Maharani Sita and Harijans in the Gurmukhi
Text Book “Mele Aaiyan Tin Janiyan'; and
(b) if so, the steps taken or proposed to be
taken to persuade the Punjab Government for
immediate proscription of the book ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIVAS MIRDHA) : (a) Yes, Sir.

(b) The State Government have reported
that the matter is under their consideration
and that the Syndicate of the Punjab Univer
sity have decided to remove the book from the
list of books prescribed for the Gyani Examina-
tion.

Nanﬂmkmedhmm‘.l’oﬂu
- in States

3013, SHRI INDRAJIT GUPTA :
DR. RANEN SEN :

Will the Minister of HOME AFPAIRS be
pleased to state the figures of the Naxalites
killed in encounters with the Police in various
States of West Bengal, Orisa, Bihar, U. P,
Andhra Pradesh, Tamil Nadu, Kerala and
Maharashira ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : According to information
received from the State Governments of Bihar
and Maharashtra, no Naxalities have been
killed so far in encounters with the Police,
The Government of Andhra Pradesh have
reported that 110 Naxalities Extremists have
been killed in encounters with the Police, In-
formation from the remaining States is

Sita and Harijans in a Gurmukhi Book
3012. SHRI RAM KISHAN GUPTA :
SHRI N. SHIVAPPA :
SHRI MEETHA LAL MEENA :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government's attention has

Deployment of Army at time of Strike

by Employees of U, P, State Electricity
Board

3014, SHRI SATYA NARAIN SINGH :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Army had been deployed at
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the time of the strike by the employees of the
U. P. State Electricity Board during the month
of August ;

(b) if 30, what was the exact number of the
Army Personnel deployed ;

(c) whether Government consider the dep-
loyment of the Army personnel in labour dis-
putes as an unfair practice ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER' IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) and (b). Services of 62 Technical Army
Personnel were cbtained during the strike by
the employees of the Uttar Pradesh State
Electricity Board in August, 1970, A few
Army Technicians were deployed for maintain-
ing essential power supplies.

(c) and (d). The deployment of Army
‘Technicians was considered necessary to ensure
maintenance of power supplies necessary for
the life of the community.

Economic Mission from Belgium

3015. SHRI SITARAM KESRI :
SHRI N. R. LASKAR :
SHRI SAMINATHAN :

Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether an Economic Mission from
Belgium visited India recently ;

(b) if so, “the purpose of the visit ; and

(c) whether any proposal for increasing the
trade beiween the two countries were dis-
cussed ? '

THE DEPUTY, MINISTER IN THE
MINISTRY OF FOREIGN TRADE (CHOW-
DHARY RAM SEWAK) : (a) Yes, Sir. The
Belgian Economic Mission visited India from
6th November to 18th November, 1970.

(b) The purposc of the visit was to explore
the possibilitics of deepening and strenghthen-
ing Indo-Belgian trade/commercial/economic
cooperation,
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(c) The Mission held discussions with the
officials of the Government of India, Chamber
of Commerce and Industry, Export Promotion
Organisations, State Trading Organisations,
.!hnl:ing Institutions etc, besides visiting some
industrial establishments. The Mission will on
reaching Belgium, formulate their views on the
possibilities of increasing trade technological/
industrial cooperation between India and
Belgium, both bilaterally and in relation to
third country markets, Specific proposals, if
any, would emerge only after that stage.

Cotton Corporation of India

3016. SHRI S, S. KOTHARI :
SHRI N. K. SOMANI :

Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the composition of the Board of Direcs
tors of the Cotton Corporation of India, the
names of the Directors and the  consideration
on which they have been nominated to the
Board ; and

(b) the terms of service and the emoluments
of the Chairman and the Managing Director ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK): (a) In
terms of the Articles of the Association of the
Cotton Corporation of India, the number of
the Directors shall not be more than 12 and

less than 4. The following five Directors have
been appointed :

(1) Shri Rasiklal U. Parikh.
(2) Shri K. S. Ganapati.
(3) ShriL. N. Rangarajan.
(4) Shri M. A. Rangaswamy
(5) SHRI N. S. Kulkarni.

As regards the remaining seven Directors
their appointment would be finalised shortly.
The appointment of the Directors has been
done keeping in view their related experience

both in administrative capacity as also in the
matter concerning with cotton,
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(b) The Chairman is honorary and as such
does not receive any salary. However, he
?vou]d get Rs. 51 per day for attending meet-
ing. Asregards Managing Director, he isin
the pay scale of Rs. 1800-}00-2000, plus usual
allowances as admissible to Officer of the pub-

Involverpent of C. R. P. Personael in
Criminal Cases

3017. SHRI B. K. MODAK : Will the Mi-
nister of HOME AFFAIRS be pleased to
state :
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(a) the number of criminal cases in which
the CRP personnel have been involved in Naga-
land and in other State during the last three
years ; and

(b) in how many cascs they have been con-
victed by the Courts ?

THE MINISTER. OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE DEPARTSMENTS
OF ELECTRONICS AND SCIENTIFIC AND
INDUSTRIAL RESEARCH (SHRI K. C.
PANT) : (a) and (b). Information is furnished
in the statement enclosed.

STATEMENT
No. of cases No. of No. of No. of No. of
Name of State | in which CRP| personnel persons acqui- [cases pending in

men involved | favolved convicted /discharged | Courts of Law
Nagaland 2 2 1 1 -
Gujarat . 1 11 . .
W. Bengal . 2 2 . 2 .
Madhya Pradesh .. 1 4 . e 1
J. &K. . 5 6 e 5 1
Andhra Pradesh 2 2 . 1 1
Tripura 5 3 3 . 2 1
Manipur - 9 9 1 4
NEFA .. 4 4 2 - 2

TOTAL 29 43 7 12 11

Enquiries by C. B. L. and State Vigilance
Commission against Government Officers
in West Bengal

3018. SHRI B. K. MODAK : Will the
PRIME MINISTER. be pleased to state :

(a) the names and designations of Officers
of Gazetted ranks in West Bengal who bave
been charged by the Central Bureau of Investi-
gation and the State Vigilance Commission in
their reports for 1968 and 1969 with corrup-
tion, favouritism, nepotism and utilisation of
official position for furthering personal inter-
est ; and

(b) the action, if any, taken by Government
against these Officers ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) and (b). On
an enquiry by the Central Bureau of Investi-
gation in 1967-68 into certain allegations
against an I. P. officer of West Bengal, he was
found to have committed certain technical irre-
gularities in not obtaining Government'’s per-
mission in the matter of transactions concern-
ing his immovable property. Government’s
displeasure was conveyed to him by the State
Government on the advice of the State Vigi-
lance Commission. It will not be desirable to
disclose the name and designation of the
officer.

Information regarding cases which find
mention in the Reports of the Vigilance Com-
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mission, West Bengal, for 1968 and 1969, is
being collected and will be laid on the Table
of the House,

Naik Kamal Singh of B, S, F. Captured by
East Pakistan Govt.

3019. SHRI VIKRAM CHAND MAHA-
JAN: Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Naik Kamal Singh of 92,
Border Security Force, Gandhigram (Balbag-
ran) Agartala, Tripura was captured by the
East Pakistan Government while on duty 3

(b) if 5o, what steps Government have taken
to seck his release ; and

(c) what has been done to mitigate the
misery of his family and how much salary or
pension or any other amount is being given to
them monthly ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING) : (SHRIMATI mmm GAN-
DHI) : (a) Yes, Sir.

(b) All possible efforts for early repatraition
of Naik Kamal Singh are being made.

(c} Wife of Naik Kamal Singh has been
authorised to draw pay and allowances of her
husband from the date on which he was kid-
napped by Pakistanis till his return to India.

In addition, financial assistance of Rs. 50
per month was given to her upto July, 1970.
A sum of Rs. 225 was also paid to her in 1968-
1969 from the Welfare Fund.

Supply of Water and Electricity to Va-
rious States from Pong Dam

3020. SHRI VIKRAM CHAND MAHA-
JAN: Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) how much water and electricity will be
given to each of the States of Punjab, Haryana,
Himachal Pradesh and Rajasthan from the
Pong Dam after it is completed ;
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(b) the expected income therefrom to each
State Government ; and

(c) how many acres of land of each of
the States alone would be benefited from
this project ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD) : (a) The
water of the Beas river together with that of
Ravi stands allocated between erstwhile State of
Punjab, Rajasthan and J & K in the ratio of
7.2, 8.0 and 0.65. The share of Punjab and
Haryana out of the share of erstwhile Punjab is
yet to be determined.

The share of the erstwhile Punjab and
Rajasthan out of the power generated at Pong
Dam is likely to be the same, as their share in
cost, i.e. 41.5% and 58.5%. The share of Punjab,
Haryana and Himachal Pradesh out of the
share of power of mstwh:l-: Punjab is yet to
be determined.

(b) As per approved estimate the Project
is expected to yield a net revenue of Rs. 13
crores per annum on full development. The
share of various States out of this would depend
upon their share in the bepefits from the pro-
ject the position of which is as stated above.

(c) Ttis estimated that about 1.7 million
acres in the State of erstwhile Punjab and 3.1
million acres in the State of Rajasthan would
be benefitted from this Project.

The distribution of the area between Punjab
and Haryana would depend upon their share
in Ravi-Beas Waters, which is yet to be deter-
mined.

Irrigation Schemes for Eerala

3021. SHRI A. SREEDHARAN : Will the

Minister of IRRIGATION AND POWER be
pleased to state :

(a) the number of irrigation schemes which
have been sanctioned by the Central Govern-
ment for the State of Kerala during the last

three years ;
(b) the amount which has been given to
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that State for this purpose during the same
period for each project ;

(c) whether a proper watch has been kept
by the Central Government on the progress of
cach project ; and

(d) ifso, the details thereof ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD) : (a) The
Chitturpuzha Irrigation Scheme (Part B) was
approved by the Planning Commission in
December, 1968.

(b) to (d). Irrigation is a State subject and
the construction of irrigation projects is the
sole responsibility of the State Governments
and funds have to be provided by them from
within their over all plan Ceilings. Central
assistance was given to Kerala's Annual Plans
during the last three year, and no part of the
Central assistance was separately released for
irrigation projects in the State.

Ammunition Seized in Delhi

* 3022. SHRI A. SREEDHARAN :
SHRI YASHPAL SINGH :
SHRI KANWAR LAL GUPTA

Will the Minister of HOME AFEAIRS be
pleased to state :

(a) whether Government have seen the
Press reports in the various sections of the Press
wherein it has been stated that large quantity
of ammunition has been seized in Delhi and,
if 30, the nature of amunition seized ;

(b) whether this amunition was to be re-
directed to Uttar Pradesh for creating violence
there ;

(c) whether any arrest has been made in
this regard ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) The Delhi
Police scized the following arms and ammuni-
tion :—
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(1) One revolver with 4 cartridges.

(2) Omne country made pistol with 2 cart-
ridges.

(3) Two crackers (Bombs) and one Gupti.

(4) Stores used for the manufacture of
grenades.

(b) The matter is under investigation,

(c) and (d). Two persons belonging to
Delhi were arrested in this connection.
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'Prevention of Strikes in 5. T.C. and
Redress of Grievances of Staff

3027. SHRI CHENGALRAYA NAIDU :
SHRI K. P. SINGH DEO :

Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government have taken any
action to check strikes in the State Trading
Corporation as occurred in September/October,
1970 and to smoothen its working ;

(b) if 30, the details thereof ; and

(c) whether any action has also been taken
to remove the grievances of the Staff of the
State Trading Corporation for which they
were agitating ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF FOREIGN TRADE (CHOW-
DHARY RAM SEWAK) : (a) and (b). Main-
tenance of a healthy-cmployer-cmployee rela-
tionship is mainly the responsibility of the Public
Sector Corporations. In this, however, the Cor-
porations rely on the guidance given by Gov-
ernment as and when the occasion demands it.

(e) Negotiations between the STC and the
Federation of STC Employees Union and Delhi
Office Union for removal of the grievances are
in progress. i
Report on Streamlining of Official Pro-
cedure and Government’s attitude towards

Public Servants

3028. SHRI R. K. AMIN: Will the
‘PRIME MINISTER be pleased to state :

(a) whether the newly created. Central
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Department of Personnel has submitted a
report to the Prime Minister's Secretariat
regarding attitude towards public servants ;

(b) if so, the details of the findings and the
recommendations made ; and

(¢) whether Government will lay a copy of
the report on the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) No, Sir.

(b) and (c). Does not arise.

Steel Imports through M. M. T. C.

3029. SHRIMATI SUCHETA KRIPA-
LANI: Will the Minister of FOREIGN
TRADE be pleased to state ;

(a) whether there is any proposal under
consideration of Government to allow the
Mineral and Metal Trading Corporation to
handle steel imports during the year 1970-71 ;
and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) and (b).
Stainless steel for non-priority industries (other
than those for whom there is a ban on import
of this item under Actual User Policy) is already
canalised through the Minerals & Metals
Trading Corporation.

Setting up of am Electronic Plant in
Kerala

3030. SHRIMATI SUCHETA KRIPA-
LANI: Will the PRIME MINISTER be

-pleased to state :

(a) whether there is any proposal under
consideration of Government to set up an
electronic plant in the State of Kerala during
the year 1970-71 ;

(b) whether any financial aid has been given
to that State for the purpose ; and

(¢) if so, the details thereof ? )
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC AND
INDUSTRIAL RESEARCH (SHRI K. C.
PANT) : (a) to (c). No such proposal is under
the consideration of the Government of India.

Raising of age limit for LA.S. Examination

3031. SHRI N. K., SANGHI :
SHRI R. R. SINGH DEO :

Will the PRIME MINISTER be pleased to
state :

(a) whether some State Governments have
urged upon the Central Government to raise
the upper age limit for the Indian Administra.
ﬁvcserﬁcemminmimﬁ'um24hn26yun;

(b) whether the Administrative Reforms

Commission had also made a similar recommen-

dation in the matter ; and

(c) whether any decision has been taken
thereon and if so, the nature thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) No, Sir.

(b) and (c). The Administrative Reforms
Commission in its Report on Personnel Admi-
nistration has recommended that the upper
age limit for the competitive examination may
be raised to 26. This recommendation is still
under she consideration of Goverr .

Export of Non-Vegetarian Food

8032. SHRI 8. A. AGADI: Wil the
MINISTER OF FOREIGN TRADE be

pleased to state :

(a) what are the varieties and the quantity
of non-vegetarian food exported to foreign
countries ; and

(b) the amount of foreign exchange carned
through this export during 1969-70 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (CHOW-
DHARY RAM SEWAK): (a) and (b). A
statement is laid on the Table of the House,

Statement
For the year 1969-70
8. No. Deseription 0. _ Value
1. Meat and Meat Preparations 1064 Tonnes Rs. 143.61 lakhs.
2. Fish and Fish Preparations 29790 Tonnes Rs. 3147.29 lakhs,
5.  Egm 100,000 Numbers Rs.  0.24 lakhs

Total value Rs. 3,291.14 lakhs,
Infiltration from Pakistan in Assam

3033. SHRI S. A. AGADI: Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether infiltration from Pakistan into
the strategic State of Assam is on a large seale;
and :

(b) if so, the efforts of Government in this
regard to check this illegal entry 2

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF HOME
AFFAIRS AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI): (a) and
(b). Mo, Sir. In fact such infiltration has been
effectively checked, and there has been a drastic
reduction in their numbers.

The establishment of the Border Security
Force, the stepping up of the frequency of
patrolling along the border, the establishment
of a net work of watch posts covering not only
the border areas but also are as affected by such
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infiltration inside the State, so as to maintain
constant vigilance, issue of quit notices to illegal
infiltrants and setting up of tribunals for
dealing with cases of infiltration are among the
measures taken to detect, deport and prevent
unauthorised immigration of Pakistani nationals
into Assam,

Orders Placed by German Federal Rail-
ways with Indian Firm

3034. SHRI N. SHIVAPPA : Will the
Minister of FOREIGN TRADE be pleased to
state

(a) whether the German Federal Railways
have placed a direct order for toc plates for
Steam | with an Indian firm ; and

(b) if s0, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (CHOW-
DHARY RAM SEWJ\K}

toc plates received by prwal:c firms from
German Federal Railways.,

(b) Does not arise.

Revision of Pay Scales of Dhani Civil Ser-
vice as Demanded by Himchal
Pradesh Government

3035. SHRI HEM RAJ: Will the Minister
of HOME AFFAIRS be pleased to state :

(a) whether the Himachal Pradesh Govern-
ment has ded the of pay
scales of Dhani Civil Service ; and

(b) if so, the details of recommendations
made and the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC AND
INDUSTRIAL RESEARCH (SHRI K. C.
PANT). (a) and (b). The Chief Minister of
Himachal Pradesh had recommended in June,
1970, the grant of Punjab pay scales for
DHANI Civil and Police Services. The re-
commendations of the Third Pay Colmmmon
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Reallocation of Staff on Reorganisation
of Punjab

3036. SHRI HEM RAJ : Will the PRIME
MINISTER be pleased to state :

(a) whether the work of reallocation of staff
consequent to the reorganisation of Punjab
has been completed ; and

(b) if not, the number of cases still pending
and the time by which it will be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS: (SHRI
RAM NIWAS MIRDHA): (a) and (b).Alloca-
tion of service personnel under the Punjab
Reorganisation Act in respect of 54 Depart-
menuh.u bn:mngafcw individual cases been

1. Cases g to service personnel
belm:lglng to Post Gnduar.e Institute, Chandi-
garh, Printing and Stationary Department,
Architecture Department and Professors work-
ing in the Medical Colleges in the State are
under consideration in consultation with the
Committee of Chief Secretaries.

tion

on Reorgani

Distribution of Asset
of Punjab

3037. SHRI HEM RAJ: Will the Minister
of HOME AFFAIRS be pleased to state :

(a) whether Government called a meeting
of the Officers of the Punjab, Haryana,
Himachal Pradesh and Chandigarh in July
last at Chandigarh for the distribution of the
assets of the composite Punjab on its re-
organisation ; and

(b) if so, the outcome thereof?

THE MINISTER OF STATEIN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER. OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH(SHRI K.
C. PANT): (a) Yes, Sir. The meeting, how-
ever, was held in Simla and oot at Chandigarh.

(b) Inall, 96 cases were discusted at the
meeting. As a result of the discussions, 40
cases were settled and 21 cases were referred to
the G ittee of Chief Secretaries/Chief

are being ited in d to all g
of cmployees of the Union Territories,

Commissioner of successor States for arriving
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at a settlement after ascertaining the factual
position. Most of the remaining 35 cases on
which a final view could not be taken at the
mecting have since been settled.

P. M’. Statement Re: C. P.I. (M)'s
View on Constitution

3038. SHRI K. M. KOUSHIK :
SHRID. N. PATODIA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether she recently stated that C. P, L.
(M) is trying to wreck the Constitution ;

(b) if so, what action, if any, has been taken
against the C. P. I. (M)’s activities by the
Government of India ; and

(c) if no action has been taken in the
matter ; the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC AND
INDUSTRIAL RESEARCH (SHRI K. C.
PANT) : (a) During her election tour of
Kerala, the Prime Minister referred in her
speeches to the assertions of some CPM leaders
that they would fight the Centre and that
they were opposed to the present constitution
and stated that such assertions and resultant/
tension would not lead to barmony in national
life or the progress of the State.

(b) and (c). While such statements of the
leaders of CPM are not per se actionable, the
utmost vigilance is maintained in this regard
and action atcording to the law is initiated,
wherever possible.

Demonstration by West Bengal Govern-
ment Employees
3039. SHRI P. VISWAMBHARAN : Will
the PRIME MINISTER be pleased to state :

(a) whether a large number of employees of
the West Bengal Government have been
demonstrating during the office hours ; and

(b) ifso, the reasons therefor and the steps
taken to meet the demands of the employees ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) and (b).
Information is being collected from the State
Government, and will be laid on the Table of
the House.

Sh.ﬂ' Employed in Rajasthan Atomic
Power Project

3040. SHRI BENI SHANKER SHARMA:
Will the PRIME MINISTER be pleased to
state :

(a) the number of technical and office staff,
including skilled and wunskilled labour, emp-
loyed by and under the Rajasthan Atomie
Power Project at Rawatbhata (near Kota);
and

(b) the number of Rajasthanis in cach
category ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINISTER
OF HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). The required infor

mation is given below :-
.

Catxgnr) of staff  Total Number ~ Number of
employed

Rajasthanis
1. Technical 253 42
2. Office 273 110
3. Skilled labour 764 158
4, Uopskilled
labour 650 258

Trade Agreements Expiring during Cur-

rent Year

3042. SHRI RAM SWARUP VIDYAR-
THI: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) the names of countries with which trade
agrecments are expiring during the current
year ;

(b) the countries with which the trade
agreements are under way ; and

(c) the guidelines Government have for
entering into such agrecments ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) Trade
Agreements with Hungary, Rumania, USSR,
Argentina, Greece, France, Indonesia, ] ordan,
Iran and Nepal have cither expired or are due
to expire during 1970.

(b) Trade Agreements with USSR,
Hungary, Rumania, Indonesia and Nepal are
under negotiation.

(c) The main consideration keptin view
while entering intoa trade agreement is the
objective of increasing our export earning and
securing imports on the best possible terms, as
well as forging closer cconomic relations with
those countries.

Recommendations of West Bengal Flood
Enquiry Conrmittee

3043. SHRI S. C. SAMANTA: Will the
Minister of IRRIGATION AND POWER be
pleased to state :

{a) whether the West Bengal Flood Enquiry
Committee (1959) considered the problem of
long standing water logging and repeated
floods of the DUBDA basin in the Contai Sub-
division of the Mindnapur District in West
Bengal ;

(b) the suggestions cutlined in the public
representation made before the Enquiry Com-
mittee during their visit to Contai in March
1960 ;

(c) whether the lines approved by the
Enquiry Committee in their preliminary report
(pp- 5 & 6) for the solution of the drainage
problem have been  given due  weight in the
preparation of the DUBDA basin scheme ;
and

(d) if so, how the complaint of a deviation
and creation of source of potential danger of
flood in Ramnagar P. S, of the Midnapur
District by includingin the DUBDA basin
scheme the creation of a big drainage canal
along the Egra-Ramuagar Road will be miti-
gated ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRISIDDHESHWAR PRASAD):
(a) Yes, Sir.
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(b) to (d). The preliminary report of the
West Bengal Flood Enquiry Committee does
not contain the details of the represcntations
submitted to them nor does it contain any
specific recommendations regarding the pre-
paration of the Dubda Basin Scheme. The
Committee had observed that the problem of
drainage in the various basins in the Midnapur
District including the Dubda basin was
very complex and required detailed investiga-
tions,

In the final report of the Committee the
features of the Dubda Basin Scheme had been
indicated. The Dubda Basin Scheme as finali-
sed by the State Government and approved
by the Planning Commission provides for
diversion of discharges from the Negua and
Kudi Khal basins directly into the sea by means
of a syphon across the Orissa Coastal Canal and
a sluice at Ramnagar, which was not contemp-
lated in the details of the scheme mentioned
in the Flood Enquiry Committee Report. This
deviation from the scheme proposals included
in the Committee’s report has been made with
a view to provide a direct and short route to
the sea which will help in speedy drainage.
The proposal now finalised is not likely to
create any problem in the Ramnagar area.

Dubda Basin Scheme in West Bengal

3044. S. C.SAMANTA : Will the Minister
of IRRIGATION AND POWER be pleased
to state :

(a) whether the DUBDA basin scheme in
the Contai Sub-division of the Midnapur
Diistrict in West Bengal has been finalised ;

(b) whether one feature of the scheme,
namely, the creation of a canal passing through
the Ramnagar P. S. of the Contai Sub-division
along the Egra-Ramnagar Road, has been
opposed by the local people as a source of dan-
ger to the locality ;

(c) the steps taken to assuage the sense of
apprehended danger from their minds ;

(d) whether in any of the previous schemes
the creation of such a canal was contempla-
ted ;

(¢) whether the feasibility of any other



283 Writien Answers

out!et_w the sea of the flood water of the
DUBDA basin has been examined ; and

(f) whether Government propose to examine
the whole matter in the light of public appre-
hension and the consequent opposition to the
creation of a proposed canal in the scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) Yes, Sir.

(b) to (f). No report of any local opposi-
tion to the drainage channel passing through
Ramanagar P. S. or any proposal for a re-exa-
mination ofthe scheme, has been received
from the Government of West Bengal. The
scheme proposals as mentioned in the Report
of the Flood Enquiry Committee did not con-
template the provision of a drainage channel
passing through Ramnagar P. S. However,
the project, as finalised, provides for diversion
of discharge from the Negua and Kudi Khal
basins directly intothe sea by means ofa
syphon across the Orissa Coastal canal and a
sluice at Ramnagar. This deviation has been
made with a view to provide a direct and short
route to the sea which will help in speedy
drainage. The Dubda basin scheme bas been
prepared by the State Government after carry-
ing out detailed investigations of various alter-
natives for speedy disposal of drainage waters
to the sea,

Irrigation Schemes Sanctioned for Bihar

3045, SHRI YAMUNA  PRASAD
MANDAL: Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) the number of irrigation schemes sanc-
tioned by the Central Government for the
State of Bihar during the last three years;
and

(b) the amount of aid given by the Central
Government to the State of Bihar during the
same period for cach project, the amount
spent on each scheme by the State Government
and the result achieved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) Five new irrigation schemes were sanctio-

DECEMBER 2, 1970

Writlen Answers 264

ned in the last threc years, vz, Sone High
Level Capal, Bagmati Irrigation Scheme,
Karamnasa project, and Sundar and Nakti
Schemes.

(b) State Governments finance Irrigation
schemes from their plan resources for which
Central assistance is given. The Plan outlays
of Bihar State in 1967-68, 1968-69 and 1969-70
were 66.2 crores, 71.70 crores and Rs. 63.60
crores respectively, out of which Central assis-
tance was Rs. 51.5 crores, Rs, 46.8 crores and
Rs. 60.40 crores. In 1967-68 and 1968-69, a
part of the Central assistance was released
directly to the following projects as indicated
below :-

(Rs. in lakhs)
Koai 802
Gandak 1830
Sone High Level
Canal 70

From 1969-70 onwards, the Central assis-
tance is in the form of block loans and grants,
not related to any head of development or
scheme,

The total outlay on the projects between
1967.68 and 1969-70 and the benefits are as
follows :-

Outlay from Benefits
1967-68 to Utilisation
1969-70 by March,
(Rs. lakhs) 1970
(Acres)
Kosi 1182 560.000
Gandak 3200 136.000
Sone High Level
Canal 166 —
Sone Barrage
remodelling 185 373,000
Chandan reservoir 342 24,000
Karamansa project
& Bihar’s share in
Musakhand dam
of U, P. 68 —
Sundar 12 —_
Nakti 8 —
Continuing medium
schemes 300 165,000
scheme — -—
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Rural Electrification of Bihar

3046. SHRT YAMUNA PRASAD MAN-
DAL: Willthe Minister of IRRIGATION
AND POWER be pleased to state

(a) whether rural electrification in the State
of Bihar is very slow and progress is far behind
the scheme ;

(b) ifso, the reasons therefor ?

(c) whether Government propose to  draw

up any plan for increasing the tempo of rural
electrification in that State ; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) to (d). Deputy Minister of Irrigation and
Power reviewed the progress of power schemes
including rural electrification schemes at Patna
on 21st November, 1970. The, progress of rural
electrification is behind the schedule mainly
because of delays in the extension of transmis-
sion and distribution net works and shortage
of essential raw materials. Steps have been
taken to accelerate the progress of schemes
relating to ion of transmission and distri-
bution net works. The Bihar authorities have
also been directed to effect advance planning
of indents for raw materials so that prioritics
could be given in time from indigenous pro-

and arrang ts made for the import
of the shortfall. It is expected that with the
action taken as indicated above, the target
indicated in the Fourth Plan for energisation
of pumpsets would be achieved. |

Cases of Murder Kidnapping, Molesta.
tion of Women and thefts in Delhi

3047. SHRI BAL RAJ] MADHOK: Wil
the Minister of HOME AFFAIRS be pleased
to state :

(a) whatis the total number of crimes
including murders, kindapping, molestation of
women and thefts in the Union Territory of
Delhi since September 1, 1970 ; and

(b) how many of these crimes, category-
wise, have been traced and criminals appre-
hended ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER. OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT): (a) Accordingto the report
of Delhi Police, total number of cases of mur-
der, kindapping, molestation of women and
theft registered from 1.9,1970 to 15-11-1970
is 4035,

(b) Category-wise Criminals
crimes traced apprehended

Murder 24 43

Kindapping 38 58

Molestation of

women 18 20

Thefts 278 328

Arrang; for Watching Impl
tation of Plan

3048. SHRI LOBO PRABHU : Will the
PRIME MINISTER be pleased to state :

(a) whether any arrang ts exist in the
Planning Commission for watching the imple-
mentation of the Fourth Plan and, if not, what
does the staffl engaged in the preparation of
the Plans do while the Plan is being executed ;

(b) the extent of implementation of the
Fourth Plan in respect of minor irrigation and
feeder roads in the Mysore State ; and

(c) the provision in the Fourth Plan for
these two items for South Kanara district and
how much of it has been spent ?

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF HOME
AFFAIRS AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI) : (a) Yes,
Sir,

(b) and (c). Information is being collected
from the concerned State Government.

Relaxation of Age Rule in Respect of all
Competitive Examinations for Govern-
ment Employees

3049. SHRI LOBO PRABHU : Will the
PRIME MINISTER be pleased to state :

(a) the reasons why the age rule is not
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waived in respect of all competitive examina- -

tions in order to provide incentives to the
‘Government employees ;

(b) the reasons why all vacancies are not
divided equally for open recruitment and
Departmental promotions by examination of
those in the class below ; and

(c) whether in order to remove complaints
of favouritism, the promotions to selection
grades are proposed to be done on the basis of
examinations and the service records ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a)and (b). The
manner in which recruitment to a particular
grade or group of posts should be made, has

ily to be determined with reference to
the qualifications, experience and previous
training required for efficiently manning the
post. In deciding the method of recruitment
to a particular grade on the basis of the above
criterion, while the need for providing adequate
opportunities of promotion to persons serving
in the lower grades is kept in view so that in-
centive for good work is maintained, the need
for providing a certain amount of direct
recruitment cither through competitive exami-
nation or otherwise which would facilitate in-
troduction of fresh blood in the grade, has also
to be borne in mind. Depending upon this
criterion, the proportion in which direct
recruitment and promotion are to be made is
prescribed in the relevant Recruitment Rules.
In order to infuse 'fresh blood’ in the service it
is necessary to prescribe certain age limits for
direct recruitment and to adhere to those
limits. The very purpose for which direct
recruitment through competitive examination
is made would be defeated if the age limits are
relaxed as a general rule in the case of Govern-
ment employces.

(c) Under the g orders, appoi
to selection posts/selection grade are to be
made on the basis of merit with regard to
seniority to the extent that only persons who
are included within the field of choice (which
usually extends to five or six times the number
of vacancies expected within a year) are con-
sidcred and the names of those who are select-
ed on the basis of the records of their service
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are arranged in the order of their merit cate=
gorisation. ' The selection is made by Depart-
mental Promotion Committees (or other selec=
tion authority, if provided in the rules). Sub-
ject to the provisions of the Union Public
Service C ission (Exemption from Consul-
tation) Regulations, the Chairman or a Mem-
ber of the Union Public Service Commission
presides over the Departmental Promotion
Committees constituted for selection to higher
posts. Since these Committees consist of more
than one member and the U. P. S. C. is also
associated in the matter of selection to higher
posts, the question of any person being favour-
ed does not arise. There are, however, certain
posts the recruitment rules of which provide
for their being filled by promotion througha
limited competitive examination confined to
eligible departmental employees with or with-
out assessment of their record of service, as the
case might be, This procedure cannot obvious-
ly be applied to senior selection grade posts.

Promotions in Indian Statistical Service

3050. SHRI DEVINDER SINGH
GARCHA :
SHRI JAGESHWAR YADAV :

Will the PRIME MINISTER be pleased to
refer to the reply given to Unstarred Question
No. 3567 on the 21st August, 1970 regarding
promotions in Indian Statistical Service and
state :

(a) whether Government propose to revise
the list of eligible persons holding recongnised
posts for promotion to Grade IV of the Indian
Statistical Service in consultation with the
Unmn Public Service Commission by fresh

= of As Aat, ; and

(b} if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a)and (b). 25 of
the vacancies in Grade IV of the Indian
Statistical Service are required to be filled by
promotion from amongst persons holding posts
(usually termed feeder posts) recognised for
the purpose, in consultation with the Union
Public Service Commission. This list of posts
has already been drawn up and is revised from
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time to time when new posts are created or old
posts abolished. The list of persons suitable
for promotion to Grade IV of the Service is
prepared in consultation with the Union Pub-
lic Service Commission, from out of the list
of eligible persons holding feeder posts. The
17 persons included in the previous list have
since been promoted. Action is being taken to
prepare afresh a list of suitable persons for
vacancies which now exist in the promotion
quota of Grade IV of the Service.

Promotions in Indian Statistical Service

3051. SHRI DEVINDER SINGH
GARCHA :
SHRI JAGESHWAR YADAYV :

Will the PRIME MINISTER be pleased to
refer to the reply given to Unstarred Question
No. 3568 on the 21st August, 1970 regarding
promotions in the Indian Statistical Service
and state :

(a) the basis for arriving at the figure given
in part (a) of the reply to the above question ;

(b) whether Government propose to take
any steps to retrieve the situation and regu-
larise the long list approved of waiting ex-
perienced and qualified ad Ao promotees in
view of the fact that only a small number of
Grade IV strength of 254 posts of the Indian
Statistical Service is being presently held by
regular cadre employees and also that only 17
regular promotions have been made in a near
decade ; and

(c) if s0, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) Not more
than 25 of the vacancies in Grade IV of the
Indian Statistical Service is to be filled by
promotion. There were 69 vacancies in Grade
IV as on 3lst December, 1966, 25% of which
works out to 17 leaving 52 for direct recruit-
ment quota.

(b) and (c). The promotion quota is 25%
of the vacancies occurring in Grade IV, and
there is no proposal to increase this percentage.
Apart from the 17 regular promotions so far
made, action is being taken to make regular
promotions to the remaining vacancies in the
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promotion quota of Grade IV, which are

approximately 21 in number.

Progress in Construction of Thanneermu-
kkom Bund

3052. SHRI A. K. GOPALAN : Will the
Minister of IRRIGATION AND POWER be
pleased to state :

(2} whether construction work of Thanneer-
mukkom Bund is at a standstill now ;

(b) if so, the reasons therefor ;

(c) whether Government propose to take
specific steps to expedite the construction work
of the Thanneermukkom Bund ; and

(d) if so, when the constructon work is
likely to be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) No, Sir.

(b) to (d). Piling work is going on for the
second part of the scheme. The Government
of Kerala have reported that the work is
progressing and that the construction work
is proposed to be substantially completed by
the end of the Fourth Plan.

gea @&l o< fgfm & fag sq-afml
afirew It qewEr

3053, =it Tamare swi : AT
qYA HAY T2 IAX H FO FAT 5

(%) 7a1 g fedt TEY deT
9 faar 7 @Y &, foas swoia Wi
gIwIT & go-alal F @< & sfawfai
=t sfweror faar @, faad ¥ siamga
afer arfrea o o X F9 FW
6T 99 TF ;

(g} afy g, @ deEEET S&TT
g
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() Far 39 AIT F AT TH
go-afaaf w1 s fgar s, T8
¥ IR AEEE ¥ WA F WA
@qar frar avg @aa fasgl & @
Feig afgarag Jar ¥ ;

(=) afz 7&i, ar 9@ @ fFA-
frr fast #k smiaaf gT o sm
T gt ?

TEET WA # e W (s T
fram fauf) @ (%) wiw@ §ER &
39 gfeql aar away ausa @< F afy-
wifat & forg wiedts svs-smee geqma,
af faodlt qar s waTaT  FFIEHT,
g A deael § sEetd fawr
FEAFA T o1 @ & 1 qqrfe, A Frow
I=7 g A o2 & afeawifot
g g grafrag adf &1 ymEd gEic
Fram & afess gavas o&F F f4% s
weqral & gara fxa &, o fa fa=ro-
CicE- A

(=) & (&). 557 @ 78 Fza11
figt w1 e v

3054. sit Tw@are Tl : Far
qg-wW HAY 22 Fwed, 1969 ¥ Fardi-
fFq waT deaT 4541 ¥ IO F wEaew
# g aamx A T FA B

(%) 3% swaraal o faamt & s
arg & fagiv aeramer  (w9ew) afa-
faam & soaal &1 fearfaa w0 ot
ga% s W fEY o fadey &
femfafy & gfrfeaa &3 & fad 9y
afas ¥ gz ¥ ageT vF afes afasrd
ot frafes Y A1 &

(7)) 57 dam=al ¥ #ar A §
fagia ferdt & famra &1 woifa &
# A gt § v afewifas s
& grarq § aw aF wrta e w@f
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AT § ; A SER Tad qar s Ry
g, a

(7) ¥ @@= grex wwfa et
F1 9T GAT g2 9 &I 91w ?

Tg-wTd wwTerG # {ow WA (s Tm
frame fef) : () d9 fawmr aur
gadiz w13 fowmr & afefem ww
a@ Fa@ grem AR faam A
g7 afeq wgar @y I gwaw
afws afesrd 1 wswmer (Fare)
afafran & Ivaeef aqr 79 w9 F
wmd R ™ guefis agRa &
Fataga #1 gfafers 3@ #1 Iw=-
arfaea wfar war & 1 g e ¥, wwi
dgw afqa 1 #1927 ¢, o5 fww
T FTT F TAA F@T g, A gEA
@ fawrn ¥, wgi 37 awfeg & 9w
Fd a1 qar R, afws §gw afew &
RFTEI

(&) =€ 78

() star fr fagea, 1967 § 591
I AT F R § i gesid
dveT & ol adfae 3, fe=dr & wome
gar fasrg AR @w & fafwsa awd
st & fore sad st e ¥ afy
a & fa¥ T MY ST wEe
1968-69 =t =ifas yearwa fadid
29 aew, 1969 Y I F 19 W
wea W € A | & 1969-70 #t ggd
afes geaiss Fd g ff sxa &
qE 9 S H AT |

Implementation of Recommendations of
National Integration Council

3055. SHRI YASHPAL SINGH :
SHRI SITARAM KESRI :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the action taken by the Centre and the,
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States on the recommendations of the National
Integration Council at its Srinagar meeting
to check communalism and regionalism ;

(b) the number of communal incidents that
occurred in the first nine months of this year
along with the names of the States ; and

(c) the details of the progress made in the
implementation of Council’s decisions on
education and mass media to fight communa-
lism and regionalism ?

THE MINISTER. OF STATE (SHRI-
MATI NANDINI SATPATHY) : (a) and (c).
A statement (I) indicating the latest position
regarding the progress made in the impleme-
ntation of the recommendations of the National
Integration Council on communal, regional,
educational and mass media aspects laid on
the Table of the House. [Placed in Library. See
No. LT—4462(70].

(b) Information received from the State
Governments is furnished in statement II laid
on the Table of the House. [Ploced in Library
See No, LT—4462/70].

Willingness of Former Rulers for Settle-
ment with Government

3056. SHRI YASHPAL SINGH : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether about 100 former privy purse
holders, falling mostly in the lower brackets,
have indicated to the Central Government
their willingness to arrive at a settlement ;

(b) if so; the details thereof ;

(c) whether Government haye decided that
those former princes, who have volunteered to
sign an agreement on transitional allowance,
should be paid the entire amount ;

(d) if so, whether this amount would be
paid in lumpsum ; and

(¢) the decision taken by Government
about those former princes who were getting
higher privy punes ?

AGRAHAYANA 11, 1892 (SAKA)

Written Answers 204

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (a) to (e).
Some former Rulers have been placing their
views regarding transitional arrangements
before Government from time to time. As
already announced, the Government propose
to make transitional payments to the former
Rulers to enable them to make necessary
adjustments to the changed circumstances,
The details have not yet been finalised.

Export Position of British Government

3057. SHRI YASHPAL SINGH : Will the
Minister of FOREIGN TRADE be pleased
to .ltll.l;e H

(a) whether. Government's attention has
been drawn to the press report published in the
Hindustan Times dated the 8th November,
1970 to the effect that the British High Com-
missioner, Sir Morrice James, on the 6th
November, 1970 ecxpressed concern over the
dwindling exports from his country to India ;

(b) if so, what is the export position of the
British Government to India during the last
three years ; and

(c) the reasons for fall of export of the UK.
Government to India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK): (a) Yes,
Sir.

(b) Imports from U. K. into India which
stood at Ra. 157 crores in 1967-68 declined to
Rs. 128 crores in 1968-69 to Rs. 100 crores in
1969-70.

(c) The decline in imports from U. K.
could be attributed to development of indige-
Dous capacity in the various sectors of industry
in India, import substitution programmes,
change in the structurc of our imports, and
emergence of new and cheaper sources of sup=
plies of the products peeded by India.
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T wE & frafe W o @ felw
wgrar
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A. R. C. Report on Powers of Governors

3059. SHRT MEETHA LAL MEENA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Administrative Reforms
Commission has recently submitted a report
regarding the powers of Governors ; and

(b) if so, the main recommendations made
in the report ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) and (b). The
Administrative Reforms Commission in its
reports on Centre-State Relationships and
State Admigistration submitted on Jume 19
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and November™4, 1969 respectively, made
certain recommendations on the role of the
Governor.  Copies of the first report were laid
on the Table of the House on 8-8-1969 and
those of the sccond have been placed in the
Parliament Library.

1A S and LP.§. Officers serving in
Assam

3060. SHRI JYOTIRMOY BASU : Will
the PRIME MINISTER be pleased to state :

(2) the number of I A.S. posts created
‘during the last three years ;

(b) the number of persons among them
from Assam ; and

{c) the total strength of I. A. S. and I. P. §.
Officers now serving in Assam ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) During the
three years from 1.1.1967 to  31.12.1969, there
was an increase of 476 in the total authorised
strength of the I. A. S. Cadres.

(b) During the period referred to in part
(a), the increase in the number of I A. S.
Officers borne on the Assam cadre was 6.

(c) IAS-72
IP5-43

Position of closed Cotton Textile Mills

3061. SHRIJYOTIRMOY BASU :
SHRI 8. M. KRISHNA :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) a list of closed cotton textile mills
in each State as on the 30th September,
1970 ;

(b) the number of spindles of the mills
which remained closed in each State as on
the 30th September, 1970 ;

(c) the State-wise figures of the total num-
ber of workers affected and loss of production
a3 a result of these closures ;
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(d) the problems faced by the closed mills ;
and

+ (e) what steps, if any had been and are
being taken by Government to emsure re-
opening of the closed mills ?

- THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) to (c).
A statement is laid on the Table of the House.
[Placed in Library See. No. LT—4463/70).

(d) The main causes of closure of cotton
textile mills are difficulties on account of conti-
nuous losses, uneconomic working, financial
stringency, labour strike, etc.

(¢) Outof the 44 mills, three mills have
already restarted working. While the manage-
ment of three mills has been taken over by
the Government under section 18-A of the
Industries (Development & regulation) Act,
another mills likely to be taken over very
shortly. Eight mills are currently under investi=
gation and their cases will be considered after
reports of the Investigation Committees are
received. Four mills have been considered un-
economic. The cases of 12 mills are under
litigation, in respect of their liquidation ete.
The cases of the remaining 13 mills are being
examined, in consultation with the State
Governments concerned and the Textile Com-

missioner,
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Decline in Production of Cloth

3062, SHRI JYOTIRMOY BASU: Will
the Minister of FOREIGN TRADE be pleased
to state:

(a) whether the production of cloth in the
mill sector has declined and prices of some
varicties of cloth have gone up during the
period from 1968 to 1970 ;

(b) the volume of production of mill-made
cloth in State, year-wise, during the same pe-
riod ; and

(c) the average retail price of each variety
of cloth, Stateewise and year-wise, during
1968-1970 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (CHOW-
DHARY RAM SEWAK) : (a) Yes, Sir.

(b) A statement containing the required
information is attached.

(c) There has been no increase in the retail
prices of controlled cloth. As regards non-
controlled cloth, the retail prices of such cloth
are purely dictated by the demand and supply
position and by popularity of certain brands.
Government does not maintain statistics in
regard to the retail prices of such cloth as they
differ for the same sorts from place to place and
from one retail shop to the other.

STATEMENT
Production of cotton in the Textile Mill Sector

States Cloth Production in Mill Sector (Thousand Meters)
1968 1969 1970 ( Jan-July)

Andhra Pradesh 32,557 31,540 19,104
Bihar 138 138 75
Gujarat 13,13,663 12,40,790 7,70,467
Haryana 44,171 40,116 28,942
Kenala 18,732 18,998 10,465
Madhya Pradesh 2,08,827 3,82,693 2,24,870
Mabharashtra 14,72,444 14,45,984 B,44,174
Mysore 86,692 92,779 47,431
Orissa 35,204 31,075 16,602
Punjab 36,475 33,463 18,323
Rajasthan 64,852 66,582 37,972
Tamilnadu 1,65,270 1,53,455 96,851
Uttar Pradesh 2,76,136 2,64,788 1,52,014
West Bengal 2,14,382 1,76,457 1,03,421
Delhi 1,58,226 1,38,628 77271
Pondicherry 47,352 50,904 23,805

Total 43,66,091 41,68,390 24,77,787
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Value of Property stolen and recovered
in Delhi

3063. SHRI KANWAR LAL GUPTA :
Will the Minister of HOME AFFAIRS be
pleased to state the total amount of property
stolen in Delhi in the last one year and the
amount of property recovered and the persons
arrested in that period ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
‘OF ELECTRONICS AND SCIENTIFIC AND
INDUSTRIAL RESEARCH (SHRIK. C.
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action has been completed along with details o1
such action, are contained in statement B laid
on the Table of the House. [Placed in Library.
See No. LT-4464/70].

Impact on Textile Export due to rise
in price of Raw Cotton

3065. SHRIMATI SHARDA MUKER-
JEE: Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether itis estimated that there may
be an enormous loss in the worth of textile ex-
ports b of the rising price of raw cotton ;

PANT) : According to Delhi Police, rel
figures for the period 1-11-1969 to 31-10-1970
are as under :—

(i) Total amount of Rs.
Paise property stolen.

1,61,47,137.61

(ii) Total amount of Rs. 57,03,070.74
Paisc property recovered.

(iii) Persons arrested, 3069.

Complaints about corruption, favouri-
tism and misbehavi gainst Police
Officers in Delhi

3064, SHRI KANWAR LAL GUPTA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of complaints about cor-
ruption, favouritism and misbehaviour received
against the Police officials in Delhi in the last
one year and the action taken on them ; and

(b) the namesof officers against whom ac-
tion has been taken?

THE MINISTER OF STATE IN MINIS-
TRY OF HOME AFFAIRS AND MINIS-
TER OF STATE, DEPARTMENTS OF ELEC-
TRONICS AND SCIENTIFIC AND INDUS-
TRIAL RESEARCH (SHRI K. C. PANT):
(a) Details of such complaints received from
1-11-1969 to 31-10-1970 and action taken on
them are contained in statement A laid on the
Table of the House. [Ploced in Library. See
No. LT-4464/70].

(b) Names of Police officials against whom

(b) if o, the estimated loss thereof ;

(c) whether Government have any proposals
to promote textile exports ; and

(d) ifs0, the broad outlines thereof ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF FOREIGN TRADE (CHOW
DHARY RAM SEWAK): (a) There has
been a rise in the prices of cotton and it is fear-
ed that this may adversely affect export trade.

(b) It is difficult to have any accurate esti-
mate at this stage. .

(c) and (d). The present situation is be-
ing studied with a view to taking corrective
action. Efforts are being made to accelerate
shipments of imported cotton already released.
With larger arrivals in the market, the situa-
tion is likely to improve.

Exports to West Germany

3066. SHRIS. K. TAPURIAH: Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) whether any cfforts are being made to
increase India’s exports to West Germany ;

(b) whether the attention of Government
has been invited to a report in the Hindustan
Times, dated the 2nd November, 1970 ; and

(c) if 50, the reaction of Government in this
regard 7
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THE DEPUTY MINISTER IN THE MI-
NISTRY OF FOREIGN TRADE {CHOW-
DHARY RAM SEWAK): (a) to (c). Our
exports to West Germany which totalled Rs.
2,228 lakhs in 1967-68 increased to Rs. 2,650
lakhs in the 1968-69 and to Rs. 2988 lakhs in
1969-70, The Government have scen the res
port appearing in the Hindustan Times dated
the 20d November, 1970. West German
market offers good scope for various Indian
products generally and non-traditional pro-
ducts in particular. The Government also in-
tend to make maximum possible use of the
possibilities which exist for expanding Indo-
German commercial relations. These relations
would, inter-alia, cover increasing India exports
to West Germany, Indo-German Co-operation
in respect of projects in third countries,
German assistance in establishment and deve-
lopment of export oriented industries, provision
of Indian consultancy services etc.

Statement by Chief Adviser to Governor
of West Bengal Re: Law and Order
situation in West Bengal

3067. SHRI SARDAR AMJAD ALI:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Chief Adviser to the
Governor of West Bengal recently made a
statement to the Press that law and order situ-
ation in West Bengal is gradually in progress
than before ;

(b} if so, the grounds therefor ; and

(c) whether the Government of India was
apprised as such by the State Administration ?

THE MINISTER OF STATE IN THE MI-
NISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) The Principal Advisor to
the Governor of West Bengal stated to the
Press in Delhi on 4-11-1970, that in certain
respects the situation had improved during the
President’s rule while the killings of policemen
and others was causing anxiety to the Govern-
ment,
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(b) and (c). Government’s views regarding
the law and order situation in West Bengal
have been explained by me at length in this
House on 20th Novemiber, 1970.

Meeting of Scientlsis zzd Techaclogists

3068. SHRI NARAYANAN: Wil the
PRIME MINISTER be pleased to state :

(a) whether Scientists, Technologists and
Directors of Science from the Government Re-
search Organisation and Development Research
Organisation met on the 28th November, 1970 ;
and

(b) ifso, the subjects discussed and the
decisions arrived at 7

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) ¢ (a) and (b). A Conference of
Scientists, Technologists and Educationists was
convened by the Committee on Science and
Technology in New Delhi from November 28
to 30, 1970, The subjects discussed at the
Conference included, infer alia, reorganisation
of research and development structure for in=
dustrial development, transfer of technology,
role of universities in the implantation of
science and effective interlinking with industry
and research institutions, technical and scienti=
fic manpower—planning, training and educa-
tion, management of science, the report brought
up by the Committee on Science and Techno-
logy on the implementation of scienfific policy
etc. The proceedings of the conference are
expected to be finalised shortly.

Practice of not indicating price and
delivery time of imported materials

3070. SHRI G. VENKATASWAMY : Will
the Minister of FOREIGN TRADE be pleased
to state ;

(a) whether the All-India Manufacturers’
Organisation has drawn the attention of
Government to the practice of canalising agen-
cies, not indicating the price and delivery time
of the imported materials to the consumers ;
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(b) the reaction of the Government there-
to ; and

(¢) the steps taken to remedy the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK): (a) to (c).
The procedure followed by the State Trading
Corporation and Minerals and Metals Trading
Corporation through whom imported materials
are mainly canalised regarding intimation of
price and delivery of imported materials to
the consumers is as follows :—

1. §TC:
(i) Chemical items : Prices and delivery
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and delivery schedules are known to
them. In case of small scale wunits
which are very large in number, direct
contact with the individual small units
is impracticable. A Liaison Committee
has been set up with representatives
of the industries, a representative of
Development Commissioner Small Scale
Industries and MMTC and the infor-
mation regarding prices and delevery
time of non-ferrous metals imported by
the Corporations are communicated to
the individual units by the representa-
tives of industries.

time are mentioned in release
orders issued by the Corporation.

(ii) Agricultural Products: Information
is given to the allottees in advance
of arrival of goods, The first inti-
mation is given as a rule when the
materials have been shipped. Deli-
veries are even made, if so desired
by the allottees, ex-ship or ex-
docks asin the case of copra, tallow,
soyabean oil and also on c. i. f. basis
(by transfer of shipping documents)
as in the case of bakery and bre-
wery shops, palm oil etc.

(iii) Cork wood: Price and delivery time
is made available to the consumers
and sales, are made cither on high
seas or from the Corporations
godowns.

(iv) Nylon Yarn: Prices are announced
to all the weavers distributors asso-
ciations recognised by the Corpofa-
tion.

(v) Wool and Shoddy Wool : Purchases
are made in consultation with the
buyers and prices and delivery
schedules are therefore, known to
them.

2. MMTC:
Non ferrous metals for non-priority
industries are canalised through MMTC.
The Corporation purchases non-ferrous
metals for units having bulk allocations
in consultation with them and prices

Import of Nylon through 5. T. C.

3071. SHRI S. KUNDU : Will the Minister
of FOREIGN TRADE be pleased to state :

(a) whether the State Trading Corporation
is importing any Nylon Yarn and, if so, the
quantity of such imports and its method of
distribution ; and

(b) what is the criteria adopted by the
State Trading Corporation to distribute nylon .
yarn to the small scale-weavers ? '

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (CHOW.-
DHARY RAM SEWAK): (a) and (b).
Imports of nylon yarn by the State Trading

Corporation are as follows :
Year Quantity Value (c. i. f.
(Tonnes) (Rs, lakhs)
1967-68 1794.48 267.83
1968-69 113111 160.04
1969-70 —_ —_
1970-71 1458.00* 213.00

(*This includes the quantities which have
been shipped or are under shipment, Further
imports are also being arranged.)

Nylon yarn is distributed by the State Tra-
ding Corporation to various categories of
actual wusers for authorised capacity through
organised associations. The authorised loom-
age in the small scale sector is also covered by
these Associations.
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Decline in Export of Jute

3075. SHRI V. NARASIMHA RAO : Will
the Minister of FOREIGN TRADE be pleased
to state ;

(a) whether the Federation of Indian Cham-
bers of Commerce and Industry has pleaded
with Government to pay attention to the
demands of the Jute industry in the face of

diminishing eXpert of this traditional item ; and

(b) ifso, the steps taken by Government
to meet the demands of the industry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (CHOW-
DHARY RAM SEWAK): (a) and (b). At
the last meeting of Importand Export Advisory
Council the officials of the Federation of Indian
Chambers of Cc and Industry made
certain suggestions for arresting the declining
trend of Indian jute exports, these suggestions
have been noted and every endeavour is made
to step up exports.
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Dredging of Chilka Lake

3076. SHRI RABI RAY : Will the Minister
of IRRIGATION AND POWER be pleased
to state :

(a) whether his attention has been drawn
to the Orissa Chief Minister’s statement that
the State Government have submitted a propo-
sal to the Centre for undertaking dredging
of Chilka lake atan estimated cost of Rs. 1.50
crores ;

(b) whether he has received the proposal ;
and

(c) if so, the steps Government have taken
to do the neadfullin the matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRISIDDHESHWAR PRASAD):
() to (c). No scheme for the dredging of
Chilka Lake at an estimated cost of Rs. 1.50
crores has been received from the Government
of Orissa. However, the question of dredging
of an outfall channel from the Chilka Lake to
the sca was discussed by the Chief Minister
of Orissa with the Union Minister of Irrigation
and Power on the 15th October, 1970 when
the rough cost of the proposal was indicated as
about Rs. 1.5 crores. It was then decided that
the Technical Committee should be get up to
examine the problem of Chilka Lake in detail
and suggest suitable measures with probable
cost. The Technical Committee is being
appointed by the Government of India under
the Chai hip of Develop Advisor
{Ports) Ministry of Transport.

Orissa request for additional help for
raral electrification

3077. SHRI RABI RAY :
SHRI K. P. SINGH DEO:

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the State Government of Orissa
have asked the Central Government to allot
Rs. 10 to 12 crores to the State Gover it
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distribution lines to accelerate rural electrifica-
tion

(b) ifso, when he got the communication
m the State Gover in this tion

{c) the steps Government have taken in
the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR FRASAD)t
(a) to (c). The Government of Orissa have
requested for additional Central assistance to
the extent of Rs. 10-12 erores for high-tension
transmission and distribution schemes in Orissa
in order to accelerate the progress of rural
electrification schemes with a bias towards
providing energised irrigation. The State
Government have been requested to send the
additional programmes required for strengthe-
ning the transmission and distribution network
in the State. Assistance to be given by the
Government of India for such programme
would be further considered on receipt of these
programmes.

Delay in Completion of Farakka Barrage
Project and Jangipur Canal

3078, SHRI SAMAR GUHA: Will the
Minister of IRRIGATION AND POWER be

pleased to state :

(a) whether Government’s attention has
been drawn to a report published in the Amrit
Bazar Patrika, Calcutta dated the 9th Novem-
ber, 1970 in which it has been alleged that due
to “mishandling at the top"—Farakka Barrage
Project will mot be completed by June, 1971,
according to the deadline set by Government ;

. (b) whether only 50 per cent of the excava.
tion work of the 27-mile long Jangipur Canal
has been completed and no further
made in the matter since the 25th meeting of
the Board ;

(c) whether no concrete steps have been
taken to tackle the problems of contractors and
finding alternative jobs for the surplus workers;

(d) whether Government also took note of

over and above the Fourth Plan allocation for
an expanded met work of transmission and

the five charges made against it in the same
report ; and
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(¢) if 8o, the reaction of Government
thereto ?

THE DEPUTY MINISTER* IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD): (a) Yes,
Sir. Orignally the Farakka Barrage Project
was expected to be completed by June, 1971,
but the labour unrest in the contractors’ organi-
sations and demonstrations, strikes, go-slow
tactics, etc., by the staff and workers of the
Project, which started in the beginning of
1969-70 working season, have caused a set-back
in the progress of works and have affected the
target date of completion of the Project.

(b) 60.7% work on the Feeder Canal has
been completed up to October, 1970,

(¢) Contractors are being rendered suitable
assistance to enable them to proceed with the
work, As regards the staff employed on the
Project, their demands are being considered in
a sympathetic spirit and a number of them
have also been accepted. Some of- the staff
who are working on the Project would be
absorbed in the maintenance setsup for the
Project and for the rest all possible avenues of
’empluymcnt would be continued to be
explored.

(d) Yes, Sir.

(e} (i) There is a Technical Advisory
Committee consisting of eminent
engineers of the country to advise
on all technical problems pertain-
ingto the Project. This Committee
has approved the location of the
barrage including the location of
the right abutment.

(ii) There is a high-level Tender Com-
mittee of officials, consisting of
technical experts and representa-
tives of the Ministry of Finance and
the administrative Ministry, which
examines and finalises the tenders
for all major works of the Project,
taking into consideration various
factors, such as, the tenderers tech.
nical and financial capability, their
ability to complete the job by the
stipulated dates, their resources
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regarding the type and number of
machinery to be brought to site,
requirements of foreign exchange,
etc.

In the year 1966, due to limitations
of resources, some rescheduling of
the works of the Project had to be
done and the available funds diver-
ted to works of a higher priority.
Accordingly, the work on the navi-
gation lock was postponed.

The Technical Advisory Ce

had recommended the construction
of a cellular cofferdam for enclosing
the working area. Accordingly, the
sheet piles to meet the requirements
of only one working season were
procured by the project authoritics.
However, it became possible to
execute the work with earthen
cofferdam only because the river
conditions obtaining at the begin-
ning of each working season were
fortunately favourable.

(i)

(iv)

(v) The Project Assistis for remodelling
the old Sarda canal system and
improving irrigation in its com=
mand. It is being comstructed in
stages by the Government of Uttar
Pradesh.

Conclusion of Trade Agreements in Con-
sultation with Export Promotion Councils

3079. SHRI MANGALATHUMADAM :
Will the Minister of FOREIGN TRADE be

pleased to state :

(a) whether the various trade agrecments
with foreign countries in commodities like basic
chemicals, soaps, pharmaceuticals etc. are being
negotiated after consultation with the respective
Export Promotion Councils ; and

(b) if not, the steps taken to strictly follow
the principle of condulting the Export Promo-
tion Councils in this matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (CHOW-

DHARY RAM SEWAK) : (a) Yes, Sir.

(b) Doecs not a rise,
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Percentage of Scheduled Castes and

3080. SHRIGEORGE FERNANDES : Will
the PRIME MINISTER be pleased to state :

(a) whether inquiries into the raid on the
premises of Combatas of Eros Cinema, Bombay
have since been completed ;

(b) if so, the result of the inquiry ;

(c) whether Combatas are prima facie guilty

of violation of foreign exchange regulations ;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) No, Sir.

(b) Does not arise.

(c) and (d). The investigation in the case
is still continuing, and premature disclosure of
the detailsis not desirable ag that may prejudice
the inquiry.

Utilisation of Construction Equipments
and Spare Parts for Hydro-Electrical
Projects

3081, SHRI P. C. ADICHAN: Will the
Minister of IRRIGATION AND POWER be
pleased to state :

(a) the recommendations of the Committee
constituted to go into the question of procure-
ment and utilisation of construction equipments
and spare-parts for the hydro-electrical projects ;
and

(b) the decision taken thereon by Govern-
ment and the action initiated to implement
them ?

THE DEPUTY MINISTER IN THE MINI-
STRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD) : (a) and
(b). A statement containing the requisite infor-
mation is laid on the Table of the House,
[Placed in Library. See No, LT-4466/70.]

Scheduled Tribes in Central Indusirial
Security Forces

3082, SHRI KEDAR NATH SINGH:
Will the Minister of HOME AFFAIRS be
pleased to state :

(2) the number of persons belonging to the
Scheduled Castes and Scheduled Tribes who
bave been recruited to the Central Industrial
Security Force and their percentage to the
total strength of the force ; and

(b) whether any percentage of jobs in the
Central Industrial Secutity Force has been
reserved for the Scheduled Castes and Sche-
duled Tribes and, if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE DEPARTMENTS OF
ELECTRONICS AND SCIENTIFIC AND
INDUSTRIAL RESEARCH (SHRI K. C.
PANT): (a) 687 persons belonging to the
Scheduled Castes have so far been recruited to
the Central Industrial Security Force and their
percentage to the total strength of the Force is
16.39. No person belonging to the Scheduled
Tribes has yet been recruited to the Force.
The recruitment is still in progress.

(b) Vacancies are being reserved for Sche-
duled Castes and Scheduled Tribes in the posts
under the Central Industrial Security Force in
accordance with the general instructions
issued by the Cabinet Secretariat, Department
of Personnel.

Pay Scales for Manipur Employees

3083. SHRI M. MEGHACHANDRA:
Will the Minister of HOME AFFAIRS be
pleased to state ¢

(a) whether the organisations of the Mani-
pur Government employees has expressed their
opinion against the proposed scales of pay
made by the Government of Manipur on the
Central pay pattern ;

(b) if so, the names of Unions or associa-
tions who have expressed opinion against the
proposed pay pattern ;
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(c) whether the proposed pay scales for the
employees in the Electricity and State Trans-
port Departments of Manipur were drawn up
on the basis of the pay scale prevalent in the
Delhi Electric Supply Undertaking and Delhi
Transport Undertaking ; and

(d) if not, the reason therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C.PANT) : (a) to (d). In May, 1970 the
Government of India decided that the Union
territory of Manipur would be given the op-
tion to be governed wholly by the pattern of
pay and allowances either of the Centre or of
the ‘linked’ State. The Government of Mani-
pur have intimated that before exercising this
option, they would like to gauge the reaction
of the employces. Out of the 39 associations
etc. who were informally asked to communicate
their views, only eight have responded. The
following Associations have expressed themsel-
ves against adoption of the Central pattern
wholly :—

(1) Manipur Veterinary Association.
(2) Government Hospital and Medical
Department Employees’ Association
cept for seven categories of employees.
(3) All Manipur Non-S iat Mini
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to the employees under the Government of
Manipur is going to be discontinued ; and

(b) if so, the reason therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AEFAIRS, AND
MINISTER OF STATE DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C.PANT): (a) and (b). Hill allowance
to the employces of Manipur Government
posted in Hill sub-divisions of the Union terri-
tory was last sanctioned oz Assam pattern for
the period from 1.3.1969 to 28.2,1970. The
Government of Manipur have recently been
given option to be govermed wholly by the
pattern of pay and allowances cither of the
Centre or of the ‘linked’ State. That Gowvern=
ment has not yet exercised its option. The
question of further continuance of hill allow-
ance on Assam pattern will therefore be con-
sidered only after the option of the Government
of Manipur is received,

Special I. A. S. Examination for First
Class Graduates

3085. SHRI K. M. MADHUKAR : Wil
the PRIME MINISTER be pleased to state

(a) how long Government will take to fina-
lise the recom dation of the Admini
Reforms Commission for having special I. A. S.
Examination for first class Gruduates ;

ative

terial Employees’ Association,
(4) Gover Press Employees’ Union
except for three categories of employees.

No formal proposal has been made to
Government of Manipur regarding pay scales
under the Central pattern for the posts under
that Government. The question of any such
proposal will arise only if and when that
Government decides to opt for the Central
pattern of pay and allowances.

Payment of Hill Allowance to Central

(b) whether the proposed step is immediate-
ly necessary to arrest the deterioration in the
quality of I. A. 5. ; and

(c) if so, the steps taken in this direction.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) to(c). The

dation of the Admini ive Reforms
Commission referred to in the question does
not relate to I. A. S. only, but also to noo-
technical Central Class I Services, The re-
commendation is already under examination

Government Employees in Manip

3084. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be

pleased to state :
(a) whether the payment of Hill Allowance

and it would take about 3 to 4 months more
for Government to take a decision, as it will
have to be studied in an overall perspective.
This examination would also include the ques-
tion whether, and if so when, to introduce
such an examination.



315 Written Answers

atar A<y qfcaremn & famfe

3086. =it gaaea fag wwamg : a1
fa=rf aan fawa ot g qa @
w3 fe .

(%) @ arar 7 fmto afcoEr
FT F14 3% F1 agATfaa oG § w9
1 50 wfrw afes &0 9 fan
T g ;

(“}qﬁarﬂmﬂ‘(wm
g R

() @I’ ¥ mFR & T FHE-
I FA F A g ?

faad awr fagm #aew @ SwnE
(st fadee qaw) : (%) ¥ (7). wex
S0 gFR A gfaw fear & f6 amar
ofidmr & fag 11,75 0T w0 &
9 ged F U &Y eftpq Frar war &
wafs g g FmT (989 FIT
T § ; 5@ gFe 18.83% N afz gk
%1 Eadi 91 wiv-vEAT o whpa g
TS g3F & gaafas safase &
ST AT & |

Impact on Export of Indian Tea due to
hase of Ceyl Tea by U.S.S5.R.
and U. A. R.

3087. SHRIMATI ILA PALCHOU-
DHURI: Will the Minister of FOREIGN
TRADE be pleased to state 3

' (a) whether the Soviet Union and the
U. A. R, have begun to purchase Ceylonese
tea since the first week of September, 1970 ;

(b) if 50, its impact on the export of Indian
tea to these countries ; and

(c) the steps,if any, taken to attract these
countrics towards Indian Tea ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) to (c).
USSR and U. A. R. normally purchase some
quantity of tea from Ceylon. Purchases by
these countries from India are governed by
bilateral trade agreements and exports of tea
from India to these countries are increasing in
keeping with their over-all imports of tea.

The Director of Tea Promotion in Cairo is
undertaking extensive promotional campaign
to publicise Indian tea through the Indian Tea
Centre located at Cairo and through a mobile
tea van as well as limited media advertising,
participation in exhibitions and public rela-
tions,
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Rift between M, ML T.C. and N.M. D. C.
over export of Minerals Ores

3090. SHRI VIRENDRAKUMAR SHAH:
SHRI MRITYUNJAY PRASAD:
SHRI K. P. SINGH DEO :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether there has been some rift bet-
ween the Minerals and Metals Trading Cor-
poration and the National Mineral Develop-
ment Corporation about the export of mineral
ores ;

(b) whether financial performance of the
N. M. D. C. would improve ifit is given the
sole right not only for the production of ores
but also for selling them abroad ;

(c) whether the mineral ores export-trade
would be jeopardized if the rift between the
two organisations is not settled ; and

(d) if so, the steps taken to settle the said
rift in the interest of our exports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK): (a) No,
Sir.

(b) The MMTGC, after retaining a nominal
service charge of Rs. 0.75 per dry long ton,
passes on to the NMDC the eatire sale pro-
ceeds realised on the export of iron ores sup-
plied by them.

(c) and (d). Do not arise.
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Discrimination with Scheduled Caste
L.D.Cs promoted as U.D.Cs in the Atomic
Energy Department

3091. SHRI SURAJ BHAN: Will the
PRIME MINISTER be pleased to state :

(a) whether 10 L.D.Cs. of the Department
of Atomic Energy R. K. Puram, New Delhi,
were promoted as U. D. Cs. in the ycar 1969
on seniarity-cum-Fitness basis ;

(b) whether the L. D. Cs. promoted in the
past on the baxis of seniority were never asked
to take any Departmental examination but
those 10 L.D. Gs. now working as U.D.Cs.
including 5 Scheduled Caste officials, "are now
being asked to take Departmental examination ;

(c) whether in the year 1969, when the
promotion orders were issued, the 5 Scheduled

Caste officials topped the seniority list ;

(d) if so, why these Scheduled Caste officials
are being discriminated against ; and

(e) whether these Scheduled Caste employees
will be exempted from the Departmental
Examination like their earlier promoted non-
Scheduled Caste colleagues ; and if not, the
reasons therefor ?

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF HOME
AFFAIRS AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI): (a) No,
Sir. Only two L.D.Cs. were promoted as
U.D.Cs. on seniority-cum-fitness basis in the

- Atomic Minerals Division of the Department of
Atomic Energy in Ramakrishnapuram, New
Delhi in the year 1969, These belong to
Scheduled Castes.

(b) No L.D.C. promoted as U.D.C. in the
past on the basis of seniority-cum-fitness is asked
totakeany departmental competitive examina-
tion. The 10 L.D.Cs. now working as U.D.Cs.
including 5 Scheduled Caste officials who are
asked to take the departmental competitive
examination are those who were promoted in
March 1970 on a purely temporary basiy
against vacancies reserved to be filled by
departmental competitive examination,

DECEMBER 2, 1970 .

Written Answers 320

)
(c) 5 Scheduled Caste officials top the
seniority list at present.

(d) There is no discrimination since these 5
Scheduled Caste officials were offered the post
of U.D.GCs at the time of filling up of seven
vacant posts in the Bihar area which were
filled on the basis of seniority-cum-fitness but
they were unwilling to go there.

|

(e) 50% of all the vacancies of U. D. Cs. in
the Atomic Minerals Division are filled on the
basis of seniority-cum-fitness and 50% by
departmental competitive examination. The
question of exempting any Scheduled Caste or
non-Scheduled Caste, from the Examinatipn,
therefore, does not arise.
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Progress of Banasagar Project (Madhya
Pradesh)

3093. SHRI D.V. SINGH: Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether the Banasagar project in
Madhya Pradesh has since been sanctioned ;

(b) if so, the details and estimated cost
thereof ; and

(c) the progress made in regard to the said
project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRISIDDHESHWAR PRASAD):
(a) to (c). The Government of Uttar Pradesh
and Bihar have represented that the Banasagar
project of Madhya Pradesh, estimated to cost
Rs. 126 crores, involves inter-State aspects.
Studies are being made by the Central Water
and Power Commission to evolve a proposal
which would be acceptable to the three States.

Central Assistance for Hasdeo Project in
Madhya Pradesh

3004, D. V. SINGH: Will the Minister
of IRRIGATION AND POWER be pleased
to state ;

(a) whether the Hasdeo Project in Madhya
Pradesh has since been completed ;
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(b) ifso, at what cost and the Central
assistance given therefor ; and

(c) how far it has actually been implemented
and the details of the work still to be done ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) The Hasdeo barrage assessed to cost Rs.
10 crores bas been completed and is already
in operation, The Hasdeo right bank canal
project, assessed to cost about Rs. 11 crores is
in pregress.

(b) The project is expected to be subs-
tantially completed by the end of Fourth
Plan.

(c) Central assistance was given to Madhya
Pradesh for their Annual Plans and no part
of the central assistance was separately released
for the Hasdeo project.

‘Voiuhqpcrkerq‘hﬁnm

3095. SHRI ESWARA REDDY: Will
the Minister of FOREIGN TRADE be pleased
to refer to the reply given to Unstarred Question
No. 9669 on the 14th May, 1969 and state ;

(a) whether through the Textile Commis-
sioner’s Circular No. Pol. 11/2/21/60 dated the
12th October, 1960, the authority of clause
23(2) of Cotton Textile Control Order was
invoked to restrict statutorily the Mill from
producing any variety of such cloth of which
maximum Ex-mill price had not been specified
and approved under Clause 22 of the Cotton
Textile Control Order ;

(b) whether the prices stamped on usual
varicties were approved as maximum ex-mill
prices in law under Clause 22 of the Cotton
Textile Control order ; and

.

(c) whether Government will lay on the
Table of the House the required copy of the
document containing instructions by the Textile
Commissioner asreferred to in reply to part
(d) ofghe above question ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK): (a) and
(b). No, Sir.
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(c) A Gopy of the Textile Commissioner’s
instruction regarding follow-up action by the
Regional Offices is laid on the Table of the
House. [Placed ién Library. Se¢e No. LT—
4467/70].

Crack in the Iddiki Dam

3096. SHRI B.K. NAYANAR: Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether a crack has developed in the
Iddiki Dam during the last month ; and

(b) if so, whether due to this crack, the
Dam will not be completed within the schedul-
ed period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD) :
(a) and (b). Yes, Sir. The crack was detected
in ome of the blocks of Iddiki dam. Crack
seem to be due to temp differential
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(¢) whether Government propose to bring
the Delhi Gurdwaras under the Gurdwara Act
and order immediate election to the Gurdwara
Committee ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC AND
INDUSTRIAL RESEARCH (SHRI K. C.
PANT): (a) and (b). An agitation by a
section of Sikhs has been going on in Delhi
for the last few months for cnactment of a
legislation to bring Delhi Gurdwaras under the
Gurdwara Act.

(c) and (d). A group of Akalies had levelled
chargesof high-handedness and partiality against
Delhi Police in connection with two incidents
of 11th and 13th September, 1970 and 13th
and 16th November, 1970. A magisterial
enquiry in the first incident did not substantiate
these allegations, Allegations with regard to
the second incident are being looked into by a

camed by high surface cooling. A mat of
reinforcing steel has been provided to prevent
any extension of the crack. This crack, which
is of surface nature, will not affect progress of
construction or the strength of the dam.,

Demand to bring Delhi Gurdwaras under
Gurdwara Act

3097. SHRIMATI NIRLEP KAUR:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether sheis aware that there is a
strong demand from the Sikhs of Delhi "as well
as of Punjab to enact a legislation to bring the
Delhi Gurdwaras under the Gurdwara Act ;

(b) whether an agitation for this purpose
has been going on in Delhi for the last few
months, resulting in law and order problem ;

(c) whethr the charges of partiality have
been levelled against the Delhi Police and the
Delhi Administration for giving undue support
to Jathedar Santokh Singh's group ;

(d) if so, Government’s reaction thereto;
and

g ate.

(e} No such proposal is under the considera«
tion of Government.

Project Report for Thein Dam

3098, SHRIMATI NIRLEFP KAUR : Will
the Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether the Punjab Government have
sent a project report to his Ministry for the
Thein Dam in Punjab ; and

(b) if s0, what is the reaction of Govern-
ment thereto ? ’

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):

(a) Yes, Sir.

(b) The technical examination of the Thein
Dam Project has been completed and the
project will now be further processed. Discus-
sions have been held with Government of
Jammu and Kashmir and are to held with
Himachal Pradesh regarding the areas which
will be submerged in their territories.
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Delay in Construction of Blas Dam

3099, SHRIMATI NIRLEP KAUR:
Will the Ministerof IRRIGATION AND
POWER be pleased to state :

(a) whether construction of Bias Dam has
been considerably delayed due to shortage of
funds ; and

(b) ifso, the steps Government propose to :
take for early completion of the Bias Dam for
improvement in the State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) Mo, Sir.

-(b) Does not arise,

Industries Affected by Power Shortage in
Punjab

3100. SHRIMATI NIRLEP KAUR:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government are aware that
there has been an acute shortage of power
supply in Punjab resulting in heavy losses to
the industries ;

(b) whether Delhi is buying power from
Punjab at cheaper rates and selling it to Uttar
Pradesh at higher rates;

(c) whether the Punjab Government have
made any complaint in this regard ; and

(d) if so, the reaction of Government there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Due to inadequate rainfall in the
catchment area, the Bhakra reservoir has not
filled up to the normal level. There is, theres
for, a power shortage in the Northern Region
necessitating a cut in the power supply. The
present cut in Punjab is about 10%, and will
g0 up even further during the depletion period
of the Bhakra reservoir beginning from the
middle of December, 1970. In Punjab the
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present cut is about 10%. Power supply to
the Nangal Fertiliser Factory in Punjab will
be reduced from 3 million units per day to
2.3 million units per day, Also additional
power from DESU and Satpura systems will be
obtained, Further dicsel sets will be commis-
sioned. With all these additional sources of
power it is expected that the cut in Punjab
will be about 25% from the middle of Decem-
ber, 1970. The cuts will be applied uniformly
to power supplied to industries except in
respect of small and medium industries, defence/
export oriented industries and continuous pro-
cess industries.

(b) to (d). In order to mitigate the power
shortage in the Northern Region, DESU is
providing substantial relief to the Bhakra
System to the extent of about 0.8 million units
per day. No supplies of power are at present
being effected by DESU to Uttar Pradesh.
The Government of Punjab had requested
that DESU should not charge higher thermal
rates for the power supplied to the Bhakra
System in view of the fact that DESU was also
receiving some power from the Bhakra System.,
The rates proposed to be charged by DESU
for supply to Bhakra are under examination by
the Government of India with a view to fixing
an equitable rate for this supply.

Representation made by Nurses of Bhabha
Atomic Research Centre, Bombay

3101. SHRI GEORGE FERNANDES:
Will the PRIME MINISTER be pleased to
state :

(a) whether she has received any represen-
tation on behalf of Nurses of the Bhabha Ato-
mic Research Centre, Bombay ;

(b) ifso, the nature of their demands;
and

(c) the action taken to meet the demands ?

‘THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI): (a) Ao anonymous representa=
tion from the nurses ofthe Bhabha Atomic
Rescarch Centre has been received,
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(b) The demands made in the representa-
tion are :-

(i) Transport facility from residence to
Place of duty.

(ii) Change in the shift timing, and

(iii) Grant of overtime and other allo-
wances.

(¢) The Centreis alive to the legitimate
grievances of staff, which are continuously
examined and redressed to the extent possible.

Implementation of Barna Project
3102, SHRI D.V. SINGH: Will the
Minister of IRRIGATION AND POWER be
pleased to state :

(a) whether the Barna Project has been
taken in hand ;

(b) if so, the progress made so far in imp-
lementation thereof ;

(c) the financial lay-out ofthe project;
and

(d) by what time it is scheduled to be com-
pleted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR PRA-
SAD) 1 (a) Yes, Sir.
(b) The progress onthe project to end of
June, 1970 is indicated below :
Masonry Dam
(i) Excavation 52.9%
(ii) Drilling and Grouting. 6.6%
Saddle Dam and Head Regulator.
(i) Excavation 88.9%
(ii) Cement concrete 3.8%
Canals
(i) Earth work
Main canal 9.4
Distributory system. 10%
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(i) Structures
Main Canal 20%
Distributory system. 5.6%

(¢) The projectis now assessed to cost
about Rs. 9.3 crores. The expenditure upto
March, 1970 was Rs. 1.7 crores. The anticipa-
ted expenditure in  1970-71 is Rs. 1.4 crores

o and the State Government propose to spend
Rs. 2 crores in 1971-72,

(d) The project is scheduled to be comple-
ted by the end of the Fourth Plan,

Coffiee Transfer Certificates

3103. SHRI LOBO PRABHU: Will the
Minister of FOREIGN TRADE be pleased to
refer to the reply given to Unstarred Question
No. 549 on the 11th November, 1970; and
state :

(a) whether the Coffec Board has no
responsibility to sce to the expeditious disposal
of applications for Coffee Transfer Certificates ;
and

(b) ifso, whether it is received complaints
of delay and what action has been taken to
inquire and expedite the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK): (a) and
(b). The registration of Coffee Estates is prie
marily the responsibility of Registering Offi-
cers appointed by the State Governments,
Specific cases of delay in registration when
brought to the notice of the Coffee Board are
taken up with Registering Officers to  expedite
disposal. One case of such delay which was
brought to the notice of the Coffec Board was
taken up with the Registering Officers and has
since been disposed of,

Export of Shoes by State Trading Corpo-
ration

3104. SHRI SURAJ BHAN: Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) the names of the countries to which
Indian made shocs are supplied through the
State 1rading Corporation ;
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(b) the approximate number of shoes ex-
ported to foreign countries annually during the
last three years; and

(¢) the number of firms/shops exclusively
owned by the Scheduled Caste people engaged
in the work for the above purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK): (a)
U.S.8.R., Czechoslovakia, Poland, Hungary,
Yugoslavia, Rumania, Bulgaria, G.D.R.,
U.A.R., Burma and Afghanistan.

(b)  1967-68 ..
1968-69 ..
196970 ..

12.50 lakh pairs
9.34 lakh pairs
10.02 lakh pairs

(c) The S.T.C.has encouraged formation
of groups of manufacturing units and have
registered these groups of manufacturing units
for making shoes for export. About 67 manu-
facturing units in these groups belong to the
scheduled caste.

Office of Civil Defence and Home Guards
Raided by Central Bureau of Investiga-
ton

3105, SHRI ACHAL SINGH: Will the
Minister of HOME AFFAIRS I?c pleased to
state :

(a) whether Government are aware that
the C.B.I. (Special Police Establishment)
raided the office of the Civil Defence and
Home Guards in Delhi on the 20d December,
1969 ;

(b) if so, what arethe findings of the
raid ;
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(c) what action, if any has been taken by
Government against the defaulters ; and

(d) if not action has been taken so far, what
time it will take to finalise the whole report?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C.PANT): (a) to (d). In connection
with a corruption case registered with GCentral
Bureau of Investigation (S.P.E.) against some
officials of the office of the Civil Defence and
Home Guards, Delhi, two officers of the C.B.L.
(SPE) visited this office on 2.12.1969 to collect
some documents. The documents were made
over to the C.B.I. officials. The C.B.I. will be
sending their report to the Delhi  Administra«
tion shortly,

of Civil Defi and Home
Guards Organisations

Employ

3106. SHRI ACHAL SINGH: will the
Minister of HOME AFFAIRS be pleased to
state the number of employees of the Civil
Defence and Home Guards Organisation,
Delhi dismissed removed from service/suspen<
ded/ieverted/ charge-sheeted by the Directorate
of Civil Defence and Home Guards, Delhi
since 19687

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.G PANT): A stajement containing the
required information is placed on the Table of
the House.

Statement
Employees of Civil Defence and Home Guards Organisations

1. Number of persons dismissed :
2. Number of p d

from service :
3. Number of persons suspended :

4, Number of persons reverted to:
(1) alower post:

. AN Nil

Nil

7 persons wefe sus<
pended of whom 5

have been reigstated,

. v 1
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(2) their parent Departments :
(a) having been found
unsuitable
(b) on request for recall
from his parent office: ..

(c) on his own request :
(d) om the expiry of the
period of deputation: ..

5. Persons charged sheeted :
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.. . 6

Note: In addition, services of 8 temporary employees were terminated under rule 5 of the
Central Civil Services (Temporary Service) Rules, 1965.

Extension of date for Registration of
Claims with Custodian of Enemy Property

3108. SHRI ARJUN SINGH BHA-
DORIA :
SHRI K, N. PANDEY :

Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether Government are aware that
many Indian nationals and Companies did
not register their claims with the Custodian of
Enemy Property or with his Ministry, as they
were under the impression that nothing was
going to come out of it since Government had
not made up their mind ; and

(b) if so, whether Government propose to
excend the date of registration to enable the
Indian nationals and Companies to file their
claims in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK): (a) No,
Sir, -

(b) The claims of the Indian nationals are
continued to be registered by the Custodian.
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Checking of Pak Spies among East Pak
Refagees )

3111. SHRI R. R. SINGH DEQ : Will the
Minister of HOME AFFAIRS be pleased to
state whether Government have taken any
steps to check that there are no Pakistani
spice among the refugees coming from East
Pakistan during the last 8 month ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): Utmost vigilance
is being maintained by the Security agencies.

Setting up of an Export Council

© 3112. SHRI SHIVA CHANDRA JHA:
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government are planning to
set up an Export Council ; and

(b} if s0, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK): (a) and (b).
There is already and Advisory ‘Council on
Trade for dealing with problems of import
and export. Nineteen Export Promotion
Councils are also functioning to deal with the
export probl and p ial of various
groups of commodities. There is no proposal
to set up an “Export Council”.
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Attacks on Army Personnel by Naxalites
in West Bengal

3113. SHRI K. P. SINGH DEO: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether there has been an increase in
the number of attacks on Army personnel by
Naxalites in West Bengal ;

(b) whether Government propose to permit
the Army personnel to “Shoot” and to use
fire arms in self-defence and, if so, the deci-
sion taken in the matter ; and

(c) the number of such incidents reported
during the last one year and the number of
Army personnel killed/injured as a result
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (q) to (c). It is not correct
to say that there has been an increasein the
number of attacks on Army Personnel by
Naxalites in West Bengal. According toin-
formation available, there have been five
instances of attacks on Amry personnel and
vehicles ; of these the Naxalites are suspected
to be involved in two cases. 2 NCOswere
killed and 1 J. C. O.and 12 other Ranks were
injured on account of these attacks, The
Army authorities are fully aware of the
powers available to them in providing pro-
tection to the service personnel, army vahicles
and stores.

Display and Sale of Gems at Expo-70

3114, SHRIK. P. SINGH DEO: Will the
Minister of FOREIGN TRADE be pleased to
state @

(a) whether the National Mineral Develop-
ment Corporation displayed Indian Gems at
the Expo-70 and had entertained certain
inquiries at 20 per cent below the prices which
the exporters have been realising at present and
that the Indian Trade has strongly resented it ;
and
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(b) if so, the reasoms therefor and the
reaction of Government in regard to the resents
ment shown by the Indian traders ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (CHOW-
DHARY RAM SEWAK): (a) and (b).
National Mineral Development Corporation,
during its participation in Expo-70, had received
certain  trade enquiries about supply of
diamonds. These enquiries were passed on by
NMDC to the Indian exporters, for further
negotiation with the concerned parties about
prices, delivery etc.

Alleged profiteering by S. T. C. through
sale of imported items

3115. SHRI VIRENDRA KUMAR SHAH :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether during July, 1969 to June, 1970,
the State Trading Corporation imported 45
tonnes of Chloramphenical and sold it at Rs,
400/- per Kg., whereas the actual landed cost
averaged not more than Rs. 160/- per Kg.
thereby making a profit of Rs. 1.06 crores ;

(d) whether similar exorbitant profits were
made on sale of imported items like lodine
Sodium PAS, Sulphadiazine, Meta Amino
Phenol ete. ;

(c) whether the S.T.C. plans to import
substantial quantities of basic drugs and inter-
mediates in 1970-71 and is likely to make a
profit of about Rs. 5.75 crores on their sales;
and

(d) if so, the justification for the above
profitecring by the S. T. C, pis-a-vis Govern-
ment's declared eagerness to bring down the
prices of medicines for the benefit of the

common man ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (CHOW-
DHARY RAM SEWAK) : (a) The STC impor-
ted 20 tonnes of Chloramphenical during
July 1969 to June 1970. The landed cost was
Ra. 175 per Kg., the sale price was Rs. 400
per Kg. and the total profit made by the STC
on the import was Rs. 45 lakhs.

(b) No, Sir. A statement showing landed
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cost and selling price of some basic drugs
imported and distributed by STC is attached.

(c) Yes, Sir. The’ margin of profit of STC
is only 2%,

(d) Does not arise,

Statemant

(In Rs. per Kg.)

Name of Drug ~ Landed cost Selling Price
Metaminophenol 19.17 20.50
3 Cy idine 33.25 37.30
4 Cynopridine 24.45 27.70

Vitamin B 2 phosphate

Sodium 763. 42 833.00
Sulphadiazine 97.76 110.00
PAS Sodium 19.52 31.28
Caffeine 45.51 51.00
Vitamin ‘C’ 32,00 35.50
* Todine (i) 26.88 40.00
(Rs. 60/- per kg.) (i) 32.35 40,00
Sodium Nitrite 1790.80 2600.00

*It should be mentioned here that one conai-
gnment of Iodine was contracted as a price,
which gives a landed cost of Rs. 26.83, whilst
the sale price was fixed at Rs. 40.00. Another
consignment expected to arrive shortly, gives
a landed cost of Rs. 32,35 while the Selling
price has been maintained at Rs. 40f-. The
Selling price should be compared with the then
prevalent market price of Iodine at Rs. 60/-
per kg.

Tarapur Atomic Power Project

3116. SHRIVIRENDRAKUMAR SHAH ;
Will the PRIME MINISTER be pleased to
state :

(a) whether no written agreement has been
entered into by the Atomic Energy Commission
with the Governments of Maharashtra and
Gujarat in regard to sharing of power from the
Tarapur Atomic Power Project ; and

(b) if so, the reasons therefor, and the steps
taken to rectify the mistake ?

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY 'MINISTER OF HOME

" AFFAIRS AND MINISTER OF PLANNING

(SHRIMATI INDIRA GANDHI) : (a)Though
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there is no written agreement with the Maha-
rashtra and Gujarat Electricity Boards, under
the existing arrangements power upto the full
capacity of the station at 80% load factor is to
be share equally between the two Boards,

(b) On the completion of the plant and the
determination of its cost, discussions have been
conducted with the State Electricity Boards to
finalise fi 1 agr t These are ﬂ])l.‘c‘ﬁ‘l
to be finalised shortly.

Ranapraiap Sagar Power Project

3117. SHRI VIRENDRAKUMAR SHAH :
Will the PRIME MINISTER be pleased to
state :

(a) whether the Ranapratap Sagar Nuclear
Power Project is being set up to meet the future
requirements of power in Rajasthan and neigh-
bouring States ;

(b) whether the demand for power in that
region would grow, as anticipated, only if there
is fast industrialisation all around ;

(c) whether no proper planning has been
done to foster the infra-structure to eusure that
various industrial units would come up by the
time power starts flowing from the station ;-and

(d) the details of steps taken to ensure that
Power from the Ranapratap Sagar Project
would be fully utilised as soon as it becomes
available ?

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF HOME
AFFIARS AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI)t (a) Yes,
Sir.

(b) There is scope for utilisation of power
generated from Rajasthan ‘Atomic Power
Project in Rajasthan and the neighbouring
States,

(c) Thisis the mpomibil'lt}r of the State
Governments concerned.

(d) The establishment of facilities for the
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distribution of povrer in Rajasthan from Rajas-
than Atomic Power Project are under way.
A 320 single circuit transmimion line from the
‘Power Station to Udaipur and a 220 double
circuit transmission line from the Power Station
to Kota and thence to Jaipur :are being laid.
An inter-State 220-KV transmission line bet-
ween Jaipur and Delhi is also being planned.

Ealpakkam Atomic Power Project

3118, SHRI VIRENDRAKUMAR SHAH :
Will the PRIME MINISTER be pleased to
state the steps taken to lay down a proper
policy for sharing of power from the Kalpak«
kam. Atomic Power Project among different
States ?

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF HOME
AFFAIRS AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI) : The cnergy
from Unit | of the Kalpakkam Atomic Power
Plant has already been committed for the
power plan of the Government of Tamil Nadu.
As regards the energy from Unit 2, the matter
is under discussion.

Goa

M dom of Charg gai
Chief Minister

3119. SHRI GEORGE FERNANDES:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have received any
memorandum of charges against the Goa Chief
Minister ;

(b) if so, the details thereof ; and

(c) the action taken by Government there-
on?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS OF
ELECTRONICS AND SCIENTIFIC AND
INDUSTRIAL RESEARCH (SHRI K. C.
PANT) : (a) to (c). The Government have

d a Mer cC

against the Chief Minister of Goa connected
with abuse®f office. The matter is being looked
into.
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Expenditure on Furnishing Offices of
8. T. C. in Delhi

3120. SHRI GEORGE FERNANDES:
Will the Minister of FOREIGN TRADE be

pleased to state :

(a) the total amount of money spent by the
State Trading Corporation in furnishing its
new offices in Delhi ;

(b) the break-up of the various items of
expenditure ; and

(c) the break-up of money spentin furni-
shing the office of the Chairman of the State
Trading Corporation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (CHOW-
DHARY RAM SEWAK) : (a) The expenditure
incurred by STC in furnishing its new office
amounted to Rs. 22,59 lakhs.

(b) The break-up is as follows 1—

(Rs. in lakhs)
(i) Building cost partition etc. 15.23

{ii) Furniture and fittings 5.12
(iii) Welfare Services for staff
canteen 1.16
(iv) Contingencies 0.26
(v) Architects’ fee 0.82

(c) No additional expenditure was incurred
in furnishing Chairman’s office as old furniture
is being used in his office. -

Cooperation of Political Parties in main-
taining Law and Order against Com-
munalism

3121. SHRI RAJ DEO SINGH : Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether cooperation of all political
parties was received in maintaining the law
and order in connection with the decision of
the National Integration Council for collective
approach to the people against communa-
lism ; and

(b) if 50, the number of sittings the council
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held after it came into being and details with
regard to its minutes ?

THE MINISTER OF STATE (SHRI-
MATI NANDINI SATPATHY): (a) The
National Integration Council at its Srinagar
meeting in June 1968 condemned tendencies
that strike at the root of national solidarity
and called upon all political parties, among
others, to bring such tendencies to a halt by
discouraging communal illwill and regional
animocities and weaning the misguided ele-
ments of society from paths of violence. Both
the Standing Committee of the National Integ-
ration Council and an all-party conference
held towards the end of 1969 called for joint
mass campaigning by political parties as an
effective weapon to fight communal conflict
and disintegration. An Organising Committee
consisting of representatives of political parties
has been set up to conduct a campaign along
the lines of the statement issued by the all-
party conference. The second meeting of the
Organising Committee is due to be held on
December 11, 1970 to chalk out the various
detailed steps for the campaign.

(b) The National Integration Council has
met only once in June 1968. The Standing
Committee has however met four times so far,
to review progress in the implementation of
National Integration Council recommenda-
tions, the communal situation and the prob-
lems of Schedule Castes. The Sub-Committee
on Communalism has met twice to consider
various aspects of the communal problem in
depth. The Organising Committee for the
joint mass campaign has met so far once and
a second meeting is due to be held on Decem-
ber 11, 1970.

Central Flood Relief to Jaunpur (U. P.)

3122. SHRI RAJ] DEO SINGH : Will the
Minister of IRRIGATION AND POWER be
pleased to state ;

(a) whether the Central Government have
provided any financial assistance to the flood
affected people in Jaunpur (Utter Pradesh)
due to flood in the Gomati River ;

(b) the assistance Government have pro-
posed to the farmers ; and
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(c) the loss of properties, lives, cattle,
damages of houses and crop of the farmers as
a result of the flood ?

'THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD) :
(a) The Government of India do not provide
financial assistance direct to the people affec-
ted by floods. This assistance is provided to
the State Government concerned on the basis
of relief expenditure as a whole and not with
reference to any particular area or people.

A Central Team has visited the State of
Uttar Pradesh and has made an on the spot
assessment of damage caused by floods. On
the basis of their reccomendations, the Govern-
ment of India have adopted a ceiling of Ra.
9.35 crores for various items of expenditure in
connection with recent floods, A sum of Rs. 3
crores has already been sanctioned to the State
Government to keep them in funds for under-
taking necessary relief and rehabilitation works.
Further assistance subject to the approved ceil-
ings will be released in the light of the progress

of expenditure,

The Government of India would also pro-
vide loan upto Rs. 5 crores during current
financial year only towards short term credit to
agriculturists in flood affected areas for pur-
chase of seeds, fertilisers and other agricultural
inputs,

(b) and (c). The State Government have
reported the following damage in Jaunpar
district during the floods this year s

1. Loss of properties . Rs. 5,80,000
2, (i) No. of houses
damaged . 8300
(ii) Value of houses
damaged ++ Rs. 24,90,000
3. (i) Cropped area
affected v+ 3,14,300 acres.
(ii) Value . Rs.2,77,00,020
4. Cattle lost +s 20 Nos.
5. Human lives lost 11 Nos.

The State Government have allotted Rs.
8,70,000 for gratuitous relief (including house
building subsidy), Rs. 2,80,000 for Taccavi
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'-_nd Rs. 32,000 for other operations. Realisa-
tion of current and arrear dues on account of
land revenue and rent, irrigation dues and
Taccavi etc. has been postponed in areas where
damaged to crops is more than 50%. Arrange-
ments have alio been made to supply sceds
wherever necessary,

MMWMJW(‘U.PJ

3123. SHRI RAJ DEO SINGH : Will the
Minister of IRRIGATION AND POWER be
pleased to state :

(a) whether due to the flood in the Gomati
River in Jaunpur a number of villages are still
facing difficulties regarding assistance from the
Centre as well as the State Government accord-
ing to the assurances ; and

(b) ifso, the steps Government have pro-
posed to take to help the poor farmers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) and (b). Ne difficulty is being experienced
by villages as all possible relief measures have
been taken by the State Goverament,

The State Government have allotted Rs.
8,70,000 for gratuitous relief (including house
building subsidy), Rs. 2,80,000 for Taccavi
and Rs. 32,000 for others operations. Realisa-
tion of current and arrear dues on account of
land revenue and rent, irrigation dues and
Taccavi etc. has been postponed in areas
where damage to crops is more than 50%.
Arrangements have also been made to supply
sceds, wherever recessary.

Decline in export of Bristles

3124. SHRIC. K. BHATTACHARYYA :
Will the Minister of FOREIGN TRADE be

pleased to state : .

(a) whether his attention has been drawn
to the statement made by the Chairman of the
Export Promotion Council for finished Leather
and Leather manufactures at the sixth Annual
General Mecting of the Council about the
alarming decrease i n the export of bristles ;
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(b) whether the export has gone down from
Rs. 2.3 crores to Ras, 88 lakhs ;

(c) whether the export anticipated to go
down further ; and

(d) whether smuggling of bristles into
Nepal still continued and despite various
representations by the Council nothing has
been done by Government in this respect ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK): (a) Yes,
Sir.

(b) Yes, Sir. The exports have declined
from Rs. 2.3 crores in 1966-67 to Rs. 88 lakhs
in 1969-70.

(¢) and (d). The exports of bristles during
the current financial year have also shown
declining trend because of severe competition
from China. To arrest the fall in exports and
smuggling to Nepal, the Ministry is examining
the question of canalisation of export of bristles
through the State Trading Corporation of
India.

Decrease Iin!'.-pnrudl‘n and Jute

3125. SHRI C. K. BHATTACHARYYA 1
Will the Minister of FOREIGN TRADE be
pleased to state ;

(a) whether India’s traditional exports of
jute and tea have gone down during the past
ten years ; and

(b) if s0, what is the rate of decrease during
the last three years ? .

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK): (a) Ex-
ports of jute goods and tca have been fluctua-
ting during the last ten years. Exports of jute
goods rose from 8.1 lakh tonnes in 1960 to
9.3 lakh tonnes in 1964 and decline to 5.7
lakh tonnes in 1969. Tea exports increased
from 1.9 million Kgs. in 1960 to 2.2 million
Kgs.in 1963 and declined to 1.7 million Kgs.
in 1969.

(b) Exports of jute goods declined by 12.6%
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and 15.1% respectively in the years 1968 and -
1969 over preceding years exports. Rate of
decline in the case of tea during the same
years was 2.8 % and 18.7% respectively. There

was no decrease in exports of jute or teain
1967.

Decline in Export of Coir Yarn

3126. SHRIK. M. ABRAHAM : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether the export of Coir yarn to some
countries has been reduced substantially dur-
ing this year;

(b) whether Government have conducted
any enquiry into the reasons for this reduc-
tion ;

(c) if so, the findings thereof ; and

(d) the steps taken by Government to im-
prove the export ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK): (a) Yes,
Sir. Though there has been a marginal in-
crease in the exports of coir goods during the
current year, the export of coir yarn has fallen
by 5.9% in value.

(b) and (c). Yes Sir. The main reason
for the decline is lesser off take by the Euroe
pean Coir Industry in view of consumer pre-
ference for synthetic products,

(d) At the instance of the Government, the °
Indian Institute of Foreign Trade is currently
engaged in a study of overseas markets and
suggest measures to increase export of coir
products. The F. A. O. has also set up a study
group on hard fibres to explore alternative
uses for hard fibre products including coir.

Theft Cases in M.Ps.’ Flate and Minis-
ters’ Bungalows
3127. SHRIMATI SUCHETA KRIPA-
LANTI : Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether thieves are very active in
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“M. Ps.” flats and there had been many theft
cases in those Flats and in some Ministers®
Bungalows during the last six months ;

(b) ifso, the number of theft cases in
“M. Ps.” flats and Ministers’ bungalows
during the same period ; and

(c) the number of cases investigated, the
number of cases pending and further action
taken or likely to be taken to stop such re-
occurrence ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. G, PANT): (a) to (c)» According to
Delhi Police one case of theft in a Minister’s
bungalow and five cases of burglary/theft in
M. Ps. Flats were reported during the period
1-5-70 to 31-10-1970, Similar number of cases
was registered during the period 1-11-1969 to
30-4-1970.

‘Out of the above-mentioned six cases, three
are under investigation and three have been
filed as un-traced.

Two Police Posts in North and South
Avenue are functioning since November, 1967,
Staff from these Police Posts is deployed for
-patrolling in these arcas round the clock and
patrolling parties are checked by upper sub-
ordinates. In the area of Police Station, Parlia-
ment Street (excluding North Awvenue), one
platoon of Delhi Armed Police is deployed for
day patrolling. Similar patrolling is under-
taken in the areas of Police Stations Tughlak
Road and Tilak Marg. Delhi Armed Police
guards have also been posted at the residence
of some Ministers and Guomen from Security

Staff have also been provided. Instructions -

have been issued for prosecuting  persons found
loitering in suspicious circumstances under the
preventive sections of Law.

Export of Iron ore
3128. SHRI A. SREEDHARAN : Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) whether Government have formulated

AGRAHAYANA 11, 1892 (SAKA)

Written Answers 346

any scheme to increase the turnover from Rs.
137 crores to Rs. 250 crores by exporting ores
to foreign countries ;

(b) i.flo,tl;enewtargei fixed for ore ex-
ports during the year of 1971-72 ; and

(c) the details of the proposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (CHOW-
DHARY RAM SEWAK) : (a) to (c). Earn-
ings from export of ores viz. iron ore, manga-
nese ore bauxite and chrome ore during 1969~
70 amounted to Rs. 114.43 crores (Ironore
100.45 crores). This is expected to be increa-
sed to about Rs. 149 crores during 1970-71
(Iron ore Rs. 131 crores). During 1971-72
export earnings from ores are expected to be
around Rs, 152 crores (Iron ore about Rs. 134
crores).

Medium Irrigation Project undertakable
by State Goveraments

3129. SHRI K. RAMANI: Wil the
Minister of IRRIGATION AND POWER be
pleased to state :

(a) whether Government and the Planning
Commission have decided that medium irriga=
tion projects costing up to three crores rupees
could be undertaken by the State Governments
without clearance from the Central Water and
Power Commission and the Planning Com-
mission ; d

(b) if so, how many States have utilised
this opportunity ;

(c) whether the Tamil Nadu Government
have started any project within this limit ; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) Nosuch decision has been taken either
by the Union Government or the Planning
Commission. But the procedure for sanction-
ing such projects has been simplified.

(b) to (d). Do not arise,
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Scheme for Damming Parvati River in
Himachal Pradesh

3130. SHRI HIMATSINGKA :
SHRI KEDAR NATH SINGH :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Haryana Government have
submitted a Rs. 200 crores scheme for damm-
ing the Parvati river in Himachal Pradesh ;

(b) if so, the details thereof ; and

(c) the reactions of the Union and Himachal
Pradesh Governments thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) No, Sir.

(b) The Scheme is under investigation by
the Himachal Pradesh Government ; the cost
of the project, and other details would be
known after the investigations are completed.

(c) Question does not arise.

Findings of enquiry held into deaths of
Pilgrims of Amarnath

3131, SHRI RAMACHANDRA VEER-
APPA: Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government have been appris-
ed of the findings of the enquiry about the
inadequacy of arrangements made for the
pilgrims to Amarnath as a result of which a
good number of pilgrims died in August, 1970;
and

(b} if so, the details thereof ?

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF HOME
AFFAIRS AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI): (a) No,
Sir.

(b} Docs not arise.
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Flood Havocs in West Bengal

3132. SHRI SARDAR AMJAD ALIL:
Will the Minister of IRRIGATION AND
POWER be pleased to state 1

(a) whether Government are aware of the
fact that latches on the part of the Irrigation
Department and unscientific drainage system
have been mostly responsible for the recent
flood havocs in the different districts of West

Bengal ;

(b) whether Government will set up a
Commission of Inquiry to make a probe into
the matter ; and

(c) whether Government have any decision
to removate the defective drainage points
before the coming monscon as war measure ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD): (a)
The Government of West Bengal have reported
that the recent flood havoc in different districts
of West Bengal was due to unprecedented
heavy rainfall during the first two wecks of
September, 1970 and not on account of lapse
on the part of the Irrigation Department or
unscientific drainage system.

(b) There is no such proposal under consi«
deration.

(c) The Irrigation Department of West
Bengal are taking all possible measures for
maintenance of drainage channels and im-
provement of drainage in the low areas. Im-
portant schemes for improvement of drainage
which are under execution are Bealdahgong
Basin, Nowi Basin, Churial Basin, Kristapur-
Bhangur Katakhal, Tolly's Mullah and Kalia.
ghye.

#iw damet ® gy fasiw @t & s
oY srafawan I

3133. &t fagfe faw i 71 gwm
set a7 Famm i Fo &0 fF

(¥) *ar ¥=0g davl § agar



349 Written Ansuers
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g wH wAtew W oow WA (s
T frara fasf) @ Toal 3 ger sferal
# arvafos fgar & soR w9-faoed
Ft Of F ar # fa 0 gara 1 3o
foreqa ®q & 31 g, 1970 =+ ar<i-
firer o7 gear 121 ¥ gt # fFr
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F far N1 € FEaEd ¥ 2 frgwav,
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¥ar 9z X fafy & swata v sdard
FA &7 Fg0g fmar ar §

Meeting of State Chief Ministers on Beas
Control Board

3135, SHRI HEM RAJ: Will the Minis-
ter of IRRIGATION AND POWER be pleased
to state ;

(a) whether a meeting of the Chief Minis-
ters of Rajasthan, Haryana, Punjab and Hima-
chal Pradesh was held under his Chairman
ship in the first week of September ;

(b) if so, the subjeces discussed there at and
the conclusion arrived at ; and

(c) whether a copy of the discussions will
be laid on the Table ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) and (b). Yes, Sir. A meeting of the Ad-
hoc Committee of Minister Members of the
Beas Construction Board was held on 3-9-1970,
in which the ratio of staff in the Beas Project
from the participating Governments as well as
the pay and allowances payable to them were
discussed.

(c) A copy of the Minutes of the meeting
is placed on the Table of the House,
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Minutes of the Proceedings of the Masting of the
Ad-Hoc Committse of Minister members of Baas
Gonstruction Board held at New Delhi on 3rd
September, 1970

Present

1. Dr. K. L. Rao, Chairman
Union Minister of Irrigation & Power.

2, Shri M. L. Sukhadia,
Chicf Minister, Rajasthan,

3. Shri Bansi Lal,
Chief Minister, Haryana.

4, Dr. Y. S, Parmar,
Cheif Minister, Himachal Pradesh.

5. Shri Sohan Singh Bassi,
Trrigation & Power Minister, Punjab.

6. ShriR. P. Ladha,
Irrigation, Rajasthan Canal & Trans-
port Minister, Rajasthan.

7. Shri Ram Dhari Gaur,
Irrigation & Power Minister, Haryana.

8. Shri Sobha Ram,
Minister for Colonization, Rajasthan.

9. Shri V. V. Chari,
Secretary to the Government of India,
Miniatry of Irrigation and Power.

10. ShriI. P. Kapila,
Secretary, Beas Construction Board,

The Committee considered the following
issues :

(a) whether any ratio of the staff em-
ployed on Beas Project should be
fixed for being obtained from the
participating Governments of Pun-
jab, Haryana and Rajasthan.

1t was decided that in future personnel from
Rajasthan Statc be employed upte 50% of any
new posts created on the Beas Project over and
above the existing number of posts, and that
personnel from Punjab and Haryana States be
employed against the bal number of such
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new posts in the ratio 60 percent Punjab : 40
percent Haryana,

(b) What pay and allowances should
be paid to the staff employed on
the Project.

It was decided that the existing pattern of
pay scales on the Beas Project might continue
whereby pay of staff from Rajasthan was fixed
in the Punjab scales of pay on “point to point**
basis and officers/officials from other States
were in receipt of pay in the scales of their
parent States,

The Committee was further informed by
the Chairman about the high cost of compen-
sation for land and property to be acquired
for Pong Dam, and how his efforts for getting
the amount reduced had not borne fruit. The
Chairman mentioned that the Union Finance
Minister had also discussed the matter with the
Chief Minister, Himachal Pradesh but no redu-
ction in the compensation to be paid had been
agreed to. The extra payment on this account
over and above the anticipated compensation
of Rs. 1B.5 crores was expected to be of the
order of Rs. 27 crores. The steps to be taken
for financing the extra expenditure was to be
discussed with the Secretaries of the concerned
States, for which purpose a meeting would be
called by the Secretary, Ministry of Irrigation
and Power.

Acguisition of Land for Construction of
: Pong Dam

3136. SHRI HEM RAJ : Will the Minis-
ter of IRRIGATION AND POWER be pleased
to state :

(a) the number and dates of notifications
issued by Government for the acquisition of
land under Section 4 of the Land Acquisition
Act for the construction of Pong Dam ;

{b) when the fimt notification was issued
under Section 4 and when the last onc was
issued under that Section, with their number
and dates ; and

(c) the basis on which the notification of
the definition of the Pong Dam oustec has been
based and framed ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) A statement giving the number and dates
of the notifications issued by the Government
for acquisition of land under Section 4 of the
Land Acquisition Act for the construction of
Pong Dam is placed on the Table of the House.
[Placed in Library. Ses No. LT-4468/70].

(b) The number and dates of the first and
the last notification issued under Section 4 of
the Land Acquisition Act are given below :

First Notification 1 No, 988(Irr, S-EL.
60/3159, dated 8-2-1960.

Last Notification : No. 4-52/69-REV,
II, dated 12-12-1969.

(c) The basis of the definition of the OQus-
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tees from Beas Project area is that only genuine
oustees get rehabilitated and derive the bene-
fits of resettlement.

Visit of Unlon Ministers to Orissa

3137. SHRI P. K. DEO: Will the Minis~
ter of HOME AFFAIRS be pleased to state
the number of times and the purpose for
which the two Union Ministers, Shri Jaganath
Rao and Smt. Nandini Satpathy visited Orissa
during the last three months ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC AND
INDUSTRIAL RESEARCH (SHRI K. C.
PANT) i A statement is attached,

Statement

Name of the Minis- Number of times  Purpose of the visit Remarks
ter the Minister visi-

ted Orissa during

the period from

1-8-1970 to’

31-10-70.

1 2 3 4

Sbri Jaganath Rao  Seven (a) For discussion with the In the course of these

for Tribal and Rural Wel-
fare ;

(b) For discussion with the
Chairman and Members of
the State Social Welfare
Board.

(c) For attending the Con-
ference convened by the
Union Minister for Irriga-
tion and Power regarding
Rural Electrification.

(d) For inaugurating the All
India Telegraph’ Employees’
Conference (Class III) at
Cuttack.

(¢) For inaugurating the
Regional Class IV Telegra-
phic Conference at Berham-
pur.

visits the Minister in-
cidentally visited his
constituency on two
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(f) For :ﬂpaning of a new
Post Office Building at
Chatrapur,

(g) For visiting certain
Social Welfare institutions.

Shrimati Nandini Three (1

(2)

(&)

Chief Guets at a public
meeting to commemo-
rate August Ninth or-
ganised by Youth
Forum, Cuttack.
Address a public meet.
ing 'at Konark, Distt,
Puri.

Chief Guest ata public
meeting at Gadasila,
Dhenkanal.

Chief Guest at a public
meeting at Balarampur,
Dhenkanal.

Chief Guest at a public
meeting at Sabdege,
Sundergarh.

Chief Guest at Annual
Youth Conference,
Kurga, Sundergarh.
Chief Guest at 2 public
meeting at Lanjiverna,
Sundergarh,

Opening  of Gopa-
bandhu Bal Vidyapitha,
Coal Gate Rourkela.
Chief Guest at a public
meeting at Rourkela.

Issue of Orders to State for withdrawal  pleased to state :

of Privileges enjoyed by Ex-Rulers

3138. SHRI SURENDRA NATH

DWIVEDY :
SHRI INDRAJIT GUPTA :

SHRI NATHU RAM AHIRWAR :’

(a) whether it is a fact that no instructions
were issued to the States for withdrawal of
privileges from the ex-rulers including the
withdrawal of Police Guards from the palaces
even after de-recognition by the President ;

Will the Minister of HOME AFFAIRS be (b) whether the

Government of Orissa
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asked for detailed instructions and they were
intimated that details were yet to be finalised ;

(c) if instrnctions were ssued for withdrawal
which States have acted upon the instructions
and the States which have refused or delayed
in executing the orders ; and

(d) the expenditure incurred by Government
as a result of allowing the princes to continue
to enjoy some privileges even after the issue of
the Presidential order ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) and (b). Telegrams were
sent to all State Governments on 10th Septem-
ber, 1970, informing them that the privy
purses and privileges of Rulers stood termina-
ted with effect from the date of their derecogni-
tion. Copies of the telegrams were despatched
by post the following day. Letters were also
sent to the State Governments on the same
snbject on 24th September, 1970,

(c) There was no need for some States and
Union Territories to issue any instructions as
there were no Rulers. Some States have
reported that necessary instructions have been
issued by them already.

(d) The time and labour involved in getting
this information will not be commensurate with
the result.

Irrigation of areas between Mahanadi and
Paika and between Mahanadi and

Chitrotpala
8139. SHRI  SURENDRA  NATH
DWIVEDY : Wil the Minister of

IRRIGATION AND POWER be pleased to
state ;

(a) whether the Government of Orissa sent
any proposals or projects for approval of the
Central Government for irrigation of the areas
between Mahanadi and Paika and between
Mahanadi and Chitrotpala through new canals
s extension of the Delta Irrigation Scheme ;

AGRAHAYANA 11, 1892 (S4K4)

Written Answers 358
(b) whether the Central Government have
been requested to finance or “partly finance
these projects or the State Government propose
to undertake these projects on its own ; and

(c) whether any date or dates have been
indicated for commencement or completion of
these projects ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD) :
(a) The Second Revised Estimates of Delta
Irrigation Projects received from the Govern=
ment of Orissa provide for irrigation of areas
between Mahanadi and Paika and between
Mahanadi and Chitrotpala as an extension of
Delta Irrigation Project. These proposals are
under scrutiny.

(b} Beginning from the Fourth Plan, Central
assistance to State Governments for plan
schemes is in the form of block grants and
loans., The State Governments have to make
suitable provision for various schemes from
within their overall Plan ceilings, keeping in
view the needs of varigus schemes.

(€) No, Sir.

Appolntment of Commissioner of Police
for Delhi as Recommended by KEhosla
Commission

3140, SHRI M. L. SONDHI : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) the steps proposed to be taken in the
light of the Khosla Commission Report for the
int of a C '..c.ofPoliocin

(b) whether any steps are also contemplated
in the light of the Khosla Commission’s verdict
on economic distress and bad working and
living conditions of the Police constables, for
general amnesty and reinstatement of all
Policemen involved in the unrest of April 1967
and subsequently upto 31st March, 1968 ; and

(c) the decisions so far taken on the recom-
mendations of the Commission ?



359 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a)to (c). Recommendation
of the Khosla Commission for the appointment
of a Commissioner of Police in Delhi as well as
the cases of Police men involved in Police
agitation of April, 1967, are still under consi-
deration,

Decisions on the various recommendations
of the Khosla Commission have been taken and
communicated to the Delhi Administration for
implementation, Some ofthe important deci-
sions are listed in the annexed statement,

Slatement

BOME OF THE MAJOR DECISIONS TAKEN ON THE
RECOMMENDATIONS MADE BY THE DELHI
POLICE COMMISSION

1. Following allowances have been sance
tioned.

(i) A Metropolitan police allowance of
Rs. 20/- p. m. to Constables, Head
Constables and Assistant Sub-Inspec-
tors and Rs. 30/- p. m. for Sub-
Inspectors and Inspectors. *

(ii) A washing allowance of Rs. 4/- p. m.
to Constables, Head Constables and
Assistant Sub-Inspectors and Rs. 5/
p.m. to Sub-Inspectors and Inspec-
tors.

(iii) Raising the existing ceiling of con-

veyance allowance from Rs. 50/- to

Rs. 60/ to Sub-Inspectors and In-

spectors who maintain a scooter/

motor cycle.

(iv) An equestriani allowance at 109, of

pay subject to a maximum of Rs. 10/

p- m. to Sub-Inspectors, A. S.Is,

Head Constables and Constables in

the Mounted Police.

(v) Aspecial pay of Rs. 3/- p.m. to
buglers.
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(vi) A good conduct allowance of Rs. 5f=
p.m. on satisfactory completion of
20 years of service to Constables in
the Armed and unarmed wings as
long as they continue on the time
scale of Rs, 75-1-85-2-95.
(vii) Grant of five advance increments in
the scale of pay of constables for
future recruits who are matriculates
and in respect of matriculate consta-
bles already in service necessary
number of advance increments to
bring their pay upto Rs. 80/- p. m.

Grant of bicycle allowance at the
rate of Rs. 4/- p. m. to all those ASIs,
Head Constables and Constables of
Delhi Civil Police who maintain a
bicyele for the performance of official
duties,

(viii)

2. Special pay has been sanctioned to some

more categorics of employees of the Delhi
Palice.

3. Ithas been decided that 100% family
accommodation to uppersubordinates and 50%
family accommodation and 50% barrack
accommodation to lower subordinates, should
be provided. Non-gazetted police personnel
would be granted house rent allowance in lieu
thereof to the extent of actual rent paid by
them subject to the maximum of 25% of their
pay if they live in rented houses in Delhi as
well as to those who live in barracks and their
dependents are living in rented houses in
Delhi, No recovery of electricity charges if
exceeding 5 units per head from those who live
in barracks is to be made.

4. The Central Government Health Scheme
is to be extended to the Delhi Police personnels

5. Fourth Police District has been created
and manned. Recommendation regarding
grouping of all the existing Police Stations into
16 Police Sub Divisions to improve the super-
vision and the control of crime is being
implemeated,

6. Posts of Financial Adviser, Educational
Adviser and Educational Assistants have been
created. At Police Head Quarters, a com-
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modious and well furnished press room with
telephone has been provided to the Press
correspondents who visit the Central Police
Office.

7. Feeding charges for prisoners has been
raised from Rs. 1.50 to Rs. 2/- per day.

8. The strength of various units/branches
of the Delhi Police has been augmented.
Prosccution Branch of the Delhi Police has
been reorganised and the posts of Legal Adviser
Chief Prosecutors, Senior Proseutors and
Prosecutors have been created.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) to (d). The
House was informed in reply to Starred Ques-
tion No. 1939 answered on the 4th May, 1956
that there was no guestion of Netaji Subhash
Chandra Bose being in the list of war criminals
and Government propose to take no action in
this matter. No reference bas been made to
the Government of India at any time by any
foreign Government on this subject. There is
no question of the Government having accep-
ted the Tokyo Verdict and, therefore, the
question of getting the Verdict rescinded does
Dot arise,

G t have appointed a Commission

9. To encourage insservice education g
the policemen 3 posts of trained teachers have
been created.

10. The pattern and scale of uniform of
various ranks has been changed in accordance
with the Government’s decision. Improved
traffic signals are being introduced at important
crossings.

Rescission of tokyo verdict against Netaji
Sabhas Chandra Bose

3141. SHRI M. L. SONDHI: Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether it is y for the of
the Netaji Inquiry Commission (1970) that the
Tokyo Verdict should be vacated ;

(b) whether according to the law laid down
in the Tokyo Trial Verdict, Netaji Subhash
Chandra Bose is considered as a ‘War-
Criminal’ ;

(c) whether the Government of India have
accepted the Tokyo Verdict ; and

(d) if so, whether Government propose to
take steps to rescind the Tokyo Verdict
nationally and internationally ?

of Enquiry to enquire into all the facts and
lati g to the di (g ce of

Nemji Subhash Chandra Bose in 1945 and the

t develop connected therewith.

4

The enquiry is in progress.

Gazetted set of Rules for Recruitment
and Promotion in Delhi Electric Supply

Undertaking

3142, SHRI M. L. SONDHI: Will the
Minister of IRRIGATION AND POWER be
pleased to state ;

(a) whether the Delhi Electric Supply
Undertaking, since its inception, has failed to
provide itself with a proper and gazetted set of
rules for recruitment and promotion ;

(b) whether the D. E. S. U. does not have
any commercial or accounts code or manual ;

(c) the percentage of senior staff which is
on deputation to the D.E.S.U. ;

(d) the total number of personnel employed
by the D.E.S.U. ; and

(e) the steps taken to review and regularise
the recruitment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD) ¢
(a) Recruitment and promotion of officers of
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the Delhi Electric Supply Undertaking are at
present governed by the provisions of the
service regulations framed by the erstwhile
Delhi State Electricity Board. In view of the
creation of a number of new posts for coping
with the development programmes of the
undertaking, fresh recruitment and promotion
rules are being drafted by the undertaking.

(b) The Accounts "Code of the Municipal
Corporation of Delhi is applicable to DESU.
On the Distribution Accounts side, manuals
prepared by the undertaking relating to meter
reading, electricity sales and sundry distribu-
tion are in force. The commercial manual is
expected to be finalised soon by the under-
taking,

(c) 5% of the officers in Class I and Class IT
posts are an deputation to DESU.

(d) The number of regular staff employed
in DESU as on 31.8.70 was 12657,

(e) The position is stated in reply to part
(a) above.

High Price of Cotton Fibre

3143. SHRI M.L. SONDHI: Will the
Minister of FOREIGN TRADE be pleased to
state 3

(a) whether Government’s attention has
been drawn to the warning given by the In-
ternational Cotton Advisory Committee at its
recent meeting in washington that thereis
no future for cotton fibres at a high price ;

(b) ifso, Government's reaction thereto ;
and

(c) the steps proposed to be taken to cut
down costs so that cotton textile industry’s
competitive capacity is maintained ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOHDHARY RAM SEWAK): (a) and
b). No such statement was made at the
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recent meeting of the International Cotton
Advisory Committee in Washington, H

it was felt that cotton was losing markets
man-made fibres particularly non-cellulosic,
The reason for this was stated to be the
development of modern techniques in the
production of man-made fibre which has
reduced the prices of the fibre,

(c) Efforts are being made to increase the
yield of cotton through modern methods.

3144. SHRI HARDAYAL DEVGUN 1
SHRI BENI SHANKER
SHARMA :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the reasons’why the posts of Stenography
Instructors/Stenographers in the pay scale of
Rs. 210-425 under the Delhi Administration
have not been converted into substantive ones
despite the fact that these are in continuance
gince 1952 ;

(b) the action the Administration con-
templates for conversion of such posts into
permanent ones and the time by whichit
Wulﬂbcdune;

(c) if the action has already been initiated,
what is the present position ; and

(d) if no action has been initiated so far in
the matter, the reasons therefor and when
these will be converted into permanent ones ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC AND
INDUSTRIAL RESEARCH (SHRI K. C.
PANT) 1 (a) to (d). A statement is laid on
the Table of the House,
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Statement
Confirmation of Stenographers in Delhi Administration

(a) to (d). The Delhi Administration has informed that there are no such posts in the
scale of Rs, 210-425 under them which came into existence in 1952, However,
the first post of Stenographer in this scale was created in 1957 and the position
in respect of this post and posts created in subsequent years is as given below :—

) Action proposed for
sl. No. Name and No. of the Year of its Whether permanent their conversion
L5 creation oF temporary into perma-
nent posts
1.  Stenographer (One) 1957 Permanent —_
2.  Stenographer (One) 1958 *  do. -—
3.  Stenographer (One) 1961-62 do. -
4,  Stenography Instructors
(Four) 1962 Temporary Necessary action is
in process.
5.  Stenography Instructors 1964
(Three)
Stenographer (One) 1964 Temporary do.
7.  Stenographer (Ten) 1965 (6) Permanent Necessary action is
(4) Temporary in process,
8.  Stenography Instructors
(Four) 1965 ‘Temporary do.
9, Stenography Instructors
(Three) 1966 Temporary do.
10.  Stenography Instructors
(One) 1967 Temporary do.
11.  Stenography Instructors
(Five) 1968 Temporary do.
12.03 hrs. (SHRI L. N. MISHRA): Mr. Speaker, Sir,

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

RerorTEp DEomon For BLoox Crosurz
or Textie Mrnrs

SHRIR. K. BIRLA (Jhunjbusu) : Sir, I
call the attention of the Minister of Foreign
Trade to the following matter of urgent public
importance and I request that he may make a
statement thereon :—

“The reported decision of the textile
industry for block closure of textile milla
due to acute shortage of cotton.”

THE MINISTER OF FOREIGN TRADE

‘Well before the current cotton year began on
1. 9. 1970, an appraisal was made of the carry-
over stocks, expected commercial crop during
the current year on the one hand and the
Tequirements of the mills, amber charkha and
other users and exports on the other, and the
reasonable level of carry-over stocks at the
end ofthe year. The cotton crop was then
taken at 62 lakh bales as against 56.5 lakh
bales last year. Keeping this and other relevant
factors such as Legitimate interest of the
grower in view, an appropriate programme for
import of cotton was fnalised. It was our
expectation that the supplies of domestic cotton
available during the year, would prove
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sufficient to meet the requirements,

However, over the recent weeks the cottont
supply position has fast deteriorated. There
have been reports of damage to the crop in
Maharashtra, Madhya Pradesh and certain
other areas, Consequently the size of the crop
is currently estimated to be of the order of
57 lakh bales, Even now it is rather difficult
to forecast what ultimately the size of the crop
would be. Another phenomenon in the cotton
situation is that arrivals of certain wvarieties of
cotton into the market are smaller ang also
tardy. The result is that there has been pres-
surc on the available supplies of cotton. A
number of mills have made ‘rush’ purchases
also. Reports of abnormal purchases on the
part of the cotton traders are also there. All
this has resulted in abnormally high prices of
cotton.

If this price trend persists, the expectations
of i in exports or even maintaining the
normal level might'be belied. The apprehen-
sion is that exports during the current financial
year may fall short of the last year's level.
‘Weaker mills may find it difficult to withstand
the impact of the present high prices. Consu-
mers of cloth and yarn will be hard hit,

The cotton situation needs to be corrected
so that these undesirable consequences do
not occur. The Government have been giving
careful consideration to the formulation of
measures necessary to assure adequate supplies
of cotton at reasonable prices to mills, so that
the objectives of mdintaining and increasing
exports, adequate supplies of yarn and cloth
fo the and maintaining the employ-
ment are achieved.

While pursuing these objectives the interest
of the cotton growers would certainly receive
our utmost consideration and nothing would
be done which might affect -adversely their
legitimate claim.

The long term solution of the problem is to
increase the per hectre yield of cotton. In the
Fourth Plan provision has been made for
development of cotton production. I am arran-
ging for a review of this programme on an
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urgent basis and if necessary efforts would be
made to make liberal allotment of funds to
help the cotton growers.

Ia the overall context of the economy parti-
cularly maintenance and increase of exports of
cotton textiles and yarn, adequate supply of
cotton will have to be ensured at reasonable
prices. For finding satisfactory solutions to the
problem, a cooperative effort involving all
interests concerned with cotton is indeed
necessary.

Thave, therefore called a meeting of the
Cotton Textile Consultative Board on 7th
December.  All interests are represented on the
Board. Whatever measures are considered
necessary to alleviate the problem, to regulate
marketing, to discipline the prices of cotton
and to conserve its use, would certainly be
taken.

Meanwhile the industry is reported to have
given consideration to the problems it is facing
and Iam informed that certain conelusions
have been reached. I understand the industry
has contemplated a block closure for a period
of 15 days.

AsT have stated earlier, we are endeavour-
ing to ensure adequate supplies of cotton for
all mills. At the same time the industry and
trade must also observe discipline in the matter
of cotton purchases. I see no reason why there
should be any need for block closure of the
mills.

I canassure the House that Government
are seized of the problem and will soon evolve
a set of measures to meet the situation.

SHRIR. K. BIRLA: Before elaborating
the point about the serious crisis which has
developed in the country on account of the
shortage of cotton, with your permission, I
would like to call the Minister the hon.
magician Minister, because he has just now
said that he is going to solve the problem

- of supply of cotton and see that the cotton

mills donot close down. How is he going to
solve the cotton problem when cotton is not
in existence in this country? It is onlya
magician who could produce things from
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nowhere and not the Minister. Now I come
to the question. As we all know, cotton is
next to food in utility and therefore in priority.
Unfortunately, government have not given
the same importance and emphasisto the
development of this industry as they have
done to food. Thatis the reason why today
this serious crisis has developed.

This industry, aswe all know, not only
clothes the 50 crores of people of this country
but also earns valuable foreign exchange
worth about Rs. 1.25 crores besides giving
direct employment to 90 lakhs of people and
indirect employment to quite a few million
people.

Cotton production, as the Minister himself
has admitted, has been stagnant for the last
five or six years. It is going to be about 57
lakh bales this year as against our requirement
of 68 lakh bales. How is this shortage going
to be madeup? It is tobe done by import-
ing cotton from America and Egypt, there-
by using valuable foreign exchange of which
we are 30 short or, I should say, are bankrupt.
Therefore, we have to be self-sufficient on this
ground. How could we doit?

In the Fourth Five Year Plan the Govern-
ment has just announced a small figure of
Rs. 3.90 crores for the development of cotton.
The Minister, as we have all heard, has him=
self said just now that this is the only way
in which we can solve our problems. The
working group of the Planning Commission
had . recommended Rs, 8.90 crores. Hon.
Ministers, Sarvashri Jagjiwan Ram and Bali
Ram Bhagat—I am glad that he is here
now—had themselves maintained in the month
of April 1970 in the meeting of their Executive
Committee that the Government would and
another Rs. 8.4 crores for the development
of cotton in the Fourth Five Year Plan.

MR. SPEAKER: Iam waitingfor your
question,

SHRI R. K. BIRLA: My question is why,
as against the recommendation of the Plan«
ning Commission and the announcement by
the hon. Ministers—the total figure was
Ra. 16.8 crores—the Government of India has
Provided a small figure of Rs. 3.90 crores for
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the development of cotton in this five-year

Plan,:

Then, as he himself has said, cotton has
gone into the hands of traders and the traders
do not allow the cotton to come out because
they want more and higher prices. Why has
cotton gone to the traders instead of going to
the actual spinners and, if it has gone tothe
traders, what steps is the Government of
India going to take in this direction and to
see that such a thing does not happen in
future ?

SHRIL. N.MISHRA: There is no ques
tion of a magician here, An administrator
can meet the problem. The real problem
today is the non-availability of cotton within
the country. Our production has fallen short of
our expectations. Its legitimate impact should
have been felt towards the end of the year but,
as the hon. Member himself pointed out,
traders and some of the mills have made
rush purchases in panic. Some of the mills
have got stock for more than two or three
months’ consumption. Some of the traders
bave purchased cotton for speculative purposes
and for four or five months’ consumption.
These are the reasons why there is this man-
made crisis in cotton today.

The whole thing can  be avoided by regula-
tion. We are thinking of this regulation. We
will not allow any mill to keep in stock cotton
for more than a certain period’s consumption,
Ido not want to say that at this stage but
I am going to evolve a period of time for
which a mill will be entitled or authorised to
keep stock. A similar thing will be done about
the traders, Traders cannot speculate in cotton
and hold the country to ransom. If these steps
are taken, I do not see any reason why any
mill should be closed down.

I have asked the National Textile Corpora-
tion, which has about 20 mills underit, not
to keep more than 15 days' stockat a time.

_Ifthis kind of discipline is observed by the

other mills, this difficulty can be awvoided.
But some of the speculators, specially the
traders and the mills, collected huge stock in
panic and in the beginning of the season ; a0,
there has been a scarcity. But this problem
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can be met and, I am sure, we will be able to
sort it out,

SHRIR. K. BIRLA: My
tion is..........(Interruption).

MR. SPEAKER: No, no. You should
know the procedure. No second question is
allowed. Ifyou bhad not made sucha big
speech, it would have been easier for the minis-
ter to search into your question.

second ques-

SHRI R.K.BIRLA: Are you satisfied
with the reply ? He has not replied about not
providing the amount recommended by the
Planning Commission for the development of
cotton.

SHRI L. N. MISHRA: Perhaps, Mr.
Birla did not care tohear the main reply.
That is covered in that. The real solution of
the problem liesin increasing the yield of
cotton per acre. I am thinking of taking wp
the matter with the Ministry of Finance and
the Planning Commission to i the
amount of assistance to the poor cotton gro—
wers.

SHRIMATI SUCHETA KRIFALANI
(Gonda) : The Minister, in his reply, has not
thrown any light about the shortfall due to
failure of imports. I can understand about the
shortfall due tothe damage cotton harvest
has suffered. Therefore, our local production
isless, He has given us the total figure of
shortfall.

Has the import policy also failed? The
Government announced that they were going
to make a special quota of import of 5 lakh
bales, Immediately afier the announcement,
the price of cotton went up, Because of the
failure of the import policy of the Government,
imtead ofthe price going down the price
went up.  Within  two days of the
announcement, the cotton prices went up
by Rs. 100 per candy, Instead of importing
cotton to thetune of 3.75 lakh bales from
America, during this period, the only import
that has been effected is to the tune of 62,000
bales. I learn that this is due to the fact that
there was a dispute going on between the
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Cotton Corporation and the importers, What
was thedispute ? The dispute was over the
amount of commission that the Cotton Corpora-
tionshould get. This is a newly organised body.
It could have waited to carn the commission.
But because the Cotton Corporation wanted to
earn commission this year itself, our trade was
hampered and import of Cotton delayed.

Today, the shortfall is like this. The cotton
production is less by 4} lakh bales and there is
a shortfall of import of 13 lakh bales. So, with«
in these three months, October, November
and December, thereisa shortfall of 6 lakh
bales. May I know what has the Government
done to expedite the import of cotton, because
this problem can only be solved by immedia-
tely importing cotton,

Secondly, if there isany mal-distribution
as the Minister stated then that has to be set
right. He has suggested certain measures. I
do not know whether they will succeed in
remedying the trouble. He has also suggested’
that the permanent solution of the problem is
to increase the production of cotton. The
textile industry is one of our most important
industries, That industry needs better treat-
ment from this Government and much greater
efforts should have been put forward toincrease
the production of cotton, during the Fourth
Plan.

As the hon. Member, Shri R.K. Birla asked,
very rightly, how much money are you going
to invest in improving cotton production?
The amount provided in the Planis very
inadequate, only Rs. 3.5 crores. At least Rs, 10
crores provision should have been made in the
Plan to increase cotton production.

May I know the immediate programme of
the Government in regard to the import of
cotton and also the immediate programme of
the Government regarding re-adjusting the
mal-distribution that is there? The price of
cotton has gone up, in these three months, by
at least 25 per cent, and il you take the full
year, it has gone up by 60 per cent. The
impact of this increase in price of cotton will
be on the poor consumer who will have to pay
a higher price for cloth, With the high infla.
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tion that is already there, we do not want this
further rise in the price of cloth. Therefore,
we would like to know the immediate arrange-
ments that the Government are making to
import cotton. What the Government is being
to import staple fibres because our handlooms
are suffering for lack of art silk yarn.

SHRI L. N. MISHRA : We have released
not 62,000 bales of cotton from imports so far,
but 4.52 lakhs bales of cotton. There is no
dispute between the Cotton Corporation and
the importers. To-day all the importers are
the accredited agents of the Corporation.
They import on behalf of the Cotton Corpora-
tion for the different mills. Therefore, there
is no question of having a dispute.

SHRIMATI SUCHETA KRIPALANI ¢
When was the dispute settled ? It was delayed
due to that.

SHRI L. N. MISHRA : The Cotton Cor-
poration entered import market on 15th
September. As a matter of fact the season for
purchase of cotton begins on 1st of September.
For 15 days some of the importers made
purchases both in UAR and Sudan. We have
regularised them. The Cotton Corporation
has not taken over stocks of these importers
before the Cotton Corporation came into being.

About the commission also there is no
dispute. The commission is 1 per cent and it
has been distributed as one-fourth to the
Corporation for establishment expenses, one-
fourth goes to the mills and one-half goes to
the agents. The information of the hon.
Member that there is any dispute between the
importers and the Cotton Corporation and,
therefore, this trouble has come is not correct,
The trouble has come, as I said earlier, because
of the rush purchases made by some of the
mills and the speculative activities of the
traders.

Some of the hon. Members suggested seizure
of the stocks, Ifitis required, we will doit
and it cannot be dismisted if necessary, we will
have to adopt drastic measures. We cannot
rule it out. But the speculators’ activities have
to be curbed.

The main reason for rise in prices which is
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about 40% of the price that was prevailing last
year in the same period is mainly due to rush
purchases on the part of the mills, Secondly,
it is due to huge stocks being collected by the
traders whoare dealing in cotton. We are
going to regulate their activities by some
Government orders.

Weare havinga meeting onthe 7th of
December where traders’ representatives will
be there, the mill-owners will be there, the
Indian Cotton Federation people will be there,
Government will be there, Cotton Corporation
people will be there and we hope that we  will
be able to evolve some common formula
through which we will be able to meet the
situation.

I don't think that any crisis is, coming or
there will be any rise in prices of the cloth to
the consumers.

We must appreciate one point. TFhis is the
beginning of the season. To-day’s arrival has
been 2.34 lakhs bales of imported cotton and
in domestic cotton-467 lakhs bales against 3.35
lakhs bales last year, Thisis more than last
year. Still there is a crisis and the mills have
not consumed their stock. The main reason
is the speculative activities of the traders in
cotton.

SHRI S.A. DANGE (Bombay Central
South): Why do banks give credit to the spe-
culators ?

MR. SPEAKER: Papen to be laid on the
Table.

DR. RAM SUBHAG SINGH (Buxar):
You know, Sir, Mr. Morarji Desai wrote to
you a letter regarding the statement made by
Mr. Shashi Bhushanji and he has written that
in the last two months he has not been here in
Delhi and he has all along been in Bombay.
The statement made on the floor of the House
is absolutely wrong and uncalled for. There-
fore, the Member should be asked to apolo-

guse.

it srew fagry qrona (TaTwge)
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MR. SPEAKER : The hon. Mcmber made
certain allegations against

SHRI DHIRESWAR KALITA rose.

MR. SPEAKER: Mr, Kalita, kindly sit
down.

SHRI DHIRESWAR KALITA (Gauhati) :
Are you going to give a ruling ?

MR. SPEAKER : No, mno. I am not going
to give a ruling. What do you want? Iam
going to r.m'lke observations. Are you satis-
fied,

The hon member made certain allegations
in which he mentioned the name of Mr, Morar-
Jji Desai, I cannot give any ruling or cannot
comment on it unless the Member who made
the allegations comes out with his own com-
ments. This will b+ conveyed to him and
whatever be his comments, it will come before
the House. (Interruptions)

SHRI P. G. SEN (Purnea): What about
my privilege motion ?
MR. SPEAKER : No, please. I have not

held it in order.

st frs == w1 (AgE) : wsag
#giga, &3 ara gfoear Wear ¥ faens
o fafasrs v fear §

MR. SPEAKER : I have not got the infor-
mation from the Minister as yet. Have you
got the copy from the Minister ? I will think
over it now.

. sifmmamr: 3g & Far g
afF e 99 aT F9Ar haer afsd
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DR. RAM SUBHAG SINGH: Somecthing
has been published which we did not carefully
follow. The statement of Choudhary Randhir
Singh that four members of all the parties. ...
(Interruptions) and this is absolutely incorrect.

MR. SPEAKER : Ihave asked the paper
to-day.

12.28 hrs.

RE: QUESTION OF FRIVILEGE

SHRI S. K. SAMBANDHAN (Tiruttani) :
Sir, I want this to be referred to the Privileges
Committee only. There is no need to get the
information from any quarter. Even the State
Minister of Industries thinks that he is the
only jurist in the world.

MR. SPEAKER : I want to hear the other
side also. I am going to meet the leaders this
evening and we will consider everything,

SHRI S. K. SAMBANDHAN : Do you
want any further proof than this ?

SOME HON. MEMBERS: Shame, shame,

SHRI S. K. SAMBANDHAN: I have
got a report from the doctor. ... (Interruptions)
multiple injuries. . . . (Inferruptions).

MR. SPEAKER : This is not the way of
putting it. Kindly sit down.

SHRI S. K. SAMBANDHAN: I want
this to be referred to the Privileges Committee
only. I do not want the Police officers to be
summoned to the bar of the House.

MR, SPEAKER : Let this House be clear
about one thing,

SHRI M. L. SONDHI rose.

MR. SPEAKER: Mr. Sondhi, I am on
my legs.
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‘SHRI M. L. SONDHI (New Delhi) ¢

Kindly hear him, Sir. Let us hear him, Why

should you not give him a chance ?

. MR. SPEAKER{ T am not going to give
it

SHRI M. L. SONDHI : Why, Sir?

MR. SPEAKER : Why don’t you please sit
down ? (Interruptions)

SHRI M. L.SONDHI : No matter can be
raised in the Parliament, Sir ? What is this,
Sir,? The Speaker is not to brow beat the
Members. Can’t we raise any issue in this
Parliament I wrote to you but T got no reply.

MR. SPEAKER : Why don’t you please
sit down ?

SHRI M. L. SONDHI : A most insulting
letter written by your Secretariat. What is
this ? Why should not a Member be heard ?
He has every right to be heard. Even Voltaire
said, ‘I disagree with what you say. But I shall
defend to death your right to say it.’

MR. SPEAKER : Please sit down.

He met me yesterday. He gave a version.
After all don’t make this House as a forum for
everything that happens outside. (Interruptions)
I am not going to allow it to-day.

st wacaw g (feeh mae)
Heqe WEIRY, I+ WA TEI & fE
AAAT AIET FT A 1Y ) AT FAR
At T1T FgA F oo afFg

SHRI 5. K. SAMBANDHAN : I explained
to you. I was sitting.. .. (Interruptions)

MR. SPEAKER: In this House we are
already seized of one case. In that case this
House came out with their own judgment with-
out reference to Privileges Committee or any
other thing. So much has appeared in the
Press and so many comments on it have
appeared. I have received a number of letters,
The only question is whether anything happens
to a Member of Parliament or any legislator .
when he i in the discharge of his duties and
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he is obstructed from coming to the House or
2 Committec of the House. If anything hap-
pens to any legislator outside, the leaders of the
groups and the Committee will have to decide
whether a Member of Parliament or a legisla=
tor is to be treated above the ordinary citizens
as a special case, in respect of anything that
happens anywhere in the world. ...

SHRI M. L. SONDHI : You are applying
double standards. The other day, Shri Atal
Bihari Vajpayee opposed it, and yet you
allowed it, but today you are not allowing this.

MR. SPEAKER : I shall have to name
Shri M. L. Sondhi....

SHRI M. L. SONDHI: You can do any-
thing ; I shall speak for the rights of the people.
You do not allow people to speak and you are
curbing democracy....

SHRI 8. K. SAMBANDHAN : This hap-
pend on my way to Parliament,

MR. SPEAKER : If Shri M. L. Sondhi
persists, I shall have to perform a very unplea-
sant duty....

SHRI M. L. SONDHI : I shall have also
to do something ; I shall go on a hunger-strike
in front of your house from tomorrow, so that
people can make their own judgment. ...

SHRI S. K. SAMBANDHAN: This happen-
ed only on my return journey, on my way to
Parliament.

MR. SPEAKER : I have tgld him already
that we have to discuss certain matters in the
meeting called for during this afternoon, of all
the leaders. I shall placethe viewpoint as to
how we are to take up such cases in future. If
in one case we decide anything. ...

SHRI ATAL BIHARI VAJPAYEE (Bal-
rampur) : We are not going to decide any-
thing now. But you may kindly allow him to
make a statement before giving your culing ;
we can ask Shri S, K. Sambandhan to state
what happened and how the police behaved,
50 that the leaders of the groups can discuss
this matter. There isno harm in listeniog to
Shri S. K. Sambandhan. It is a question of
fact. We can listen to him on a point of fact.
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DR. RAM SUBHAG SINGH (Buxar):
You can give him just two meinutes, (Interrup-
tions)

MR. SPEAKER : I had explained every-
thing to the hon. Member. He should wait
till T get....

SHRI LOBO PRABHU (Udipi) : Let him
make his submission.

ot tfg v (@) : aegw W,
gast g7 fagr omw )
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SHRI PILOO MODY (Godhra): If you
will permit me to make a submission, every day,
we have alot of noise in the House and this
noise is primarily created because we do not
follow certain established principles. Here is a
Member who has been offended against, and
he wants to make a statement. If he is stopped
from making a statement, then we get a lot of
noise which goes tosuch a point that some-
thing like what happened on the last occa-
sion happens, and we go and do some
thing that is patently wrong. Therefore, I sug-
gest that you may allow the hon. Member to
make a statement.

I would also like to urge Government that
when a matter affecting the privileges ofa
Member of the House comes up on the floor of
the House, they should not hesitate and dilly-
dally with the matter, but should come for-
ward immediately and say that the matter
should be referred to the Privileges Committee.
‘Then, we would not have all this croas-talk
and counter-talk, and Shri M. L. Sondhi
getting agitated and all manner of things happe-
ning. So, I recommend to you to allow him
to make his submission. (Inerruptions)

MR. SPEAKER : If things are to be decid-
ed by shouting, then the Chair is helpless.

SHRI 5. K. SAMBANDHAN: Let me
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explain what happened. I was returning to
Parliament afier my interim trip. This also
must be taken note of. .I went to my usual
place of residence on an interim trip. On my
way back, I had some other responsibility also,
and I bad to carry it out as the president of an
apex society which is the biggest co-operative
society in India. I summoned a mecting;
whether I have got the right or not to do so is
a matter which anybody can question in a
court of law. I summoned a general body
meeting and issued notices about the general
body meeting being convened just at my place
of stay in a guest-house of the socicty belonging
to the co-operative society, in regard to which
the general body members bave got the right,
and Government do not have any right. That
guest-house has been locked in my absence and
sealed. That kind of thing has never happened
in any democratic country in the world ; it can
happen only in a country where there Is jungle
law, that is, a guest-house being locked by an
executive officer under instructions from a
government. So, we decided, a few people, to
convene the meeting in the board meeting hall
in which I was there from three O’clock on
28th evening. Members were coming. Some
other visitors Yere coming, including a foreign
visitor, to whom I gave an appointment in
that particular hall,

The members had no other place to go and
spend the night, So I asked them to stay there
itself. As members, they have got that right.
As President,—even if I am not President
according to Government, I am a Director of
that Society as Director of that Socicty, I have
got every right to stay in that hall.

So we were staying there peacefully discus-
sing things, what to do tomorrow, Then the
police official came. I explained it to him;
I gave him a copy of the bye-laws which
says : ‘The President shall have overall power
on all the affairs of the Society’. I gave him a
copy of the Co-operative - Societies Act of
Tamil Nadu. Ialso gave him a copy of the
judgment of the Supreme Court which said
that even an illegal occupation by anybody
cannot be vacated with the use of force without
a court order. So I wanted them, if at all they

* had a case, togo tothe courtof law and get
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an order so that we would go. He did not
agree. Then the officer abused me using so
many words. Of course, I took the privilege
of saying that I amalso an MP. He said:
‘What if you are an MP ? That is all in Delhi’
and this and that, s0 many things (Interruption).

Lastly, I asked the police officer : ‘Give it
in writing as to why we should get out of this
place.” He refused to give it. Once he refused
to give it, I said, ‘We will not vacate this
room’, So he ordered his people to lathi-
charge all the people including the peon who
was on duty, who had the key and whose
responsibility it was to close and lock the door
and seal it and keep the key till the next day,
till he handed it to somebody else. Even that
peon was lathi.charged. My son who had
come there to ask whether he could bring food
for me was beaten. All the other visitors were
beaten. There are eye-witnesses to what hap-
pened. I have gota copy of the documents.
I can poroduce them before you or before the
Committee of Privileges on any day under any
circumstances.

I was dragged from my seat all along and
pushed into the jeep. In the process of being
pushed into the jeep, I sustained all these
injuries. They are only on my leftleg. Also
there was so much swelling in the hands and
in the body. All these have been recorded
in the General Hospital by the doctor (Inferrup-
tions).

After going to the police station, I asked
bim, “What next ?* He said: ‘Sign the bond and
go'. Asit was paining so much, T was agree-
able to sign a bond and immediately go. I
signed it immediatcly and asked whether I
could go. He said ‘Wait’, I was waiting and
waiting and waiting. He was telephoning all
his bosses including, I hope, the Minister, the
Inspector and the Asistant Commissioner
who were in charge of all these things. From
bebind, they were talking. I asked him:
‘Either you take me to the Hospital or I will
go mysclf there’, to ncither of which he was
agreeable. Halfan hour passed. Then at about
8.45 or 9 0’clock, he said I could go. I went
straight to the hospital and admitted myself
as an out-patient, The doctor wanted to admit
me as an in-patient. Since I had other respon-
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sibilities of convening a general body meeting
the next day, I did not agree to be an in-
patient. I spent about 1} hours there. They
suspected serious injuries including a fracture
of bones. They took Xerays and other things.
Fortunately, there was no fracture but only
the swellings and other things.

This is what has happened, This is during
the discharge of my duty. I was simply sitting
there. OF course, I did not go and offer satya-
graha or gherao or any such thing. We were
sitting in an institution of which we are the
members. Whether they agree whether I am
Director or President, whatever it is, nobody
has got a right except the members of the
Society to enter there. But on a cumplaint by
an executive officer beihg paid by that Sodety,
the police has done all these things. I asked
hith ‘What right have they got to make a
complaint against the members or against a
Director or against the President ?’, to which
the police officer did not reply. Iasked him,
‘At least give it in writing so that peacefully
we can goand takeit to the court—to which
also he did not agree.

They have done 3o much against me. This
must be referred to the Committee of Privile-
ges. I'would only request the House to agree
todo so that the Committee can go into it in
detail and see that some justice is done to
members like me.

SHRI HEM BARUA (Mangaldai): This
is a simple request for reference to the Privileges
Committee. We can agree.

SHRI J. B. KRIPALANI (Guna): This is
not a question of an MP but of any citizen ; if
any citizen is treated like that, we have to take
note of it, apart from the consideration of
whether he is an MP or not. Can these arbi-
trary things be tolerated and not be raised in
this House ?

SHRI SEZHIYAN (Kumbakonam): I
agree with what Acharya Kripalani has said,
Any citizen of India should be treated well.
If three is any complaint, the due process of
law should take its course, and in this case I
understand that a case has been registered
and a complaint has also been given. He
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claims that he continues to be the President,
but it appears that the Board of Directors have
passed a motion of no confidence against him.
I am not going into the merits of the case.
This House and the Privileges Committee
should concern themselves with the question
whether a Member of Parliament, in the
discharge of his functions, has been obstructed.
Then, it becomes a matter of privilege.

As Acharyaji has said, even an ordinary
citizen should not be maltreated or manhand-
led by the police, and if that has been done,
1 will be one with him that the police should
be taken to task. Therefore, there are two
sides of the case, and the court is seized of
the matter.

AN HON. MEMBER : The court will not
deal with the privileges of the Member.

SHRI SEZHIYAN : Therefore, allthat we
are concerned with is the privilege of the
House, not that he received injuries. As he
‘himself concedes, that is a matter to be decided
by the court. A case has been registered, a
complaint has been preferred.

SHRI S, K. SAMBANDHAN : I have stated
in my letter to you that the Police officers have
deliberately given false information to the
House.

SHRI SEZHIYAN : 1am not saying any-
thing against him. If he feels that the police
has acted in an illegal way, that the Board of
Directors have acted in an illegal way, T am
not holding a brief for any bedy,. ...

SHRI S.K. SAMBANDHAN : That will
take seven years, because we have got a Law
Minister who says about everything that he
has telephoned the Judge, that he has tele-
phoned to the police. That is how he behaves.
How can you expect justice ?

SHRI SEZHIYAN: My pointis that if
there isa prima fasie case, if you are satisfied,
if the Housc is satisfied, that the privileges of
Member are involved, the matter can be referred
to the Privileges Committee, but he himself
has stated that he went there as the President
of the organisation, If he has been obstructed
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in performing his duties as a Member of Parlia-
ment, I have no objection. A full enquiry can
take place, a judicial eaquiry can take place,
Lam not shiclding anybody. (Iaterruption)

SHRI RABI RAY : If he had been in your
party, you would have defended him.

ot wew fagrd wmeddr : geTer
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SHRT HEM BARUA: What is the harm
if the matter is referred to the Privileges Come
mittee, I do not understand.

SHRI S. M. BANERJEE (Kanpur): You
have the powers, under the rules, to refer any
matter to the privileges Committee without
referring it to the House.

MR. SPEAKER
it is a fit case.

I have to judge whether

SHRI §. M. BANERJEE: So, that ques-
tion is not disputed. The only point is your
observation that you have to seriously think
when an M.P. should be regard asan M.P.
and when as a citizen of this country. Unfor-
tunately, we havean all-India pass for five
years, and we do move about in the country
without knowing when we are actually MPs.
and when we are not.. I would only request
you to really discuss this matter with the
Members of all Opposition Parties so that we
should know our privileges. I am ome of those
who do not want that the MPs. should have
more privileges then the people. After all,
the people arc supreme, and not Parliament.
But I want this to be clearly defined. Other-
wise, we will be doing something thinking
that we are Members of Parliament, we will
be beaten and will come to this House, So, I
would request youto calld convention or
refer this matter to the Speakers’ conference
or any other conference which™ can possibly
take note of this,
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This case should be referred to the Privileges
Committee,

SHRI P. G. SEN (Purnca): Iriscona
point of privilege emanating from the remarks
of our hon. friend, Mr. Randhir Singh about
Members in the opposition. .

MR. SPEAKER : Asthe practice goes, I
have sent it to them and when it comes I shall
discuss it with the persons concerned and then
come out with my ruling. I shall give my
ruling later on.

st qejwa qEw (AT ): qeas
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MR. SPEAKER : I cannot allow you now.

MR. M. L. SONDHI: T shall take only
half a minute about the call attention
motion on the pay-strike of the Central
Government employees. They had not drawn
their pay. You have drawn yours; I have
drawn mine ; the M.Ps. have drawn theirs.
The Prime Minister and other Minister, the
great people who adorn the Treasury Benches
and who claim to be modernisers are feudals
with a feudalistic outlook ; they had drawn
their salaries all right, while those who toil for
them twenty-four hours and workfor this
Government got nothing in return ; they have
suffered all sorts of indignities and work for this
Government. . . . (Interruptions).

MR. SPEAKER : You are holding every-
body to ransom.

SHRI M. L. SONDHI : While the Govern-
ment employces had not drawn their pay,
these people want to sabotage them ; they send
their spies among the Government employees
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to sabotage. I denounce this Government....
( Interruptions)

SHRI 5. M. BANERJEE : Let the Finance
Minister make a st it on the pay strike
of the 30th, This was a protest against inade-
quate interim relief. I support Mr. Sondhi.
This Government must make a statcment on
this.

MR.SPEAKER: He got up abruptly;
nothing is known to me.

SHRI M. L. SONDHI: There is a call
attention on the Table.

MR. SPEAKER : There are fifty call atten-
tion notices ; I can admit only one.

SHRI M. L. SONDHI: Nobody in the
Secretariat cares for them., There is a syste-
matic conspiracy inthe Secretariat against
the Government employees. If you will not do
us justice, where shall we go ?

MR. SPEAKER : There is no need for the
Chair at all, if this rule of the thumb goes

on.

SHRI M. L. SONDHI :
important than anything.

Justice is more

MR. SPEAKER : Cool down, in the morn-
ing.

Where do wereach in this matter about
Mr. Sambandham ? He met me yesterday and
on Sunday also at my residence and had again
brought this case to me. Iam faced with a
very peculiar situation. I have to determine
whether the motion is in order or not, whether
facts are such as relate to his position as an
M.P. in the discharge of his duties to the

House. . . . (Interruptions)

SHRI UMANATH (Pudukkottai) 3 He
said that when he told the police officer that
be was a Member of Parliament, the police
officer replied : Idonot care who you are;
itisin Delhi. It has gone on record. But
apart from other things, hereis a question
where a police officer treats this House with
utter contempt, and his statement is there.
On that issue also, it should be enquired into.
(Intarruption)
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MR. SPEAKER: Weshould not go one-
sided, whatever the position of any officer or
any police officer.  'We have recently come
acrots a similar case. Wego on condemning
people without giving 8 chance to them to
defend themselves because they cannot be
present in this House.

Secondly, I even asked him to come and I
told him yesterday that “if you want to come,
you can also come there and lay your case
before them.” But now he has laid the case
before the House. Ido not think we need
meeting in this Committee then. Now, Papers
to be laid on the Table.

SHRI TENNETI VISWANATHAM (Visa-
khapatnam): Sir, itis nota matter to be
disposed of in such a way. (Interruption)

SHRI S. K. SAMBANDHAN : Sir, T want
to say something. I want to explain.

MR. SPEAKER : Kindly sit down please.

 12.51 hrs.
PAPERS LAID ON THE TABLE

Review aND ANnUAL RePorT OF THE INDIAN
Rare EarTH LTD.

THE MINISTER OF STATE (SHRI-
MATI NANDINI SATPATHY) : Sir, on be-
half of Shrimati Indira Gandhi, I beg to lay
on the Table a copy each of the following
papers under sub-section (i) of section 619A
of the Companies Act, 1956 :

(1) Review by the Government on the
working of the Indian Rare Earths
Limited, Bombay, for the year
1969-70.

(2) Annual Report of the Indian Rare
Earths Limited, Bombay, for the
year 1969-70, along with the Audi-
ted Accounts and the comments of
the Comptroller and Auditor Gene-
ral thereon.

[Placed in Library. See No. LT—#441/70)
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StaTEMENT RecArDmG IMPACT oF Druos
(Prices ContmoL) Oroems on Prices or
Drucs

THE MINISTER OF PETROLEUM AND
CHEMICALS, AND MINES AND METALS
(DR. TRIGUNA SEN): I beg to lay on the
Table a statement, under Direction 19 of the
Disections by the Speaker, in reply to Half
an-hour Discussion raised by Shri Kanwar Lal
Gupta on the 16th November, 1970, regarding
impact of Drugs (Prices Control) Order
on prices of drugs. [Placed in Library. See No.
LT—4422/70).

CerrrFep  Accounts o CoaL BoAmD UNDER
CoAL Mnves (CONSERVATION AND SAFETY) AcT,

1952 avp Notmrication unper Mmves amp
MmERALS (REGULATION AND DEVELOPMENTS)
Acr, 1957

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY) I
beg to lay on the Table :—

(1) Acopy of the Certified Accounts
ofthe Coal Board for the year
1968-69 together with the Audit
Report thereon, under sub-section
(2) of section 12 of the Coal Mines
(Conservation and Safety) Act,
1952, [Placed in Library. See No.
LT—4443/70].

(2) A copy of Notification No. S. O.

* 3665 (Hindi and English versions)
published in Gazette of India dated
the 14th November, 1970, under
sub-section (1) of section 28 of the
Mines and Minerals (Regulation
and Development) Act, 1957,
[Placed in Library, See No, LT—
4444/70)

DEMANDS FOR SUPPLEMENTARY
GRANTS (RIALWAYS) 1970-71

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI M.
YUNUS SALEEM): On behalf of Shri
Gulzari Lal Nanda, I beg to present a state-



389  Personal Explanation
ment showing Supplementary Demands for
Grants in respect'of the Budget (Railways) for
1970-71.

COMMITTEE ON WELFARE OF SCHE~
DULED CASTES AND SCHEDULED
TRIBES

Nivta avp Textr RerorTs

SHRI BASUMATARI (Kokrajhar) :
Sir, I beg to present the following Reports of
the Committee on the Welfare of Scheduled
Castes and Scheduled Tribes :—

(1) Ninth Report (Hindi and English
versions) on the Ministry of
Tourism and Civil Aviation— Re-
servations for Scheduled Castes
and Scheduled Tribes in Air India.

(2) Tenth Report (Hindi and English
versions) on the Ministry of Tou-
rism and Civil Aviation—Reserva-
tions for Scheduled Castes and
Scheduled Tribes in Indian Air-
lines,

12.52 hrs.

PERSONAL EXPLANATION

SHRI LOBO PRABHU (Udipi): Sir, in
the debate on 26-11-1970 regarding double
voting on the Privy Purses Bill, Shri Nath
Pai stated as follows :—

“Every party is represented very ades
quately. A very able Member called Mr.
Lobo Prabhu who takes his duty very
seriously, contributed to the best of his
ability to the deliberations of the Com-
mittee. I am sorry he is not here,”

I would like to state that I could not get
the inimation to attend the meeting of the
Rules Committee on the 8th September, as I
was out of station, and in fact, could not
bave done so as I was in transit to my home in
Mangalore. The proceedings of the meeting
also show that I was not present. Though
these proceedings were sent to me, they were
not formally put up for confirmation at the
meeting held on 18th November, 1970.
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MR. SPEAKER ¢: We bad another meet=
ing earlier also.

SHRI LOBO PRABHU : I was not there
for that meeting. At that meeting, the Chair-
man only referred to the action he had taken
against Shri Ram Shekhar Prasad. Though it
is not recorded in the proceedings, I remem-
ber, I pressed that the warning given to the
Member could be placed on the Table of the
House.

T would like it to be clarified from the above
that the Swatantra Party was not represcated
at the meeting when other decisions about the
double voting was taken. Although it is good
for Shri Nath Pai to appreciate my work, I
would like to remove the impression that I
participated in the decisions of 8th September.

SHRI SURENDRA NATH DWIVEDY :
(Kendrapara) : You will use it in the election
time,

SHRI LOBO PRABHU : I should certainly
do s,

SHRI NATH PAI (Rajapur) : Sir, I would
like to just clarify the point. Normally objec~
tions are taken, I think, if disparaging remarks
are made about a Member, but this is perhaps
a unique example where a member is taking
bjection for pli y refi made
to him, He richly descrves them.

But may I say that if the statement is very
carefully understood, and its syntax and gram-
mer are taken into consideration, I have never
suggested that Shri Lobo Prabhu attended the
meeting in question. I said the Swatantra
Party is represented by a very able Member,
and he attends the mectings and contributes
to the deliberations. I entirely agree that the
meeting in question was not attended by Shri
Lobo Prabbu, The Swatantra Party is repre-
sented on the committece. Theie is difference
between your being represented and your
participating in the proceedings. Yon are
represented but you were not present on that
day.

SHRI RANGA: (Srikakulam): I am
glad my hon. friend has clarified the position.

MR. SPEAKER : Shri Madhu Limaye.
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st o (T8) : asae wEkey,
A fadew g ¢ 5 &9 ¥k o=
fas ar=wfame g o & #y famy ot
e fawg #tge a1 )@ Eag aga
AFEAT & TEfET SEA JAC AT H
arg & foar s oY aga e v

=t 7Y fowmd (F0%) @ aw at fas
dadm e e E

MR. SPEAKER : I have certain appoint-
ments in the afternoon. There are two meet-
ings already fixed. I hope you will not mind
if I am not able to come for some time because
of those meetings., Then we have leaden’
meeting alsoin the evening at 3 O’clock. I
have a meeting with a Speaker from a State.

st e fagrdt AR (IR
eqE WEEA, AN qF qued e g
W @raE [ amar g F agm R

19 T 2 § arfe gawr (s fa=e
o o

qeqw WEw : 9g 3 Y G F1Am
& 5% a9 9T ATaT

oY are qrf : 7g qow @Y e T
& ag 9y &, 99 X MR fear

seuq wgEw ¢ TR 9§ &1 Afea
T A g <& §, [efwT T A
¢, SEH S FF IW hEdy g AT §
forgsT eflsT %g @ & a1 9 far @
Far =nfgd |

12.58 brs.

The Lok Sabha adjourned for lunch till Fourteen
of the clock

The Lok Sabha re-assembled after Lunch ai fioe
minutes past Fourteen of the Clock

[Semz SEr1 CuAND GovAL in the Chair.]
st werow Aaw  (afeoft feeslt) o
gmafa 7w, % g ow faes)
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a1 ¢ fs faeelt &1 srowe Qrd A
Faw g wfed et A saea @
qEF 4g AW ToIY OT §FT § | AT
fagw fal it # oF difer gf
41 | 39% faedft & qagg  ar sto A
fag 7, N fgg Agr &1 & g fY W@
&, Wt fa an 'Y sreqeran = W @A
qoet A, 9 aga «2 fenfmaa §
1 9t | g7 qar 97 § 5y fam ogw
H T WA OUEr F#; AT
faar mar A& ar So I fag Fr
o far mar s g @@l &N
Fgi w1 ) SuF 4E oF Aifen g 9
TEETR H, Afer ag 144 ww &
af

& ot SrgaT § fFogE wER A
aF FWER W FET AE E ) @
FEAT JO9 FT IGET AEA E AT ITH
W FTT TR E | T AL F A
513, fofaw faadia &1 9 533, T8
qgt 9T FHYAN AT H qGEAT TG
& 1 Tt A5 A fael § grag @g
gEar smar farerd feedt @t @
gt 1 f6T 3@ wie A fag 1 st
FE& FW AL AT 1 F A AEw
AT T 1T faeet & @ AT a9
1 W) A FET GO |

& Jara & =g g 5 o g
a1 f = <@ &, fafaw faadie & @ma
giger ga1g 91 W §, . DAO-gE’ $1
@ 8 ® felt awg o asfw A
AT | W g F gEaTEEr g at
144 geré 9y, ste W fag &k =
@ Qe ®, o atee fear
g e L ww § g fafae ag
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TWE Ifsmaw NaF wifear
W E 1w EgA § wm AR A ? agt
uifs &1 s & aAy F A,
A Wefafrgaw w1 wrwar § gy
FHAT I A 0 Fygad Ta WA
T W AFRF grama Gar Fed s @
€1 ¥ wgar s g T ¥
0% feoelt 3 oot 1 Fare &
T 9T A d@ F@ ¥ fd, gt A
gea 5t famea & fa3, sreqart e
ATWE

afay FTFIT 5@ WS § A
T AT fam @i =t aree far mar
ITH Gre, Tg /A AW

Wt AW ww A (gEanR)
garafa wEew, T zrgw T faes
fequam aft suw g ag ANCEAW AT
TagHEr g #iT agt . fag gs Er
aTEE gW Oa 0 gar W H R 4
aturig § fF agr o #1% F¥gAT a1 gal
TET F wrEAd arya g gi g1 &
7&f aawar g 5 o9 oo &1 famed &
fa¥ g @ SarE W ¥
Srgat § fF gasr Qvr 9 o} Tz
1 TF 9T T4 27 Tifgd

MR. CHAIRMAN: You are repeating
what Shri Madhok has said. The Minister of
Parliamentary Affairs, Shri Raghu Ramaiah,
has taken note of the submissions that have

been made by the two Members. He will
convey it to the Government. .. . (Interruption)

14.08 hrs.

MOTION RE : TWELFTH REPORT OF
COMMITTEE OF PRIVILEGES

&t ny fem@ (GFR) : @l
TERT, A g A @ e FARA
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A sgFedr agar § foA QeT
SEITT 9T g9 4G g9 gri 47 98
qEITT 9T 9EH /X gEY TE™ 9 1E

¥ g ?

amafa wgaq : gy al A wfae-
W & fag aYfag

St 7y fowd :9=f @1 @7 @
grta ?

§ weqrq F3am § ¢

“ff ag s fairaifae afafa &
qrgd sfadgs 9, oY 24 FaFay,
1970 &t @t & g frar war ar
fra swr g

MR. CHAIRMAN : Motion moved :

“That this House do consider the
Twelfth Report of the Committee of Privi-
leges presented to the House on the 24th
November, 1970."

! 7y fowd : gawr o Fa
qg @gd quAr g AT 1966 ¥ ¥
fto Qo &Hro ¥ gt 504 feqtd arferar-
e damy i S 3@ a9 ¥ W W
fedt 7 fedt &7 ¥ gza & faaear
W | AMEr g g R 99 A
¥ gidafas g7 § AT U@ FrEW
AT 9T W q G I NG TEIT
FHY e+ g A g A Gaar feaw
ar fs fagwi & e wemar saem o
ga% fad dwi #1 agufa & of afsw
IgH 75 WA | N ¥ F O ag
@t fF &1 & I St FEET AT
T WA 98 §9 qU1d T qrEATEA
it i fergeam o v garm wra, S¥914
&1 71 ag fadai &1 faala &30 1 @rg
WY TaF W H IF O WHARH
Y faofa gam ar )
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[sft g fomd]

T fe To HYo ¥ TH ATHA I AT
F @ 39 gng ¥ oo wfeT = Ao
o qiY gge ¥ afafs @Y A T
SgE FT TAT AR & o4 A
gfafy &t AR s@ F1 wE fFm
g1 faad weeaey gfafs & am@w
e @9 fafrst Y aar g ar W
gifafger &, AT &1 WY AT |
T grga 7 giAfa %1 99 awg 9g Far
fe faa daem & g o gEeT &y g
ot f5 g7 7@t F1 qu fear s, afafa
Fgarfs s faw e A gl
F ATAE T A FLrL 51 3AF @
¥ gAEET 77 97 | T 9% A7 qEq A
21 5 gad a3 awg A 7orgw 9
arafasar T @t ? qreafagar g 9
ff s oo & FRNT F F1aiAg
F gt fecdt &w FEe gast ags
@ ox o qur @1 5 e gEar
FT T AIAT § HIT ITH 31F AE
gwmET T a1 5 gEEr 9g waed
5 w2 fedy 7 frdt fadeht oF & o
fafa & o & su3 @ afgd, &5
ME T Fak {0 e aig
WM ¥ 7g T W g3 A o o
e & @aa &7 1 IF THG qHe dlo
gl Agq A9 F AR I9F qAY I«
WIR & HBaag A s @rarar
TET 9TER F1 F9 a1 fF ag qig aea
AT AR Fgy 5 ag T e §
AR e &F g g o wf oy,
¥ T3g gerar QT 91 FX gawar fan
Tar a1 | AfFA qHo  #HTo FESIT T
99 GHI W@ A FEE I T AW
Hagi 9T Ig@ g | SAF qUT I
FHE 9 W TE | g FHSA F &
e ¥ HIAT A Hggafa T SrLw Iq
¥ g @ @ 9 IR far e iy
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gET I TEd S afafy w@r &,
mﬂﬂogﬁﬁﬁmﬁmﬁm
A T w@d o afafs F a3
mE & | ogEd art ¥ & fadwrfasw
F g Jorar | W faafasrt
gfafa F s oo a9 A fawrm
mEfrmamy Y S@ATFAF
Ty fasraifasr afafa ¥ dro go &
Fqa fr amoey Ta AR 7 ST R
T A A gE A IEF A ¥ gulw
gt ar | afpa aiw @ 71 F frads
FAEY % o giq faar m@r 9 o IEH!
w0 wiT FE el 9 1 g A
¥, aig dga ¥ AR AYT JAT FEI
fom afawrfat w1 7 am faar & sasr
gae g Wifgy ¥ e w@g fedr
fred gz ag=ar wnfey av 1 afea afafa
%mm?ﬂﬁfﬁ#i&ﬁ:;Qoiﬂo
¥ qraa g3 1A & af o, ey s
fF dfo go dYc @ wmme Y 3 | dro
To #lo 7 uw v gfafa F1a7 #it A
3 afafs & aofr st fegiE & &= o
To Hto #T e &, vav < fagwr-
fasr gfafa & faa fear ok 9ad
qg fvig fear f 9% o1 frond §
A A AWM AT § | 97 fAswel &Y
A AU | A |

# ¥ faowd arar fgzar qrar &

gamfa g : § FJroFr ST &=
315 &t g &I9aT qAGIT § 1 W
faamg 9T §7 GAT FATAT WLT FAC |

ot 7 food : 937 mfas @1 wew
L ATAT qVET ATGAT § AV AT IEHT
L
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st ®e wWe wEAl (#gR) :gw

i frast 2 9% & 5 g aren
LR

MR. CHAIRMAN : Rule 315 reads thus ;

“Before putting the question to the
House, the Speaker may permit a debate on
the motion, not exceeding half an hour in
duration, and such debate shall not refer
to the details of the report further than is
necessary to make out a case for the consi-
deration of the report by the House.”

SHRI NATH PAI (Rajapur): I move
that time allotted for Shri Madhu Limay's
motion be extended to 2 hours,

SHRI RANGA (Srikakulam): What for
does he want two hours ?

SHRI NATH PAI : How much time does
my hon. friend want ?

L3
SHRI RANGA: The PAC has already
gone into this matter.

SHRI NATH PAI : I think leave is granted
and the House agrees to my motion, and so,
let us conlinue with the debate.

AN HON. MEMBER : How does he say
that the House agrees ?

SHRINATHPAI: I did not hear any
opposition to my motion.

MR. CHAIRMAN : Since we are governed
by this rule and there is a specific fule on the
subject, unless a motion is moved for the sus-
pension of the rule. ...

SHRI NATH PAI : So far as debates are
concerned, in this case, I do not think that
suspension of the rule is required or will be
justified. If there is an allotted time, then the
House is absolutly within its competence and
right to make a motion to extend the time, If
Shri Ranga wants less than two hours, we can
make adjustments.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH) :
Let us make it one hour.
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SHRI DATTATRAYA KUNTE
(Kolaba) : I wani to bring to your notice one
small point....

SHRI RANDHIR SINGH (Rohtak): It
should not be more than one hour. We agree
with the hon. Minister.

SHRI DATTATRARYA KUNTE: As
far as rule 315 is concerned, it refers only to
the consideration of the report, and, therefore,
the House can discuss the motion and dispose
of it within half an hour. But there is another
motion which has been moved by Shri Madhu
Limaye, for which there is no time.limit. You
have, in your wisdom, asked us to speak on
both the motions at the same time. Had there
been only one motion, for the consideration of
the report, then we could have finished it
within half an hour. But because you have
asked the House to discuss the second motion
also for which there is no time-limit, as far as
I am aware of the rules, therefore, this ques-
tion of balf an hour need not be there at all,

MR. CHAIRMAN : Let it be one hour
Government are also agreeable to one hour.

SHRI DATTATRAYA KUNTE: Shri
Nath Pai is under the impression that rule 315
is binding on us, and he has therefore moved
for extension of the time. When there is no
time-limit, and there is a motion before the
House, nobody should really try to fix a time-
limit at this stage. Let the debate go on,
and at a later stage, the House may decide
whether the debate should conclude or not.

SHRI RAGHU RAMAIAH : I think the
the general consensus is to bave one hour for
this debate.

SHRI DATTATRAYA KUNTE : No. no.
There is another motion before the House for
which no time has been allotted. So, let the
debate go on and then the House can decide.
There is no reason for Shri Nath Pai’s motion

at this stage.

SHRI S. M. BANERJEE : What is your
decision ?

MR. CHAIRMAN : We have extended it

to one hour.
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st wy foed : Tt wENE, A
arad Fat § afafa 7 93 0 aOw®
A 2 fe aig arga # AT I€L g
AfrT dar a@ wmar } fF SR ag
ST F A | gE Ay FAH afafa
¥ e & 5 smam & At ¥ A A
¥ ey & quaTd W A qFo o THAT
¥ wd aer afafs w1 g0 feav o wfafa
ywg & f ag el @Aaergid,
gl el A &7 JFAE g1 &, Al
gfafy aga e & | afufy seh @ fe
et av g &, wfea

Tt did not tantamount to misleading the
Committee’s

aga wr & afafa | dra A &
ar & afafs ¥ Y g@o dto gl A

qu A oA P F WARHTS
44 qx faar W@ oE & 9ATR 98 FT

Wﬂmﬁ

“The Committee have accordingly
reached the conclusion that Shri 8. C.
Mukherjee did not correctly present the facts
to the Public Acconts Committee during the
course of his oral evidence on the question
of the changes made in the bank guarantee
form. The Committee are, therefore, of the
opinion that Shri 8. C. Mukherjee has com-
mitted a breach of privilege and contempt
of the House by mis-representing the posi-
tion in the matter and thereby misleading
the Public Accounts Committee. The fact
that such a contempt has been committed
by a responsible public servant of Shri S. C.
‘Mukherjec's position has increased the
gravity of the offence’.

€@ T FT g1 Aga ATH T gar
T T 4T, AfeT g ¥ I AHET
¥ faeTs BIE FIEATEY TG FT | TAAT
&, vEw e §
e ¥ AT g VAT CATE FAL
& Jada a1 gEAY FFT @
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¢ s gTHIT ¥ ST a8 WwwT Bve faa
WA | 4g AW FHT F I @
org faar a1 ? T@ @@ aw faw @R
¥ 3@ @ WO AW AW AN
#ix wrel §7dt &1 gE@A wO AW
wFaT ¥ faars € sE@gr agf w7,
frm goee ¥ Sgw SewA fan, 9w
g I d qgt gma AT @ g fy
IT ARTL FV AT A T FT9 IFH! AT
fear

s greft & A qvay faega wqT
3'@“‘“’"‘.@% T4, Eﬁ?ra':"
e &9 F a1 o, fogsd g
FT ATHAT § AT TR FT TFIA FA
& ATHAT § | TO® A8 ¥ 9feqs THE-
g F9E1 ¥ Fgrg 6 s sy
T 79 a® & 36 Foow Y 9% TG
FCWIE | A IAF AL § Frdardy
G AT JT AAAG GIE G A
dle ¥ Wgy & araie €, gEife &
s g F oawR 39 g F@
qrer 1 -

Afer ot gEelt F1 O A
T g W F wAAT afafy & @
g3 T T, FAW, W F aw@
q5T AT RA1, W@ FEEET § -
AT FET | IFF IR H IR IR
FW &1 FIX FIETLH w40 §¥q far
oy, 9 A aw F Ag At § 1 AT
g ATAAT GIHTT Y &g faar agr,
¥ A1 FETET H AH AT Ay § R
FAA # @z ¥ fay ouel a0 @
g—arE 7 wrf Tear st § ) gaR
are ot gl dar-—frqe & mgr—ag
et Y A F—AT A farers W
s TG @it (o B fedfe
TAS T ATHAT, FIAT FT ACHAT, Tt
q<T IITAT 9T, [ FT 99 AfGH0ET I
 d-fee @ w1 A far
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T P gw a # ofs gErdeq SR
B fogd 3 1 gere A s@w A ¥
w1 frar 2 gy warq &y 9T 3w A
T FA F o qqar g7 123 § 1 3T+
wE AT gfgae qgam & fay Ot =
e 5 oy §, % My Euw
TIAT HAA A E | w4 AT ;AT FH
A I ARG B FA FAT AT 4 ¢
TA qIG @ T G FaATAT ST A F
A H aa @ B A o fag
¥ Ted  FIH oGT AT § AT sy
AT qEAMT T W A T FH W
g1 S wraew & wf ?

garw ag § fF aiq ama & @
O fFar T § s Afea A g
I 79 F A T@AT AGAT §, A
QAT gaegy o Ag¢ ater war &, faa
ATE T § oA §

“Now, my contention is that the whole
story woven by Mr. Wancchoo about am-
biguity, about two possible interpretations,
as also about not translating and conveying
properly the Finance Ministry’s instructions
to the Steel Controller is a concoction pure
and simple. There was absolutely no basis
for thisstatement. What is more important is

that Mr. Wanchoo knew that there was no
basis for making this observation.”

wEa ¥ Ag oA-suagR 937 3w
forad ag arfaw giar § i sgolf @gw
¥ gz fafredl & wvsdtaeor wi ar a1
ag I fear wav v 9EF a0 =t
g s F g Ty § fF gl
afrafiad, ot | gg¥ ofrafad wr 41 ?
fex o afafy F 93w SF I a0
FT {ar | #\r gA FIC g AT TE
ver @ fe qfs ot aig Ao dro g
g w@ far afafy A faars #1E
FIAITE AL FET T 7 IAHT FIL0
O gww ¥ A amar g oA ALH
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()
afafa ¥ gamr a® 7g, s &1 A%
ag | 9T 7 Wt A qEyr T 0F 9w
F1q gfafr % arey wargr A7 AE &,
@ AT AT FIEFW A TA-SAIGI B
g & o A1 wa d faar gar
¢ 5 oas gamar faar @ evsdrswr
1 warg foar g+ fox ot afufa
Wt oFg A A FW 31 TG IR
A FTR 1 az arfe &Yoo TFo § AR—
¥ wgar T argar—srnrd &1 are
F UT H IIR AT GFT AFATE 7
FfeT form =t gwslt &1 afafy & over
2, 3% faars it ag ge7 IR FA

Ffgas @

qay gy # gy aw ¥ afasrd
F1 997 FTAT IFAT E | W FW W few
gfamd &1 gaa s Tfge ax
T g7 AT 9ifzd, gasr §F S=9f FAr
Tigar § | ifeaw f1ad Fre N v
191 & g cfadg & art § war
T g

“Whoever being legally bound by oath
or by an express provision of law to state
the truth, or being bound by law to make
a declaration on any subject, makes any
statement which is false and which hejeither
knows or believes to be false or does not
believe to be true, is said to give false evi-
dence.”

qra 193§ @ig | ®y a9 g
TFal & AT AT A rAwAr )

X Fargg m AT Wema ¥
qr—t g qrf qar @Fa & 5 e
Fgr ar-f5 ‘o uw gwrfaes o A
wrEEE’, SHr A AT T &
WHT gH Fgn R g 5 ‘qrfam
wafre vz wiE Aredmw 1" W@ g
ara F g1 gt Tfgy, Tgi & ara fo
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[ agfana ]

wawt srg g A e o -
AAA HEEAT FT A aFAID gt @
R 5@ qEAE &7 Freor 4T & ?oFan
T §1 T TG F AMGHIC TGl § 7

& ¥ mifqaried dfsze & g2 90
qC ¥ FAA UF @ AW 9FH AT
RIS

“The power of commitment is truly

decscribed as the key stone of parliamentary
privilege.”

TAFT F-LT FET AATE |
sit T fag ¢ fRadt 3 as

st vy fowd : & 39 97 et Fmar

s’ :

“In modern times the indispensability

of the power of commitment of anybody

responsible to public opinion, whether these

- functions are legislative or judicial, has been
amply demonstrated by experience.”

ga# w31 T & fF e faar . swdrr
' o grew o foiseefeg § oww o8
afasre § o ¥ g7 afasd &1 gwa=
A FWE

ol gFE ¥ A e feaw ¥ 3w
Frgafwr g i agr & f5 wrww & o
faama quest & g@ afasR 1 Q@9w
fear & 1+ ag quet frar @1 s
g5z 192 97 Y Jargr faxr & ¢

“In one case in 1956 the Rajasthan
Vidban Sabha committed eight persons to
jail to serve a sentence of fifteen dsys im-
prisonment for contempt of the Honse. In
the other case, in 1960, the Madhya
Pradesh Vidhan Sabha committed four
persons to prison for contempt till further
orders of the House.”
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T ¥ ag sy nar § Fe fedt oY
a1 #t It frgz @rit 99 @A ¥ o= TF
ZISW ATF FTHT FT AT 27 7 J(GHIL
grafem agi w1 g7 s amlav ¥
% § | IAHT OF WA FT AT ST E
AR IgE a AT Far g1 A F
a9 3 95q € a1 ©H g7 uEEddE
Fgraar & | dfew g gEi A oS
afeamar a9 & AT 1| qwre A A
fF w21 S 7 o qe I T gy
@ T Ag 20 @ aF qEA AT
ar 20 ardte a% a1 22 ardE aF FT
IqF A WA aF wsgafa amgarw Agr
FWE T aF AT &7 I 2 qFT F
fea &% 20 Faw, 25 o a7 @19 @9
# wat 7dt 91 @ # fad wiv A 2 fx
gra faq £t gaF = & 57

yeaq WEIRT, T FAT G IH
g &t S g frar 7 A gvAw
ag STEgT § AT 9wt fagma § F
T AW & IEATE ) ag 15 AT
1968 &' gann | gwik ArAg fax fade
TF & AT IF ART UL 1 WA A | 2o
w gav fag &1 99 & aff FTw@ g
qATeq FiAq & 1T T & qg TaH
Fige AT AW @e Afar )
T g fag &7 qng oA agw &
arw g ffag ) IR RTT ag & :

“This House that the p
calling himself Shri Gopal Tripathi who
threw some papers from the visitors’ gallery
on the floor of the House at 3 p. m. today
and whom the watch and ward officer took
into custody imn diately has itted a
grave offence and is guilty of contempt of
this House. This House further resolves that
he be sentenced to simple imprisonment
till 6 p. m. on 18th November, 1968.”

A o A AT Aoy A R w A
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Fr sy @ty 7 fat ¥ frdre 2@
fear | Hagr 7 ar, w7 ¥ g9 o
41 1 s fet @ frQw g fwar o
0% J9% 99 AGTAIG ! oKk FA ¥
o wgrear o & z@ @ § wifgd
TR ST ¥ | IR A Feg ¥ AN
¥ ¥y w3feat ¥ W awex sai fer
1T I A7 fea N 7 27 § 1 wifa-
T ST FA ¥ fad i B &
AT A AW FT 3 TR W E Frad
far ffer e Az ¥ g aw P
9T & 39S 97 F e fav xa T
I FWIE a1 aft R Faw gaw
% & samr e Ay ag
FAE T g 1 A T ¥W R AN
o & g7 &l 1 w9g-99g fa3F gfe
FAFH A MG F, AT F I
¥ ag A9 T1a @ g fear ag @ fo
W gz @7 fa7 Y a9 QF gAF A
gifagel saga #33 & fay TqFrd
1 TH 3T W 3@ aIg WA &
gadr & f5 ot g3 wardy 2w &Y, o
o afufy &1 grag 37 & fifgg S
IUHT {17 1A fer Ay gow A A www
WE " (vmwama) " HY @ ogra faw w
weard fear 8, anq X SAEn AR §
ot va% fa¥ seara ST aFF §1

ot ®o wWro @AWl : AfFT g A3
aifager a3 €1

ot g fowd : ag Y T @nga &,
q0 ggar g f5 i da €Y aFEd
FE FT KW g 7 & | L AF
qada A $7A0 & a1 I A ag F I
FFT E | AT L IAHT QAT § ar
Y grgE & g ] F fa¥ A9
g5 ¥ @iy § awell S gl arear
a1fgg
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FEqH AEAR : TAFR AT o AT
a9 FF AE GO & T qEEs FE
AT F & ar gA AV FaEAT Q@
& 1 37T wrwar gia o § 1 AfFR A
@A AR AmET §, A1 H1AF
FAE! At 1 F 7 I @ g ) aUA
F2d & fr frt gaaw s1dwa %7 o
¢l & | €9 AIaq, €55 AAEA, FIH
g 101 98 =g gwEd ¥ graieag
agig?

O AT AT faaga aeeg Y

=t aq fomy : faage s==m g 1
IH WA FT AAAT ATH AT AT @I
21 AT I9 WF K JT e A G &
FEAT A1ZAT § AV F opew off ¥ FEgAT §
f& ame aga sarar @ faedare 7 afd,
FERT FE FY GIFTT ATTH g9 ¥ F8f ar
@ &, ot foredard & 9 ¥ aw a
1 7T ITEY | AT Q1 AYorarq §, AaHy
FTE JT&T FI FEIT gl § | W AR HT
Fr§ aedt Ft I Gl & 1 9 738 AN
§ Ig TS TET FT HA § g 97
¥ 5 ger &1 FEaTw fFar g€ g
@ fad ot ag T d Ay g
afsq A 3 ga A N § S wrd
wedy agl | gafad & & sAfeql & g9y
T T § A ¥4 A & wraEr
geigT @R Aqr @EER-farsgfg qar
HOA FTONT W FIAN T F AT
SEITE FT THGT Frior |

DR. RAM SUBHAG SINGH (Buxar):
I move my amendment.

MR. CHAIRMAN: Not now.

wo W g fag : s, &
=t ag fowdr of &1 ot wEaTT & 99 S
% g8 aul & ggae TG AT N 39
IR Fgl IAFT JEI-Y&4 AT H1 AGT
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[3ro T g fog)

FAE W GA FWEA ZRT I
I g§ wads ¢\ wifs 1@ gaT A
ag sifawe & i s w1 W e et
FL AT IEW! FAT A T GAAT 4 TIA
F EAT g A g gfee ¥ 3@ aw ot
g A ag duer R ar & e o
™ & wAred # gar o foag am &
T &Y anfpgx aifas 6y @, 9aF
fees F1dardy @27 #, 39 A &
wAar § A F3T F14agr g Tifay
fawd frdt &Y o aig & O fgema
9% fF @i ¥ ag w aw 9N
R | afFT agi qu IwwR w1 A ga_
wiar & | fagd @ @il ¥ o wafaai
W AET A QA @ ¢ 9 F fawqm
& ¥ ST A FgAT WX qg  TAfAGT
aifsa g1 95 § wifs i< frafa oY
anard fear mar & UV F1 W I
wrgam AR T §g wd wAarfgai g9
g #§ gg 9A ard aial & 99 39
F1 AP FE ANGAT 971 AT A W
HFIX F1 Aafaal F a9 aR A F
wE Fha-Fds afww §, soea
FOT-F09 37 920 g1 § A §W0T 91
fNwa wgf 500 sfy faew =7 gMT
Fifgd agi 1800 wfq famea & 1 af amx
ggd ®1 F3C FEAF FET TAav e
gt 9 w1 Fifgy #qifs &
FAT F TEWA F AEAWF TG § 9
g FEgHl § QW ATEHA F @G §
F4ifH THe Hro FFell & Y aF Awfmar
R A1 4 TFR R AR T Ao
q@R ¥ § 1 g8 Ho gHT ST ATY
¥t 99 wfaat 37 arEt ag 9w
2@t & ag wgm fF grow 5@ @@
feegds 39 felt gat A F T
Ffsa g T o gaw g fw @ ama
fom 1 g Y A AN T agA g A%
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gua § AfFT o A Y s oy, &
9FaT AE § AN sHEH H1°°

st q®o QWo A : ATT TZ AIFI
@A gua ¢ ot gy gyl =i 59 §,
qg AETCAGT F400 |

o T gAn fag : T AT AT oA
T g GRYT GIFT F FQQ @ ar
FIHC FA AL N | ¥T a S

st gae qWe wWet  (Ar) ¢ A
A &7 gRdA w91 8 frar afew
AT A ITAFER F AT E

wo TW gAn fag: A9 T E
wim & $g g0 ag wgm, @
qrgaT g | aY 839 & sfawd s gfaa
@y gu AT ag e & fr as7 9w
mfpat #1 a3, ggi a5 Winiz w3
T GIFTX T AW 3, TR F [947
g1 FX, IFHIF TG FL, LI F1 T
w37 2 e dfaara # qrei & garfas
A sfgFan @9 § IF a@ IFE 2|
afea & ag Wt adf 1gar § f dfaam
1 IFIT GG FL | I9F N afqFw
&, 3g g1 8, afeT afgsaq g 791
% arifs g #t afag & I3y am
SAq AR A A, FHF T /AT
oF @ AAa g &, g ¥ Aq 9w
fag® =@ omar s F A Fafd
AT 1T A AT

SHRI RANGA (Srikakulam): Mr. Chair-
man, Sir, I wish to express our sense of grati-
tude to the Public Accounts Committee and
the other Members of the House who have
rendered signal service in laying their finger
on this particular officer and finding him guilty.
It is not always so casy to catch hold of people
like this. They are very highly placed, as Mr.
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Madhu Limaye said, and are bhighly connected
and then highly involved in ministerial politics.
My hon. friend had stated that this has been
going on for the past 10 years, Isay this bas
been going on for the last 24 to 25 years ever
since the Swaraj Government has come.

The persons holding the Ministry and the
various other Ministries might have been diffe-
rent but the party that has held office has been
the same. Only a part of it has come over to
our side now. But otherwise, the guilty
political force was the same. The Public
Accounts Committee, from time to time, has
been warning the Government to take neces-
sary action against such officers who have been
responsible for more heinous crimes and at
whose doors more directly the guilt was traced.
And yet, it was always possible for the Govern-
ment to come and say later on that the
concerned officer had retired, or had gone
out of service, for some reason or other or had
died and therefore he could not be punished.

We have heard 30 manyscandalsattached to
quite a number of industrial housesand one
of them was condemned by this Iron and steel
Ministry itself and other Ministries too and
their name was placed in  the blacklist; that
was Aminchand Pyarelal. There were several
others also who had committed similar crimes
against our society. They could not be brought
to book; they could not be named ; they could
not be condemned by the Government them-
selves.

Who is this Government ? These Ministers.
These Ministers do not sign onany paper;
they do not make themselves responsible for
anything ; they generally go scot-free. But
they give instructions to those officers either
wrongly or consciously or unconsciously, and
sometimes in collusion with those officers, and
those officers have got to put their signatures
because they are not afraid of Parliament;
they are not afraid of the public; they are
protected by their covenants of service ; also
they are protected by the political authority of
these ministers, and therefore they go scot-free.
‘The Ministers escape; and inthe end the
public interest is being victimised. Long last
here was one officer who was fortunate or
unfortunate enough to get himself caught by
the public Accounts Committee and some MPs,
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Tt is very rare. It has not happened before
that any such highly placed officer could come
to be directly involved in such a discovery.
This gentleman has come to be discovered in
this manner.

Who is to be condemned? Isit only this
officers? What about the ministers who are
behind over a period of years ? These ministers,
of course, cannot be caught hold of and con-
demned. Even if one can place his finger on a
particular minister—A, Bor C—we know what
has happened in regard to the then years of
forgetfulness in this House. Therefore, this
House has been extremely indulgent, most
unfortunately for the country aod for the
House itself, indulgent not because the opposi-
tion has been sleepy but because the great
majority that takes decisions over such matters
prefers to sleep and help the House to sleep.
‘That is how they have been escaping. Why
do we find the necessity of taking this action
at all? It is to warn not only this officer but -
the whole gamut of officers who are helping
the ministers in executing many of their deci-
sions, recommendations and wishes, which are
whispered behind the ministerial doors. It is
to warn these officers not to continue the
present practice of their doing the dirty work
on behalf of many of these ministerial poli-
ticians and others who have made politicsa
kind of practice like lawyers and doctors.
Lawyers and doctors have every legitimate
right to carry on their practice. But these
politicians have not got that legitimate right
to carry on this practice, but this practice has
been going on through controls, licences and
permits, ever since we -achieved freedom. It
was there during the British days, Then our
leaders said, they would like to hang them by
the lamp-post. But the moment they came
into power, what happened? The man who
made himself responsible for that expression is
gone to make his peace with God, if he belie-
ved in God. But so many of us who believed
that he was going to implement it are here on
that side as well as this side to pay the penalty
of our apology to the country for our failure.
So many of us have been complaining about
this regime of controls. You may giveit any
name you like, socialism etc., but controls
have come to be a social crime in our country.
They have come to bean umbrella under
which all kinds of social ills gould grow and sl
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sorts of criminals could prosper. They prosper
under the protection of not only controls but
fathers of those controls, namely, ministers,
over decades.

The ministers could not use all these powers
directly themselves because, thank God, thanks
to this democracy, they are not entitled to pass
any orders themselves and put their own signa-
tures to those orders. But unfortunately for
this democracy also, it gives them the privilege
of not affixing their signatures and still getting
dirty things done through the signatures of
these eminent officers.

There was a time in England when officers
used to refuse to put their signatures unless
they were completely satisfied about the bona
fides of the action that they had to take. But
that time was gone even in England during
wartime. We never had such a regime after
we achieved our swaraj.

That is how carlicr there was a scandal over
the Mundhras. Now, we have got all these
scandals—one, two, three, how many ?>—from
the jeep scandal right down to this, and all
these politicians, ministers and other people,
have escaped. This gentleman has at long last
come before us. Now, what shall we do with
him ?

We want to punish him, admonish him and
castigate him before the whole country. That
itself is big enough punishment. On top of it,
we want this Government, led and formed by
these ministers, to humble themselves for once
before this House and accept the decision of
this House that they should punish this man
and make a report to this House ; otherwise,
they would escape again saying, “We have
taken suitable action against this officer’, as
they have been escaping by giving such excuses.
Let them make a report to us. Then we shall
see whether they have given appropriate
punishment to this man or not, whether they
have behaved well or not or whether somehow
or other they have whitewashed the whole
thing because they would be white-washing
their own faces.

This is the punishment that we are suggest-
ing. My chon. friend, Shri Madhu Limaye,
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would not be satisfied with this much punish-
ment. He would like him to be sent to jail.
That is the only bone of contention. Whether
he should be sent to jail or mot, is a question
on which I am not quite clear, )

SHRI SURENDRA NATH DWIVEDY
(Kendrapara) : Having had previous jail ex-
perience.

SHRI RANGA : If it is only possible to
send the ministers to jail, I would say, “Yes",
but most unfortunately the concerned ministers
have not been found guilty in such a direct
manner and only this poor fellow could be got
hold of. He is only their tool, He is only one
among many such officers who have done their
dirty work. Therefore I would like to bea
little merciful to him.

SHRI RAGHU RAMAIAH : Nottous?

SHRI RANGA : Not to the ministers ; only
to this officer who has dome their bad work
and has been their victim and their tool.

Therefore, through this arrangement, I
would like this House to give a warning to all
the officers that whatever may be the protest
that they would be getting from these ministers,
it would never be possible for them all to
cscape from punishment at the bar of public
opinion of this country and at the bar of this
House ; and, also, that it would not be possible
for them to get umbrage all the time from these
rministers, that a day would come, when, as is
the case with this officer, they would be
punished not only by this House butalso by the
very same masters who are responsible for their
wrong acts for which this officer is being
punished today.

MR. CHATRMAN : Shri Vajpayee.

SHRI DATTATRAYA KUNTE: On a
point of order. Has the amendment been
moved ? -

MR. CHAIRMAN : No.

SHRI DATTATRAYA KUNTE: When
will it be moved ? The speeches are all on the
amendment.
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MR. CHAIRMAN : I know.

SHRI DATTATRAYA KUNTE: Then 1
will mention my point of order.

SHRI NATH PAI : Either the amendment
is moved or it is not moved.

MR. CHAIRMAN : It is not moved be-
cause the amendments are to item 9.

SHRI NATH PAI : A point of order can=
not be raised on a matter which is not before
the House. IfI heard Shri Kunte rightly, he
suggested that in case the amendment has been
moved, he would like to raise a point of order.
Then you replied that there was no amend-
ment before the House. If there was no
amendment, a point of order could not be
raised in a vacuum or on a non-existent item,

SHRI DATTATRAYA KUNTE: That is
all right. The speeches are being made as if
the amendment was befo.e the House.

MR. CHAIRMAN: That is because I
permitted discussion of both items 8 and 9
simultaneously. In order to avoid a second
speech by them, they are making their point
of view clear at this stage.

SHRI DATTATRAYA KUNTE : Taking
as if the amendment is before the House, a
point of order can be raised.

MR. CHAIRMAN : When item 8 is adopt-
ed, item 9 will come up. %

SHRI DATTATRAYA KUNTE: The
difficulty is this. Speeches are b‘eiug made as
if the amendments are before the House. So,
I must make my point at the earliest oppor-
tunity. ’

SHRI SURENDRANATH DWIVEDY :
We fail to understand this. If the amendment
has not been moved, how can both the motions
be before the House ?

MR. CHAIRMAN : I permitted a simul-
tancous discussion of both items 8 and 9.
Whatever the amendmects to item No. 9 may
be, they can be taken up only after item No.
8 has been adopted.
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SHRI DATTATRAYA KUNTE: Since
you have allowed discussion on item No. 9
also, along with item No. 8, amendments to
item No. 9 also come in. The amendment
given notice of by five hon. Members reads :

“That in the motion,—

JSor “‘committed to jail custody fora

week"

Substitute—

“summoned before the bar of the
House and be reprimanded and the House
do further recommend that the Government,
in the light of gravity of the offence, ad-
minister to Shri S. C. Mukhurjee maximum

punishment under the law and report the
same to this House.”

So far as it says “summoned before the bar

‘of the House and be reprimanded®, it is proper.

Whether it is sufficient in the circumstances
of the case or not, I am not discussing at this
stage. But the other part of the amendment,
recommending to the Government to punish
the officer creates a difficulty. Could a judge
ask someone else to pass a sentence ? The
judge can pass a sentence. If it is banging,
the executioner will hang him. Ifit is confine-
ment to jail the jailor will confine him to jail.
May I point out to those five hon. Members
who have given notice of this amendment....

SHRI RANDHIR SINGH: Six members.
I am also there.

SHRI DATTATRAYA KUNTE: I am
concerned with the names given here. Any-
how, the more the merrier. He should also
enjoy the joke. It may will happen thata
lawyer like me, on behalf of Shri 5. C.
Mukherjee, may take up the stand that the
Government could not punish him as an agent
of Parliament and whatever punishment they
want to inflict he will go scotfree, because this
punishment is only for giving {alse evidence
before a Committee of Parliament. So, I
want to point out to those hon, Members that
even if this amendment isa adopted Govern-
ment will not be able to punish him. So, I am
raising it.

SHRI SURENDRANATH DWIVEDY :
Shri Kunte has raised a point of order which
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goes into the merits of the amendment. My
difficulty is this, Though you have stated that
both the motiors are before the House for dis-
cussion, unless the first motion is adopted no
amendments can be moved to the second
motion. In order to avoid this difficulty I
would suggest that since there is unanimity in
this House about the first motion that the
report may be discussed, let the first motion be
put to the House and adopted. Then amend-
ments can be moved to the second motion and
discussion can follow. Members are concen-
trating their attention on the amendments.
Nobody is making a point that the report
should be discussed or not ; nobody is disputing
that. In order to regularise it, let us proceed

in that manner.

MR. CHATRMAN : Agreeing to the sug-
gestion made by Shri Surendranath Dwivedy,
1 am putting Motion at Sl. No. 8 to the vote
of the House. Afterit is adopted, I will take
up Motion at Sl. No, 9 and the amendments

" moved to that,

The question is :

“That this House do consider the
Twelfth Report of the Committee of Privi-
leges presented to the House on’ the 24th
November, 1970.”

The motion was adopled

MR. CHAIRMAN : Now, we take up
Motion at SI. No. 9. Shri Madhu Limaye.

st wy fowdr © gwfa wgea, &
SETE F@TE ¢
“ff gg gwr fadmifase afafa &
agd wfedew 9y, &t
24 qgray, 1970 & Far ¥
sega fpar mar an s forardt
W@yd R qar =@
Fuafaas =t ©@o @o FFAT
FT AF-FAF 19T ¥ F I
g g FW AR AF q@r
gfafy & gaa faem oy 37
#X 9 G FT FAAA FA
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F1 Y sgTar war g, faam
FIA & 4T §%eT HGT § [
IE UF A F HIUAE F
fadr da fgar sy

MR. CHAIRMAN : Now, there are some
amendments to it. There is Amendment No. 1
inthe name of Shri R.D. Bhandare. Is he
moving the amendment ?

SHRIR. D. BHANDARE (Bombay Cen-
tral) : Sir, I do not want to move the amend-
ment. But I would like to speak later on.

MR. CHAIRMAN : That is a different
thing. You are not moving the amendment.

Then, there is Amendment No. 2 in the
name of Shri Kanwar Lal Gupta. He is not
here ; that is not moved.

Now, Amendment No, 3 is in the name of
Dr. Ram Subhag Singh, Shri N. G. Ranga,
Shri Nath Pai, Shri Atal Behari Vajpayee,
Shri Prakash Vir Shastri and Shri Randhir
Singh.

DR. RAM SUBHAG SINGH: I beg to

move :
‘That in the motion,—

Jfor “committed to jail custody for a
week"

Substitute “summoned before the bar of
the House and be reprimanded and
the House do further recommend
that the Government in the light
of gravity of the offence administer
to Shri S. C. Mukherjee maximum
punishment under the law and
report the same to this House.”(3)

MR. CHAIRMAN : There are two more
amendments., But since they have come after
the required time......

SHRI SHIV CHANDRA JHA: Kindly
allow me to move my amendment.
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MR. CHAIRMAN: Fistly, Shri Shiv
Chandra Jha's amendment came after the
required time and, secondly, he has suggested
that the House should fine Rs. 5000. The
House only imposes punishment. The House
docs not fine. Then, another amendment is
in the name of Shri Dhireshwar Kalita,

Motion re.

SHRI DHIRESHWAR KALITA (Gauhati):
Kindly allow me to move my amendment also.

SHRI SHIV CHANDRA JHA (Madhu.
bani) : I want to move my amendment.

MR. CHAIRMAN : All right,

SHRI SHIV CHANDRA JHA; I begto

move

That at the end, after “week”
insert—"‘and be fined Ra. 5000.”

SHRI DHIRESWAR KALITA: I beg to
move :

That in the motion—

for “committed to jail custody for a
week™

Substitute “summoned before the bar of
the House and be reprimanded
and the House do further recom-
mend that the Government in the
light of gravity of the offence ad-
minister to Shri 5. C. Mukherjee
maximum punishment under the
law and report the same to this
House within seven days.”

st wew fagrdt vt . awrafa
AErEA, A ATHAT HGT F AT fasra-
Mg IWIH TG FE 1Y @A A
forrae =t 7 famd &y qar [T wgar
g1 9 won & faw, gaa am-
=FaT ¥ fadr & I8 Fdsg-qTFET
¥ fa¥ | zg ad ¥ TgN IIIX AX ATHSA
IR ger W AmA A @@
gxen I §, afsa o wwas fax
afrafs a5 qg=mr, AFEE RWE
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FE A9 T@AT, §9T T IqF CF G
¥ &7 & T qAarAr, ag @ o & faw
qegR faf et 31 Fg aw FwM g %
# 100 wradt 398 ggad Agk Y 974,
afFTEr ad g A § fF Ao axg @
aZ ATRY IB1F &, A TG 9@ WA §
A qgTfaal &1 Feal § @@ F@ §,
JEE A OAURAT A FL | IAH0 I
afweag § o 59 o ag A97 Aar
o ifgar #1 @arf g§ Tt 9T A
@ ¥ ag fazaragds ver o avar ¢ 1

Iq & TH ATHA G AT AT E
T oAy ¥ AU WA wrET @
qfers FwI3zq FAAT A 1960 ¥ g@
¥ gEw S aw F a7 o 99-
afafe amé 4t gwiw ¥ =fegq ar @
q, 7 W I9FT UF TIET 971 IS AT
ATHAT TR FAST FT T 747 |
g w9t & fooRe § oF faufa
feorey @ fqast st 7g faa¥ 3 v
fagr, s S99 smasd & a9
5t wg foamd & fR @ A @
J3mar |

ofsas AFIT'TT FHE a7 A FAA
& T wgEqt AN ) IEF @
HEFT JIT AN § | ITY AT FT A0
tfr agodt sET A N A X qey
# fgudw s a afafe v g
FO | IR wada wfafet &1 g
F gra quag frar q@ar o 36 qegi
a1 wrgw w2 famar smm Ay ag
gadiy afafaat ot ardsar & &
gz fev 9% @i wWEmS w9
FIE A F gFAr | AT R Frd
tar mwer NS H oaar § fawy ag
fag &t a% f& fedl awE 3 am
Tw + fedt dadim sfufa &1 gaag
frar & &1 ag @€ I ATHET & |
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[ =7 srew fagrdy arendat]

ot 7g A & g AR 9X A
Tl | ag wren fafader swEr wY whar
™ R e FRA wgdt ot S
FHAT FT I F A Forcg w3 et
o q91 TAweR fvia #X @wat 4 39
oftfeafa & ofsas swtaza w28t W
T TERH A7 i qrawgwar @t
11 feT ame fafeds F90 T A5
& waen fr faa ofess awrs'ze siR
T muAr gE gam Iww W @A e
o1 | ofew® AFTR T FHA A, Frwwr
AT JTT FA A grav g, AR ATAX AN
wiw & fa¥ ox 3 afefs sa 1 9o
17 gweff, f sifos, it dAar ok
wSadt gaer Vgar I gwet w7y
AFI0F I7 gfufs afsa T4 g9
su-afafa ¥ =t afg A gamr ak
St gEeff ¥ ot foreg #Y 1 39 gv-afufy
&1 ot ot fora gam 9% ofews ey
FAS A FER FT fomr AT gAY ag
fotr fagoifase afafs & A &
fog 7w faar | 98 X ga fvig §
HYe2 7 FIAT A WA AT FT gHAr 9
T & aHa<d 5T & T gl o7 )
gard At smar Fwaw gran, wWifs fee
R far ot wq fowd & ag wgA +1
#Yw 7 faaar fF oo faa qo1 Aaw
T

qF AT JIET  SEA g

it sz fagrd TRt @ Faa AR
ad § sgiEr 6% AEr &) AT faAew g
fs 0 geg 4 @ s § @ A
FIT Y |

% AN §IE AT ¢ |

st sew fagrt Al wEw ¥
ary fagrd ft aFwgET )
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Aex oy wgr NF 4§ fE
ot aiq N wafad gre foar mar 6 ag
arfo ®ro wwo & 1 W 1 fowd
fazare s a1 qf H gE A qar @mw
g fs ag sl § 1 9w guy famre
frar st aig & s gvar ¥ amdo
o wgo § a1 T §, a¥ TR TN
AR AEN 91, IAF ST d gAA w5
ffa @Y fovan 1 o qor @A 7, SAE
9% THT A guA GEer fEur ) g@R
gifrs wadE <E@N F ogEE afgwe
g, afFq gaa o favig f&d saF F1aw
#t qro wo dlo ¥ FgwT figiE ¥ far &1

e & fod us s ag 2 fw
9T A WIWSAT FHT TH AT W AY
e fafasdY & afas a8 71 @O I
ag 3 fE o guard S 1 7, S
SO fFrar g i d A =Hady
AMagagiNag g ara aagd QY
GFNT Y TE AW JITF IS AN A F
fasa mu g | safar sfafr go oftoms
o g fF g o 3w ¢ afafa &v
g A fear afew afafe 3 sw
Ty o feoqot # R fe s A q@
BIEH 93 FT A ATH | T AT A0
WY EAd i Ay W
ag wra=r fagofasc IeaT & A G
afer gm afos awazam d9dw
wfafaal & gy g sSeF ared f&y
fam oy, wrarfgnt &N, O e @l
Y O ¥ AY TGl F T AT T
T gt wAr A ot qi A E, A9
FH5T FT 3 TE J qAT 7 53 ¥ )

&Y ot 7y fam¥ & Fgrd ag I
qEedqul HIHET § A1 g WA KT T
frgr zgaw & Iq W 1 aE
Fadt # feiE ar w1 o qo o
W 1960 ¥ 57 9T feeqeit 51 4) 5 7w
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afs & fod, @@ Maww & fod &9
SURAT &1 WY AW aF a6
a5 F fagars 1 sRad adf 370
a7 g &1 fagaar § faas fay
FIEHIT F A2 ST TAT A7 |

wat o off gt 1 g3 g, afufy
U § @ A ¥ a€ ) F9 ga I
gz &1 @y 2 faar, & @ ga oform
9% 9§79 fF i amEE T awl A
qamr, ¥amadl & afeA oz aw 95
WMEE F1 ogara § g9 g9 fAeFd ag
139 fF segiv afufy « geog fear

dadia afafy &1 qaug F@ amn
sfed gERT AFA F @ T19F T84
8 afs w1 qesga fear wmr
aifgd | @z ga afawry § gar ak
a7t g4wifas  wfsargat amt & a i
ar g7 78 fawmifer st =@ fF
=t gadff &t g A0 ger R
ard, At safe Far § wg AE0 GFarn
g ¥aa gadrg afuafa « gearfaa @
F1 9T 7@ &, a8 A8 qreaxra shwar
& wfa qor sraw feary &7 sqas) § 0
RIS AT g 9g AT & @ &9
FET TE ARATET & GG v § AfoT
AT EATON FIAT ¢ 1 IX @ T
fear . gwar g afes awafa &,
w1g gfaara & qfesa &1 a9 awE §
fodt gerd sfasm@ gr sH=Erd 8@
Tad § fasrad ¥ 2 o afwnay s
9T F( 9FAT § | IH AI0T F g
& st 3

st go WYo ®AI ¢ gH fawrar v
famr #7€ g= faed g

&t sz fagrdt aRa @ WA Ay
Y Aaw ¥ gawfa wgea, I8 4%
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qa% & Fg0 & |  wrar g 5 g@awr o
fawraT mam, ag W qe a1

garafy wgiew, wfaem gmi A
Famrg 1 oF afpar g fEd § a1
qE@T 9 1 SaF  fAay gEw e
fasrem &t Fifra M 3 T & g
st faqd ot &1 e B ot gl
#t @ fam & gow & ¥ 1 g g
§ &Y a1 g faa & @ 7 v awa ?
ar war g fe oot faadr ot @ ged ot
FT § 1 g9F AgAw gl & S
§ 339 feaft &1 garw gar | g fea &
97 qag far 1 o & s @ 9
fsa dzg foq 1 ga 3 =% a= arad
T8 FEr 1 FwOrgg warg gar g fE
amst MY g fr oo faa @ wfas
S agi | a7 gn WAy § fF @@ faw

AT oY 1 AET § ) g9 AT Y FIE Afas

=< A3 & | § ITH TN B gHF qFar
g1 ag Uge A& @ AT AEA & W
o afasifeat & far oF Smgeor aw
oy Afe s A F fad o o
a1a fea 1 gar #r a@ FA § vad &
gua Ag 1 g¥F X B FF TR
fafal § gagia #A@ I Frawr dr
gefad g8 A § @ g & 9@, 740
qg awETa g ?

sit Ay fawd : aniT g 2

st wew fagrd waddt @ § ag
wrar g f =t famdr fomar gar & of,
FADT G A 9T H A q ) 1 T
IART JAT TF F g8 & A5 Av Rl T
F QAT I FY TFT I HY FEA S F
aar g f5 ag A Amer § ek
zafay @i g T a9 T =g
afr fFft & fag s1er arer A g
7§l & A fRa & o & qoaT Fase
%% T H aff a1 g T H g%
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[5ft srzer fargrdy aroda |
T Fiat g ) R g swaY
FY T AT TAT FT IAHT WHAT FAT
IR fEr g s g fs
A § oo w1 wrdand &0, g 99
W AT gEigA ¥ grU gLy R
g fow wmgw & 210 uw gan fag
¥ ¥w frar § A fo gar wmw fa
ot arg qrE A dar fear g, @ AW
waad ag @ & fF wea s Feal
farderd =1 ofwarr @ 2 W
FWER ¥ g @ & 5 sfqga =
od § @ FT, FMA & qudr #
fom sfpara # ¥ Smr snamas @,
IE ¥ aw gy wfas as @S
T ogad @@ W oFar & f& faT
T W3 F AT ATAT AR qarar
T &t & §ad ag faoig &@ ¥
o azamr gar @ sgar @ o
qai § a1 adf &1

& g F IJAEdAT 390 AqMRAT §
f agar i adf @0 ar ag
HwaAr f6T g, @’T g8 9x faw
frare w31 AT gAY wee § w9
¥ smat W@ e oaw frE fosmnQ
FT af T 78 FT® §

5t famd & searg Tt IR A
uF gmeq fear ) 9w gWea ¥
Aifexa #) st gawar § 1 fradw #38
¥ @it aw &) wag = ag afafa &
Eﬁ-no

ﬁ ﬂoﬁo
¥ guATHU |

sft sew fagrt wmdadt © 9@y @
# gwmr | 34 fe7 gArR fax o fomd
g ® ¥ 5 woor o0 F AT AAH

(Tt —we)

DECEMBER 2, 1970

Tuwelfth Rep. of Committee
of Privileges

424

arfen ? at 7@ fiws st 1 aw ad
AT ey | AfET Tw AT Wi AT
¢ e faaorsr 98 oY Foraar s ;fgd
qr g @ T | TE qIE AT ASIR &
garaT A oA faad & swmEm F ST A
y oAy uwn fawman 8, g wF
v geg | § AT ag @ 4 4g
g fe s gadt M @ga § @ gamn
AR, ITHN WCHAT H A1Y FIT FIH(C
# fadw e wg fw daifas afsaran
T QAT F §U, Irg SATRT A WRT
gaT 3 A1 et gaq &) gaH FE @
FrxaaEn fFar gar St § ag IR
a1t fT 939 dqar s 5 ga1 @i
g ar agl § @Ar9T ¥ wHA A A @y
g famfira, sfand @ sgmfs
AT g AIAFEATT gL FQ 7 § AV Sq0C
F=gr gmr ) Fgew § W wgm fw oo
qgFq ywT g, faad gwerr & A
qifas g 741 &, W AT TE AT,
ga® @Fr fwar o

SHRI SEZHIYAN (Kumbakonam): Lik
previous speakers, I congratulate Shri Madhu
Limaye on the ecffort he has taken as a
result of which this matter has come to this
stage in our deliberations. Now we are dis-
cussing action against the concerned official
for misrep g facts and g one of
our parliamentary Committees. The misdeeds
are still there which have to be taken note
of, a proper inquiry held and punishment
meted out. Whatever misdeeds had happened
had gone under the carpet upto now. Now
action is sought only on the count of mis-
representation which is serious enough and
has to be taken note of. Other things are yet
to be done.

Also this should be a grave warning in
future to Government and government
officials against misrepresenting facts and
misleading a parliamentary committee. Parlia-
mentary Committees do not have all the facts
before them ; only when they suspect there
is something wrong somewhere, do they go

s a5
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into the matter. Unless we get all the material
facts and information concerning that matter
intact, it will be useless for any parliamentary
committee to function in that respect.

These things have gone too far. When the
Leader of the Opposition, Dr. Ram Subhag
Singh, was speaking, he said this had been
going on for the pastten years, It was then
amended by Prof. Ranga who said that this
had been going on for the past 23 or 24 years.
Probably Dr. Ram Subhag Singh gave the
figure of 10 years because he joined Govern-
ment in 1962,

SHRI ATAL BIHARI VAJPAYEE: Heis
always very unkind.

SHRI SEZHIYAN : Because he was there
he could see things at close quarters which
he could *not previously do.

DR.. RAM SUBHAG SINGH : I am watch-
ing the DMK Government also,

Some admisstions had been made on the
floor of the House this morning.

SHRI SEZHIYAN : He is welcome to take
the job“of policemanship over the Tamil Nadu
Government, for which we are very thankful
to him.

There can be no two opinions that this is a
very grave mistake and the concerned officer
has committed a breach of privilege and con-
tempt of the House by misrepresenting the
position and misleading the PAC.

Whatever may be the punishment to be?
meted out to him, I am not going into the
detail of it. My point is that the Ci i
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which is represented all the parties. has re-
commended. Even in the last meeting at which
thesz conclusions were arrived at, very sernior
and respected members of House like Shri
Hem Barua, Shri Kalita, Shri P. G. Sen, Shri
Y. D. Sharma and others were present. They
deliberated over 8 sittings and came to certain
conclusions. Not that we cannot override
their decision if the situation warrants it, but
with all respect, I would say that once a
parliamentary committee has gone into a
matter and submitted their findings, we in the
House should accept and implement it unless
our view here isat great variance with the
Committee’s findings, in which case we can
refer the matter back to the Committee for
reconsideration. Aswe all know, the parlia-
mentary committee represents the entire House
and we should take cognisance of the fact
that the Committec was seized of the matter in
allits details and has given its findings. Not
that the Committee had not taken a serious
view of the matter, They say:

“The fact that such contempt has been
o itted by a responsible public servant
of Shri S, C. Mukherjec’s position has in-
creased the gravity of the offence”.

So they were aware of the gravity of the
offence. They sat through cight sittings, have
gifted all the evidence before them and given
their report. They say:

“The Committee are of the view that
Shri S. C. Mukherjee deserves to be censur-
ed for the contempt of the House committed
by him”. '

Whether he is called to the bar of the House
and d "or consure is expressed to

of Privileges has gone into the questionin
detail. They have had as many as ecight
sittings, not one or two. We spend only two
hours on this here. But in the Committee they
went into it in detail, sifted all the evidence
and came to a certain conclusion, My sugges-
tion is that whatever the findings of the Com-
mittee, we should respect them, as far as
possible. Only when there is a verious diver-
gence of opinion should we seck to change
it. It should not become a fashion for us
here to change wha the

ittee, on

him is the same thing, If the Committee had
mentioned seven days imprisonment as Mr.
Limaye now suggests, I would have accepted
it. Not that I am opposed to the d
ment moved by Dr. Ram Subbag Singh or
Mr. Limaye. My point is that the Committee
has arrived at its findings after due delibera-
tion and we have to respect the recommenda-
tions of the Committee. Nor do I want the
officer to escape-punishment. Even the Com-
mittee itself has said that the Government
should give him the maximum punishment.
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SHRI SURENDRA NATH DWIVEDY:
There is no motion to accept the Commirtee’s
recommendation.

SHRI SEZHIAYAN: Otherwise, future
committees may not be able to function
effectively. They will wonder what the House
would say and they will not come to any con-
clusion, and Parliament itself may have to
convert itsell into Committee and sift all
the evidence. So, it is better that we give due
weight to the conclusions arrived by the com-
mittee and accept their recommendations,

=t @0 Wo At : gwefa G,
T 98 & aqA firx, o 7w fawq, B
9913 ¥ gu ag fasare faamar angar
g% = qao o gwAT F AR FF &Y
T T, I Ao qHo FAAT F ETH
afl, afes a@= AgT TFNNAT ¥
®F F 1

WA FATTaUT A1 foaq &
1 fugE § are-are sewe fvar mar @,
qg FHIER  oRaE w1 GH g1 #
gamar § 5 spffarg onama & @ira ¥
TFAAT A §0, A1 ¥ 4 g &
arg fret writa &< ¥ 99 geq wAT,
ST IF § 1 g 43 | FT AR gAr
fF 3q st & gra foeaa samar a3 gu
g1 =it g@o do FwAT qt uE g
s7fer ¥ AT AE I TR 9L AAT FQ
¥ FfF7 99 I9F feas FaE@
=t 7y famd 91T &3 agi 9o, At et
weq ¥ FE—HFAL IO AN 4F Fav
&7 ¥ fF org a7 eTg-H-eng ag gaA
S5 @ & Qm TF AL, IMF W
FHAT FT AT G FIE HAT Q@r =
grm, ot gud amarss 7 fFar g1
afeqrga @t & f5 ofeas qwees
FHE ¥ GIAA qg ATAGT T AT FTH
gEas 3@k amT @ ™, ¥ wg gwar
g e 3uwr 99 afqma A7 = Ay frmd
F—axag ofea g = ¢ e
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st gwal ¥ TAgEAE #)1 IEA Ag
TaFATET Sfrear w1 ar qiarhreT, @
e 9 frolg fear w91 | wWE ¥
$9 11 92 ST g e g a1 59
I W @rg fam ¢ ar afafee s
sr9e ] frar , afew g aral & ot &
97 Fe1 5 wifreat Yar wgr @
FHE A Fgr:

“The Committee, however, feel that the
requirements of the case would be fulfiled
if the disapproval and displeasure of the
House in respect of the contempt of the
House committed by S. C. Mukherjee is
conveyed to him and also to the Government
of India for disciplinary action against
him.”

B ot g sard ) fega ¥ g
g faad E—aa¥ offw F7 I
feear waar &1 At gHamw & fs
FAT JT g wgy & ar grfegdie & &t
ghaw PN, aaga af a7 @
andt § A wgh a5 5 fafaq 5= &t
qra § g g 937 19 §Y FFaAY ¢ AfEA
arare g3 &1 qfadz 9§ 38 wEA]
qffatiz gaer smar § \ §@T S gE9
Fq gt srar g1 @ §ag gwmar g
fs qifaariiz a1 FaT 2 za@
TN A A gt w1 A FTAw
Faar agy & 5 o Awaadr qver
grey A s A waAam g s
e #1f adgImAt ag s faay fw
gifeariiz a1 sasr 1S3 frgae @
at ot gue faar A7 ITFY I FAH FA
qar frar wifge fe fmra feel &t gla
Fffrag dar +3 1 & agom@AArg
frarg amga ot @ N §) AT
fagrdr oft &1 #3 gaee g@ qu famarg
tor YwcdT @ dfema ¥ 9 e
qqY TCw fEd &1 GegIT a1 I FE
seda a@ feun, g faearg § AT #aw



429 Motion re.

gza fagrdr st @ adf, afes foad ot
o] AR & 9g AT 95E § AR
frgoft aTET 0T IAE NP @
a9 F a@ A d5x ¢, wwlwa § ag A
aar fF 9gia wrg wel @t s g
#feT & ag wwmar g f5 aig g @t
oz B F Fifaw &, Sawr o efeq
far arer a1 feeg, a2 et @ @ T
1Y, Tafad T@ FAE A DA I HFA
&1 Jorar ATfEY FEife At arga
fratz § | aemag A § A
aFdr oF et #2M & 91 fF g
TG % $ TET FT A 0F FAL K
A &L § gumar g F Sy A
N @) IR w1 qur 4 few
fir Iz A% AT 48 TarEr @
AT WA 41 1 TF A g f)
Fifaw Y 7€ Wifs 97 WIHAC G aF
Ttz arwd # S FARe
J9Y 3% wawg ¥ Wy fawd oft ¥
wgrd fF amger wgeht S A
@ i fem & gomd & wd 1 moEeAr
aifz & faes freft & oot S & Iy
@ dm aR SR AR fm & s &
w$ar aa feT §) @ar A IR @
7g =1 sarar TG & 1 AfeR AT wEgw
7z & fr o fr fY g 3 S ae
ug Sfaw @ g s ? gafey §
gAwar § 5 it gty s § 2ro Tw
o fag St 7 IH G HY A T
& fF awee 7l aF SawT & gwd)
a1 ag FT aFdr §, AL ag gfew Fow
IR & AT A FTO AT ) AW
#iforg fe g dfed o wEd
s 3w arfra & qrg Y o AT
&l fr foad 9z oifag w< gwar i fs
o AT Wt SEd oifiw ¥ @ &
IRAT g R oag ard AN ah gl
A TR W A A @ oar ey
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[ F [WifF a2 Fqw TAqU T
& ¥g g & 1 O FTEA TATeE §
qg ATENFE FCAFT KT W AW A 4T
T o FAA X @A & wifs
IAF AR Y wawr ar 4z @ifea ar
Fael ggaT o7 fF 99 TeqaarHT S
ar fawere farar § ar A fear man &
afeq fow fad ag fear wmar, frafad
fgmd 1 Fifw # wf, iy a=wr
TATeSE ¥, TT AFHAS 41, T I 715
FE LT 41, AUHR AT AT A
1§ wifaw a1 Ag0 oY, g awrw 9
Bt ot wifge @t gafad & gwmar
g @1 qoA firy oy fermy ot ¥ F g
fe oF aT gIHTC F @A sWraw §
AT fR O g @ 91 ) AT A
gfraie & wwwar g fr s a8 30
graw aner L Afea awde F T
w17 aY Ia¥ foer § v #

“Maximum punishment under the law
and report the same to this House.”

ot & gwwar § 5 o am R’ ¥ 7w
e a1 owg far F aeRT Qg av g
1 ¢ ? #ifs g @1 9T AIsE
a5 a9 57 A1 ¢ 5@ AR ¥ s
aZ FIT FAL A EFT FAT FIH
amgdt & e dfea frar smg =t ot
giigie ot wifear FT8fF aafaa &
Fay g ® RAE For arfgd,
oy 15 feq ot &7 oy § 1 Efay
& aga A% fadea $1 IgaT g o Ay
famd o & f graw F 1§ gmfafad §
NG TT YW AMTEE QRAE
=H GLFIR F FTLGEFCA B e arsd

% qg weoma & faers @ ar ad, @k

# g9 R & faars s g9 S=ar
2 a1 7€ AR ag Foid @ a@i o A
qr sre ag SfEw At ad wAr
e aiw aEE F fewis A Fefad
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[’ffﬂo lﬂci-ﬁﬁ]

78§ & A1 SEATO 9g 98 ®faET
FIAR IAF T FE@AGAORL AMAE
LA R LECR L S

St w0 Ao frard  (3fFa) :
gty #gid, A HAIET Mo X A
fag ot aig & & ga&r @udT @I
# gg & sfi« FTar agan § Wy faud
ot & f5 ag w89 awm g fF wa
F gro goa 98 gfeet & fawre
FTEATE EF0 A W OF WA J qOg
FIEATEY AP0 1 gafHd @A S gEAgRAdr
¢ gmr ag 7@ faed &

A aa & ggwgn wgrgfe
A gy fadr gfE T aEr
mfgsra fedt afes & awr it
gfafa & @AY g9 axg 1 ATGIATAT
F2 | ew fagrd oo ot & & @Al
AR Y S TwF I A ST
#adt gwmar f5 & fog 97 ami wr
TS | AfwT T gz FIa FEraT §
FH ot ¥ 5 s @ s
FHEAFH FW & g @ FAE g
FgET L A oF AET ag A g
aroet 3| & fad o wEwAr ¥ fad
o a1 FdarEy I A 9 ) o @
gfF awwe Nt WY T CEma T o
Fra qrg grit IaEr wageAr @ a<
gFdt & e & sger 9ndq s
g o st Fxar g fr oo fawd st
A 19 § AT agafq 9FE FX |

SHRI UMANATH (Pudukkottai) : T rise
to support the motion move by Shri Madhu
Limaye and the propose all made therein, that
Mr. S.C. Mukherjee be sentenced by this
House for seven days, that is, a week. Isay
80 because on the question of merit itself, you
will find that the conduct of Mr. Mukherjee,
apart from the deliberateness involved in the
thing, as I went through the entire report on
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this question, shows that there was a suppres-
tion of fact and misleading. It was mot only
from the Public Accounts Committee that he
was suppressing the facts or misleading, but
he was doing that particular thing ina
schematic way, to deliberately do it at various
levels. For example, it has been mentioned
in this report itself that “particularly as the
changed form of the bank guarantee had not
been shown to the Ministry at any stage before
evidence was given on this point.,” So, this
question of change in form, that particular
thing, was suppressed not only from the Public
Accounts Committee, the change in form that
had been done—but he had not brought it to
the notice of the Ministry also. So, suppression
takes place there also, and then at the Govern-
ment—level.

Thirdly, you will find that in the enquiry
itself, in the dimenting note, a particular fact
is mentioned, that Mr. Mukherjee did oot
bring thisfact to the notice of Mr. Wanchoo
as well. So, if you secit, itis mot only the
deliberateness aspect of it. I do not go into the
merits, but I go by the report itself. From the
report it is obvious that the particular conduct
of Mr. Mukherjee was not a more aspect of
deliberateness alone ; it was a schematic aspect
also which was involved in it to see that this
particular thing is suppressed at the level of
Goverament, suppressed, at the level of Mr.
Wanchoo and suppressed at the level of the
PAC, including Members of Parliament. When
such isthe gravity of the implication of the
whole thing, I do not understand why some of
our friends arc differing somechow on this
question.

Then I come to the other things, On the
question of gravity, it was not merely gravity,
but let us see his conduct. It is mentioned
here in the report that “this was unfortunate
as it led the Committee to pass strictures
against the Government Solicitor which it
would not have done had it been apprised of
the correct position.” So, his conduct has led
to this, and the implication or the result of
it also implicated an innocent person. The
Soliciter for no fault of his, for no crime of his,
had strictures pased on him by the Committee
because of the conduct of Mr. Mukherjee. Such
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is the gravity of the offence and a harsh punish-
ment is called for.

There are two kinds of action: action by
the House for breach of privilege and action
outside according to the law, One cannot
substitute the other. So far as the amendment
is conerned, Dr. Ram Subhag Singh and
others have suggested so far as the House is
concerned only reprimand, but when it is the
question of action under law, they have sugges-
ted maximum punishment. Mr. Vajpayee was
also very elequent when he was touching this
aspect. Once they concede that Mr. Mukher-
jee's conduct calls for maximum punishment
under the law of the country, they should not
make a distinction when it comes to punish-
ment by the House and say that the punish-
ment should be a milder one, i. #. reprimand.
I can understand if Mr, Vajpayee had brought
forward some extenuating circumstance which
will require this Parliament considering a
milder sentence. But he has not mentioned
any Then why does
he say that so far as punishment by the House
under the rules of Parliament is concerned, it
should be ‘komal’ ? Therefore, it isa clear
case. T appeal to the movers of the amendment
to withdraw the amendment, so that as Mr.
Tiwary said, we can come toa unanimous
decision and the officers will take a lesson
from this,

s 3
1ng C
g CIr

SHRI SRINIBAS MISRA (Cuttack) : Sir,
the actions of Mr. Mukerjee which are being
condemned by this Parliament are various,
Some ofthem relate to the functions of this
House and some do not. He has tampered
with the bond. That is not within the purview
of this House by way of privilege or contempt.
Then hegave a wrong date about the know-
ledge when this matter came to light and he
gave wrong figures. We are only concerned
in this House with his giving false evidence
and misleading the House. We are not con-
cerned with how much Government has lost
when we are functioning like a court, though,
of course, we are concerned with it as a legis-
lature, The only thing we are concerned with
now is whether he committed contempt, It is
not a question of privilege but contempt.

We are trying to punish him for contempt.
I agree with the sentiments expressed that he
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is guilty of many offences and deliberately so,
He tried to tamper with the agreement. He
tried to mislead Mr. Rao of HSL saying, “Don’t
worry about it. I will see that the export covers
this amount,” It appearsas if Mr. Mukerjee
had some understanding with the firm Kulwao-
trai and that also needs probe. What the
Government has done is not known yet, but
some secret understanding, which smells of
corruption, is there. Then he tried to shift
the date of knowledge and gave a wrong figure,
which is the worst offence. After the 26th
October, be says imports were about Ras. 3.9
lakhs whereas the fact is they were Rs. 26 lakhs
and more. So, all those facts are there. I agree
that he should be punished and punished to
the maximum. The original motion of Shri
Madhu Limaya says seven days. Whether it
is 7 days or 22 days, I do not think will make
much difference, The motion says that he
will be summoned to the House and repriman-
ded ; then there isa recommendation to the
government that he should be given the maxi-
mum punishment under the law. The law
will cover both the administrative law and
compliance with article 311 and also the crimi-
nal law of the land. )

Some doubts have been expressed here that
once he has been punished by this House, the
courts may not punish him for the same offence.
Therefore, Shri Kunte feels that the second
part of the motion will remain ineffective. Of
course, itis true that the Government, which
is being directed by this motion, to report to
the House remains ineffective, the whole thing
will remain ineffective. But if the Government
pursue the case under the administrative law,
the procedure will take time but actipn can
be taken. Similarly, they can take steps under
the criminal law also. Because, thereis loss
to the Government due to his negligence and
tampering with documents without lawful«
authority. So, if the matter is taken to court
he will be punished for seven years. Of course,
we cannot give a direction to the court asto
what punishment to award. It will depend
upon the circumstances of the case. So, if the
Government take action both under the adminis-
trative and criminal law and make a report to
this House, the House will be ina position to
judge whether Government acted in consonance
with the wishes of this House that he must be
given the maximum punishment, Therefore,
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I support this 1 and I hope Shri
Limaye will see reason and not press his
motion.

SHRI DATTATRAYA KUNTE : I have
heard all the learned speeches and yet I have
not got an answer to the point that I raised.

SHRI R. D. BHANDARE : He has not
heard all the speeches yet.

SHRI RANDHIR SINGH : Sir, T have
given my name and you have not called me,

MR. CHAIRMAN : Please resume your
seat. It isnota party question. The Minister
will speak.

SHRI RANDHIR SINGH : I have given
notice of an amendment. You are allowing
only Members from that side.

MR. CHATRMAN: Do not show your
anger here. Please resume your seat. It is not
a party question. ’

SHRI RANDHIR SINGH : Memben from
this side should also be allowed to speak,

st ng fomdt : Foww ARk, TEW
fF g ey, wfar g e fE
o At gy aF

SHRI RANDHIR SINGH : I have given
notice of an amendment and I have given my
name.

ot vy fomd : GO0 WA & AR
HTT ST FT ATYW FrAT Y SqTET WA
T |

MR. CHAIRMAN: From one hour we
have extended the time to two hours. Now it

is going even beyond that,

SHRI RANDHIR SINGH : The Minister
may Speak in his own vein, We do not mind
that. But we should be heard.

=t fx & WY §AEA AT A
N d, qmra P F Faw @ Al
#t & a1 §)
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MR. CHAIRMAN : Kindly listen to me.
At 4.15 p.m. we have to take up another unfi-
nished debate. Therefore, we must conclude
by that time,

SHRI RANDHIR SINGH : I regret very
much that people only from that side have
been given opportunity. It is very unfair.

St A FAR W (IFF) : W,
IR ¥ 19 A Fqr faoig fear, @7 A
&1 #Ya0 faevar ?

wamfa afiem : Nad w1 oA
o

st e fag @ s Fg oA f
fafreet Ao, &7 #ar agi dm-wwfat
&1 ®ma 7 fean &, g ¥ Jmada
§ ddr ara Fg E

MR. CHAIRMAN : I would again request
him to resume his seat.

SHRI DATTATRAYA KUNTE: When
I said I have heard learned speeches, I did not
forget that some more learned speeches are yet
to come. But I could not anticipate those
speeches and so I did not say anything about
them.

‘The motion before the House is a very limit-
ed one, It is as regards contempt committed
by Shri S. C. Mukberjee of this House, The
other aspect of his conduct in the Iron and
Steel Ministry or in the office of the Iron and
Steel Controller is not directly before the House
at this stage. Weare considering whether on
the evidence that has come and what the Pri-
vileges Committee has reported that Shri 8. C,
Mukherjee has committed contempt of this
House by giving false evidence before a com-
mittee of this House, what punishment should
be meted out to him.

The Privileges Committee had madea cere
tain recommendation. The wvery fact that the
motion of Shri Madhu Limaye is suggesting
something different, means that we disagree
from the Privileges Committee as regards their
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recommendation as to what should be the
Ppunishment, Shri Madhu Limaye says that he
should be sentenced for seven days and while
being critical of that Shri Atal Bihari Vajpayee
said that he had been komal enough ; why not
sentence him to sven years and fine also.

SHRI ATAL BIHARI VAJPAYEE: I did
not say that.

SHRI DATTATRAYA KUNTE: I do not
know whether this House could do it though
in the carly stages of the British Parliament it
did happen.

The point that T want to raise is that the six
Movers of this amendment had at the back of
their mind the other conduct of Shri Mukher-
jee in the Ministry itself, but while moving
this amendment they have unfortunately not
amended the motion of Shri Madhu Limaye
accordingly. The motion of Shri Madhu Limaye
only refers to the contempt of this House,
Therefore what has been at the back of their
mind while drafting that amendment does not
unfortunately either reflect in the amendment
or in the motion moved by Shri Madhu Limaye.

Their amendment says :—

“recommended to Government the maxis
mum punishment under law”.

What is the law ? It will have to be the law of
contempt because he is to be given the maxi-
mum punishment for contempt of this House.
The Chairman of the Public Accounts Com-

mittee is nodding his head.
SHRI NATH PAI: Not nodding, shaking.

SHRI DATTATRAYA KUNTE: He is
nodding it in disapproval, But I am afraid he
will have to look into the law and then he will
have to come to my point of view. Iam pre-
pared to bear withhim; I am notin sucha
hurry. That is why I raised the point of order
at an early stage before the amendment was
actually moved.

Let them indicate what would be the maxi-
mum punishment under the law and for what
offence. The offence has been clearly laid
down in the motion of Shri Madhu Limaye,
that, is, that he has committed contempt of this
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House. Having committed contempt of this
House by giving falsc evidence he is to be
punished for that offence. They are not satis-
fied with the reprimand. They want to give
the maximum punishment. What would be
the maximum punishment under the law for
contempt ?

My hon. friend, Shri Srinibas Misra, want-
edto say that the doubt which I have raised
would not exist because he also is thinking that
_byakingthermlmmtShrl S. C. Mukher-
Jee will be punished for the other offence also.
Let usnot mix the two issues. The Govern-
ment had been called upon as early as 1966 in
the Fifticth Report of the Public Accounts
Committee to take suitable action. If this
Government has slept for the last four years,
let it sleep for many more years.

SHRI ATAL BIHARI VAJPAYEE: They
dare not.

SHRI DATTATRAYA KUNTE: Let us
not pull the chestnuts out of the fire for them.
Let them come separately before the House
saying what action they have taken. It is
‘really an escape that this amendment is giviog
to the Government. But I do not want to
touch upon that aspect at all.

I would really like to know why the Govern-
ment has not taken action up till now, The
Minister of Parliamentary Affairs was quick
enough to get this amendment round the
House, but nobody on behalf of the Govern-
ment has explained what is the Government's
reaction to the Fiftieth Report of the Public
Accounts Committee. No reaction at all.

As an ex-Member of the Public Accounts
Committee I know that Action-taken reports
are to be submitted to the Public Accounts
Committee. Have they submitted an action-
taken report on this ? No doubt, in the matter
of action-taken reparts, they refer only to the
recommendations made and the difficulties that
they face. But in the Fiftieth Rerort a positive
recommendation as regards what should be
done in the case of Shri 8. C. Mukherjee had
been made. When a report points out certain
things to G Go t hasto act
upon it and report back to the Committee,
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Then, in 1966, the Government gave onc
more assurance to these Committees that any
recommendation of the Committee will be
accepted by Government and, in case a recom-
mendation is not to be accepted, the non-accep-
tance will be at the ministerial level or at the
Cabinet level. Therefore, having accepted the
Committee’s report binding on the Govern-
ment, why has the Government not acted
during the 3¢ years? That is a moot point.
One really does not understand why this has
happend. Why are they, including the ex-
Mimister who has now become the leader of the
opposition, a prospective Minister or the leader
of the House, according to Mr. Madhu Limaye,
in a hurry to pull the chestnuts out of fire ?

Let us limit ourselves to its scope. 'We want
to punish this Officer for the contempt of the
House and for giving false evidence, and what
that punishment should be. If the leader of
the Opposition, the leader of the Swatantra
Party and the leader of the Jan Sangh Party,
want the officer to be punished, given the
maximum punishment, let them indicate what
that maximum punishment is. Otherwise,
this working and the speeches they made
would appear to be very strong but, in
effect, they might lcad us nowhere except the
reprimand that he will get from this House.
Therefore, 1 am not in a position to accept the
amendment in spite of the appeal made for
unanimity to agree to the amendment because
that amendment might not serve the purpose
which these able men have in their mind.

ot toreiix fag : YA wga, #
@ A9 q TS A T fF A
gan Werer Fom oy @t wy w9
TIg @ AT @ & ar wefweadg
YqieEr 1 A9 g1 g ) gL 3| A
quEqr § 6 qmag v wgr g & agt
it =t 9% oF vk i, gatar frar amar
gt ey I aAvaHY F1 AT ¥ SqrAr
ggfafagaa @ar & 1 fawr sie § T
191X 193 & @rg arg +1 gav §
A o IUH AR g3 AT AT AW E
FAGY AT WA WA F qwiT 14 @
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G W FT G A A AL FE
gl gar & 1 afea fedT |mar AR
FY a1 Wirdee ot &< fear 0¥ av agr
IgF g Al A gor F qOEY )
gafan & sng=Y wrHd 39 ST § FgaT
wrgar g fr 7@ wwe s &1 Al
q auEr 9y afes @Y 9§99 A
fefimd, Sedisr & 7 agdv ) U ATfe-
a7 foamd #fz @91 97 IR AL AL
graw Wnive s@r g a1 o) 995 o
FEATYAT K qT |

& @ waddeE w1 W AT ST
3971 at 7 gerar Afea Xag awTFEA
argar § 5 s ag @rew AT qeae
gia ¢ ak Tadiee G § s 77
gre9e 99T FO% Aafwal &1 § 6
Taaee ¥ 98 @ § afet ST 3y
grow Wk wom @t madae 1 fad
e @ifwmg =g i afes seaT OF
argfen sdae @ g AR fF<ag st
@ #3 frger 5 aredaee ¥ g fam
gifs og. fe sl afaw w7 &
fae ? fex ag st rewae ofae ®
wqm #¥ ? wfag & amEk 9T sgar
g g 5 wghas dfew Maw g,
= A T N 7 uF oF a7 AN G
§ g% o€ 77 F@r g AR T 9 anfs-
gF & Y ¥ AFT FT@S AT A qway
g s gg mada AR A 99 R
Y & o= g 91X 3T A I @@
AR @Y FY I TAT FFF g IABT G0
sa fF SamEr EEweR . ARHY FT LT
7 giaT § | Tefae F Aggw FT g
fo ot Ay famd ot 3 ot a@ w4 2,
fra™ g@ gra & A% sifaw @ Eoger
¥ grfz s § fFoead @ gew s
AT AERE QAR FTAFRI AT
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W3 ¥ Y oF syriar 38 gid afE
A B €& B quFAT & IAFT feww
a9t &Y AP A1 ag gug Gy 5
qE FE & | THFT TF q=FT HGL TS
afFT & womar g fs aem 23 F1 a=E
@< g gPI | 77 A Far AT fF =0
Ao agwmes
& U1 A gaT &, 9 9@ g@d
9\ @@ AT w0 ¥ & oF af &
ud Ft a1y gfgq &< g iy A AR
3 W OF qEAPT GT AT AAT N @ ATS
@ ug ;AT F7 A qieiz F
TR AN AT T qE 31 A1 q87 DY av
a1 qifariz Y gewa @ Wi ? &
ATTH HHT ST § Fgar agm fw o
AUTHT M0 W g fag, =t awds o
gat @rfqat ¥ fear &, fra® U 17 Y
HT g3 gAr g, faar swF AW & AR
FYE g@Ur UwET AEY & | I /gy uwdr
gl agrfrgnd @I aTUsar &
foar & 1 & wgar agar g fr ad swraelr
TEAT §, AW &7 TEAT §, T &7
TET 8 | 399 gArd AT qriandiz w7
Tood agT | AT gued fF 5w a|d
qifeidiz & a7 oF aeee A fgrna
#Y g5 Jrad &1 I QI & GrA AT
FaE T A E TR T frag
AT FT ATH FHT FTaT , AT T0F
fr gz %1 g afae aww st sz
g f& =g aid g, ag §5  diwar &,
ag T ATTHT & !

16 hrs.

frz ot & wgar Fgar § % wigi 9
ug Fgr wn g 5 “marad”’ qfade
faar su¥r, agr “dfsgan oftaidc” dig
fear war 1 dfFgan qftade & aF {9
A @ o 3 1 wETEEq qfrEdEE @
greT Mt @ gwar g1 W WA} fA
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AN /Y 81 gFar 8, afeq afeEEw
afvadi ¥ dY IaF1 wger § 5 T |
71T gu agi ax dfream ¥ € At sE
oy A AT g gwar & 7 mA & AT
grxgg st ¥ far & f5 zrgw @S
tama v a4 fas ad, afes sawt
fuqie t @ wraft aifeadie @00 o@
aeg & oy defufrede @y o Afea @
5 @ fas @ ag q, q@T WAL
wrgar § afer gafrra XeeqET @
fs SEFT g & AAM | TR AR
FAEEET oF § ®ew fFar s
& TEdiz § g w e AR
&1 1 T gan e g faar @t g
FIA 95§ T ST AT FADAT F4T
b faar, s 99 dew o< g fedz
FT g |

e @ # faeh ¥ 9g UF 1w

'ﬁ:ww g say tefafagaa & A

wag A fATErd AAA 0 ARG T
=@ W f5 aifwae gas | W
& ot %@ QT A @ wry fr W A0 I
g A A | g A% g H A
#Y0 # fay ag €1 vn fe e A
St diw gl gl @ g gEn Afeq
1 9T FFdl §

# SI@r IE T AFL AITHT ATHL
g fF amow gar wver fean F4ifE ads-
Hzay am ¥4 g1 H A’ gew ¥
argm fF ag  Tas A9 FL | dar o
fiog 3 w31 9awr = 7g 2 7 e A9
ferar o3 gad wrd fedma 7@ gAr
Fifgd | a7 A0 gERr gAfTREET ¥
& | T AT gAT A FATD oo g
a9 { A gAY TIAAE FT AT &, A
{3 § ag N ke g

SHRI TENNETI VISWANATHAM : Mr.
Chairman, Sir, the question here is a very
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limited one. The Privileges Committee have
already given us a unanimous recommendation.
The recommendation by itself is a very good
recommendation, in my opinion. There is not
much difference in conveying the censure to the
man in writing and calling him here and repri-
manding him. But, if that pleases the Govern-
ment, they may doso. So far as I am concer-
ned, if my voice should prevail, I will be con-
tent with conveying the displeasure of this
House to the officer concerned.

Mr. Kunte has raised the other point,
namely, whether we can make a recommanda-
tion to the Government to punish the officer.
Certainly we can. Really, the recommendation
consists of two parts and the second part is
Tequesting the Government to take action
against him because the conmtempt itsell has
arisen out of an attempt by the officer to mislead
the Public Accounts Committee with regard to
certain transactions to which he was a party.
That itself proves, if this is probed into, their
might be several other kinds of irregularities in
which not only he, but other also might be
involved.

The Government is now fully incharge of
the entire matter. The trouble with this Govern-
ment, as far as I know, is this, Whenever the
PAC makes a recommendation, the Government
do not follow it up, especially when the recom-
mendation is against some highly placed officers.
That is the history of this Government. During
the last 20 years or 25 years we have found
that strong recommendations have been made
against highly-placed officers ; but Government
never took action. The result is what we are
sceing today, I hope at least now the Govern-
ment will make up its mind to follow up the
recommendations and take action on the basis
of the recommendations, serve notice upon the
officer and award suitable punishment. There
should be no difficulty in that. This officer had
the courage to go and misrepresent facts before
the Committee. That itself is an act of misde-
meanour. He can be removed from service.
Article 311 will not come in the way at all.
Naturally, an officer who bas indulged in
doubtful transactions, who has mislead the
Public Accounts Committee, can no longer be
trusted in Government service. The case of
this particular gentleman has come before us
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because the Government was sleeping all
along. But, probably, if there is a Madhu
Limaye for every other misdemeanour pointed
out by the P.A.C. perhaps more officers would
have coine up for discussion before the House.

As others have congratulated Mr. Madbhu
Limaye, I certainly congratulate him on the
persistence with which he has brought up this
matter now before us for discussion although
up this is 10 years old. It also speaks volumes
against this Government. For 10 years they
have been sleeping in regard to such officers
belonging to a department, about which there
has been 860 much public agitation and public
indignations, in which huge rackets were going
on,

Now at least if they want to open up a new
chapter in the behaviour of our public servants,
they must follow up the recommendations of
the Committee, particularly in the light of the
strong speeches made by other hon, Members,
If the Government makes up its mind to follow
up the recommendations, even before the
matter comes up before the Privileges Committee
or the P.A.C, the officers will behave well.
When officers behave well, there will be clean
administration. If there is clean administration,
there will not be wastage. If there is no wastage,
there will not be much of taxation, The country
can make all-round progress.

The Public Accounts Committee is an impor-
tant committee of Parliament. This report
came out in October. The Government had
not told the House what action they took on
these recommendations; they were sleeping
all along even after October, when they should
have initiated action. So, I would like to know
what action they have proposed to take or they
have already taken against the officer.

There are two aspects involved here. One
is contermpt of the House, Heis punished
when we convey the censure of this House to
the officer concerned.

On the second aspect, the Government
should immediately follow up the recommen-
dation and give notice to the officer and take
appropriate action. A highly placed officer
who has got the courage to come up before



445

thft P.A.C, trying to cover up his faults by
misleading it, can no longer be trusted in
Government service.

SHRI N. K. P. SALVE : I rise to support
the amendment moved by Dr. Ram Subhag
Singh, which, as T was told by Shri Atal Bihari
Vajpayee, was in fact drafted by Shri Nath
Pai, and, I suppose, signed by Shri Atal Bihari
Vajpayee and some others. I wholeheartedly
support that amendment.

Anyone who commits contempt of the
House or of an important committee of the
House like the Public Accounts Committee
must come in for the strictest censure.

I also wholeheartedly associate myself with
all those Members who have congratulated
Shri Madhu Limaye so warmly. It is in fact a
tribute to his scholarship, his vigilance and his
erudition. In fact, when I was inthe committee
myself, I realised what scant respect was shown
by the bureaucrats to these committees. Several
times, one thought when the secretaries appea-
red, they assumed an air of arrogance which
might have been justified because they have
not known any other attitude, but the igno-
rance was absolutely unjustified. They never
read the papers ; they never read the briefs
properly, but they came there and looked for
instructions from behind, like some of the
lawyers of whom you must be aware, Sir, who
turn to their client or their accountant or
clerk or somebody else for instructions about
how to reply to a point. I think this is one
such case, which has very rightly been caught
by Shri Madhu Limaye.

But what I consider of utmost importance,
30 far as the Honse is concerned, is something
which has invoked the fury of the House and
the wrath of the House, namely that this
evidence related to some transactions which
happened to be d with the utmost of
venality and corruption possible. If the
evidence related to a matter which did not
amount to somsthing more than a stinking
record in foreign exchange, then, maybe, the
House could have been a little more charitable,
and maybe, Shri Madhu Limaye could have
been a little colder.

As you know, these transactions related to
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pre-import of certain steel, certain stainless
steel in the hope of future exports, which
exports never materialised, I find that hon.
Minister is not here at the moment, but I
understand that even today, despite all this
racket, they are still allowing indiscriminate
imports of steel, but I hope that these kinds of
things would not recur.

At any rate, I must submit that it i$ necese
sary for us here at this juncture to determine
what exactly is the lapse of these two officers. .

SHRI R. D. BHANDARE: Oae only,

SHRI N.K. P. SALVE:....or what the
lapse of the officer, Shri Mukberjecis. Ido
not for a moment want to defend Shri Mukher-
jee. In my opinion, he is guilty of a technical
lapse, and since he is guilty of a technical
lapse, he must come in for punishment. But
for the sake of proper record, although I do
not for a moment want to defend him, itis
necessary for us....

AN HON. MEMBER : Technical lapse ?

SHRI N. K. P. SALVE : I shall show pre-
sently from the report of the Privileges
Committee itself that it is technical. Let it not
be said that because someone is not  here, we
are attacking him. I do not know him for
Adam, I do not know this gentleman, but I
am only going by the report of the Privileges
Committee, and from the proceedings, to me,
it appears, that there were two charges on this
gentleman, The first charge was that he made
certain statements regarding pre-imports and
exports. For that, he has been completely
exonerated. In fact, that charge impinged
upon the basic question of the corruption
involved in these transactions. But he has been
completely exonerated of that.

But the second charge was a charge relating
to the change of bank guarantee. What is of
utmost importance in this is this, that the basic
change brought about in the bank guarantee
has been accepted as something defensible and
as something desirable. That is what the
finding of the committee is. While giving

idence before the i Mr. Mukherjee
made a sta that the ch in the bank
guarantee were made at the instance of the
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Government Solicitor and not by him. To that
extent, he is guilty of the contempt of the
House. I have no doubt about itin my mind.
For that, he should be punished, but no more,
because the changes as such have been appro-
ved by the Privilges Committee. I would invite
your attention to a few lines at page 41 of the
committee’s report.

SHRI SRINIBAS MISRA: No, no; it is
in the Steel Transactions Inquiry Committee’s
report.

SHRI N. K. P. SALVE : That is what is
written here, at any rate, namely :

“In fact, Shri P. C. Padhi in his minute
of dissent to the report of the Committee of
Inquiry. ..

SHRI MADHU LIMAYE: It is only a
quotation from the report of the Steel Transac-
tion Inquiry Committee’s. It is not the finding
of the committee. The ending is that they have
held him responsible for contempt.

SHRI N.K.P. SALVE: Thisis the find-
ing of the committee which inquired into the
matter, and I want to bring it on record. This
is the finding of the committee when mquu‘od
into that. It reads thus :

“In fact, Skiri P. C. Padhi in his minute
of dissent to the report of the Committee of
Inquiry has found Shri-Mukherjee responsi-
ble for having misled Shri Wanchoo while
he was giving evidence before the PAC to
believe that no alterations had been made
in the Solicitor’s draft.”

“On the other hand, the majority of
the Committee of Inquiry have pointed out
that by changing it" (that is, the bank
guarantee in the way in which Shri
Mukherjee had'done) “the bank guarantee
was made workable and easily enforceable.”

1 have not had a look at the bank guarantee.

SHRI MADHU LIMAYE : It was not the
observation of the Paiviliges Committee or the
PAC Sub-Committee.
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SHRI N.K.P. SALVE : Istand corrected.
It is the observation of the Sarkar Committee
went into the question of the steel transactions.
So far as the finding of the Privileges Com-
mittee is concerned, it is in these terms :

“The Committee agrees with the finding
of the Public Acconnts Committee thata
material change in the form of the bank
guarantee was made by Shri Mukherjee and
not by the government Solicitor™.

That means, the change was made by Shri
Mukherjee and not by the solicitor. I quote
further :

“Therefore, a misrepresentation of the
position to this extent was made by Shri
Mukherjee”.

To this extent, Therefore, Shri Mukherjee is
guilty of having misrepresented the position
before the Committee to this extent, that
whereas he made the change in the bank
guarantee, he said it was the Government
Solicitor who had brought about a change.
To this extent, he is guilty ; however small the
lapse may be, it is very nccessary that this
incorrigible bureaucracy is taught some lesson
or the other. Let them take us a little more
seriously,

I wholeheartedly support the amendment
of Dr. Ram Subhag Singh's.

SHRI R. D. BHANDARE : Since there
are certain facts mentioned by Shri Madhu
Limaye, I want toput the record straight, The
Privileges Committee did not want to shirk its
responsibility, but in its wisdom on 16-9-69, it
referred the matter to the Public Accounts

Committee, ..

SHRI MADHU LIMAYE: Before he
became Chairman, Let him say that.

SHRI R. D. BH&NDARE That [ think,
goes without saying,

It was referred back long before I became
Chairman, The Chairman of the PAC appoin-
ted a sub-committee to inquire into the whole
matter and come to its conclusions, Then that
report and conclusions were referred back to
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the Privileges Committee. Going through the
report, we found that when the inquiry was
made by the PAC Sub-Committee, Shri
Wanchoo was not the Secretary when the
transaction took place. It took place in 1960,
when Shri S, C. Mukherjee was the Deputy
Iron and Steel Controller. Shri Wanchoo was
then not in that Ministry. When the inquiry
was made in 1966, Shri Wanchoo had given
evidence on behalf of the Ministry. At the
time of tendering the evidence, he did it
according to the files. At that time, Shri
Mukherjee did not correct Shri Wanchoo. To
that extent, Shri Mukherjee connived at it in
keeping quiet and allowing Shri Wanchoo to
make an incorrect statement.

SHRI MADHU LIMAYE : Let him please
read from p. 43.

SHRI R.D. BHANDARE: The report
is before members. They must have gone
through every word of it.

SHRI MADHU LIMAYE : I hope so.

SHRI R. D. BHANDARE : Therefore, I
need not quote it.

Coming to the amendment itself, since legal
Juminaries like Shri Nath Pai, Shri Randhir
Singh and others are behind it, I did not
want to say anything. Butl do not know what
meaning should be attached to the term
‘maximum punishment’. If we go through the
Law of Lexicon by Maxwell, Ido not think
this term will carry any meaning, because we
have the Constitution and rules for civil
conduct. Both have to be followed. Art. 311(2)
shall have to be followed at the time of meting
out the punishment. When I had moved my

dment for the accep of the original
report with some consequential action, it was
thought it would suffice. But now wiser and
more learned friends wanted to put in this
amendment. I am simply mentioning that the
term ‘maximum punishment’ does Dot signify
anything in the light of what I have said.

SHRI N. K. P. SALVE: That was the
minimum they could agree to.

SHRI R.D. BHANDARE: Since we act
on the theory of checks and balances, we have
accepted this cxpression “maximum punish-
ment", but this is the factual position.
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With these words I put the record straight
that the Privileges Committee did not shirk its
responsibility, the matter was put before the
PAC, the PAC appointed a Sub-Committee
which went through the evidence. When the
report was referred back to the Privileges Com-
mittee, as you know, there are two courses
open, either to hear the evidence de novs or act
on the record and the report as is submitted.
Instead of going through the same process of
taking evidence, we simply relied on the record
because in our wisdom we thought that the
record was sufficient to come to certain conclu-
sions.

SHRI MADHU LIMAYE : You did not
want to contradict the PAC.

SHRI R. D. BHANDARE : The contribu-
tion of the Privileges Committee was to go
through the report in folo, evaluate the report
and the evidence submitted and come to the
conclusion.

sit feraaex wr ;. wrafa wEET,
st wq fawdr - F1 o s@E , A2 AR
qX g9 99 JUY WA § | A1 Qho Hlo
gasft ¥ ot grg fear @, sa% fagsaw
g 3 FY a9 7w eI § wE g
39F @ A WA AT | FTAH CF
grg At ¥ wiwfeat § A I FwHA
uvz 2T 39 @A §T TNT F IR
atT gaadiE ¥ gt, Ay 2@ 1 gEA
gaT | IAFT FAT TG TE 2 fs o=iv
qfsa® UFIEIE FAS F AT AFT
Tww A & A daga @ fewerd
frar | I & JATE AT AN A § -
oF @ ARE F €T T AWI FTH FCO
e qa ofsa® UFIGEE FAE & g
o AT 2 ) gy fag Iy g
2 Y AT gEA W &0

ero TW G fag, W A1 arE AR
St aeRdr aifs X S gEET @,
forgar awdw =t wrdT frg & faar g,
g wgT s § 1 IR I 4 T®
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[t fra=eg @]

% ad f5 “graee faw fx @ ams
fe grew o= fa Wikifer” aa ar A&
aTT qWE H A7 aFAT o Afew IuF amy
IR ag At N2 e s geFeFga &
gaifas IT%y oo F A fRe IaF AR
¥ grag &1 oo &3 = qrod 3 zq
frar® 537 fFr g0 fr W O
faamt @ ax ag e fse gomn
e & gumar § f @ dme ¥
W X oF e ama )1 s aeE
qee ey § O =t gult ¥ g fear
2, @ ¥ 7g duer 7< f5 gW SOR qGF
gar 3 1 st ay feowd #1 s wAge-
%z g fr gw goat @@ far M fa N
gar & | Igd wr§ gy av gwr A ¢
I AT qEE  GHES § @ qg gAT
F & T IEE! wEr g9 v AifEe
@t ag 393 fag agt darem o 1 Afsa
AW HagmA ag gimA Ama E fa
7% F13W T+ & fAag ar g ]
¥ foq ez adf 2 1 9% SmeR ¥
d ag i< g & s 7@ grow e
T F ®1 1% w9gE Ag 0 ¥ FEy
gfrgm = geoll w1 Uiz ST AR
fpr s o 3 ¥ fag A A
gEd g w9 AR FL &R
9 7 SaTaT g9 &Y §, avEw fResw X
frame &40 1

& graety gl ¥ Qg ATEAT §
5 frg atg =arg fear o anfge &R
. frgsr @ar & wifg, %41 9% 99
T 1 A0WIET G & | W Awwr
2 fr s fecre wAfae) & &R g9
#ify & 1 A% gaea ofEgaw 8 g9
Tare ¥ T geq &1 #giar 97 Rewwm
gar 21 & @t ag awmar § fe fom
weel ¥ qg g fewm g S
faars fafaemr &1 AT &9 F@T 0
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=t gFeft £ Wz $7 # aw A 7
g AT @ A A s Fow
AT Y a AL gww § A v & @-
forg & & gatew &1 fdw Fv g

sto I v fag A wgr fs 3w &
AFALAE FT TRA & AT T@ T9a
FIH F I ABGU F1 TEq qoT Y
aifge 1 gw feafs & st $17 dsar
2 fr 3 32 fa ¥ 919 % gw 38 awa
£ Ig T | AW F 9 qWHA B
o & fag #AAdrg qees 7 o g9
@ g, vy wifaw @1 wmar g s oW
#lag T ¥ I I T g, Afew
HEATAE F 9f7 FAWT W H1 |
mAfi 1 agavma § 5 Tz us few
fat awaaE F 918 W TEw & fee
IR TAATH FT | ARIAE & g
SuTEA Wz §, e cfa i w
gHeA ¥ ag Aqw farg fFag e
T Y T AGL FAT TGS § 1 799
FawT Argfegratet &1 o qar g4 Svar
B\ ST aE S AF AR & 1

% g davew femr @ f s gt
Y OF g &1 HF T g W[ Tifgw
#R A AIY-ITT I AR TTX gAtA
gy anfge 1 st Ay feamd § F99 @
e Sz €1 1T T T | FAT £T T T
FT IaFT 47 g ¢ oot e fag A
grAE aEH! A @ FE ¥ A
fodigd Tw @ & A =WAEE &Y
g FRAE I 9 w9 9¢ SR
gard gowra e fefmdr mm @ @@ g,
A fEram s e af W g ?

fgmaarg fF urgm NI F
g AL g | T qF IR mfred
g1 AEY € AT, 9T IF I8 WG A&
Fom fs sER g e k&)
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g IF & IAN T g g, ¥
g7 wiwfwat qifde IR A @ E,
wivg add¥z d¥zc F &9 3G
TAFI0 FT A7 MY 1

TAfE gTEn ¥ daew & g
2 wie san Faf A8 awT A

wifge | 3% ot ag Wi T @ fF aw
o F & fag wweddz § ) &
azna aff | gnU FAW: &3 AT
gy fF gree =t To1% FW AT AT
]| & gF ) WAy ot ag faad ¥
TEE F WA ot i @ FT IAH
L gt F1 E, @1 R A7 G
HET S0

SHRI RAGHU RAMAIAH : Government
certainly understand the gravity of the situa-
tion. That is why when this matter was first
brought up, one of our own Members Shri
Randhir Singh himself associated with the
amendment suggested by six of them.

As regards the amendment of Shri Kalita
that it be reported in seven days, it has been
rightly pointed out by Shri Vajpayee and in a
way by Dr. Ram Subhag Singh and others
that there are certain constitutional procedures ;
Mr. Kunte also referred to it ; these procedures
have to be followed in cases of this type. There
is Article 311 and then there are also certain
rules framed under the Constitution. In
certain cases consultation with the UPSC will

be necessary.

T understand that it is the intention of the
sponsors of this amendment and of this House
that every right shall be given to the person
charged to defend bimself in accordance with
the Constitution ; it is in that spirit that we
are passing this Resolution. I want to make
this doubly clear, as I understand it is the
intention of the House not to deprive any
person of any constitutional right provided
under the Constitution. We are in entire agree-
ment with the amendment sponsored by six
persons including Shri Randhir Singh and we
associate ourselves with it.
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st vy ol : arsae wEET, I A
fad fema 7z & fs fom Aamell Y o
HAgT @ § A %9 a9 O F A
T

=it faveronaw < & da1

=t wg fomd : T g fag ot o<
fa7 Jmed J gteT T & ot A
w7 1 72 fag e ft 99§ AT
g foaw gat & fe iy g @
& ga% fag &3 w1

Feaq wEgRY, # oy ag fadaw
T 9 g 5 oo @7 e e
FHal & faars ¥ gAF ¥ @ Al F
MA IFA wEg g froag et &
afieT ogit g2 & somm FT S AR
aqquy § ag 7§ frar §, 9% aig agw
Fatdsg &)

qHT 42 9% IGH FEI ¢ ¢

“The Committee agree with the findings
of the Public Accounts Committee that
although there was an omission on the part
of Shri Wanchoo to bring to the notice of
the Public Accounts Committee during his

idence before the G ittee on the 10th
March, 1966 certain instructions issued by
the Ministry of Steel. .."” ete.

I g 99 wax ¥ Taat F ag ar
FHE AR § AfEA ag wgw W%
i 78 frm, safag s ek &1
aw g

{(ﬁ' #raT A Tqo o yﬁﬁ*
T H E 3aF AT A w9 w@d 2

“The Committee also agree with the
Public Accounts Committee that as Shri 5.C.
Mukherjee had not himself given cvidence
on this point before the Public Accounts
Committee, Shri S. C. Mukherjee cannot be
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[ wq frma]
held directly responsible for the Public
Accounts Committee having been misled on
this point, although he could have, if he had
been alert, corrected Shri Wanchoo when he
was giving evidence before the Public
Accounts Committee.”

ITH AR qg Tod AAFTA L W T
I 19T TAF § ag gHAT B ATA
a7 31 GHSAT 39 q9T W T B GER
TFT ¥, 98 AL €49 G & | a1
W ATUY § q€ FI49 934 & HIAA &
I A & | gAL ;X JqUT W F
A9 AT TH FAAT F A Fg @€
f% g% Sa#T agi goeT I @ AR
IgH A” FWR I+ Afas ¥ afas
gor X1 fET wreon @1 ¥FTgar ¥ ?
e &1 A9HA fwar saF fa3 gar 2 47
gaX 91 9uy 5 & o g7 & sqwiA
Fauac g § 9ak fory A7 S aa
Tg AET AT AT @ & | AL grdAr T
ag g gt § At TH TG Tal F FAC
€ gz arg@ g FAaar Fae A
ot #7157 99F 9 w@Ar faang A
far =rfgy a1 wifs wegfa & 9w
@ A g

awrfr srafr ggihaggariy
@ = WA /W & faens ar T
¥ N w2 g @ afe g S &
A A g g AT & 9¥ @ gw
uF & afcada sud 9gy €1 98 e
&1 § 99# ¢z fgwraax d@w e faar
o1q | AT AR F Ay g g7 gaEy
2 1@ & @ ggaw afde &1 A e
1 ¥ 95 gFar & ) gfawa 7 g% 20
dagaag Fg o R aE @ o &
TR H A IW FATAG v Arfgg
gafan “G3 fge g AR’ @19 NI
@1 4y Yefafgfer @ Y am@ @9 #r
IE TRT FEL AT JHAGT AT A
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g & v8% A H§ gAw g @ @
{ Wiy wea o, ow o fag o
#1 gedar oft ¥ ¥ uE wdAw & fF
#T TEAT BT AT wRE WA Ay ar
19 91gY € fF oF uw & oy wrweT ag
@ F Wt 39F 39T fedtaw qig

FASM | *° (sgwem) *° G2 fgw
A AR Ig goX AT fauw a1 @ F
HHe g grm i

SHRI RAGHU RAMAIAH : I sm sorry I
am not in a position to accept the amendment
moved.

?!ﬂ' wy fmd: amewr T amafa

e Awr A geitfrator W
(st ®o o wmA) : FAT FAAE ?

ot vy fed ;. st @1 8 qgEe
garar w32 # foid § ) §F T e
# aftaga fear ag #r§ dea agig ?

Nt ¥o We WA : 77 ) fufadsr #
Far g

&t vg fan? : fufdesr & &3 amn
§? mgat g5 magr § amwEaar
famgs 16 &1 &, 95 M # afk-
Faq Fom far foet & 8 Foad a<-
T q1zr g 0 (smwew) CcoAg
ar fwe at fagtom groma

SHRI B. R. BHAGAT : Regarding the
findings of the Sarkar Committee on Shri
‘Mukherjee, action has been taken, The findings
were sent to the Central Vigilance Commis-
sioner who recommended that Government's
displeasure be conveyed to him. We have
done that,

ot 7g fod (ol @ arr ar
@ ww fe g8 dm faae 5 &%
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AQfo | a7 § 7@ daaw & fadw &%
WE ax & @ fedtom susm
T Jqadt T gqg Fgm 5 a0 AL
fadty & qra9z @R T@ FO AT QR
& afF & Jaradt 3 g 5 % faars
#IE FHAATE A& QM AT AL g TA
€ ot fFd qT arddr | 1aF 1T A1g Fv
T FIA 7 g9 S @A (AW )

SHRI NATH PAI: Regarding the last
apprehension expressed by Mr, Limaye, we
can point out that this. is a resolution of the
House. The recommendation of the House is
mandatory. If the Government does not
implement it, Government stands condemned.
The recommendation is mandatory; only
polite lauguage has bu:'n |mpm-bcd by us
ﬂymg “it recon d
If the Government fails to l:arnr out the
mandate, Government stands condemned and
a motion of privilege will be brought against
the Minister of Parliamentary Affairs and other
Ministers. I do not think the Government
dare defy the recommendation of the House.

MR. CHATRMAN : Now I will put the
amendment.

SHRI DATTATRAYA KUNTE: What
about my point of order ?

MR. CHAIRMAN: I Have already dis-
posed of it. There is no force in your pomt of
order.

=it we fovrd @ wonm wE@ag, &
goea 9T gamrad faar @ 9 9T &g
Fre & Afad

gamfa wgEa : ag AT arad Adf
g

st iy fawd : 7g AR ¥ ot &%
foar & | T e % A @ & | AT
Igfasfadl ¥ <gQar ar g § ag
¥ gFT | w19 XL AT F1oA A
™ faest fear &1 & @ar g
mﬁ"ﬁ.””

MR. CHAIRMAN: All right; you may
move your amendment.
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SHRI MADHU LIMAYE: I beg to
move :
‘That in dment No. 3 d by Dr.

Ram Subhag Singh, after “gravity of the
offence”, insert—*‘and his other lapses™.’
MR. CHAIRMAN : The question is:

“That in amendment No. 3 moved by
Dr. Ram Subhag Singh, after ‘gravity of the
offence’ fnsert ‘and his other lapses”.”
The Lok Sabha divided

AYES

Division No. 12] [16.46 hrs.

Abraham, Shri K. M.
Amjad Ali, Shri Sardar
Atam Das, Shri
Banerjee, Shri S. M.
Basu, Dr. Maitreyee
Bhagaban Das, Shri
Desai, Shri Dinkar
Jha, Shri Bhogendra
Jha, Shri Shiva Chandra
Kalita, Shri Dhireswar
Kunte, Shri Dattatraya
Limaye, Shri Madhu
Misra, Shri Srinibas
Mohammad Ismail, Shri
Molshu Prasad, Shri
Nath Pai, Shri
Nihal Singh, Shri
Patel, Shri J. H.
Patil Shri N, R.
Ram Charan, Shri
Ray, Shri Rabi
Samanta, Shri 5. C.
Satya Narain Singh, Shri
Shastri, Shri Ramavatar
Shastri, Shri Sheopujan
Thakur, Shri Gunanand
Umanath, Shri
Viswambharan, Shri P,
Yadav, Shri Jageshwar

Ahirwar, Shri Nathu Ram
Agadi, Shri S, A.

Ahmed, Shri F. A,

Amin, Shri R. K.
Anjanappa, Shri B.

' Bajaj, Shri Kamalnayan

Barua, Shri Bedabmata
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Basumatari, Shri

Bhagat, Shri B. R.
Bhandare, Shri R. D.
Chandrakar, Shri Chandoolal
Chavan, Shri Y. B.
Damani, Shri §. R.
Dandeker, Shri N.
Deshmukh, Shri B. D.
Devgun, Shri Hardayal
Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Gandhi, Shrimati Indira
Gautam, Shri C, D, -
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Gowder, Shri Nanja
Heerji Bhai, Shri

Hem Raj, Shri

Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Jamna Lal, Shri

Joshi, Shri Jagannath Rao
Kamble, Shri

Karan Singh, Dr.

Kesri, Shri Sitaram

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Kureel, Shri B. N.

Lalit Sen, Shri

Madhok; Shri Bal Raj
Maharaj Singh, Shri
Majhi, Shri Mahendra
Marandi, Shri

Master, Shri Bhola Nath
Moeena, Shri Mectha Lal
Mehta, Shr P. M.
Melkote, Dr.

Mishra, Shri G. §.

Mody, Shri Piloo
Muhammad Ismail, Shri M.
Moukerjee, Shrimati Sharda
Mulla, Shri A. N.

Nayar, Shrimati Shakuntla
Nayar, Dr. Sushila
Oraon, Shri Kartik
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Parthasarathy, Shri

Patil, Shri Deorao

Patil, Shri S, B.

Qureshi, Shri Mohd, Shaffi
Raghu Ramaiah, Shri
Rajasckharan, Shri

Ram, Shri T,

Rem Sewak, Chaudhary
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Rampur, Shri Mahadevappa
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.

Randhir Singh, Shri

Rao, Dr. V.K.R. V.
Reddy, Shri P. Antony
Roy, Shri Bishwanath

Roy, Shrimati Uma

Sadhu Ram, Shri

Salve, Shri N. K. P,
Sambasivam, Shri

Sankata Prasad, Dr.

Sapre, Shrimati Tara
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sen, Shri P, G,

Shah, Shrimati Jayaben
Shambhu Nath, Shri
Shankaranand, Shri B.
Shastri, Shri Ramanand
Sheo Narain, Shri

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Supakar, Shri Sradbakar
Swaran Singh, Shri
Tiwary, Shri D. N.

Tiwary, Shri K. N.

Tyagi, Shri Om Prakash
Vajpayee, Shri Atal Bibari
Verma, Shri Balgovind
Virbhadra Singh, Shri
*Viswanatham, Shri Tenneti

MR. CHAIRMAN: The result** of the

division is :

Pahadia, Shri Jagannath Ayes: 29; Noes 98;

Pant, Shri K. C.

Partap Singh, Shri The mation was negatived
*Wrongly voted for Noes.

**The following members also recorded their votest

Ayes: Sarvashri Tenneti Viswanatham, A. Sreedbaran, S. M. Joshi and S. A. Dange;

Noes: Sarvashri Bibhuti Mishra, Ram Dhan and R. V. Naik.
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MR. CHAIRMAN: Now I am putting
amendment No. 3 by Dr. Ram Subbag Singh
and five others, to the vote of the House, The
question is :

*That in the motion,—

Jor “committed to jail custody for a
week”

substitute “‘summoned before the bar of

the House and be reprimanded and the
House do further recommend that the
Government in the light of gravity of the
offence administer to Shri S, C. Mukherjee
° maximum punishment under the law and
report the same to this House." (3

The motion was adopted
MR. CHAIRMAN : Now, there are two
other amendments, one of them standing in

the name of Shri Shiva Chandra Jha. I am
putting it to the vote ofthe House,

The question is :

“That at the end, after “week”
insert—"‘and be fined Rs. 5,000.””

Those in favour may please say “Aye”.

SOME HON. MEMBERS : “Aye".

MR. CHAIRMAN : Those against may
please say “No.”

SOMS HON. MEMBERS : No.

MR. CHAIRMAN : I think, the “Noes”
have it

SHRI SHIVA CHANDRA JHA: The
“Ayes” have it.

MR. CHAIRMAN : Let the lobbies be
cleared. ...Order, order. The lobbies have
been cleared,

SHRI RAGHU RAMAIAH: As the
motion now stands there is no word as “week”.
How can there be an amendment to it then ?

SHRI NATH PAI : This amendment can-
not be put to vote. After the amendment
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of Gotton Corp. of India
standing in the pname of Dr. Ram Subhag
Singh, Shri Atal Bibari Vajpayee and others
is adopted, this amendment cannot be connec-
ted with the motion. We are making ourselves
a laughing stock ; the records will make us a
but of laughter for everybody.

MR. CHAIRMAN: Quite right. Now
Shri Shiva Chandra Jha will realise the deve-
lopment that has taken place. The amend-
ment moved by Dr. Ram Subhag Singh has
been adopted by the House, with the result
that some words which weére there in the origi-
nal Motion are no more there, His amend-
ment says :—

“That at the end, after “week™.’
That word is no more there; therefore, this
amendment is declared out of order.

Mr. Kalita, the same is the position with
regard to your amendment. That is also declar-
ed out oforder. Now, I put the Motion, as
amended, to the vote of the House. The
question is: )

“That this House having considered the
Twelfth Report of the Committee of Privi-
leges presented to the House on the 24th
November, 1970, in which Shri S. C.
Mukherjee, the then Deputy Iron and Steel
Controller, has been held to have delibera-
tely misrepresented facts and given false
evidence before the Committee on Public
Accounts and committed contempt of this
House, do resolve that he be summoned
_before the bar of the House and be repri-
manded and the House do further recoms
mend that the Government in the light of
gravity of the offence administer to Shr
§5. C. Mukherjee maximum punishment
under the law and report the same to this
House.”

The motion was adopted.
16.52 hrs.

DISCUSSION RE: ESTABLISHMENT OF
COTTON CORPORATION OF INDIA

—Gonid,

MR. CHAIRMAN : The House will now
take up further discussion on the statement laid
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on the Table by the Minister of Foreign Trade

on the 31st July, 1970 regarding establishment
of Cotton Corporation of India.

Shri Kamalnayan Bajaj to comtinue his
speech.

st fow o ®1 (wgaEEr) @ e
aT% AET | a8 Wt Faw 163 & s
a9t § go% fod qrdz e ® fea garr
& s T qurex 15 fame o ot ey
AIfFT T TEE TA IW ERA I
faar & 7 8 gArewade & fer -

MR. CHAIRMAN: No announcement is
needed. Because earlier item took more time,
we are taking up this item now.

ot forw wox W ;& wvgar g 5 e
7g flg =X 5 @ w frammawg
M &1 A gE@a ard w2 §7 fewwma
&% 5 a9 § & g gvm a1 ag g ?

nnﬁ@u:qzﬁ?@mn

SHRI KAMALNAYAN BAJAJ (Wardha) :
Mr. Chairman, Sir, during the last session,
when the di jon on this subject was going
on, your goodself and Mr. Masani very ably
put forward the case of cotton growers about
the difficulties which may arise because of the
establishment of the Eotton Corporation, I
agree with most of the argumetits put forward
by you and Mr. Masani. So, I do not want
to take much time of the Houwse by repeating
those arguments.

The hon. Minister said that the Cotton
Corporation of India was established because
of the recommendation made in the Report of
the Agricultural Prices Commission. I tried
to locate that., I would like to know from the
hon. Minister as to whether the Report has
been laid on the Table of the House and, if it
was laid, whea ?

Generally, the best Goverament isone which
governs the lcast. But we are seaing that in
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most of the matters where the people are able
to function themselves, where the decentrali-

* sation is already there, the Government is try-

ing to centralise every activity, even trade and
industrial activity, so that the concentration
of power goes to the bureaucrats and, because
of that, many unhcalthy practices start and
many difficulties not only for the trader but
even for the public arise, I would like to men-
tion here with your permission that the cotton
traders among the many raw material traders
in the country are one ofthe foremost traders
who have taken probably the best part in the
struggle for freedom during the Satyagraha
movements, They have contributed proportiona-
tely more than any other trade and have also
sacrificed greately and weat to jail and in spite
of that to-day, that is the class of the society
among the traders which has to suffer the most.

The cotton traders, you know, Sir, have
an expertise and special knowledge which they
acquire over generations. The East India
Cotton Association in 1947 had a mémnbership
of nearly 1100 and to-day their membership
has gone down to 400, nearly one-third of the
membership which existed at that time. Why
has this membership gone déown ? Although
the cotton trade has increased .and even the
value of cotton has gome up so much afier
1947, the membership of the Association has
gone down purely for the simple reason that
no new traders have come into this busineas. If
it was a lucrative business, many people
would have come into it. As a matter of fact,
people have walked out of this business even
though they were in the business for centuries.
Why have they gone out of it ? Why has this
happened ? I want to know., I wouldhave
been surprised if even a single new firm has
been added in the cotton trade except for the
fact that there may be partitions because part-
ners bave divided or the father and son have
scparated. But no new firms’have come into

. the cotton trade, That shows as to how much

expertise is Decessary and how much little
income is there for temptation. And all those
who were in this trade have gone into indus-
trics and other business. Gradually their cotton
department has gone down or it has ceased or
they are run by somcbody who really has
expertise and knowledge to run it.
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‘These arc some of the difficulties of the
cotton trade. Now other raw material needs
such an expertise knowledge as cotton and
it is for that reason that if the cotton trade
is taken over in the public sector or in the
Cotton Corporation of India, many difficulties
will arise and for that reason we bave to give
a considered thought for that purpose.

I am not against the formation of the Cot-
ton Corporation of India. But what does it

want to do ? Ifit wants to take away the |

trade, I am certainly against it because if
there are any wrong practices in the trade,
they should be removed. I don’t mind if the
Cotton Corporation also comes in as a healthy
competitor along with the other trade and
wherever the other traders are not doing the
proper job, they should do it for the develop-
ment of cotton trade and it will contribute
positively for the betterment of the country.
Whatever the support price or the floor price
has been fixed so far has been so low that in
the past 18—20 years the prices bhave mever
crossed the 10w level of the floor price. It is
no use fixing of a price which is really not
the fair price. The support or the floor price
should be realistic and the Government, I
would request, look to the interests of the
growers. The floor price should be really the
fair price and if nobody comes forward to buy
it at that price because of any reasom, then
the Cotton Corporation should come and buy
the cotton at that support price so that the
economy can be sustained in the country and
the growers’ interests can also safeguarded. In
this trade there are nearly 3 lakhs of people
who are employed directly throughout the
year and if they go out of employment, nearly
3 lakhs of their families will be directly hit.
Already there is literate unemployment in this
country. By this, you will be adding more
unemployment in the country. I do not know
what benefit will accrue by this method.

17.00 brs.

Of course, the hon. Minister said that they
are not taking the internal trade immediately.
But their intention is gradually to take away
this trade also and to monopolise it. Today,
they are concentrating only on the imports,
Even in respect of imports, expertise and
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expert knowledge is necessary. And, today,
in regard to what they have done, I am really
very much surprised. They were negotiating
with the traders of import trade, amd they
bave lost 2/3 months for no reason whate
soever. They have exacted a part of the com-
mission. These people hardly get one per
cent. Out of that you get quarter per cent
now, it may be half a per cent later om. For
what service ?  All the import licences given to
the comsumers before, after the formation
of this Corporation, they will get it for the
mills; or on behalf of the mills, to be imported
by the traders and for this, they are charging
some fee, from out of the meagre commission
which is given to the traders. In that negotia«
tion, I am glad—and I really congratulate the
traders, that nobody was induced or persuaded
by the Government so that there could be
any ynhealthy competition. They stood uni-
tedly under the leadership of Shri Mad
Mohan Ruia—this is the first time any trad-
ing community all over India had organised
a hartal. The hon. Minister is my friend. But
it is said generally that his talks to them is not
the same what he says in the Lok Sabha, that
he does something contrary to that. They are
not able to trust the words of the Minister,
This is not a healthy practice. This misunder-
standing should be removed. I am saying this
because, although they are in the Government
and we are in the Opposition, even then,
Minister's reputation should be there and
what he says should have weight among the
people.

fiad

Among the traders, ncarly 80 per cent of
them cannot, by any stretch of imagination,
be called capitalists or rich people, Even then
why such a thing has been done ? Take the
case of bulk buying for imports. I will take
one example. Itis said that the Corporation
will buy in bulk while importing. We have
the experience of bulk buying by Russia,
When Russia buy in bulk, what happens ? The
sources of supply of cotton very few., United
States, Sudan, Egypt and few other countries.
Nearly 95 or 90 per cent of such cotton comes
from Egypt, Sudan, United States etc. and
they buy ghem in bulk and Russia gets the
bad cotton, because others will get the pre-
ference and so Russia gets bad cotton ata
comparatively higher price. That is one of
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the main reason why Russia is not able to
export its textiles outside the Tron Curtain.
Bulk buying was tried during the last war by
the United Kingdom, and they lost nearly
Rs. 150 crores. France and Spain also tried
it and miserably failed. I would submit that
if we do bulk buying and we get cotton of bad
quality, then we would not be able to compete
in the international market in regard to the
exports of textiles which is one of our tradi-
tional items of export and carns a lot of
foreign exchange for us. So, I would submit
that we would be ill-advised to resort to bulk
- buying.

Cost of the services which has been provided
by the cotton traders for import is hardly one
per cent. Itis in the Government report also
that this is given at a very cheap cost, and
probably nowhere in the world is such service
provided at such low cost. For that reason
also, I would submit that this kind of thing
should not be done,

I would also request Government to consider
a Vaida (hedge) market in a controlled and
reasonable way and in a scientific way so as
to give support not only tothe growers and
the traders but also to the mills to buy or sell
cotton and whosoever wants te do it. Ifthat
is done, it will be very helpful for the traders,
the millowners and the growers, and the spacu-
lative elements which may like to corner cotton
and try to raise the prices will be eliminated,
as they were eliminated in the past.

Even the Reserve Bank had reduced at one
time the amount of advances to25 per cent,
but now I am told they have raised it to about
60 per cent for cotton to the small traders. I
do not understand why even the small traders
could not be provided with sufficient amount
of money, tay, tothe extent of 75 or 80 per
eent, because these people are not able to
finanee it properly. This was done to control
the prices, but the prices have shot up by 50
or 60 per cent during the last two months. So,
the banks should be advised to finance liberally,
of course, with safety and security for bank
finance. Otherwise, we should not risk this
money.

I would like to congratulate the president
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of the Indian Cotton Mills' Federation which

- hasa department of cotton development and

research. They have spent nearly Rs. 80 lakhs,
and five lakhs acres have been developed,
where 40 to B0 per cent of cotton in irrigated
and non-irrigated ficlds has increased in quan-
tity, and at some places, the quality also has
improved.

When Shri Morarji Desai presented the
last budget, he gave some concessions for dona-
tions and gifts by mills to research associations.
I would say that Government should spend at
least Rs. 10 crores annually. But in the Five
Year Plan, only Rs. 3} crores have been allotted
for the five years. I would submit that more
funds should be provided, because that will
not only save us a lot of foreign exchange, but
we shall get more yield. If Government gives
assistance to rescarch agencies, I am sure that
much ofour prablems in regard to cotton could
be cradicated.

17.10 hrs.

[Sam: K. N. Trwary in the Chair)

SHRI 5. A. DANGE (Bombay Central
South) : The subject is formally limited to the
floating of the Cotton Corporation. But then
it involves larger considerations and some
which might call for certain events which will
not be very healthy for the economy of the
country, nor will it be very healthy for the
Government which is in power, and that is
the threatened closure by all the 600 mills in
the country for a whole fortnight under the
excuse that there is shortage of supply of cotton
and that the prices are beyond their control.
If this closure comes about, and if 800,000
workers in the textile mills are forced into
idleness, then they will be getting busy with
something clse. That busy-ness will be to -
teach Government as well as the millowners
some lessons about the running of the economy
and thekind of bebaviour they are adopting
towards the workers.

Therefore, this is not so innocent as it looks.
Why did the Cotton Corporation come into
existence ? Because there isa perpetual civil
war between the millowners and the cotton
trade. When the Government prescribed the
floor and the ceiling, ata certain period the
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mills would not be able to get their stock of
cotton below the ceiling. Three years ago
therc was a regular war between the mills
and the trade: the trade would not sell
below the ceiling and the mills would not
buy above the ceiling. There was a deadlock
until the Textile Commissioner came forward
and seized stocks for the mills, and then order
was restored.

Another element in this whole mess is the
cotton trade. The most speculative, the most
anarchic and the most anti-national trade is
the cotton trade along with the mills trade.
Shri Bajaj is saying that the cotton traders
have been patriotic. I am not talking about
patriotic individuals ; T am talking about the
trade. The House of Bajajs itself is a cotton
trade house which built its fortunes on buying
and selling cotton from the Berar peasants. I
am not discussing their behaviour or d
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from the peasants and sale should be carried

on by the Corporation by taking over and

engaging over all the smaller traders. We

know these firms in Bombay City.

He mentioned about Madan Mohan Ruia
leading a hartal. Tn their hundred years they
never led a hartal. When the call for non-co-
operation came in 1920 and 1930, they never
responded.

SHRI KAMALNAYAN BAJAJ: Not right.
The traders have participaled.

SHRI S. A. DANGE: Duriog the civil
disobedience mpvement, Mahatma Gandhi had
to issue a statement against the Millowners®
Association in Bombay and other places that
taking advantage of the movement, they were
charging higher prices and making profits.
That ison record in the works of

What Iam speaking about is concerning the
most speculative trade.

Even today we are getting trouble between
the mills and the trade, for what ? They do not
want the Cotton Corporation. Supposing the
Corporation is not there, is peace in the trade ?
Will Shri Bajaj and the Ministry tell me how
many times the transactions of tlic East India
Cotton Association have been jammed by
hedge contracts in the cotton market ? Let them
please give statistics. Every time there is a
certain movement of the cotton crop, the EICA
gets into jitters ; because of all sorts of specula-
tion, most of the cotton trade is jammed.
Therefore, let them tell us.

He says that the number of 5,000 traders
has fallen to 400. That is concentration of
monopoly and not due to the fact that the
prices in the mills trade or the cotton trade
bave gone down. The whole East India Cotton
Association is controlled by a few hands, There-
fore, he need bringin this number of 500 or
400. They are all his people. The whole thing
ghould be taken over by the Cotton Corpora-
tion,

SHRI KAMALNAYAN BAJAJ : Any firm
can become a member. There is no bar against
anybody.

SHRI S. A. DANGE: The firms shohld be

Mahatma Gandhi,

SHRI KAMALNAYAN BAJAJ: 1 did not
say about textilemills; I said about the
traders,

SHRI S. A. DANGE: The two are the
same. °

SHRI KAMALNAYAN BAJAJ] : Madan
Mohan Ruia may be a textile owner, but he
was the Chairman of the East India Cotton
Association and as Chairman of the traders, he
led the hartal which was a suceess.

THE MINISTER OF FOREIGN TRADE
(SHRIL.N. MISHRA): Where was the hartal ?

SHRI S. A. DANGE: I say the biggest
mills are the biggest cotton traders. Thereisa
practice in the Bombay textile industry as well
as the trade that when they make a loss in the
cotton trade, they traosfer it to the mill ac-
count, and when they make a profit, they
transfer it to the trade account. This is the
-practice indulged in by the Cottou Millowners'
Association and the cotton trade together.

SHRI KAMALNAYAN BAJAJ: They
should be punished.

SHRI S. A. DANGE : I know his industry

blasted out of existence and direct purchase  from A to Z. The Millowners' Association
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and the cotton trade are engaged ina con-
spiracy to uproot the policy taking these
things under the State sector and the Govern-
ment of Indla are also partly abetting it. Many
of the Ministries do not know what is happen-
ing in the trade or in the banks or anywhere.
Because of their ignorance, the country has to
suffer. The Mill Owners' Asmociation and the
cotton trade are now joining hands to pull
down produgtion, raise prices and make super
profits. Anincresse of 25 per cent has taken
place in prices in the last one year. What is
the Ministry doing? They are saying that
they are controlling speculation by taking over
the cotton market. Nothing is going to be
controlled like that. Do they know how much
mony is given by the Banks? The Banks have
been nationalised by your Ministry. What is
the use of nationalising them? The Reserve
Bank has putin Rs. 150 crores in speculative
transactions and nobody is controlling it. The
sugar trade is holding stocks and it wants
Rs. 200 crores as buffer stock money, and the
Government of India is ready to give them
this amount. Whyis it necessary to give them
Ra, 200 crores? Put the stockson the market
and sell the sugar at a cheaper rate and pro-
duce more sugar. So, the Government of India
also is a party to it. It has no policy, it has
only brain waves from time to time, of a good
kiond I agree.

SHRI KAMALNAYAN BAJA]J : Give them
brain wash, whatis done in Russia,

SHRI S. A. DANGE: Your England also
has done it, don’t worry about it.

SHRI KAMALNAYAN BAJAJ: Iam not
in favour of that also.

SHRI S. A. DANGE: There is a State
sector in England with an investment of £5,000
million. Do you know that ? ‘There is a state
sector in America. You do not know anything.
You perhaps know only the cotton trade.

SHRI KAMALNAYAN BAJAJ: Do you
know anything about it?

SHRI §. A. DANGE: Tell me how many
times the East India Cotton Association got
jammed because of your speculation,
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SHRI EAMALNAYAN BAJAJ: Not once

because of my firm and no more speculation is
permitted now.

SHRI S. A. DANGE: Parshottamdas
Thakurdas tried several times, He pretends
that he knows. He knows mothing about
patriotism also.

What I am putting before you is that it isa
very serious subject which is being dealt with
in a careless fashion and put before Parlia-
ment. Therefore, what I am proposing is this
that the mills must not be allowed to close. The
stocks of cotton are available. The speculative
market floats wrong rumours about the
availability of cotton. Now the speculators

and also the President of the  East
India Cotton Association have come out
with a statement that 61 lakh bales of

cotton are available. The consumption is only
56 lakh bales of Deshi cotton. But then, the
Government of India has no policy because it
allows export of Bengal Deshi cotton outside
the country. Why should it?

Thercfore, there is a complete mess in
the policy of Government, though it has
good intentions to control monopoly but in-
tention do not help. The monopolies are strong
enough. How did the Reserve Bank give
Rs.150 crores for the speculative market ? Did
the Finance Minister pull up the Reserve
Bank? And they go round in Amercia buying
SDR, without knowing what they are buying.

The simple point is that these mills must
not close, and if they close, we are going to
take our own measures. We are going to
occupy the mills, and if there is any firing
or any fighting, then the Government of India
will be responsible for whatcver happens.
And we are not going to allow also closure
once every fortnight or wnything like that be-
cause itis going to reduce production and
raise prices without charging any condition.
Therefore, my submission i to withdraw
speculative credit from the Banks to the trade
and the mills,. On the 24th or 25th October
control was relaxed and more credit was
pumped into the mills against stocks. Why
wan it dome ?
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Therefore, this subject has come before us.
There is dynamite loaded in the subject. If
the closures are going to come, then' the
Government of India will have to repent
about it. So, my second suggestion is to freeze
the stocks of cotton that are there. They are
not putting the cotton bales into the centres
of production, they are holding them back
in the country side, and they are pretending
that there is no cotton in the market. Only
yesterday the Association President said that
they are now asking the peasants to briog the
cotton on the market. Why did they not
ask before? Mr. Bajaj is talking about the
subject. He does not know what is bappening
there, the House does not know because it is
a funny subject. Who knows what is cotton
speculation and all that? It is the business
of the Government to put proper proposals
before the House, but they have not done so
because they are totally ignorant on the one
side and in the hands of the speculators and
the mill owners on the other.

Between these two, ignorance and sell-out
to monopolists; the Government is not able to
act. Therefore, we on the workers’side, say,
firstly, we are not going to support any closure,
one day in the fortnight or a block closure. Sec-
ondly, cotton is available;seize the stocks. Thir-
dly, we are prepared to show you which mill
has got what stock; we know. We are in the
Mills Some of the mills never are in trouble about
profit,boous or cotton trade. Mafatlals continuo-
usly give bonus, Why are they not in trouble ?
The Tatas are in trouble, and when they arc
in trouble, when Naval Tata was gheraoed
in the Tata Mills the other dzy, hesaid he
would not pay more than four per cent, and
when 2,000 workers gheraced him, he said,
“All right, I will make a compromise. Take
six per cent.” They do not run in losses. And
when four per cent was mot accepted by the
workers, and when they were gheraoed, they
produced six percent. Where did it come
from? Therefore, the mills’ issue of bonus
shares has also got to be controlled. When
the mills are going into liquidation and
running away with our wages, and when mills
have closed down and the mill owners
have run away with wages, the Government of
India take over some mills and do not take
some others, and the Corporation which is
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formed is a a bogus Corporation ; it carries on
its own trade.

AN HON, MEMBER : Are they bogus?

SHRI S, A. DANGE: I mean the National
Cotton Textile Corporation. It is a bogus
Corporation. I know it. ([nerrupiion) It is
yours. (Interruption) The best mill that has to
run is closed and some mill is taken over for
political reasons. Therefore, Sir, my submis-
sion is, this is a political war. It has nothing to
do with the actual supply or sales or any-
thing. This war is being launched against the
the Government’s policy of developing the
State sector. In that war, some of the Govern-
ment sectors themselves are party with the
monopolists and if the two together force a
closure on the mill worker, then, you will be
seeing something in the textile centres. That
something will be a virulent agitation to take
possession of the mills and to surround the
houses of all speculators, to dig out the cotton
or the black profit or bonus whatever is
there, The workers are fed up ; the middle
classes are fed up, the one side, you are shed-
ding tears over unemployment ; on the other
side, you allow the closure of 600 textile mills,
throwing out cight lakh workers in the streets,
What a policy ? Have you got no policy in
labour matters, in economic matters, in bank-
ing matters. .

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Why do you support them ?

SHRI §. A, DANGE : Who ?
SHRI KANWAR LAL GUFTA : You.

SHRI S. A. DANGE : 1 support them so
that you may come there.

SHRI KANWAR LAL GUPTA: What is
the harm ? (Inferruption) In spite of you, we
will come.

SHRI 5. A. DANGE: You would not
come. They at least nominally nationalised
the banks and nominally abolished the privy
purses. You would not even do that. You run
after the Maharajas ; they run differently.

(Interruption)
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So, my position is very clear. In answer to
you, I can say, for fear of worst things coming
in, I have to support what is less worse.

SHRI PILOO MODY (Godhra) : Which
is no policy, by his own admission.

SHRI S. A. DANGE : We would not hide
policies like you, do. That is the position.
Therefore, I request the Ministry to pay more
serious attention to this, because the situation
is not so innocent and quict as it looks. Itis
full of dangers, and so before the dangers break
out into more violent forms and lead to greater
troubles, they should take measures to stop
this crisis and stop these closures.

SHRI 5, R. DAMANI (Sholapur) : Sir, I
very carefully and attentively listened to my
hon. friend Shri Dange. I think on many
point—(Interruption)

MR. CHAIRMAN : Order, order. There
are about, or rather more than 10 speakers
and we will not be ina position to finish it
today. So, I will take up the half-hour discus-
sion at 5.30 and this will be continued on
some other day.

SHRI S. R. DAMANI: He criticised the
Ministry and others. The position is this. The
Government fixed the target of cotton produc-
tion at 72 lakh bales to be achieved by 1965,
Now, by the end of the fourth five year Plan,
the target cotton production to be achieved is
80 lakh bales. If we see the actual production,
from 1960 onwards, it has never gone beyond
60 lakh bales, Consumption bas increased
and that has created shortage and necessitated
import of cotton from other countries. Due to
non-achievement of the targets for cotton pro-
duction, shortage has arisen, That is why the
industry is suffering and many mills have
closed down in small towns. Fortunately the
Minister of Agriculture and the Minister of
Foreign Trade are both present. They should
find out what are the difficulties when the
target for cotton production will be achieved
and how the country can save foreign ex-

change,

SHRI DEORAO PATIL (Yeotmal): Une
less a fair price is given to cultivators, the tar-
get will not be achieved.
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SHRI S, R. DAMANI : The per-acre yicld
of cotton is very low in our country. It is only
120 to 125 lbs as compared to 550 lbs in Egypt,
500 1bs in Africa, about 600 lbs in Sudan, ete.
Farmers will be benefited only when produce
tivity increases in the larger context. Without
increasing Productivity, neither the farmers
nor the country will be benefited. Govern-
meot should try its best to fulfil the targets
fixed for cotton production.

During the last two months, the price of
cotton has gone up by 20 to 25 per cent. The
Minister has agreed and he said he is arrang-
ing for imports of cotton to meet the shortage.
Today cotton is not available and cotton prices
arc going up. Therefore, many mills may
close down, There should be some way by
which the situation can be avoided. The
Government should advise us what to do,
whether the industry should close down for a
fortnight and conserve the cotton or the con-
sumption should be reduced by 10 to 15 per
cent. Government should tell us which sugges-
tion is acceptable to them, so that no unit may
have to close down and no unemployment may
be created and our exports may not be hit, Some
members said, the industry is holding big
stocks, That can be checked up very casily.
The fact is that production isless than con-
sumption and that has created the problem.
The minister should look after the production
and see that the target fixed by them for cotton
production is fulfilled, so that the country can
save foreign exchange, farmers may get better
prices and the industry may expand.

I hope the minister will consider these
points,

COMMITTEE ON PRIVATE MEMBER'S
BILLS AND RESOLUTIONS
Sxry-ninTH REPORT

SHRI P. G. SEN (Purnca) : I beg to pre-
sent the Sixty-ninth Report of the Committee
on Private Members’ Bills and Resolutions,
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17.30 hrs.

HALF AN HOUR DISCUSSION RE:
CEILING ON INCOME

it forw wr 1 (wgadT) @ Ewgla
1, fedft e & gfr gwmwER #
eqraAT F7 arar fear srar & AT A
Far wrar & fF gurer £ g9 GREAE F
aFgE F MT A o @ & @R
AT & frg mA g @ weEfan
& | g wEdfa @ § g7 CEAAE
1 AT U § TAFA A FUIQ AN
A UrATAHz §1 W@l % §AW L A
gy sraear ¥ W T@gT | IF
gifm femr o oawan d | afz anfas
sqaeqT F X wRETHY ¥ faar g
¥ fr fgzat ¥ omm ¥ addT & ga
ar @t & Vo K AW AT qFAT ¢ |
A afz fedr gwer § g Jomdy
78, 7@t ¥ AAE ATCEAAS § AN
TS AT Fd A R AY 3T FHA
ﬁ—a—qmqammrﬁang-
arz # Fre o @1 § 1 FfE garer
1 faqq FACEcAHz & A & 1 39
q-c'aga:aq;{aaﬂtm%aﬁﬁa‘fﬁ
agd grit zafag & 3@ 9T AL AT
=TRar |

ot Fara firm X gW W AR &
fiF Fgi dF g8 AT FAIFAR ¥ AFER
£ F1< F1 @ & a8 3 ATAAT 1 AWA
ar quad | oEaEie & aw wF
m@;&mpmﬁmmﬁ
wA1A qT A g AIX  HAGT G K
wax § @ g wear qgar § f 7g
frrger @ ¥ T AG o @R
afer 3w qofars faoma &1 <@ & AT
gadt wed @1 o g Fraad! ®
quar @ & fay ggw & gfeeson &
3§ | qgar g a1 § Sae-ated-
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araTfas =g &7 1 aga ¥ AT X
& fir fomrer @t & fad awet 4N 8,
gaoreaime § 1 s ggwr g foad-
Afaarsama 1 gfeeso |

T & oF T F ISAT ATRATE |
FragAY F1 gArTAr Y 9ad  fay afad
g wmar @ fr ww A graed w70
IR F @I N AT TGT I @
2, 3% B, a9 Fg 9F IeATAT FOV A
ol a1 fee sda st e
ofar R aa R @ A g
s grFn o difqn 1 3af 9 a7 &=
Fifgr 1 wg 3F AT FT g9 & 9
i i = wPam A dw WE
FW-Ft I ToATaE gAG gaT § AT
it e ¥fem Fegfam &t #7 A
FfayaA gar I8 TA¥ q&0 aa1, 9 15
FAgEl w1 f@g % AFE R, ouH ¥
# F1g FC @ E, UH qIEq A qF;:

v oo ““whether this is ceiling on indivi-
dual income. To this Mr. Chavan replied :
yes, the policy of income-tax is itself a ceil-
ing on individual income. What do you
want me to spell out 7 It should have been

understood without my having to go into
details.”

A 3@ 9 F awiEl § dE g TR
ot s frar | 5T o &4 grem ®
w 1@ & o ool g WAar A grea
¥ ga% gmfeas wd @3 AL, &
frdl AsgeaTEe # A@ T F QT E
ag 1§ qertew oo, @A d ¥ A1
FT %@ §, T 961 14 AFaw, 1970
FTAF L :

“After two decades of developmental
cffort we have to face the truth that the
concentration of economic power has in-
creased, that there isa greater measure of

wasteful expenditure and ostentatious living
by a few and that the Five Year Plans
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have made little or no impact on the con=
ditions of the backward and the tradition-
ally poverty-stricken masses.”

7z F TFAAIEE TE A9 @I | W
wfaan g W frag w3 d:

“In a country where the majority sub-
sists on appalling poverty there can be no
place for unearned income and dispropor-
tionate return on investments. The econo-
mic strategy for the scventics must there-
fore include a sound income and wealth
policy related to the socio-cconomic com-
pulsions of a society undergoing total trans-
formation...."”

at 713 ¥ ag Fg@ 7@ § f5 saet
% T AfE, S AT A A
afadt gt =ifgg &k aga & «
BRI FAON AR & af s
aift H A ara i wr @ & ) qw A
T # Jin w ) E few awg e
Thdft 8, ™ 9 wair & FgAar g
wrgar 41 5 a@tvei ¥ gafes ag
gFR faqaig T &1 T IWER
r v A S g oAt A
Faudt & | @Y I Y 98 & fF g8ww
WY FAFT & TEHT AT L AT AT FT AL
gra g fave @ wy & ooy adr
=9 &1 A8 g &1 g 7w =9rfgd ar
fF 1947 ¥ @1 ©F €899 guar, ATTF
g B9 Y HIAT FA FIT AT 2LIE
ars fafar F1 337 F X H ©F 709-
gz grar foa® ag qar wmar fw sl
Fagad 47 AFaw fraar aEq
& Far ar e gan &1 AfFT FIER
FTFS ¥ WITEY 8, G TEAT ANA §
W & 1 g0 9T FAGAIHT A
g wrg WAy & & sAgEaEde F
HF8 T8 310 ¥ | 9 «f¥ smerEn-
¥z 73 @ § AR TR AwHE AX § ar
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®F WAAF A AAAT g @ T L&
AR @i s ¥ T g% far
AT 7 7 A A a1 IAF AT
adf oy ey o fev =€ o qrdr )
afsa f6T o oY i gt amw e
&, Ford 3% o gfear &7 qafea &, ag
qifafera wiZf 9t gafeq 787 1 w77
1970 1 3w & 1 g9% A fgma srw §
—uF g 927 % gFA fefegsgaa &l
AT & 39 ME TR 1 TN ANF §
uT A1 531 § TiwA fefgsgaa &1 @t
% ariaaa ar s W@ § 39U wAE
&1 | g FATY & FAJ7 HY grog 47 | 918
fog a7 & 3 oftaw sqx =T g ar
WL AR FAFA ST T JATEH 7@ &
a1 IUH TAFH &) A9 & 47 UFATEIFT
F 17 @ AT 9 THLSN L AT |
THTENT & qiFgl ® 9F5E AfFC q)
Iayqar an T g 5 gOR @A &
amfer #1 g3Fw 591 g AR fog wq §
afads &1 W ¢ wadl fwre?
fegd &% &1 O qafea § IuF 9F
qEErE ¥ Are G | vwaAr AiwF F A
& Agan Wifs AFF § gafeas g
gfed ot &t a1 a1z ardt & dfew
wa d30 ¥ FiFArAl F AT F s @
T A F T MT @A ¥ T,
7z N A @ T A g FY FAY
fegr aivel &1 81§ Agaq & Par
9d qF 1 gAR W H oF W &7 9w
g1l A FiwH ¥ FE A qqAS
adl fawaar, oz ara |y &1 ¥feT fex
o F47 F1FA w@X § IR A &, IH
gaifeas gt oew & 14 9@,
1970 # foar § :

“According to the latest available data,
about 59 per cent of the populationin
rural India; does not have more than 70
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paisc to spend per head. In contrast, 38
percent in the big cities still fall in the
above category of spending capacity.”

w7 W q9ar fggmm A 70 sfawa
qrgAT 2T § @A g | Iq¥ 59 gz
& 70 qur wrdTead FQ@ §1FdA
ofar ¥ 38 G¥ 2 atx /% WA F 12
A A% Id ferwgr ¢—Fash 50
&% ot ®d FW 3@ sWohow ¥
25, & ufaar ¥ 70 AT fadw #
S5qEZ &1 97 50 ¥ ¥FT 70 d¥ AF
Fr|d 7 § ITHT weqr § w= qfear
¥ 27 9@z, q9T A ¥ 21 qw¥e,
fefrwr 8§ 7 Tz 15t aw@ ¥ 183
§ sfafer @ s a SramE ¥
ww ofar ¥ 3 q@e § adT ¥ 13
q@= q fadta & 34 q@= 7g WA
qAa F eaudfeT &) qIFd H AT
wedy sA¥ gw A E e amw I
F1 WA &< A @ g e
am e ¥ a8} gifaT art
geafy gt wifgd aral &¢ fs oE-
AfrzaT #1 gaawr gt T1fgd

ag @ o A wAlgT qifgar
7gi 9z &§ @, 5§ fagw 9T
qrga &1 OF Araq a1, {9 9T 4 T
ver mgt oz fede g, 3@ AW A
I FA FE T
“That this House resolves that the
Government should appoint a Committee
to work out the proposals for restricting
individual monthly expenditure to Rs. 1500
in order that R, 1000 crorcs may angually
be made available for ifvestment in deves
lopmental work."”

Tzt qrgd & g1 ar fF 1500 & w
gaaedl Far W & 1 gFX F48 &Y AT
gy &, fags g faw@ F FrEl |
@ g% £ | 9@ gua §a A
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e agi @3 gu ¥ A TP Y
fe @# 25 s0T w9¥ ¥ wavar g
HTAMT | SHF 17 TF  QFEIE FAST
ara g€, afFa T Iu% N g2 ) TIET
wrgm ¥ Fgn a1 fs frgeam §
AT Tt 72 70 g W <qd §, fae
4 amrwrmAy ¥ forlr ot wg Fare @Y
™ ¥, ¥few mfex § g § 9w
g T8I fwar #1< ag A frcomr )

fegtds Mfaargas & gfesn &
afs ga fasrg &1 9 FET 7y &
HIAAIE HIC FATT & AT & @E
afad ot ard gw | wW ¥ fay
arET T &, gA F A e 7w §,
HTT gW A W ¥ ) FAFA I AT
M S, d1 g «AET T FT AELT TG
o @YX gAEar ¥ W g aFArd 4
A g W g—gak st ot A
Freaiz | @@ 20 gen< T9d wfawg 8,
i fr 3w €1 qr-dfger 779 545 %o
g ant gn Afwgaw A fafea &
sqriT @ ar 98 T Ay g 1:221 )
¥ awe gEe o ¥ A g
st dvax qifardz & §9d ¥ @
qerrT #1 3§ a1 ag w11l g,
zail § gfagmal &t aff @ § gfa-
qf F AT FAZ TR qTGT FARA
g1 o & | dfae fafreet <1 areg
g2§ av mg wga 1:48 &, e
afs 9% oz @& ghawment wr A & @
a3z Qo 843@@ T 3, wifs
g%t gfaurEl 9T 4 i@ 50 gAR
BTH qT UAW &S JraT | H1E .0\
afeaz ¥ averg ¥ fgara ¥ ag W
At & 1:88.51—Fad @ srearar
amzx f5 a1 § feqar &% & | T 5%
=N F9 ST LM L AT TF W IT
fir Fafraw o afwmy & frar gae
E}rﬂ" /U gaa z fr gasr 1: 10
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T e | afr amo wedfE &t
greg sfawrg 10 ga wo¥ T@AT
TIEY TN &7 wogz & fed 1 gz
AT 39 59 fgara ¥ srsr Ggen AT
T | §ATEIT @ 9% ® g%§l A
AT FA F A AAAT ) AEHT AT A
FE1 & T AR gETHATE F fy @
AT & At wed ¥ o0 v v, o
R ¥ UF ¥ ¥ qmd T8 51 Om-
st frar, 14 39 Y g A H
ﬁﬂl‘l"”

=t gaT EW ON ¢ 7% W OF aae
@

=t e wr W e g ¥ uw
wed ¥ amad frfled w1 srenr fear,
I A Y OF weF H Yy g FAm
&r | greifE wa o AT F A
FT @ §—F AT dfeT ¢ Wz Ee &
THAH—gTF R w1 AT F fad fafom
T AfFgaw &1 fwT +F qF Wearw
I ATYHT ISTAT ZAT |

o o=l FEw a9 ¥ I @A
e T SrEaT §—&T A9 wE T
#fe fadgs s o1 @ & fwad 1010
& W g afe o dmw § A wvan
T A AT JIT FECAAT H 77 grwed
T & aifedsg wrd F& 7 FA-HR
afedra ot =g Qar g1 el A
agn E-ferraigs fear, sa%  faR
aqy arfsde fawmem, aga a<an F18
fear 1 afz ang ¥ar €Y AT Wga, A
war M e SR gEiw w4, aifs
ar® & % fr Prat g smweet
g fray Pds & 99 @3 9 fasx
W & aig Fedid and Az @« feg e
FE TWE T IR THFH B FE-TAT
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Faw F 9o gursETE A WA &
far g agy wed §, zafed & sgar
g e oot wdeg @ ardl & wA )

st o W T (faeed-aeq)
garafa ag)ga, & ag @1 Far g
A AgY g Tifgy, W fewd-
f@t mw gFw g0 gt wfgd, afeq
fogaayagraadl §fF oA @
a1 @faT Fm § @, @R e
sETfgd | Fg@am & agua g |

W aF WG FT FIS B, FEFEL
Y@ gOE ¥ IO d F% 99 F4 &,
d dedifar B E, FEA A F
ai ¥ w1 @ E NA oF F1Fw fEaw
g afsr ot gg o T fear SaE
99 §g w9 dlewr oET g & | He
fop fear ad W qo-@es &, S
of Wt e @1, 3a¥ gifen fohs #
g #T A, g oF ¥ 33 7 57 0P
geT e dusgarag 2 fe oz
T AT aF 31 =t 9 forar § 1 wF
e ¥ gat qe-gew | wwrafa wgham,
AR GATT AT G, q@ d
TaARE & iy gwTd UFE s 9
g€ &, 3fe7 frgr o a9 ¥ 79 TP
¥ ¥aw 191 geg ST dATAT AN
#  —ag dzw Az ¥R g,
Famaa ¥ aff g W g !

FaQ Sw—agA | F @@ FOT
0 N wrwEA 27 €0 WAAT §, TAME
crfanr sHigT & fgma ¥ oF @y
N fafqaw s=asqa g fogd ardr
#T G @ g%, TIF QEEIHE 36 To
AEAT T €01 59 gfee ¥ AU gaETa §
fF & &1 diar QN gAIT GG wFIT AT
FEl Ty Y S afs 9 &y
F @ 39 W aga varar W FweAr
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gy @ifd ENdEa % deq T 8,
dfars ad ax dfawr @@y & wrzawT
T3 A NFAT q81 § S Y F7 g5
g, JmRr A @ F arAr =gar g
T H3T AFIT IW AFTC T H1E faq1F
a1 F1E e @24 & giAa g, faw
o 9FIT #Y smawar @ fF Y gene
wxr wifas ¥ sarqr @ AFY AR} faad
sraaady AfaT

@0 am ag & fr arier gwik Al
25 fafqaa @a-ueeigg @vr § MfF
STIEET MEl W 1 @ AW AT TG
ot gfearr & aidt & & o of@ &
YT AT Y AE FAE F, @ IT A
1 gTHIT FACEAGAS TAIFE I
arf® ¥ arqar g9 AT Ay FT 9% 7

et s ag g fr it g &
15 org i a@ee § afwT gard St
araar ¥ §Y ofeds fear @ ag a9
qis Te@e T A W9 § | gafad
grwie fomara fradmt 6 99 @@ oiw
e T s At # w F falrag
Fi§ WEAd 89 I=A F oAl
FHfy it ag o FTE IT AT W<
1 E @1% Mg 99 W ITY A7-
geetadiz W g @I AR FwG Al
R A qg@ w EA
T A1 Tosz 9919 €1

sfgn.aia § a8 FIFC GATT FEAT
5 & g @ 51 amar g 5 feeegae
aF PN waeX & wfea fesisgad
FF & U FW A N AG ) AT
% #19 W TWE T ATE A Ag
F8, 9q aF Siew g agEd R
Srega ¥ fay arosr ¥fan =fge, sk
argFT A 23,500 FAF WA E,
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H %31 & fF 98 33 gATT &AT F
o gAT Afge gaar ofEwd @
HITFT FAT Ffgh | Y F9-78 IO
g wial § qa@ o ary § 3T W
19 dT WY e, @ @ ¥ TN
AT F A Fifad G oAy
HTYF a8 A FAOT wIAT AN ¥
Ay @ mgara g—gger gEETSET ¥
art ¥, gal N gfee  gmueame A
gImFrogmsm @A F AR F A
A ¥ g 9fF @ T 41% 1T
F qE F4 T IR Y @ w7

it TraTaaTT At (12Ar) @ aarafa
AgIRA, IS FAR 3T F A VLT Ny
2 gg¥ fagrt Y gay w0 § 1 oY AT
Iyeen § 9% AFAIT 299 w97 Y Fagre
F FYaa s & 9% sAvAT AT GATH
F §, SAF AqT AGUE H, IGF A%
AT F AR IS qr@ gleaon w7 §
afeT gad +9 fagre A &1 T @ sEw
FLEFY & gm Uy o +9w Y
FA AT IEA aqT I USA A ATA
¥ ag uF fet aft smarar § 1 ow &
qaT9 THAT 1T § -

l—wg 23 a§i # @A A
afa & aarwr sxffmal oF ganiaTe
qefrafedt #Y atrg § wow: fead v A
gz gfd?

2—gq 1947 & mrdr a@rwdr F
ager 2rer A1 fagar #t sFr-sw gt
fraft ot aar v faadt @ aar g
fmat F F fay g A
FI9 FIEEAT I AT AF FAY
FEq ISA § FuT ITET FAT qfoonw
fasar & 7

3—aar ag a9 & f& gvdfior &t
Faaraar § w61 A ¥ fagre & g
q wfta &7 gaar oi9 safwal & oF
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(st T e ]

gfc@re 9 15 a1 25 U#Fg 99 $@ &7
foeag frar E7 afe g, @t s s
™ YEE & fF7 ol & ;e ¥
gndq far § aar fam Tl & Gar A
frar & 9% X § gIFT & 4T qfF-
forar & o 97 Tl & WAt F arg
st v & 7% 9 7 w= e
gER g ?

s=a 4 & gg S 9gar § 5o
FLHER A1 Fr oAwEEr & fay wf
A" gATd I FIET F AT T0gar
2 ? =fz g, @ 9o ST Far g ?

=it go Yo &S (F17IT) : gwiafy
agrm, § 7 AT ¥ FAAwr qIgA§
Frygaara w AT E B aman &
T UF ATE w9efa sAafa 2w,
FOeafs saafa & mr A @l aIw
St oF Wrger WA # @ar ar ag
qOET § TR 9w, ®19E AT GEOT
Ty FATA JA AT FIOrg 9T FA=Ar
qr ag faar %7 & A9 T 3 A9
amg? @g AW arT A AfeT 0
o gar Avm g AifF @ W F e
arar ¢ | daadfs fwasn & sfa
g ¥ arae tar gar g @ F 9ay
st wigar g fF wro Afgar & qga &
DU S w92 98 TE I 4@ H%
zg wgr a1 f5 3@ 3w H 27 AT S
] oFwEAT T FA QT AR
Yo FATEIATH AZ® &1 A g1 41 fF
15 o1 & AT 5T uF AfF@eT aase
=T ST 7 w91 T AW Y q@ aerw
2 A2 FW AR ) AEgWE gAY
wFT fear a1 fF g@ 3w ¥ 27
FT TAAT F ATHSAT H9T T &9 1
AT 2, TAT I BT ATATEY F a0E A,
gt & ama wgar § & @ifaw am
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q47 19, ifan am F e Diar
A FTAFH F N qra I G AR
FTFIT & A AR qwar & gray ey §
g T a5 QRN ! W IGW §G
9 NG Do F qu rar s ar
g ?

st Hreg sew (Fiwwa) ;o ogwafy
wgreg, & Mo Areqw ¥ FgAT |rgaT g
f& afas syagifes Tsdtn &g afwee
7 28 faaraz, 1970 =Y g feqle &
Famar g feaistor gt o+ wfr afeare
sfr af atga ax 2206 %o ¥ &R
gfy fawra sidw™ & sewig s qr
il # gfe af@r ofs af agw
A 2,620 To Y UME Fyar ag oy
gt oftea & atwg § I F=T TewET
9 Srar § #9ifE oF Arawr 9gq wra
I TT FII, FHWU TRWT F G E
i T Fegr aR few T oar
80 T TRWIA FT T & oqIT TAFT
A Ak fasdAn @t ot @@ av giw
T AT AT A W G | AfwA
FUHT GH AW F T F @A )
A& arar e argar § e onfes
sagifes TRl & ofwe @
fageor @r & S99 oF wfr 9w oew
T & W ?

gai—faw daraa & foger g agd
asafa &1 @7 faifa s & @ &
gxat ard fear g sew ft oF wfy
AT 92 9T TET |

FrEt—ug o writr gl ¥ yfw
AT graeT FTAA g I9H % F§ el
¥ agfea & emax 9 o1 Afew aw
gfrare & s o i faaifa 5@
H NG 99 @Y, 7% Ul #, a1 §
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AT F srAar wrgar g ofeare § qrEw
g mifaq A& fFY ngdzg amg ¥
faad st fredft ag a9 T=91 &
afare #1 fag il fgraar o
A AHIA A9F & OF. AR A
a1 7 fafae Tog TR F g wmA
FrEt § zafad gar o9 Iy gIEA
#1 ag fada &7 f qf@re <Y afcamr
¥ qges A1 dagew QT &Y @sal @
wiae far n? qmaqr AT qg AT
Frat F177 fawa g wrdem ?

#F—adt [T TRT  FIHT A
dar 6 UFT ¥ X+ oGl, faasfe
AATAFT AT AT AT F, ITTATE
ATA AGE A & ¥ JT T 15 50T
BICHT | FY § &Y A7 AT IAH FFA
F 7 AT FT 9MA ¥ gEaew F oA
gt 9T FT T AMFT AATAT G &I
Amrar—zad sfax S amy @
fad s qalawi &% ! @ =« gEAl
&1 EqerHTe & qrgar g 1

THE MINISTER OF FINANCE (SHRI

Y. B. CHAVAN) : The purpose of the disscu-
sion, as J understood it, wasto have more
informstion about the policy of income ceilings.
I thjik that in the course of my answers to the
:l:ﬁmmw questions, I had indicated that
ar as the principle was concerned, we were
'in agreement with the Members who had
made suggestions. But the point is how to
make an application of this principle so as to
achieve the objective which they have in view
and which we also Kave in view. In that con-
nection, some hon, Members had raised the
question and repeated the same point that
there was inequality. For instance, Shri 5. M.

Banerjee said that lakhpatis had become
karodpatis and karodpatis had b bpati
and so on.

T o #Yo qawil . HFog w@rar™*

SHRI Y. B. CHAVAN: There is truth in
what he has said, and I am accepting his state-
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ment. It is a fact. But at the same time, it is
over a period that by taking a scries of steps,
we hawve to achieve our objective of reduting
disparitics. That is the major plank of our policy.
By merely saying mechanically that there
should be a ratio—between the minimum and
maximum at 1 to 10 or a multiple of ten it may
be a sort of catchingphrase—we cannot solve
the problem ; it is rather an oversimplification
of the tasks involved.

stfagager: 53 war fs

18.00 hrs.

SHRI Y. B. CHAVAN: The point is that
it cannot be done in a mechanical manner like
this. Inequality arises from the basic problem
of ownership both of urban and rural proper-
ties. This is the basic factor, In both
these ficlds, we have accepted the principle
of a ceiling. On the questionof a ceiling
on urban property, the Government of
India have prepared a draft Bill which has
been circulated toall the States. Some of
thiem are going deeply into it. The constitu-
tional position is that we cannot issue an
Ordinance from here. This is not a question
which can be dealt with by Parliament ; it is
a matter exclusively in the field of the State
Governments. We are pursuing the matter with
the concerned State Governments, at least those
where the Congress Party is in power. I
wish members opposite will pursue this with
Governments in those States where they have
some power to influence the State policies. This
is about urban property.

As for ceiling on rural property, this started
quite a long time ago. But unfortunately,
there was not proper implementation of it.
I concede that,

SHRI KANWAR LAL GUPTA:
holes,

Loop-

SHRI Y. B. CHAVAN : His main loophole
is that he only looks to other people’s loop-
holes.

SHRI KANWAR LAL GUPTA: We have
to see his loopholes.
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SHRI ¥. B. CHAVAN : It is not going
to help him. Loopholes may be there. Iam
notsaying there are no loopholes, We are
trying to handle a very colossal problemin this
country of tackling poverty, unemployment and
inequality. Certainly it will take a long time ;
what we have to assess is whether the correct
strategy is used for that or mot. That really
speaking, is the major test for any policy.
If we only say: HIHT TEFT AR, HEH
IGH! A, WY F17 TE T7@ |

If you want to judge a policy, you will have
to judge it on the basis of certain norms, you
will have to see whether the correct line is
taken or the correct strategy is followed or not.
I think we are following the correct strategy in
this matter which is to have some definite con-
trol on ownership in the rural and urban arcas.

As regards the question of incomes, a
comparison was made of the incomes of the
officers, MPs. etc. The real comparison will
have to be on the basis of the income that
remains after tax. This is an absolutely
indisputable point. He has not taken that into
account. We have certainly used the instru-
ment of taxation to bring about more savings
for the country. But that also helps in the
process and strengthens the strategy we are
following in this matter.

Mention was made of land reforms, whether
Government have accepted the principle of
having a ceiling on a family basis, This was
the question asked. As far as this Government
are concerned, we have given support to the
principle that the ceiling on land will have
to be calculated on the basis of family.

As for the question of whether it can be
made retrospectively effective, unfortunately it
is very difficult and administratively impossible
to implement.

st Wrag e : Sfaer # -
faga oy 1 € & ag WAF

SHRI Y. B. CHAVAN : The definition of
the ‘family’ is mother, father and at least three
children-according to our ‘loop’ policy. That
will have to be there.

So all these important principles vaderlying
the policy lave been accepted. But our demo-
cratic functioning is such that we bhave to
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work through many States and their mac-
hinery. Whatever be the administrative mach-
inery we have got, we have to take work
from it. But the line and the direction in which
we are going are certainly aimed at having
some sort of defacto ceiling on income. Whe-
ther there should be a specific ceiling on
individual property it is very difficult for me
to say, because things are unfolding them-
selves.

I entirely agree with Shri Kanwar Lal
Gupta that the emphasis will have tobe on
production. At the same time, we cannot
afford to forget the principle of distribution.
We have all the while laid emphasis on pro-
duction. That emphasis is equally relevant
even today, I have no doubt about it, because
inadequate production or supply of certain
items certainly is affecting the present position
of prices.

These are some of the questions which have
to be discussed in detail. Price policy, pro-
duction, industrial development, all these
problems will have to be discussed in a diffe-
rent way. As far as this question of the
principle of having some sort of control over
incomes is concerned, the real meaning of it is
that there will have to be a reasonable
limitation of the income of the people who
are having the very high income and the
strategy will have to be to push up the level of
the income of the lower people. By different
administrative, legislative and executive
measures we will have to achieve this.

SHRI KANWAR LAL GUPTA : What
about a ceiling on expenditure ? A suggestion
was made by me.

SHRI Y. B, CHAVAN: It has been made
by so many people, not only yourself We
tried the expenditure tax. You are a tax
lawyer and you know what happened toit.
The suggestions can be gone into. One of the
purposes of taxation is also to see that ostenta.
tious expenditure is restricted. Some new
ideas were also started in the 1970-71 Budget
that the Prime Minister submitted to the
House. So, all these policies are being pursued.
T do not think I can say more.

18.07 brs.

The Lok Sabha then adjourned till Eleven of the
Clock on Thursday, December 3, 1970f Agrahayana
12,1892 \Saka)-



